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LOK SABHA DEBATES

.LOK SABHA

Wednesday, August 18, 1993/Sravana 27,
1915 (Saka)

The Lok Sabha met at
Elevan of the Clock
[Mr. Speaker in the Chair}

ORAL ANSWERS TO QUESTIONS
National Cities
[English]
*301. SHRI C. P. MUDALAGIRI-

YAPPA : Will the Minister of URBAN
DEVELOPMENT be pleased to state :

(a) whether the Goverament propose to
declare some cities as National Cities
because of their rapid growth of popula-
tion and increase in the number of
slums;

(b) whether the  Government have
received any  representations in  this
regard;

(c) if so, the details thereof;

(d) whether the Plaaning Commission

poses to make special allocation for
improvement of Mving conditions in these

cities; amd
(e) if so, the details thereof?

- THE MINISTER OF URBAN DEVE-
LOPMENT (SHRIMATI SHEILA
KAUL): (@) to (e) A Statement is laid
on the Table of the Sabha.

STATEMENT

(a) to (c) The Government of India do
not declare any cities as Natoinal Cities
Taking into consideration the present popu-
fatiod, urban growth rate and contribu-
tion that the Mega Cities make towards
National development. a Centrally Spon-
sored Scheme for infrastructural develop-
ment .of Mega cities has been formulated
by the Planning Commission. Proposals
received from the State Governments of
Maharashtra, West Bengal, Tamil Nadu
and Andhra Pradesh for infrastructural
dévelopment in the cities of Bombay,
Calcutta, Madras and Hyderabad respec-
tively have been recommended to the
Planning Commission. )

(d) to (e) Discussions have been held
with State Governmeats by the Planning
Cominision. - No final decision has been
afrived Bt regarding size of projects to be
taken & E sach of these cities and the
pattern of 8.

2—112 LSS (ND)/94

SHRI C. P. MUDALA GIRIYAPPA:
Mr. Speaker Sir, in India there are metro-
politan cities or national cities or mega
cities or whichever name you call them.
But the problem in case of some of the
cities which are not mega cities is that
they do not receive equal treatment thou,
they equally contribate towards the natio-
nal development. Are such cities identi-
fied to be declared as national cities or
mega Cities or metropolitan cities and to
include them in overall infrastructural
development?

SHRIMATI SHEILA KAUL: Sir, India
is a huge country und therc are a number
of cities that have enormous population.
Practically, there are about 23 big cities
But the National Commission on Urbani-
sation in its report in 1987 recognised the
role of 4 national cities, i.e. Delhi, Madras,
Calcutta and Bombay because of their
contribution .to the uationzl economy of the
country. They are thus called the natio-
nal citiss, The Commission had recom-
mended that these cities need to be pro-
vided with central assistance but they had
left Delhi because it is looked after by the
Central Government itself.

There are ceain reasons for calling
these cities as national citie$ or cities of
importance or metropolitan cities and they
have a population of over 40 lakhs.

SHRI C. P. MUDALA GIRIYAPPA :
Mr. Speaker Sir, whether Government is
aware that Bangalore is one of such major
cities which contribute towards the natio-
nal development and which descrves all
infrastructural development. Will the hon.
Minister include Bangalore in the metro-

politan cities and recommend to the Plan-

ning Commission to declare it as a
metropolitan city to take up certain pro-
jects by tie State and the Central Govern-

ment?

SRIMATI SHEILA KAUL: Sir, we
kaow Bangalore is also a big city. There
was an informal discussion between the
State Government 2nd the Central Minis-
try. Though it was an informal discussion
they have not sent any proposal so far.
The Planning Commission has confirmed
that the cities of Bangalore and Hyderabad
would also be coverzd under the Centrally
sponsored scheme of major cities. As
the Ministry recommended, they are con-
sidering he nature of the cities of Banga-
lore and Hyderabad. These may be in-
cluded in the mega cities scheme.

A proposal costing Rs. 913 crore has
been received from Andhra Pradesh for
Hyderabad. The Ministry 6f Urban Deve-
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lopment had recommended that consider-
ing the nature of the activities and popu-
lation, growth rate, the 1wvo cities of

Bangalore and Hyderabad should be -

‘included.

- SHRI SUDHIR GIRI: There are States
‘which have been trying their best to deve-
‘lop some small and medium towns around
.the mega cities and fur this purpose,
large amount of money is necessary. May
I know from the hon. Minister whether
the Government have considered the aspect
‘of financial assistance to those State
Governments which are endeavouiing to
develop the small and medium towns

around the mega cities to rednce the pres-
sure and load on the mega cities them-
selves?

SHRIMATI SHIELA KAUL : In this
_connection, I would like to remind that a
.number of times we had taken up this
subject of small and medium towns_to
release the pressure on the bigger cities.
That of course would need a separate
question because now we are dealing
.with the national cities of India.

[Translation]

SHRI RAM PUJAN PATEL: Mr.
Speaker, Sir, Allahabad is an important
city, where Kumbha-meala is held after
every twelve years. Every year lakhs of
people go to take bath in the rivers there.
But the city lacks cleanliness. A rlant is
being ‘set up to clean the Ganges. [ would
like to know from the hon. Minister.
through you, whether the city will be de-
.clared a mega-city and central aid would
‘be provided to it?

SHRIMATI SHEILA KAUL: Sir, as I
have said that we are discussing here
about these cities which are called national
cities having a population of more than
40 lakhs. This is the criteria of these
cities. Allahabad does not have this much
of population and I wish it should not
increase to that level test, it would be-
come a very poluted city.

Urban Land (Ceiling and Regulation)
. Act, 1976
[English]

*302. SHRI CHITTA BASU: Will the
Minister of URBAN DEVELOPMENT
be pleased to state :

(a) whether the Government propose to
amend the Urban Land (Ceiling and Re-
gulation) Act, 1976 to involve the pri-
vate sector in the housing activities;

.- ®) if so, the details thereaf; and
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(¢) the steps taken so far in this regard?

THE MINISTER OF STATE IN THE
MINISTRY  OF URBAN DEVELOP-
MENT AND MINISTRY OF “STATE
IN THE MINISTRY OF WATER RE-
SOURCES (SHRI P. K. THUNGAN) :

(a) to (c) A . Statement is laid -on the
Table of the Sabha.

STATEMENT

(a) to () Government is considering
various proposals to amend the Urban
Land (Ceiling and Regulation) Act, 1976
in order to remove the cxisting anomalies
in the Act, to make it more workable and
to enable more land being developed for
housing. In order to formulate necessary
amendments, consultations have been held
with the State Governments as follows :—

1. Conference of Chief Ministers held in
June, 1990.

2. Conference of Housinz Ministers in
Octcober, 1990. .

3. Conference of Chief Ministers held
in March, 1992.

4. Consultation with State Govern-
ments/Union Territories from time
to time. [}

S. Consultation with Chief Secretaries
of the States which initially resolved
to have the Central Urban Land

Ceiling Act. Meeting was hzld in

August, 1992.

Final view has yet to be taken in this
matter.

SHRI CHITTA BASU: The Govem-
ment have, as I am reported, identified
certain constraints against a massive pro-
gramme for housing. Those constraints
are. Urban Land Ceilling Act, stamp duty
registration, rent contrcl, taxes on vacant
land, on big premises and land acquisition,
etc. May I know from the hon. Minister
the nature of these constraints and what re-
medial measures the Government has
taken to remove these constraints and take
up a massive housing programme to eolve
this problem?

MR. SPEAKER: Your main . question
relates to the Urban 'Land (Ceiling.and
Regulatxon) Act. Now you ure going to
bousing. * That is & dlﬂennt ﬁh‘
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SHRI CHITTA BASU: The question is

clear.

MR..SPEAKER : Vet us not argue. Let
us be very strict on this point. Housing
is 'different from urban ceiling.

SHRI CHITTA BASU: You may go
through the question. Housing is very
much there. It says, “whether the
Government propose to amend the Urban
Land (Ceiling and Regulation) Act, 1976
to involve the private sector in the hous-
ing activities”. It is very much rclevunt,
Some people say and the Government
have also identified certain constraints and
I bhave metnioned them. I want to koow
what steps the Government proposes to
take to remove those constraints so that
there cah be a large scale massive housing
programme for worksrs.

MR. SPEAKER': Please uaderstand
that - the constraints about housing which
are not coming out o: the Urban Land
Ceiling Act will not be covered under
this question. If the Minister can reply,
he can do so.

SHRI P. K. THUNGAN: Sir, you are
right. This question is confined to the
Urban Land Ceiling Act or its Amend-
ment because it reads :—I would like to
refer once again—*“Whether the Govern-
ment propose to amend the Urban Land
(Ceiling and Regulation) Act, 1976 to in-
volve the private sector in the housing
activities ?” That means, by amending the
Act to involve more builders in the hous-
ing activities.

So far as the Amendment is concerned
there 'is a proposal for amending this Act.
As the hon. Member is aware, this Act
was enacted in the year 1976. Afier that,
there were comments and statements
ftom certain quarters. Many experts and
builders. felt_that it was dojnz more harm
than' good for the builders. Theretore,
the Government had gone into the details
since 1991."-This Ministry had submitted
a Cabinet note on = 9th Jjannary, 1992,
Sirice”™ ‘tﬁen discussions are going on. After
thét; it was discussed in the Chief Minis-
ter§ Conference on 7th March, 1992,
After that, it came back to the Cabinet
again .and- a note was submitted on 1st
June, 1993. 'Then. the Chief Secretaries’
Conference was held. After that, again
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we had prepared a note on 14th Septem-
ber, 1992. This was considered in great
detail by the Cabinet and then the Cabinet
constituted a Group of Ministers. The
bon. (Group of Ministers met on 22nd
February, 1993 and some more informa-
tion were sought for. Those informmation
were about weighing of pros and cons of
the proposed Amendment and the schemes
prepared by some States like Maharashtra.
Those had been gone into and the State
Governments had been consulted. The -
hon. Member will be happy to know that
the note of the Group of Ministers is
ready. We are at it and very soon. a
meeting will be held. We will try to bring
this “Amendment.

SHRI CHITTA BASU: As a matter of
fact. the Land C:iling Act has not been
enforced or implemented particularly in
the big cities. What are the exact pro-
posals for amending this Act? Dc they
propose to abolish the Act or do tbev
want to make it stronger so that land will
be available for the housing purpose?

SHRI P. K. THUNGON : Sjr, 1 cannot
sav at the moment the exact recommenda-
tions or the decisions. The proposition
is: whether it should b:s scrappzd eor
amended by amending vaiious sections in
a manner that it will scrve hetter. These
are the consuitations and studies which
are going on in great detail.

THE MINISTER OF URBAN DEVE-
LOPMENT (SHRIMATI SHEILA
KAUL): Sir, actually I just want to tell
the hon. Members that the implementa-
tion of this Act has not been upto the
satisfaction of everybody. Out of 3,96,520
applications filed in relation to surplus
land, 2,29,,535 applications had been
finalised. Onlv 2.18.16/) hectarss of land
was declared surplus and only 13,637 hec-
tares was taken over bv the Government.
Hence the Urban Land Ceiling Act has
not made available surplu land for deve- -
lopment.

SHRI UDHAYSINGRAO GAIKWAD:
Sir, the hon. Minister hus given very cla-
borate reply. Even then I would like to
ask one more question.  Many consulta,
tions have taken place during 1990 and
1992. . The. hon. Minister. has said that .
Maharashtra is - also one - .of the. States:
where this Act is really very Important.
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So, I would like to know what transpired
between the Chief Ministers Conference
and after that.

SHRI P. K. THUNGON : Sir, as [ have
already stated, this matter was discussed
in the Conference of Chief Ministers on
7-3-1992. There it was felt that the whole
thing has to be gone iato detail. There-
fore, a meeting of the respective Chief
Secretaries of the States, chaired by the
Cabinet Secretary at the Centre. was to be
held. Accordingly, that meeting of the
Chief Secretaries took place on 29-8-1992
as per the decision of the Chief Ministers
Conference.

SHRI SYED SHAHABUDDIN: Mr.
Speaker, Sir, the figures that have been
given to us show very clearly that this
Act has not really been acied upon so far.
Some land was declared surplus tut a
very small part of it has been actually ac-
quired and a very very small part of it has
actually been developsd for the puipose
for which it was meant, namely, housing.
In the meantime, certain things have taken
place. A land mafia has grown up around
this entire operations. And what is worse
is that agriculturally productive land has
remained fallow all these yzars because of
the noticc and the legal proceedings and
because it has not been developed. It has
already taken a long time for the Govern-
ment to amend the Act and to remove all
the lacunae and the defects that they found
therein. 1 would like to know from the
hon. Minister whether in the mean-
time they will, in the interest of agri-
cultural production, at least allow that
agricultural land which they have acquir-
ed, to be productive.

SHRI P. K. THUNGON : Sir, so far as
this question is concerned, it is about the
Urban Land Ceiling Act...(Interruption)

MR. SPEAKER: 1t is little off the
mark.

SHRI SAYED SHAHABUDDIN: No,
Sir, a land acquired has been within the
municipal area. The agricultural land has
been counted as urban land. That s
under the Act and that is where the ques-
tion of its remaining fallow has arisen.
They took over agricultural land, did not
utilise it and did' not allow it to be uti-
lised for agricultural purposes.

AUGUST 18, 1993

Oral Answers .8
MR. SPEAKER : Yes, Mr. Asima Joshi

SHRI ANNA JOSHI: Sir, the Govern-
ment has said that they intend to remove
the anomalies in this Act as early as
possible and for that, consultations are
going on. The last consultation took
place in August, 1992. One year has al-
ready passed. I would like to know how
much more time they are going to take
to bring the solid proposals here for re-
moving these anomalies from this Act.

MR. SPEAKER : Can you indicate the
time frame?

SHRI P. K. THUNGON: Sir, it is a
fact that it took about six months after
the last meeting of the group of Ministers
took place. The reasons for dclay is that
the urban land ceiling itself is a State sub-
ject. Until and unless we consult the res-
psctive  States  and  also  the respective
Ministries concerned, we cannot do it. This
took time and only yesterday our officers
have again taken a meeting with the
Ministry of Law. So, this has tecn con-
tinuously very actively taken up by this
Ministry, but the nature of work is such
that it has to be done in coasuitation with
the Statz Governmcnis and other Minis-
tries. Therefore, it has taken a little more
time. .

SHRI ANNA JOSHI: They have al-
ready consulted the Chief Ministers and
other Ministers. ... .. (Interruptions).

[Translation]

Project for slam Dwellers

303. SHRI RAM LAKHAN SINGH
YADAV : Will the Minister of URBAN
DEVELOPMENT be pleased to state :

(a) whether some foreign countries
are ready to provide financial assistance
to undertake projects for the people liv-
ing in slums;

(b) if so, the details thereof ;

_(c) whether the Union Government

have received proposals from the States
regarding these projects during the last
year ; and -

() i so. the dotails thereof, = State-
wise ? -



9. Orak Answers

e .
THE MINISTER OF URBAN DEVE-
LOPMENT (SHRIMATI SHEILA

KAUL) : (a) to (d) A Statement is laid
on theTable of the Sabha.

STATEMENT
(a) Yes, Sir.

(b) United Kingdom, Germany and
Netherlands have taken interest in finan-
cially assisting slum improvement pro-
grammes in India. United Kingdom is
already financing slum improvement pro-
grammes in  the cities of Hyderabad,
Vishakhapatnam, Vijayawada, Indore
and Calcutta. They have also recently
agreed to take up slum improvement
projects at Cuttack and  Cochin.
A similar proposal for Nagpur has been
recommended for consideration of Ger-
man aid. The Dutch Government have
agreed to finance a pilot project for alle-
viation of Urban poverty for Bangalore
city

(c¢) and (d) During the last year pro-
ject proposals for seeing external assis-
tance for slum improvement in the cities
of Nagpur, Baroda, Tirupathi, Sagar,
Patna and Ranchi have been received
from the State Governments concerned.

[Translation)

SHRI RAM LAKHAN SINGH YADAV:
Sir, I would like to draw the attention of
the Government towards my starred
question nos. 123 and 249, dated 16-7-1992
and 24-2-1993 respectively. In reply to
these questions, it was stated that Kar-
nataka, Orissa and Madhya Pradesh only
figured in the list of projects which will
be given - assistance by the foreign count-
ries. 1 would like to know about the
criteria- for selection of these cities and
why Bihar is not included in it ?

. [English)]

'SHRIMATI SHEILA KAUL : Sir, dur-
ing the last year the States of Maha-
rashtra, Karnataka,  Gujarat, Andhra
Pradesh, Madhya Pradesh, Bihar and U.P.
have sent thicir ‘proposals and for, Bihar
proposals- were received of the two
citiea: = Patna and  Ranchi. And
Patna’s . Improvement Programme
was received in April, 1992 and Ranchi’s

SRAVANA 27, 1515 (S4KA)
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proposal was also ‘received in 1992. But
the details of these have not been sent
to us so far telling us about the compo-
nents and the implementing agencies. In
December, 1992 we had asked them to sub-
mit a comprehensive self contained pro-
ject proposals in respect of Patna and
Ranchi. Now, in respect of the city of
Patna the proposal for this is for Rs. 83
crores and the number of slums to be
benefited will be about 77 and in respect
of Ranchi, Rs. 13.63 crores is the cost of
the project and the slums benefited will
be 50 with 2.60 lakh persons benefiting.

[Interruptions)

MR. SPEAKER : What is the criteria
for selecting the slum areas?

[Translarion]

SHRIMATI SHEILA KAUL: It has
been asked as to which are the foreign
agencies which deal in it. They are
England, Germany and Netherlands.

SHRI RAM VILAS PASWAN : What
is the criteria for selection of the cities ?
SHRIMATI SHEILA KAUL: When
we received proposals from the States, we
send them to the agencies and they select
the cities. As I would like to tell you ..

SHRI RAM VILAS PASWAN : Where
the proposals are sent? Are the pro-
posals sent to foreign countries ?

SHRIMATI SHEILA KAUL : I am giv-
ing you the details. We send them to the
Planning Commission and it sends them to
the Depariment of Economic Affairs from
where these are sent to different countries.
All the countries are not prepared to ex-
tend assistance. Netherlands, Germany
and England are ready to give financial
assistance for slum improvement projects.
They select the cities according to their
own criteria. We had sent the project
of Varanasi also, but they did not accept
it and did what they thought appropriate.

SHRI RAM LAKHAN SINGH
YADAV : Mr. Speaker, Sir, the hon.
Minister stated that the priority list for
1992-93 has been received from Madhya
Pradesh, Orissa and Karnataka and the
Government of Bihar has not sent any
proposal. Projects for two cities, Patna
and Ranchi have been started. Last time
in reply to my supplementary question
on Bhojpur city, it was stated that its
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ruined by the Britishers during the war
of Independence in 1857 and its effects
are still there. The city experiences scar~
city of drinking water as well as drains.
The hon. Minister had replied that the
Government would consider about it
under ‘special circumstances. Have any
steps been taken in that regard and if so,
to what extent ?

SHRIMATI SHEILA KAUL: Mr
Speaker, Sir, this question relates to slum
clearance with the financial assistance
provided by foreign countries. As he is
saying, this proposal will be considered
and the details will be sent to him.

[English]

SHRI DATTATRAYA BANDARU: Mr.
Speaker, Sir, in Hyderabad Corporation
many of the slum improvement schemes
.re being implemented. But instead of
using the money in slum areas, they are
using most of it in non-slum areas. So,
I would like to know from the hon.
Minister whether the Minister is going to
take any action against the Corporation.

MR. SPEAKER :
the Corporation ?

SHRIMATI SHEILA KAUL : How can
I do that? Tt is not possible.

Can you act against

[Transiation)

SHRI RAM KIRPAL YADAV: Mr.
Speaker, Sir, the hon. Minisier has just
now said that two projects for Ranchi
and Patna city have been started in Bihar.
1 would like to know, through you, the
time by which financial assistance would
be given to the State Governmcnt by ap-
proving the said proposals ?

MR. SPEAKER : This has to be done
by the foreign countries. You will be
informed later on.

SHRI TEJ SINGHRAQO BHONSLE:
Mr. Speaker, how much provision has
been ‘'made for Maharashtra under Slums
Improvement Scheme. There are large
slum areas in big cities like Bombay,
Nagpur and Pune. What aid being pro-
vided by the Central Government for such
cities ? :

MR. SPEAKER : It is about foreign

aid.” The Minister, will send you the
reply in writing.’ :

AUGUST 18, 1993.
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SHRI CHANDRAJEET YADAV': Mr~
Speaker, . Sir, I believe what the Hon.
Minister has said is a serious matter. Only
four countries U.K.. Germay, Netherland -
and France—have shown their willingness.
He just said that they had asked for
Varanasi but they have selected some
other city. Has the Government of India
appealed to all the countries of the world
saying that we do not have means for
slum improvement ? Only four countries
have shown their willingness so far. Has
the selection of any city also been left
to their discretion ? I think that it is a
basic question and I want to know about
the policy of the Government, if any, in
this regard. . '

SHRIMATI SHEILA KAUL: Hon.
Member has asked about Maharashtra.
MR. SPEAKER: You will have to tell
evervbody.

[English]
In Bombay, there has been a scheme.

[Translation]

SHRT CHANDRA JEET YADAV: To
which question you are replying the one
which has been rejected or to my ques-
tion ?

{En Izsh]

MR. SPEAKER: It is going to be
comprehensive. She is going to cover
more than one question.

[Translation)

SHRIMATI SHEILA KAUL : Yadavji
said that France would help but France
has not yet consented to help. We don’t
scek anybody’s help, be it France, China,
Ttaly or Australia. On their -own if they
come and say that they want to help then
we will welcome them.- :

[English] i
You are welcome to help. We do not
go begging. )
{Translation) o
SHRI CHANDRA JEET YADAV: ~So

far as the selection of places is-concerned,
why- has it been "left "to- their -distretion.: -

MR. SPEAKER ; They, sé!ect the areas
having more duﬂu Core
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SHRY CHANDRA JERT, YADAV:: Havo
ghe foreign Governments been given this
right ?.

(English]

SHRI P. K. THUNGON : May I sup-
- plement ? So far as selection of places is
concerned, I would like to make it very
clear that the proposals are submitted by
the- respective State . Government. Those
proposals are examined and scrutinised by
the Ministry of Urban Development. Then,
they are consulted and the proposals are
submitted to the Planning Commission
. for foreign aid. Once the scheme is thought
to be proper, we consult the Ministry of
. Finance, Department of Economic Affairs,
_After that, when they finalise that these
_are the schemes which can be sent ...

MR. SPEAKER * You are talking about
the procedure.

SHRI P. K. THUNGON: 1[I am com-
ing to the selection part.

For example, we have selected two
places like Nagpur and Varanasi for ODA
purposes. But the foreign assistance agen-
cies have decided to take up according to
what they feel would be more viable and
to give priority. They give priority to
Nagpur and therefore Varanasi was not
taken up. From that angle, they have
“their own strong view of selecting viable
‘project which they feel more viable and
.more urgent. But the actual selection is
‘done from here as we select four or five
projects. They pick up one or two because
at one time,. they will not be able to give
all the grants for all the projects. This
is the position.

[Translation]
Industrial Model Townships
- '*305. SHRI ANAND AHIRWAR}

SHRI  BARE LAL
JATAV

Will the PRIME MINISTER be pleased
Lto" state :

(a) whether a Japanese team has re-
cently conducted a survey and prepared
the feasibility reports of the industrial
mo@él townships to be developed in India;
7 (b) if so, whether- this team has sub-
witted its' report’ to” the” Government :
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(c) .. 50, the datails thereof-;
(d) the broad features of these industrial

‘model townships a2nd their locations ;

(e) the extent of Japanese investment
by way of cash and techmical assistance ;
and

(f) the action taken by the Govern-
ment on these reports ?

THE MINISTER OF STATE IN THE
MINISTR OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOP-
MENT AND DEPARTMENT OF HEAVY
INDUSTRIES) (SHRIMATI KRISHNA
SAHI) : (a) to (f) The Japan Interna-
tional Cooperation Agency (JICA) is
conducting a Master Plan  Study of the
Industrial Model Town (I.M.T.) Feasibi-
Lty Study would be considered on the
busis of the recommendations of this
study. An Interim Report of the Master
Plan Study has been submitted. The
objective of the LM.T. would be to pro-
vide infrastructural facilities of interna-
tional standards to attract foreign invest-
ment. The location of the I. M. T. is vet
to be decided. Details regarding the
extent of Japanese assistance, etc. would
be known only after the Feasibility Study.

[Translation)

MR. ANAND AHIRWAR : Mr. Spea-
ker. Sir, what are the names of cities of
the country in respect of which a survey
bad been conducted by Japan during the
last two years and what was the basis of
that survey ? What are the names of the
countries- which are interested in setting
up ideal Industrial townships and what
is the logic behind it?

MR. SPEAKER : 1t is difficult to give
a reply to all these questions together ?
Please ask one question at a time.

SHRI ANAND AHIRWAR : In what
way our cities are going to be benefited
by these tonwships and whether the
Government have studied all the aspects
of these townships. If ves, what are the
deiails in this regard ?

" SHRIMATI KRISHNA SAHI: Mr.
Speaker, Sir. I have not been able to
classify these questions. But.I think he
wants to know about
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MR. SPEAKER: How many cities
have been re-examined and what are the
names of the countries where such town-
ships have been established and how is
our country going to be benefited by this ?

SHRIMATI KRISHNA SAHI: Mr.
Speaker, Sir, this decision was taken in
1991 that the selection of the possible
locations would be left to the discretion
of the Japanese study team and Jakae
mission expressed its views about Banga-
lore and its adjacent areas. They decided
to select three citits—Noida, Gurgaon
and Bangalore but we have replied to the
main question that the final decision about
the location is yet to be taken. The
interim report of the Master Plan study
has been reccived in  which the criteria
for the selection of locations has been
fired. Some locations have been selected
based on certain norms such as the close-
ness to sea. The progress of the States,
their closeness to Delhi etc. Greater
Noida which is close to Delhi, Alwar
which is a little farther than Maruti
industry, Goa which is closer to the Port.
Ratnagiri in Maharashtra, Gandhidham in
Gujarat, Kandla and other locations in
Tamilnadu and Kerala etc. No decision
has been taken about them so far. The
interim report of he master plan study has
been received, but the feasibility study
report is still awaited. So far as the
second question is concerned, if that may
be repeated....

MR. SPEAKER : I wil} tell you. What
are the names of such countries and how
are we going to be benefited.

SHRIMATI KRISHNA SAHI: Mr.
Speaker, as per the information received.
these have been set up in South-Eastern
Asian countries-Malasia, Indonesia but. .

MR. SPEAKER : How is it going to
benefit us? Are they going to provide
new technology or improve management ?

SHRIMATI KRISHNA SAHI: Mr.
Speaker, Sir, I want to tell the hon.
Member about the benefits. It attracts
foreign imvestment and provides infras-
tructural facilities to generate more em-
ployment.

SHRI ANAND AHIRWAR : Mr.
Speaker, Sir, the main issue in this ques-
tion was related to employment which
has been clarified by the hon. Minister.
1 would like to know as to how the un-
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emhiployed yOuth af oud SBUREEy dre guing
10 bentfit from these toWnships. Bt up:- by
Japan and what plans have been apptoved
for setting up Japanese townships in our
country ?

MR. SPEAKER : She has stated all
the norms that it should be close to sea
and to Delhi.

SHRI ANAND AHIRWAR: Abeut
unemployment in the Industrial Secter ?

MR. SPEAKER: Yes, she has told
about it.

SHRIMATI KRISHNA SAHI: I have
already said that objective of setting up
such townships is the development of our
country with a view to set up high
technique self-oriented industries and to
earn foreign exchange and generate more
employment. Everyone will work accord-
ing to Indian laws in this field.

SHRI BARE LAL JATAV : In which
year had the Japanese proposed and how
is India’s Sovereignty going to be affected
by the establishment of these townships ?

SHRIMATI KRISHNA SAHI: Mr.
Speaker, Sir, our Prime Minister inform-
ed this House only a few days back that
nothing will be done which goes against
the interests of the country.

[T ranslation]

Liberalization is a continuous process in
our country and the basic factor in this
process is fleribility in the approach and
by such proposals we invite investment for
the development works in the country
which is in the interest of the country.
Moreover, we will adopt positive approach
for such proposal on the basis of its merits
and demerits which will help in the indus-
trialization of our country. The Prime
Minister has also said that we cannot
even imagine the extent of development
that would take place in this country and,
if they develop an industrial town they
would not take it to Japan with them.
Tt will increase employment opportunities
which will be beneficial for our country
and it will also increase flow of capital
which will be helpful for development.

SHRI RABI ROY : Mr. Speaker, Sir,
the Prime Minister is present here. I
would like to know from the Prime
Minister whether he is aware that & die-
cussion between the former Prime Mifiis-



17 Oral Answers

ter and Fmancc Minister on this lssue
had | ‘taken place and the House is also
aware of it. I remember that the Finance
Miin‘ster has informed this House that «
Protoco! Lerween our Prime Minisier and
tre Governmant of Japan has vet to be
s'ened in  this regard. 1 would like to
Ltnow from the Prime Minister whether it
is correct that he has received any letter
from Shri Ram Niwas Mirdha of ruling
party in this regard and in that letter. . .

[English]

MR. SPEAKER : Let the Member
conceined ask that question. It iz not
for the other Member to ask that ques-
ton. I am sorry.

[Translation)

SHRT RABI RAY : When vou are not
Jlewing me T will not ask that questlor
Is it not correct that we are asking «
fereign country to develop a township in
our country which will cause a set back
to our dignity 2 We are not developine
iFs  toveship on our cwr  end reline
another country to develop a townshin
here an” to assist us in our develonment.
We are concerncd that the l'aws and
rezulaticns of Japan, thzir Culture. their
svstem of  educaticn and  their life-style
will glen come herz. Will we  2llow
come other country to develrn 2 townshin
hare only for the sake of cetting foreion
~gsictance 2 Wil the Yoaws of Tapan will
hecome apnlicabla kere 2 Te it not ageinst
the sovereigntv of our country 2 1 wou'd
like to know from the Prims  Minicte.
~hont thesa two thines.

SHRIUMATI  KRISHNA SAHT: M-
“nenker. S'r, the Hon'hle Msamber is vere
intelligent.  He knows the oil refinery in
Uurani.. .

SHRI RABI PAY : Mr. Speaker. Sir.
whan the Hon'b'le Minister cives a renlv
the  should be careful, Sir. T asked
somethine elee and see whit her reply is?

{Enelish]

MR, SPEALER - 1 will pinpoint the

<uestion.
| Translation]

SHRIMATI KRISHNA SAHI: Mr.
Speaker, Sir, there is no need of. proyoca-
tion. I would like to inform the Hon'ble
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Member that I have just given an eXam-
rle thz: the oil refinery, set up ifi Baruni
qus wuch a big township. Does it mean
thct we have become their slaves. Who
aave com: here to set up an oil refinery ?
1ue te  that fertidizer industry 15,000
people nave got employment more than
25,060 people who are getting  employ-
ment belong to this country and are from
that State. Sindri and Bokaro plants were
also set up with the help of foreign
technology but we have not become their
slaves. Please listen to me. I have heard
your point. Mr. Speaker, Sir, Hon’ble
Fincrze Minister has made it clear in the
Tok Sabha on 30th July, that on the
zdvice of ILM.T, the then Prime Minister
Shri Chandra Shekhar had approved the
nroposal  to prepare the feasibility
report.. .

e

. SPEAKER : He is asking whether
Jepar2 o laws will be enforced here ?

SHPIN LTI KRISHNA SAHI : Not at all,
=nid earlier also and it is also
sated  in  the reply that every-
il be done in accordance with the
Indian Laws.

SHMT P ABT RAY : I would like to know
whether the Prime Minister, Shri P. V.
Naras'mha "Rao,” has made any commite
ment 2bout this- whether any document

thine

. has been signed so far or not? Whether

i~ vernment have signed any agreement
with the Japanese Government ?

MR. SPEAKER : No. The feasibility
remort is still being studied.

(Interruptions)

SHRIMATI KRISITNA SAHI: It is not
that vour statement is not correct. It has
twn staees as [ have said. The interim
venort of the Master - Plan under study
has heen submitted. The Hon’ble Mem-
bor knows the value of the interim report.
1 have said that evervthing will be done
i accordance with the Indian Laws.

SHRI RABI RAY Mr. Speaker, -Sir, 1

want~1 to *now from the WMinister that
for the “rst time a Japancse township is
being set up in India. This is being done
for the first tme. The refore, t is natural
for me to raise these questions. We
should not compare it with scme other

. 1ownship_as ,the. Hon’ble Minister has

. stated.in this,reply., |

vy o
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{English] ..

° THE PRIME MINISTER (SHRI P. V.
NARASIMHA RAO): It is happening for
the first time and we have 1o be very
careful. I would iike i{o assure the hon.
Members that no law of anv foreign
vountry will ever be made applicabie
here. Whatever is the construction, what-
ever is the industry, whatever iz the town-
ship, it will be subject to our laws made
by this Parliament or the respective State
Assemblies.

-SHRI RAM KAPSE: Wheaever dis-
cussion about the model Japanese indus-
trial city has taken place here, we were
told that the policy decision would be
taken after submissior of the feasibility
report. We would like to know from the
Government whether the Government has
taken any policy decisiop as far as this
Japanese city is concerned and whether
they have approved it.

MR. SPEAKER : What is tthe policy
. decision?

'SHRI RAM KAPSE :~The policy deci-
sion is about whether to establish such a
city in India or not.

.- MR. SPEAKER: They want 10 do .it
after the feasibility report.

SHRI RAM KAPSE: I want to know
from the Government.

[Translation]

SHRIMATI - KRISHNA  SAHI: Mr.
Speaker, Sir, until the feasibility report
is submitted I cannot. say anything end
as I have already said that the interim

. report of the Master Plan has come. I
would like to reiterate that the interim
report of the Master Plan has come and

- any decision can be taken in this regard

. only after the full report it received.

|English]

SHRI NIRMAI. KANTI CHATTER-
JEE: 1 want to know from the Prime
Minister one  thing. The  reply
says that the objective of the IMT
would be to provide infrastructural
facilities on international standards to
" attract foreign investment. Township is
" pot just an infrastructural facility. A
* township is composed of a society also.
Tho quostion to be answered in: Wil thero
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be a municipality there in the township,
who will govern the township, will the
township be governed by a municipality
which is elected by the people of that
locality, that township, and will the law
for that would be dJecided here and not
elsewhere? That is the question. 1t is
not a matter of physical infrastructural
facilities. This is the question which is
agitating our minds. Who will run and
who will decide how to run it?

{Translation]

SHRIMATI KRISHNA  3AHI: Mr.
Speaker. Sir, there is nothing *o get agi-
tated about it. The matter is still under
consideration. I had repeatedly said that an
Indo-Japan Study Committee........

SHRI BASUDEB ACHARIA : What do
you mean by it?

SHRIMATI KRISHNA SAHI : It means
that nothing has been finalised so far.

{English)]

SHRI NIRMAL KANTI CHATTER-
JEE: 1 would likz to know whether it
will - be a Jepunese city in the Indian
territory.

[Translation|

SHRIMATI KRISHNA SAHI: 1 would
like to say that the Indo-Japan study
Committee, ....... [Interruptions]

MR. SPEAKER : We will not be able
to discuss such an important issue if all
of you start speaking a: the same time.
T will give you full protection.

SHRIMATI KRISHNA SAHI: An Indo-
Japan Study Commirtee has been set up.
Taking into consjderation all the aspects
i.e. Cultural. Educational etc. (Interrup-
tions). ... . ... After that the proposal will
come before I.M.T.= Construction Com-
mittee. I have also told vou everything
about GICA Committee.... (Interrup-
tions).

MR. SPEAKER: The Prime Minister
has made it clear that the laws made by
Indian Parliament or the Laws of respec-
tive State Legislature will be applicable
there and it will not affect our soverei-
gnty.
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SHRI NITiSH KUMAR : Mr. Speaker,

Sir, it has been clearly mentioned in -the:

reply that Government will take the deci-
sion after the submission of feasibility
report. But it is clear that the Govern-
ment has made up its mind that they
will allow them to develop the township.
Then why are they waiting for the feasi-
bility report? This is a matter of policy
decision ?

SHRI P. V. NARASIMHA RAO: How
do you know that I have made vp my
mind. Nothing has been decided so
far,

SHRI NITISH KUMAR: The hon.
Prime Minister had hims2lf stated that
the laws of our country will be implemen-
ted. It meuns that it had already been
decided that a township will be developed
in which the law of our country will be
implemented.

MR. SPEAKER : No, no. Nitish Kumar-
ji. he had given this reply in regard to
the question asked by Shri Rabi Ray and
that was whether the law of Japan will be
implemented there. Ile had replied that
if a township is developed, the law of
our country will be implemented.

SHRINITISH KUMAR : Mr. Speaker,
Sir. this is just like tying a horse behind
a cart. When the parameters have alrea-
dy been fixed and it has been decided to
implement the law of our country in regard
to that township, what is the meaning of
this feasibility report and what type of
feasibility report they want? I would also
like to know who is bearing the expendi-
ture on the study being conducted for -this
feasibility report?

SHRIMATI KRISHINA  SAHI: Mr.
Speaker, Sir, when 1 said that the fish is
in the water, every one started speaking,
but when he said that the cart is being
put beforc the horse no one is speaking.

[Interruptions]

MR. SPEAKER : Sir, when Japanese
team visits our country JAYAKA bears
the cost of their visit. We provide them
facilities but do pot bear any other
expenditure. ) .

SHRI NITISH KUMAR: Mr. Speaker,

Sir, ‘'she is telling about the expenditure
on hospitality. We are also aware that
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expenditure is iuvolved on feasibiltiy
study. We are not -laymen. It is not
that they are only lodged in a hotel under
tousism department and arrangemenis are
made for their food eic. We know that
when study is conducied, expenditure is
involved in it. I would only like _to
know who will bear this expenditure, whe-
ther the Government of India or the
Government of Japan or the concerned
agency? :

SHRIMATI KRISHNA  SAHI: Mr.
Speaker, Sir, the hon. Member said that
he is not a layman but a very wise man.
that is why, be is the conscience keeper of
the Chief Minister of a state. 1 would
only kke to submit... .

MR. SPEAKER : She is enbancing your
dignity.

SHRI KRISHNA SAHI: Mr. Speaker,
Sir, [ would like to submit that we can
discuss the issues after the feasibilty report
comes, but when uny team comes, we
should provide facilities to them.

SHRI NITISH KUMAR : Mr. Speaker,
Sir, we are aware of her difficulty. Even
when she does not know anything on acy
issue, she tries to say it with full force.
She is not to be blamed for such an atti-
tude. This is the habit of the people of
the area to which she belongs.

MR. SPEAKER : No, she has given the
reply.

SHRIMATI KRISHNA SAHI: Mr.
Speaker, zSit,” had 1 noi adopted such an
attitude, they would not have let me
reach here. -

SHRIMATI BHAVNA CHIKHALIA :
Mr. Speaker, Sir, 1 would like to know
from the hon. Minister through you that
as per the statement recently given by the
Hon. Prime Minister that the law of our
country will be implemented in regard to
Model industrial township, whether TAYA-
KA is aware of it, becauso if they know
it, they will reject  thé proposal. In a
reply to a question asked in the morning
it was said that they had rejected the pro-
posal of Varanasi also.

SHRIMATI KRISHNA SAHIL: You do
not know, but she knows.

SHRI HARI -KISHORE SINGH : Mr.
Speaker, Sir, whether there is proposal of
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sel'ﬁhg ’ﬂp of "industrinl _towship’ in Iapan
ifothier ‘countries: also” ahd” Naetﬁe. sams

conditions have been laid down in those"
casés ‘and If -so, the names of those coun-:

tries.
-MR. SPEAKER : She has already told

that such proposals are there for Mauritus
and other countries.

[English}
Tyre Industry
" 306. SHRI BIRSINGH MAHATO
~ SHR1 CHHITUBHAI '
" GAMI’I‘
Will the PRIME MINISQ
to state :

bé lcased

(a) whether tyre industry has Dbecn
facing recessionary trends due to cut-back

in production of vehicles in th: coudtry™:

(b)lf so,. the remedial steps t_akcn'in
this regard ;

“(c) ‘the production ~of tyres in ‘the
country during the last three years, year-
wise ; -

[English]

(d) whether piccocion of yies 1s Lull-
cient to meet ind.genous demand ; and

(e) the reasons for allowing orizinal
vehicle equipment manufacturers to fmport
tyres at a concessional impori duty of
fifty per cent ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOP-
MENT AND DEPARTMENT OF
HEAVY  INDUSTRY) (SHRIMATI
KRISHNA SAHI) : (a) No. Sir.

.(b) Does not arise.

(¢) - The number of tyres produced in
the country was 180.75 lakhs in- 1990-91,
178.88 lakhs in-1991-92 and 199.51 lakas
in 1992-93.

"(d) Yes, Sic”" )

(e) For original equipmient manufac-
turers, . unport dutxes on specified auto-
motive componems, including :yres, were
rationalised in the 1993-94 Budget.

SHRI BIR SInNGH MAHATO: The
progress of tyre indusiry is very important
for the development of . automobile in-
dustry as well as for agricuitural work.
May 1 know from the Minister through
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voa'-WBbther ‘the “Government prOposec to
study 'the prébletas bafore the tyre industry
fron: time-:o time in the context of
changes of vehicles and foreign invesi-
meni in the industry ?

[ Translation)

SHRIMATI KRISHNA. SAHl: Mr.
Speaker Sir, the Government studies the
problems before the tyre industry irom
time to time and it makes a lot of efforts
in this regard. - Several issues of the tax
policy are related with the Ministiy of
Finance. I would only like to submit
that an effort was made to relationalize
wi¢ WX policy in tne Budget of 199:-94.
xr.e) got some facilities from this raiionu-
: % end the Government is makisg

(0 reraove the amamolies picsent
in i, We have drawn the atteniion oi
the Ministry of Finance towurds tais
issue.  No problem can be solved in one
day, but we are making effoits in this
regard.

|English]

SHRI BIR SINGH MAHATO : May i
koow from the Minister the sicps pro-
posed to be taken to protect ine interest
of consumers-mainly In agricultural sector
cf tractors, trollies used for wzricultural
work and tyre carts against rise in tyre
prices. On the other side whui are the
s:eps proposed to be taken by the Govern-
ment to proiect the interest oi tyre in-
custry work force ?

{Transiationf

SHRIMATI KRISHNA SALi: Mr.
s_caker, Sir, under the n.w industria:
woilcy, the Government has fully tried to
sroect the interests of tyre industry work
rorce.  The tyre industry was de-licencs-
¢d in June 1979. This industry &as
been kept licence free. Under the new
industrial  policy  implemenied w.ef.
24th July, 1991, big industries and industri-
es ‘with foreign investments are also being
kept licence free. Automibile tyres and
tubes have been included in the new
scheme, that means, the industries
having S1 percent foreign investment and
ioreign  technology, are given free
hand© by the R. B. L whereas
domestic enterpreneurs have to submit in-
dusirial emerprcneurship' memorandum
only. There is no shortage of tyres and
..dquate supply is being made so that the
people do not face any problem.
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SHRI TARIT BARAN TOPDDAR: 1 1.#* The second unit of the Narora

would like to tell the hon. Minister that Atomic Power Station commenced

even though market for tyre is available commercial  operation  with effect

and the QGovernment has the needed in-
frastructure, yet it is not being encouraged
cnd il arrengements have been made to
ciose down the tyre maunufacturing indus-
try. What steps are being taken in this
regard ? It should clearly state its policy
.'n this regard.

\What steps are being taken in this regard ?
It shon!d clearly state its policy in this
czrard.

MR, L CAKER : He is saying that the
copacit, wvuilable in Government factories
s ot beng fully utilised.

SHRihMATI KRISHNA SAHI :
noL so.

W N ANSWERS TC QUESTIONS
(1 ransivilon)
POWER GENERATION BY AUTOMIC
POWLR PLANTS
3= S..kRL SURAIBHANU SOLAN-
o Wil the PRJIME  MINISTER be

Dreasea 1o state

It is

i

(a)ice guan.uo of power being peneratcu
from ¢, srtomic Power Plant: present ;

(b ) tize poruait cost of the power so
zeneraed fron each of these plants;

{c) wiuhe: the cost of power generat-cid
{rom . izrmal Power Plants is less i .n:iat of
power generated from Atomic Power Piunts;
and

if

(d

the reasons therefor ?
:NISTER OF STATE IN THE
NISTER'S OFFICE (SHRI
BLUVERLESH  CHATURVEDI) :  (a)
The present rated capacity of the nu-
clear power planis in  operation and the
gross generation of power from these
picnts in 1992-93 is as follows :

50,

-

3]

RN

Name of the Atomic - Capacity = Gross
Power Stition (MWe) Generation*
(Million
UnitsM-Us)
Tarapur—1 160 1146
Tarapur—2 . 160 788
Rajasthan—1 . 100 133
Rajasiha -2 . 200 925
-Madras— ! 220 1191
Malras—.. 220 787
Narora—1 220 1031
Narora—-2 220 648¢

from 1-7-1992.

2. The Kakrapar Atomic Power Station-

1 (220 MWe) commenced commer-

cial operation from 6-5-1993 and has
generated 223 MUs up to end of
July, 1993.

(b) The tariff for electricity from the
nuclear power stations in operation is as
follows :—

_Namc of ihe AtDII_L;

Paise/KWh
Power S:atjon As ou Jupe, 1992
Tarapur 55-32
Rajasthan, 6416
Madras 76 -94
Narora 143 -76
213-35

Kakrapar.

{ ¢) and (d) The unit cost of energy
gencréted iiom a coal fired tlﬁ’.]rmal power
siant cluse to the coai pit-heads will «
generally ¢ :ower than the cost of clectricity . .
o a nuclear power plant. ifowsver, uocount
of lower fuelling costs, cost 2. genzration from
the nuclear nower statioas would be
competitive to w1a: from cox! based thermal

lccated ar about 100 km. from the coal
nit-heads.

INDIAN PEPPER
[English]
*307. SHRU K. M. MA THEW : Will the
PRIME MINISTER be pleased to state :
(a) whether the Government are aware

that the best quality Indian pepper fetches the
lowest price in the international mar-ket ;

(i) if so, the reasons therefor ;

(c) the steps taken or proposed to be
taken to ensure higher prices for the
Indian pepper ;

(d) whether the {overnment propose
to take up the matter with the concern-
ed internat‘onal trade organisations ; and

(¢) ¥ 5 iz detiils thereof ?
THE MINISTER ¢»: STATE IN THE
MINISTRY OF . CIVIL SUPPLIES

CONSUMER AFFAIRS AND PUBLIC
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DISTRIBUTION AND MINISTER OF
STATE IN THE MINISTRY OF COM-
MERCE (SHRI KAMALUDDIN AH-
MED) : (a) and (b) No, Sir. It is not
correct to say that Indian pepper even
when it is of the best quality fetches the
lowest price in the international market.
In fact, it fetches a price as good as
pepper of any other origin.

(¢) Government is aware that pepper
prices have for the last few years been
generally depressed in the international
markets mainly due to an over-supply
situation. The prices will eventually im-
prove only when there is a better balance
between demand and supply. However,
Government has on its part been indirectly
assisting the growers to realise better price
for their produce through the following
steps . —

(1) The cess on export of pepper was

suspended ;

(2) NAFED and Kerala State Co-

operative Marketing  Federation
undertook  Market  Intervention
Operations ;

(3) Spices Board has been undertak-
ing various programmes for up-
gradation of quality of pepper and
for promoting export of pepper in
value added form.

(d) and (e) The case for arresting the
decline in pepper prices was taken up in
the meeting of the International Pepper
Community (IPC) recently held in Indo-
nesia.

- Small Scale and Village Industries

308 SHRI TARA CHAND 1
KHANDELWAL ,
SHRI HARISH NARA-  °
YAN PRABHU |
ZANTYE J

Will the PRIME MINISTER be pleased

L0 state :

{a) whether the Union Government

have asked the State Governments to
repeal and review all those laws which
hamper the development of small scale
and village industries;

(b) if so, the details of the guidelines
issued in this regard ;

(c) whether there is any machinery to
monitor the growth of small and village
industries in the country; and

.. 'AUGUST 18, 1993 .
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(d) if so, the details theroof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF SMALL SCALE INDUS-
TRIES AND AGRO AND RURAL IN-
DUSTRIES) (SHRI M. ARUNACHA-
1LAM) : (a) Yes, Sir.

(b) As a part of the process of im-
plementation of the policy measures for
promoting and strengthening Small, Tiny
and Village Industries, announced on
August 6, 1991, Government have ad-
vised all State Governments to undertake
u thorough review of all State laws and
procedures with a view to rationalise and
simplify them in so far as they apply to
small and village industries.

(¢) The Government has set up a
Depurtment of Small Scale Industries
and Agro and Rura]l Industries in the
Muinistry of Industry for monitoring the
growth of small and village industries in
the country.

(d) The Department is assisted in its
cfforts by ihe following :—

(i) Devclopment Commissioner (Small

Scale Industries).

(ii) KVIC.

(iii) Coir Board.

in addition, at the State level, Direc-
torate of Industries and KV Boards are
also performing mopitoring functions.

i Translation]
Production of Paper

309. SHRIMATI BHAVNA CHI-
KHALIA: Wil the PRIME
MINISTER be pleased to state :

(a) the annual requirement and produc-
tion of paper in the country;

(b) the quantity of paper being import-
ed annually ;

(¢) whether the raw material required
for the production of paper is available
in abundance in the country;

(d) if so, whether the Government
propose to issue licences to set up small
paper mills in the country ;

(e) whether the Government have receiv-
ed some applications in this regard ;

td) if so, the details thereof ; and

(&) the action taken by the Government
thereon ? .
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART
MENT OF INDUSTRIAL DEVELOP-
MENT AND DEPARTMENT OF
HEAVY  INDUSTRY) (SHRIMATI
KRISHNA SAHI) : (a) The current an-
nual demand and production of paper and
paper board are about 21.5 lakh tonnes
and 21 lakh tonnes, respectively.

(b) 39,159 toanes of paper and paper
products were imported during 1992-93.

(c) There is shortage of woody raw
material but abundance of non-conven-
tional raw materials such as bagasse, agro-
residues and waste paper.

(d) to (8) As regards smali paper
mills, between August, 1991 and July.
1993. 157 industrial entrepreneurs memo-
randa have been filed. Further, out of
22 applications received for grant of Let-
ters of Intent, 5 have been approved.

Power through non-conventional Energv
Sources

*310. DR. CHINTA MOHAN .
SHRI NITISH KUMAR
will

the PRIME MINISTER be pleased to
state :

(a) the target fixed for generation of
power through non-conventional  energy
sources in the country during the Eigth
Five Year Plan;

(b) the quantum of power proposed
to be generated through these sources in
the private and the public sectors sepa-
rately to achieve the target within the
stipulated time ;

(c) the details of the facilit'es propos-
cd to be provided by the Government to
attract the privaie sector for generation
of power through the non-conventional
energy sources: and

(d) the total quantum of power for
which an offer has been made to the pri-
vate sector ?

THE MINISTER OF STATE IN THF
MINISTRY OF NON-CONVENTIONAT.
ENERGY SOURCES AND MINISTER
OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI S. KRISHNA
KUMAR) : (a) The revised target for
generation of power through non-con-
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ventional energy sources such es small
1ydro, wind, solar, bio-energy, etc. during
the Eizhth Five Year Plan is 1655-1955
MW under the new ‘Strategy and Action
Plan’ prepared by the Ministry.

ib) Ne clear demarcation has been made
for caergy generation in the pi'.ate or pub-
lic sectors. However, a new murket orienta-
iion is being give. to attract maximum
particination by the private sector in
generation of power through non-con-
vention:l energy sources.

(¢) The fiscal and promotional incen-
tives being provided by the Central
Government and certain State Govern-
ments include 1009, depreciation allow-
ance, subsidy for certain categories of
projects, five vear tax holiday, exemption
o1 concessional duties ond taxes, soft loan
facility and facilities for wheeling, banking
aund buy-back of the energy generated and
fed to the State grid.

(d) As already stated. the private sector
is welcome to take up power projects
based on non-conventional energy sources
withou! any restrictions on capacity  at
this stage.

[English]

Urban water supply and sanitation
Policy

*311. DR. KRUPASIND:{U BHOI:
Will the Minister of URBAN DEVELOP-
MENT be pleased to state :

(a) the salient features of the Urban
Water Sunply and Sanitation Policy ;

(b) the steps taken to implement the
same in different States and Union terri-
tories during the VIT Pilan period ;

(c) the expenditure incurred on the
implementation of the policy so far State /
Urion territory-wise : and

(d) the funds earmarked therefor in
the VIIT Plan ?

THE MINISTER OF URBAN DEVE-
LOPMENT (SHRIMATI SHEILA
KAUL): (a) and (b) The Govern-
ment  of India had adopted the
programme laid down bv  the Uni-
ted Nations. namely the Inter-
national Drinking Water Supply and Sani-
tation Decade Programme from 1981 to
1990. As per the targets under this pro-
gramme, 909 of the urban population
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was to be covered with drinking water
sepply and 50% with sanitation by March,
1991. As against this the coverage was
$59, for water supply and 46% for
santation upto 31-12-1991 in urban areas.
The shortfall in target was primarily due
to lack of adequate funds for the sector
during the VI and VII Five Year Plans.
In the VIII Five Year Plan (1992-97) it
is envisaged to cover 1009, of the urban
population with drinking water supply
and 759, with sewerage and sanitation
facilities subject to availability of funds.
An outlay of Rs. 5757.28 crores (includ-
ing Central assisance) has been provided
in the VIII Five Year Plan for the urban
sector as against the projected requirement
of Rs. 14,844 crores.

In view of the inadequacy of plan funds
coupled with cost increases, urbanisation,
depletion and pollution of sources, it was
necessary to review the sector needs in
consultation with the State Governments
and Union territories. The Ministry had,
therefore, convened a National Conference
on Urban Water Supplv and Sanitation
Policv in March, 1993 to give a new
direction in this sphere and to identify
a set of reforms to enable the sector to
become financially viable and self sus-
tainable. The Conference came out with
recommendations on financial issues and

AUGUST 18, 1993
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cost recovery, institutional automomy,
human resource development and technical
issue for conmsideration of the State
Governments and Union Territories. The
salient features of the recommendations
are namely adoption of the principle of
full cost recovery, to treat water supply
as utility service, cost reduction, full auto-
nomy to the concerned insiitutions for
tarrif fixation, separate commercial ac-
counting for water supply and sanitation,
improved O & M and reduction of un-
accounted for water institutionzl arrange-
ments, public/private partnerships, com-
munity  participation, development of
wrained manpower, water resources plan-
ning, recyling and re-use of waste water,
etc.

(c) Information regarding the outlay
and the expenditure for urban water supply
and sanitation, State and Union Teritory
wise, for the VII Plan, 1920-91 and
1991-92 may be seen at Statement—I.

(d) Planning Commission hive made
an overa!l ailocation for the VIII  Plan
for Urban Water Supply and Sanitation

amounting to Rs. 5757.28 crores. A tenta-
tive break-up of this allocat'on for some

of the States and Union Torritories, which
has bzen finulised by the Pionning Cor-
mission may be seen at Statement—II

STATEMENT—I

Urban Water Supply & Sanitation Total for Seventh Plan

(Rs in Crores)

Outlay Expenditure
t. Andhra Pr»- :sh 190-48 172:90
2. Arunachal Praiash 0-16 10-73
3. Assam 22-70 15-77
4. Bihar 62 -30 56-59
5. Goa 44 -89 51-43
6. Gujarat 180 -93 170 -23
7. Haryana . . 2771 2281
8. Himachal Pradesh 1242 9-04
9. Jammu & Kashmir 81-74 91-09
10. Kamataka . 130-83 128-03
11, Kerala . . 35-04 26469
12. Madhya Pradesh . 13893 118 -64
13. Maharashtia 858-73 6i2-15
14, Manipur 13-93 1273
15. Meghajaya . 16-38 ) 13-03
16. Mizoram 19-54 2045
17. Nagaland 11+69 9-04
18, ' Orissa

3387 2811
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URBAN WATER SUPPLY & SANITATION

. . (Ra. in Crores)
TOTAL FOR SEVENTH PLAN
| 1 ) 2 3

19. Punjab . . . . . . . 31-09 26-17

20. Rajasthan . . . . . . . 103-33 93-43

21. Sikkim . . . . . . . 979 10-85

22. Tamil Nadu. . . . . . . 53767 315-31

23, Tripura . . . . . . . 11-23 10-57

24, Uttar Pradesh . . . . . . 146-99 126-72

25. West Bongal . . . . . . 32-88 3557

26. A &NTIslands . . . . . . 4-19 - 591

27. Chandigarh . . . . . . 20-79 1801

28. D. & N. Haveli . . . . . 0.41 0-23

29, Duman & Diu . . . . . . 2-98 2-65

30. Delhi . . . . . . . . 315-12 31445

31. Leckshadweep . . . . . . 0-09 0-00

32. Pondicherry , . . . . . 5-37 ) 504

GRAND ToOTAL . 311073 2551-03

URBAN WATER SUPPLY & SANITATION
(Rs. in Crores)
199091 1991—92
'(‘):xaa; E;pmditme Outlay Expenditure

1. Andnra Pradesh . . . . . . 33-00 27-38 34-05 5146
2. Arunzchal Pradash . . . . . 330 0-13 2-60 2-34
3. Assam . . . . . . . 6-46 0-14 793 . 5-83
4, Bihar . . . . . . . . 1548 3-89 26-25 7-45
3. Goa . . . . . . . . 1110 12-37 13-74 16-92
. Gujarat . . . . . . . 2300 2203 25-00 25-00
7. Haryaza . . . . . . . 3:50 7-51 3-70 813
¢, Himachi! Pradesh . . . . . 5-70 5-40 918 8-69
9. Jammu & Kashmir . . . . . 21-00 20-38 26-14 ..
10. Karnataka . . . . . . . 29.52 2704 38-26 48 -66
11, Kerala . . . . . . . 9-60 9-38 45-48 6-98
12, Madhya Pradssh . . . . . 70-38 35-76 42-12 38-77
.*. Maharashra . . . . . . 17429 158-34 169 -00 160-50
i4. Manipur . . . . . . . 4-00 3-67 686 4-82
'5. Meghziaya . . . . . . . 3-05 2-57 275 2-31
16. Mizoram . . . . . . . 3-80 4-03 406 7-30
17+ Nagaland . . . . 240 2-43 1-52 202
13. Orissa 836 8-39 10-72 8:72
19. Punjab 1125 10 -60 3-84 ..
20. Rajasthan 39-84 38-50 4807 49-51
21. Sikkim . 1-60 1-90 1-80 207
2. Tamil Nadu 131-54 12314 17318 140-24
23, Tripura . 1-95 1-79 1-50 1-84
24. Uttar Pradcsn 10.63 2775 52-29 2212
25. West Bengal §-16 6-46 9-99 4-51
26. A & N Islands 0-67 0-34 0-30 0-27
27. Chandigarih . . . . . . 400 0-50 5-70 - 450
73. D & N Haveli . . . . . . 0-17 0-05 1-05 1-00
79. Daman & Diu . . . . . 0-12 0-26 023 0-24
30. Delhi . . . . AR . 118-85 120-74 123-90 124 -01
31. Lakshadweep . . . . . . 0-14 0.-00 013 . 000
32. Pondicherry . . . . . . 1-03 1-38 206 2-49
, . . GraND ToTAL ) 754 39, 686°TT ... 898.40.. -.755-27

7112 LSS (ND)/9%

. e e
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Urban Water Supply and Sanitation Sector VIII Plan (1992—97) outiay

VITI PLAN OUTLAY STATE SECTOR

(Rs. in crores)

S. _ State/UT

Total Urban Water Supply
No. and sanitation
1 : 3 ¢

1. Andhra Pradesh . 494 -22 29520
2. Arunachal Pradesh . . 55-34 1272
3. Assam . . . 221 96 3897
4. Bibar . . . . 619 -54 177 -40
5. Goa 88 00 63 00
6. Gujarat 421 -00 91-00
7. Haryana . . . . 304 -00 112-00
8. Hiu_;achal Pradesh 250 -00 65 -60
9. Jammu & Kashmir 241 30 13548
10. Karnataka . 625-00 277 -50
. 11. Kerala . . 410 -66 24222
12. Madhya Pradesh 486 94 243 -47
13, Mabharashtra 1602 -47 .
14, Manipur 85 00 35-60
5. Meghalaya . 50 -00 14-57
16. Mizorgm 5715 3194
" 17. Nagaland . . . 35-00 13 -40
18. Orissa . . . 23806 5445
19. " Punjab . . . ..
20. Rajasthan 769 -35 470 -85
21. Sikkim . 3000 14-50
22: Tamil Nadu. 1450 -00 1016 -00
3. Tripura . . 94 -01 3701
24, Uttar Pradesh 944 -21 207 -00
‘25, West Bengal 216 00 70 00
26. A. & N. Islands . . . . . 2070 345
27. Chandigarh . . . . . . 30 -00 ..
"28. Dadra & Nagar Haveli 345 1-50
29. Daman & Diu 445 0-80
30. Delhi . . 820 -00 795 -00
31. Lakshadweep 4-59 0-49
32. Pondicherry 12-58 931
GRraND ToOTAL 10.684 -98 4,630 -43

Export of Cashew Kernels

»312. SHRI TEJ NARAYAN SINGH -
Will the PRTME MINISTER be pleased
to state :

(a) whether the export of cashew ker-
nels under counter-trade terms does not
earn hard currency for India;

(b) wbether‘ Indian processors sell at

__higher rupee rate to rupee currency areas .

who resell at lower rates in Indian rupee
terms to hard currency areas:

(c) if so, whether the Government pur-
pose to draw a negative list, as suggested
by a few experts, to preclude export items
such as cashew kernels to rupce currency
areas and encourage greater exports to
hard currency areas; and

1
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(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER .AFFAIRS AND PUBLIC DIS-
TRIBUTION AND MINISTER OF
STATE IN THE MINISTRY OF COM-
MERCE (SHRI KAMALUDDIN
AHMED) : (a) Under counter-trade ar-
rangements, inflow and outflow of foreign
exchange are either party or wholly
balanced. Exports under counter-trade
reduce foreign exchange outgo on imports.

(b) to (d) With the collapse of the
crstwhile USSR and the changes in
Eastern Europe, India no longer has any
rupec payment trading arrangement with
any country. It may be mentioned that
export of cashew kernels to C.LS. and
Czechoslovakia in 1992-93 was less than
1% of the total cashew kernel exports.
However, with the repayment of rouble
credits to the Russian Federation there is
a possibility of some export of cashew
kernels to that country. Depending on
the actual developments which occur,
the question of imposing suitable restric-
tions on export of this commodity could
be looked into on merits.

Export Target

313, SHRI SYED SHAHABUDDIN:
Will the PRIME MINISTER be pleased
to state :

ta) whether the Government have fix-
cd the export target for 1993-94;
(b) if so. the global target with break-

ANNEXURE REFERRED TO IN REPLY
NO. 313 FOR 18-3-93 REGARDING

SRAVANA 27, 1915 (SAKA)

Written Answers 38

up by major trade partaers and mor
export items ;

(c)the target and achievement for
1992-93 ; and

(d) the basis for the fixation of the tar-
get keeping in view the performance during
the preceding year ?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES CON-
SUMER AFFAIRS AND PULIC DIS-
TRIBUTION AND MINISTER OF
STATE IN THE MINISTRY OF COM-
MERCE (SHRI KAMALUDDIN
AHMED : (a) Yes, Sir.

(b) The global target for exports with
break-up of major export items in US S
terms is given in the annexure. The tar-
gets are fixed in terms of principal
commodity group and not in terms of
major trade partners.

(¢) Details of export targets and achieve-
ment for 1992-93 in terms of principal
commodities groups are given in the an-
neaure.

(d) The targets for 1993-94 have been
fixed in consultation with the Export
Promotion Councils and Commodity
Boards which represent the exporters. The
improved environment of the new EXIM
Policy, reduction in customs tariff parti-
cularly for export related imports, unified
cxchange rate system introduced in the
budget and the emerging trends in export
growth have been considered in discussion
with EPCs while fixing the target for
1993-94.

TO LOK-SABHA STARRED QUESTION
EXPORT TARGET

(US $§ Million)

Principal Commodity 1992-93 1993-94
Target Achievement
1. Planta:ltlnon Ia 23(5)’(7) 13324 225(;;

2. Agricultural and Allied Products

3. Marine Products . 615 602 650
4. Ores & Minerals . 940 741 869
5. Leather & Leather Manufactures 1480 1275 1490
6. Gems & Jewellery . . . 3236 3052 3455
7. Sports Goods 30 35 37
8. Chemicals and Related Products . 222 187 2168
9. Enginecring goods including Project goods 2057 2246 2500
10. Electronics including some Software. 350 211 375w
11. Textiles including Handncrafts & Carpcts 6193 5311 7400
12. Raw Cotton . .. .. 170
13. Petrolcum Prodm.ts 452 476 269
14. Others . . . .. 234 ..
Total . 20132 18420 22138

*includes raw cotton

**cxcludes Software.
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[Translation) . .
INSAT-2B

*314, SHRI SATYA DEO SINGH
SHRI RAJENDRA AGNI-
HOTRI

Will the PRIME MINISTER be pleased
to state :

(a) the date on which the second multi-
purpose satellite INSTAB-2B was launch-
-ed;

(b) whether entire technology used in
the satellite is indigenous or whether some
imported spare parts have also been used
therein ;

(c) the place from where the satellite
has been launched -

(d) whether the range of regional T.V.
transmission is likely to be increased to a
great extent on account of the satellite:
and

(e) the total estimated cost of the
satellite ?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHR1
BHUVNESH CHATURVEDI) : (a)
INSAT-2B was launched at 0429 hrs.
(Indian Standard Time) on July 23, 1993.

(b) INSAT-2B satellite was fully de-
signed, developed und buiid in India with
_indigenously desigend and developed sys-
tems and subsystems. A few components,
some mateiial and most of electronic
piece parts had been imported.

() INSAT-2B was launched from Kou-
rou, French Guyana.

(d) The number of transponders used
for TV transmissions will increase substan-
tially. Seven C-band transponders and
one S-band transponder will be used for
TV transmissions. The area of cover-
age will be limited to India and imme-
diate neighbouring countries may be
:covered due to unavoidable technical
‘spillover.

(¢) The cost of spacecraft is Rs. 78.00
crores and the cost of launch is Rs 99.15
‘crores.

'_[English]
National Drug Authority
315. DR. LAXMINARAYAN PAN-

/DEYA : Will the PRIME MINISTER be
pleased to state :
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(a) whether there is any proposal to
set up a National Drug Authority as
recommended by the Hathi Committee ;

(b) if so, the details thereof;

(c) whether such a single authority is
likely to be more appropriate to deal with
all the aspects of the drugs and phar-
maceuticals industries ; and

(d) if so, the reasons therefor ?

THE MINISTER OF STATE IN THR
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHKI EDUARDO FA-
LEIRO) : (a) o (d) The Ministry of
Hs=alth and Family Welfare had examined
the proposal to set up a National Drug
Authority us recommended by the Hathi
Committee, in detail, but it has not been
found feasible to set up such an inde-
pendent  Authority. 1t has, however,
been decided to strengthen and upgrade
the Drugs Standard Control Organisation
both at the Central and State levels.

Million Wells Scheme

#316.D. SHRI VANKATESWAR RAO :
Wiil the PRIME MINISTER be pleased to
state :

(a) whether the Million Wells Scheme
was launched during 1988-89 ;

(b) if so, the objectives thereof ;

(¢) the total amount allocated to
Andhra Pradesh under the scheme during
199i-92, 1992-93 and 1993-94; so far;

(d) the number of wells dug up in
the State and the number of villages
covered under the Scheme vis-a-vis other
States ; and

(e) the steps being taken to cover each

«nd every village in the State under the
Scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOP-
MENT (DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI RAMESH-
WAR THAKUR) : (a) Yes, Sir.

(b) The objective of the Million Wells
Scheme (MWS) is to provide irrigation
wells, free of cost, to small and marginal
farmers amongst SCs/STs and freed
bonded labourers who are below the
poverty line. )

(c) Rs. 3,833.24 lakhs and Rs. 3,738.64
lakhs were allocated to Andhra Pradesh
during 1991-92 and 1992-93 respectively.
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A tentative allocation of Rs. 4,924.02
lakhs has been provided during " 1993-94.

(d) So far 36,806 wells have been
dug inp Andhra Pradesh against 5,31,995
wells dug up in other States/UTs. Cover-
age under Million Wells Scheme (MWS)
is of beneficiaries and not of villages.

(e) Million Wells Scheme (MWS) is
a programme for creating individual assets
for their direct and continuing benefit.
20% of the total resources under Jawahar
Rozgar Yojana (JRY) are earmarked for
the implementation of MWS. The State
Governments allocate these funds to the
districts with reference to the unirrigated
lands held by SCs/STs with potential for
well irrigation. The emphasis under
MWS is to provide the eligible rural poor
among the SC/ST and the released bond-
ed labour category, an irrigation well and
this is hoped to be achieved by continuing
the scheme throughout the Eighth Plan
period with equal vigour.

Naval Shipyards

*317. SHRI ATAL BIHARI VAJ-
PAYEE: Will the PRIME MINISTER
be pleased to state :

(a) whether the Indian Naval Ship-
yards are not having adequate manufac-
turing capacity to meet the demand of
the Navy for warships;

(b) if so, whether the Government pro-
posc to .ncrease the capacity and pro-
ductivity of the Naval Shipyards ;

(c) if so, the outline and time schedule
thereof ; and

(d) whether there is also a proposal to
increase the indigenous content of the
warships ?

THE MINISTER OF STATE IN THE
MINISTRY 'OF DEFENCE (SHRI MAL-
LIKARJUN) : (a) Adequate manufac-
‘uring capacity exists in the defence ship-
/ards to meet the demands of the Indian
Navy for warships.

(b) and (c) Increase in capacity is not
envisaged at present. However, increase
in productivity is a continuing endeavour.

(d) Consiant efforts are being made to
increase the incigenous content of war-
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developed within the Navy and the ship-
yards and form a good basis for under-
taking indigenisation programmes.

Rural Roads under J.R.Y.

*318. SHRI RAMA KRISHNA
KONATHALA : Will the PRIME MINI-
STER be pleased to state :

(a) whether the Union Government
have re.cived ary proposals from the
State Governments for rural roads under
the Jawahar Rozgar Yojana;

(b) if so, the details thereof, State-
wise;

(c) the action taken by the Govern-
ment thereon; and

(d) the amount earmarked for rural
roads under the Jawahar Rozgar Yojana

during the Eighth Plan period, State-
wise?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOP-
MENT (DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI RAMESH-
WAR TiIAKUR) : (a) to (d) Proposals
have been received from the State Govern-
ments of Andhra Pradesh and Rajas-
than for providing additional funds under
Jawahar Rozgar Yojana (JRY) for con-
struction of Rural Roads. Andhra Pra-
desh has proposed the construction of
14090.86 Km. of rural roads benefiting
4200 villages at a total cost of Rs. 192.88
crores spread over a period of two years.
Rajasthan has proposed the constrdction
of 8500 Km. of gravel road connecting
1885 panchayat headquarters, for which
they have sought an additional allocation
of Rs. 100 crores during the current
year.

Both -iesc proposals wre under exami-
nation in the Ministry.

Construction of roads in rural areas is
an admissible activity under JRY. Since
the planning and implementation of JRY
is decentralised, actual selection of an
activity and the cxtent of outlay for a
particular activity are to be decided by
the implementing agencies ie. Village
Panchayats/DRDAs/ZPs, taking into ac-
count (.. ueeds of the arca and the avail-
ability of funds. Hence, no funds are
specifically earmarked for rural roads

ships. Design capabilitics have been under JRY during the Righth Plan.
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*319. DR. K.V.R. CHOWDARY : Wil
the PRIME MINISTER be pleased to
state :

(a) the estimated potential various
types of new and renmewable sources of
energy and technologies in the country;

(b) the achievement made in this regard
upto March, 1993; and

(c) the target fixed for 1993-94?

THE MINISTER OF STATE IN THE
MINISTRY OF NON-CONVENTIONAL
ENERGY SOURCES AND MINISTER
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OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI S. KRISHNA
KUMAR): (a) The estimated potential of
various types of new and renewable
energy sources in the country is given at
Statement ‘A’.

-

(b) Status of physical achievements in
respect of installation of various types of
non-conventional energy systems and de-
vices upto March, 1993 is given at State-
ment ‘B’.

(c) Physical Targets for various non-
conventional energy systems and devices
during 1993-94 in the country is given
at Statement ‘C’.

STATEMENT--A

Approximate potential of various types of nec-cenmventicnal end Renewable Sources of Encrgy
& Technologies in the Country

Source/Technology Approx. Potential(Availability Remarks

Total Solar Energy 510 8 Equivalent

Insolation in India KWhr/year

Wind Energy 20,000 MW Aggregated Capacity

Mini-Micro Hydro 5,000 MW Aggregated Capacity

Biomass/Bioenergy 17,000 MW Equivalent

Biogas Plants 12 Million (Nos.) — Expected Wood Savings :
(Achievable in 37,44 MT/year Equivalent

about 15 years)

Improved Chutha

120 Million (Nos.)

— Expected Manure Pro-
duction :

180 MT/year Equivalent

Expected Wood  Savings

84 MT/year wood/wood
Equivalent.

STATEMENT—B

Physical Achievements at a Glance

SL Programme Units Cumulative
No. Achievement
upto
, 31-3-93
1 2 3 4

1. Family size biogas Plants Nos. 17,63,133
2. Community/Institutional; Night Soil Blogas Plants Nos. 1,009
3. Improved Chulhas . . . Nos. 145,05,827
47 . Solar Thermal Systems Area ip M! 2,47,387
5. Solar Cookers . . Nos. 2,88,028
6. “Solar Photovoltaics MW 3,324
a. " Photovoltaic Power Units . KWp 408.86
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1 2 3 4
b. Photovoltaic Community lights/TV and commumty '
facilities . Nos. 784
c. Photovoltaic Domestxc hghtlng Systcms Lanterns Nos. 14,594
d@ Photovoltaic Street Lights Nos. 29,198
e. Photovoltaic Pumps Nos. 756
7. Wind Pumps Nos. 3,009
8. Wind Battery cha.rgers Nos. 107
9. Wind Farms . MW 53.93
10. Mini-Micro Hydro MW 93.44
11. Urjagram Energy Surveys Nos. 1,680
12. Urjagram Projects Nos. 184
13, Biomass based cogeneration of power . MW 6.0
14. Biomass Gasifiers/Stirling Engines MW 9,5
15. Battery operated vehicles Nos. 174
16. Alcohol operated vehicles . Nos. 52
STATEMENT—C
Programme wise Physical Targets for Annual Plan : 1993-94
Sl Programmes Tentative
No. Physical Targets
1. Biogas Development Programme
a. Family Size Plants 1,60,000 Nos. *
b. CBP/IBP/NBP . 50 Nos. *
2. Improved Chujha Programme 22,50,000 Nos. *
3. Solar Thermal Programme
a. Solar Thermal Energy Systems 55,000 Square metre
b. Family Size Solar Cookers 40,000 Nos.
¢. Community Type Solar Cookers
4. Solar Photovoltaic Programme
a. SPV Street Lighting Systems . 400 Nos.
b. SPV Domestic Lighting System 1,000 Nos.
c. Portable Lights . 10,000 Nos.
d. SPV Power Plants 200 kW
e. Other SPV Systems 300 Nos.
5. Wind Energy Programme .
a. Wind Pumps . 500 Nos.
b. Wind Battery Chargers . 50 Nos.
¢, Wind Farms 6 MW
6. Urjagram Programme
a. Urjagram Pilot Project . 25 Nos.
b. Energy Surveys . 100 Nos.
7. Bioenergy Development Programmc
a. Gasifiers/Stirling Engines . 1 MW
b. Biomass Based Cogeneration of Powu 6 MW
8. Small Hydel Power Development Programme 10 MW
9. Alternate Fuels for Surface Transportation
a. Battery Operated Vehicles 50 Nos.
b. Alcohol Operated Vehicles 70 Nos.
10. Solar Photovoltaic Pumps
a. SPV Water Pumping Systems . 10,00 Nos.

* Revised to : Biogas Plants-1.75 lakhs, CBP/IBP-200 and Improved Chulhas-24.00 lakhs.
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320, SHRI VUAY NAVAL PATIL :
Will the PRIME MINISTER be pleased
‘to state:

(a) the number of proposals cleared by
the Empowered Committee for foreign
investment as on July 31, 1993;

() the amount likely to be invested
therein;

(c) the areas for which these proposals
have been cleared; and

(d) the conditions laid down for foreign
investors regarding reatriation of divi-
dend? '

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOP-
MENT AND DEPARTMENT OF
HEAVY INDUSTRY) (SHRIMATI
KRISHNA SAHI): (a) to (d) The Em-
. powered Committee, constituted in Sep-
tember, 1992, has cleared 369 proposals
envisaging total foreign direct investment
of around Rs. 1700 crores till the end of
July, 1993. )

The proposals which have been clear-
ed are in areas such as engineering goods,
machinery items. textiles, electronics,
software, chemicals, petroleum products,
food processing and agro-based industries,
fermentation industries, granites and cera-
mics, rubber and leather goods, power
generation equipment, transportation, hos-
pitals, hotels etc.

Proposals envisaging manufacture of
certain specified consumer goods are sub-
ject to the condition that remittance of
dividend on foreign investment should be
balanced through export earnings.

[Translation]

Indian Vaccine Corporation Limited

3259. SHRI SURENDRA PAL PATHAK
SHRI SANTOSH KUMAR GANG-
WAR:

Will the PRIME MINISTER be pleased

to state :

(a) whether the Indian Vaccine Corpo-
ration Limited did not achieve any suc-
cess in the production Of vaccine even
after spending ‘crores of rupees as report-
od in ‘Jansatta’ dated June 16, 1993;
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(o) Hf 0, the facts thereof and ~the
amount that has sincc teen spent on this
project; : : :

(c) the extent of progress made so far
by the Indian Vaccine Corporation Ltd.
in the field of vaccine production; and

(d) the details of future plans of the
corporation in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE
IN THE MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT
OF OCEAN DEVELOPMENT) (SHRI
RANGARAJAN KUMARAMANGA-
LAM): (a) to (d) The Indian Vaccine
Corporation Limited IVCOL) was in-
corporated as a Joint Venture company
during March 1989 to manufacture viral
vaccines. IVCOL has been promoted by
Department of Biotechnology (Govern-
ment of India), Indian Petrochemicals Cor-
poration Ltd. (IPCL) Pasteur Mareiux
Serums and Vaccines PMSV). Civil con-
struction of the plant at the project site
in Gurgaon has been completed to about
429,. Scientific and administrative per-
sonnel have been recruited. The first batch
of the scientists has underone compre-
hensive training in vaccine production
and other technologies from PMSV, LyoOn,
France. The approximate expenditure is
about Rs. 22 crores. The unit was ini-
tially to produce Measles vaccine 20
million doses), Vero Cell based inactivat-
ed polio vaccine (IPV) (10 million doses),
Rabines vaccine, (2 million doses) and qua-
druple vaccine (DPTP) (40 million doses).
Subsequently however, Ministry of Health
and Family Welfare based on the recom-
mendations of the WHO decided to con-
tinue to use only Oral Polio Vaccine
(OPV) for polio control in India. This
necessiated a review of the “product
mix”. It was further considered to take
up indigenous production of Vero Cell
based on OPV instead of injectable polio
vaccine and quadruple vaccine. A joint
Indo-French committee has been set up
to redefine the IVCOL project based -on
new “product mix”. The committee has
submitted its report. At present the three
promoters ar ngotiating vorious options
available for continuation of the project.
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Revision of Rural Samitafion

3260. SHRI MANORANJAN BHA-
KTA: Will the PRIME MINISTER be
pleased to state:

(a) whether the Union GOvernment has
revised the Rural Sanitation Programme;
and

®) if so,, the responst; 'from the bene-
ficiaries?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOP-
MENT (DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI UTTAMBHAI
H. PATEL): (a) Yes, Sir.

(b) Since the programme is imple-
mented through the State/Union Territo-
ries, no response has been received direct-
ly by the Union Government from the
beneficiaries. However, the State Gov-
ernments of Orissa and Maharashtra have
requested for extension of the subsidy for
construction of sanitary latrines for per-
sons above the poverty line also. As the
revised guidelines of central rural sani-
tation programmes were introduced in
March, 1993. it is not possible to make
any changes within this short period with-
out giving a fair trial for implementation
of the new guidelines for a period of
about two years.

Alleged Malpractices in Recruitment to
Armed Forces

3261 MAJ. GEN. (RETD.) BHUWAN
CHANDRA KHANDURI : Will the PRI-
ME MINISTER be pleased to state :

(a) whether the Government's attention
has been drawn to a news item captioned
“CAG flays Army Recruitmeat” appeared
in the “Times of India” dated May 14,
1992 ;

(b) whether the Government havé taken
any. steps. to. reorgapise, strgamline and
improve the Recruiting Organisation ;

(c) if so, the details thereof :

(d) whether the Government propose’
to revert back to the system' of sending

‘Regimental Recruitment®  Parties’ fo{j re-’

crutmemty o g
*(e)if %, the detalls thereof:

- 119 T £ TN Ia

SRAVANA 47, 1615 (S4KA)

Wriften - Answers - 50

“(f) the number of cases of ‘touts’ de-
tected during 1992; and

(g) the details of the special arrange-
ments made to eliminate ‘touts’ ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
MALLIKARIUN) : (2) to (g) Govem-
ment have seen the said mews item. The
refinement of the recruitment system is a
continnous process. Important measures
taken by the Government to eliminate
instances of malpractice/irregularities in
the recruitment of Army personnel are
given in the enclosed statement.

‘There is no proposal to revert back 1o
the system of sending ‘Regimental Re-
cruitment Parties’ for recruitment.

" During 1992, ten cases of ‘touts’ were
detected.

STATEMENT

The following measures have been taken
by the Government to eliminate the in-
stances of malpractices/irregularities in the
recruitment of Army personnel :—

(i) With a view to climinate the inter-
ference of touts/agents, an applica-
tion system has been introduced for
recruitment.

(ii) Evaluation «f
been streamlined

(i) Detailed Qualitative Requirements
for Officers, JCOs/ORs for posting
to Recruitment Organisations have
been laid down to ensure that only
duly screened personnel are posted
to such jobs. Staff with doubtful
integrity are reverted back. )

(iv) Tenure of recruiting staff, both
combatants and civilians, has been
restricted to two years.

(v) Screenig of candidates is carried out
. by a Board of Officers with two
-independent members from the
local formation/unit.
tvi)' In order to minimise malpractices
in medica! examination at the time °
of recruitment, a system of in-
-dépefident “chécks by a second
. medical officer has. been instituted.
_ Provision has also been made. for
appeals againgt the verdict. of the .
Recruiting Medical Officer.

answer books has
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(vii) Prompt action is being taken agsinst
touts/agents with the assistance of
Civil Police.

(viii) System of allocation/release of
vacancies and recruitment proce-
dures has been thoroughly revamp-
ed

Prices of Allopathic Medicines

3262. SHRI SUSHIL CHANDRA VER-
MA : Will the PRIME MINISTER be
pleased to state :

(a) the percentage rise in the prices of
various  allopathic medicines during the
last three years;

(b) the approximate total value in
rupees of the allopathic medicines being
manufactured in India during 1990-91 and
1991-92 vis-a-vis the total valye in rupees
of allopathic medicines imported from
abroad during these years;

(c) the total number of allopathic
medicines produced indigenously ; and

(d) the medicines on which Dunkel
proposals in regard to intellectual property
rights are likely to be applied ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI EDUARDO FAL-
EIRO) : (a) As per the whole-sale price
index of Drugs & Medicines (Base—
1981-82=100) there was an increase of
6.55% during 1990-91 and 6.82% during
1991-92.

(b) The total value of finished formula-
tions produced in the country is estimated
to be Rs. 3840 crores and Rs. 4800 crores
in 1990-91 and 1991-92 respectively.
Imports of finished
negligible.

€c) The number of finished formulations
produced in the country in various dosage
forms, strengths and pack-sizes is estimat-
ed to be about 50,000.

(d) According to Dunkel proposals,
‘Product Patent’ protection is applicable to
only those pharmaceuticals which are
patented after the coming into force of the
TRIPS agreement.

Widening of Okhla Canal Bridge

3263. SHRI MADAN LAL KHU-
RANA : Will the Minister of URBAN
DEVELOPMENT be pleased to state :

AUGUST 13, 199
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(a) whether Delhi Administration has
taken up with the Uttar Pradesh Irriga-
tion the gquestion of widening
the Okhla Capal Bridge and to provide
strong railings alongside ;

(b) if so, the details thereof; aad
(c) the time by which the werk is likely
to be completed ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT AND MINISTER QOF STATE IN
THE MINISTRY OF WATER RE-
SOURCES (SHRI P. K. THUNGON) :
(a) Yes, Sir.

(b) As reported by Chief Engineer,
P.W.D. Government of N.C.T.D., the
widening of Okhla Canal Bridge was
taken up with U.P. Irrigation Deptt. An
estimate amounting to Rs. 174 lacks has
been received some time back from them
for pecessary aanctivn by Governmeat of
N.C.T.D. and deposit of funds with them.
The necessary Administrative approval and
expenditure sanction is awailed. The

work will be executed by U.P. Irrigation
Deptt. as Deposit Work.
(c) Approximately 12 months after

deposit of funds.

Indian Trade Delegation to Myaamar

3264. SHRI GEORGE FERNANDES :
Will the PRIME MINISTER be pleased to
state :

(a) whether any Indian trade delega-
tion visted Myanmar recently :

(b) if so, the details thereof :

(c) whether any short-term and long-
term trade agreements have been entered
into with Myaamar; and

(d) if so, the details thereof ?

THE MINISTER QF STATE IN THE
MINISTRY OF CIVIL SUPPLIES. CON-
SUMER AFFAIRS AND PUBLIC DiS-
TRIBUTION AND MINISTR QF STATF
IN THE MINISTRY OF COMMERCE
(SHRI KAMALUDDIN AHMED): (a)
and (b) Yes, Sir. An Indian delegation
comprising both officials and businessmen
visited Myanmar from March 10 to 14th,
1993. During the visit, the members of
the delegation met Ministers and senior
officials of the Myanmar Government, re-
presentatives of the Myaamar Chamber of
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Cauum and ‘businces W« of pri-
vate and public sector companies in Myan-
mas. The delegation discussed matters
pnn.amng to mutual economic cooperation
snda.hoapmpmlﬁora Border Trade
Agrecment.

(c) Ne, Sir.
" (dy Does not arfse.

Amistanee 60 Tea Grawers

- 3265. DR. VASANT NIWRUTII PA-
WAR : Will the PRIME MBSISTER be
pleased to state :

(a) whether a number of small tea
growers are facing acute financial pro-
blems due to imput-costs ;

(b) § so, the action taken by the
Government in this regard ; and
(c) if not, the reasons therefore?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION AND MINISTER OF
STATE IN THE MINISTRY OF COM-
MERCE (SHRI KAMALUDDIN AH-
MED) : (a) There has been an overall
increse in inputs costs. The auction
prices are also at the same time higher.

(b) The following steps have already
baen initiated to help the growers in this
regand :—

(i) Revised umit costs for various
items conmected with tea plantation
development have been announced
By the National Bank for Agricul-
ture and Rural Developnrent and
the revissd costs Mave been given
effect from 1-4-1992 by all Com-
mercial Baalky aud Land Develop-
ment Banks.

(il) Areawise standard unit cost of pro-
duction have been revised by the
sub-conmiittee constituted by the
Reserve Bank's Standing Committee
on finance. The revised costs
would serve a8 an indicator to the
short term working capital limit
to be determited by the com-
mrercial’ Banks for the year 1993-94.

(c) Does not arise:

_Esport of Gm Torbines by Bhecat
Woavy Electricals Limited
mmn.n.m Wilk e
PRIME MINISTER be pleased to state:
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(a) whether the Bharat Heavy Electricals
Limited is planning to export gas turbines;

() if so, the details thereof; and

(c) the counmtries to which these exporis
are likely to be made?

THE MINISTER OF STATE IN THE
MENISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOP-
MENT AND DEPARTMENT OF
HEAVY INDUSTRY) (SMT. KRISHNA
SAHI) : (a) to (c) Yes, Sir. BHEL has
bagged a few export contracts of gas tur-
bines as per details given below :
1. 3 nos. of 150 MW gas turbimes two
Germany.

2. 2 nos. of 30 MW gas turbines for
Connaught Bridge Power Station,
Malayma.

3. 2 no .sof 30 MW gas tubines for
Pasir Gudang Station, Malaysia,
Prodaction/Consamption of Rafamicin

3267. SHRI VILAS MUTTEMWAR :
Will the PRIME MINISTER be pleased
to state :

(a) the companies producing Rifamicin
(anti T.B. drug) in the country at present;

(b) the estimated production/consump-
tion of this drug amnually; and

(c) the steps taken by the Government
to make available this drug at reason-
able price ami meet the shortage, if any?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI1 EDUARDO
PALEIRO) : (a) There are about 40 com-
panfes producing Rifamicin in the coun-
try. These include¢ three companies in
the Orgamised Sector.

() ad (c) The production of Rifam-
picin during the last four years is as
follows <

Actoaf  Production
1989-90——109 MT"
1990-91———197 MT
1991-92——137 MT
1892-93.~—200 MT (provisional)

Gowernmssnt Policy on Rifampicin  inter-
mediates encoursiges production of Rifam-
picin in abundant quantity. Rifsmpicin is
a pricv-oentrolled drug and the prices are
fixed. i the provisioa. of DPCO 1987.
There is no reported shortage.
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[Translatwn]
’ Land for Hospifal

3268. SHRI MOHAN SINGH (DEO-
RIA): Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether the " Dellm Development
Authority has earmarked a piece of land
for a hospxtal, under Delhi Administra-
tion in front of Armament Depot. Shakur-
basti, Delhi:

(b) if so, whether ownership rights of
this plot have been transferred to Delhi
Administration;

(¢) if so, the time by which this plot is
likely to be handed over to Delhi Admui-
nistration; and

(d) if not ,the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT AND MINISTER OF STATE
IN THE MINISTRY OF WATER RE-
SOURCES (SHRI P. K. THUNGON): (a)
and (d) As reported by DDA, no land
has been earmarked for - hospital under
.the Government of National Territory of
Delhi as no such request has been receiv-
ed, howewer in the approved layout plan
of facility centre, provision has been
made for four hospital sites,

(b) and (c) dees not arise.

(English)
Mega City Project of Calcutia
3269. DR. SUDHIR RAY: Will the

Minister of URBAN DEVELOPMENT
be pleased to state :

(a) whether the Union Government
propose to provide funds for the Mega
city Project of Calcutta; '

(b) if so, the details thereof; and

(¢) the time by which the project is
likely to be started?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT AND MINISTER OF STATE
IN THE MINISTRY OF WATER RE-
SOURCES (SHRI P. K. THUNGON)
(a) to (c) The Planning Commission had
proposed to formulate a Centrally Spon-

sored Scheéme for infrastructural develop- -
ment for Mega cities and Calcutta is one -

of the cities proposed to be covered under
this scheme. The Government of West

Bengal, has accordingly formulated a pro-
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posa.l for provxslon of mfrastructural and
basic amenities in Calcutta at an estimated
cost of Rs. 1251 crores. The proposal has
been recommended to the Planning Com-
mission, who has further discussed it with
the State Government. No final decision
has beentaken. The proposal - envisages
provision of water supply, drainage and
sanitation, solid waste management, traffic
and transportation, Basti improvement,,
Environmemtal improvement and restora-
tion etc. Implementation of the proposed
scheme depend on its approval and allo-
cation of funds by the Planning Commis-
sion.
[ Fransiation}
Fruit Production

3270. SHR1 GOVINDRAO NIKAM :
Will the PRIME MINISTER be pleased
to state:

(a) the details of research conducted
and the progress made by the Depart-
ment of Biotechnology to increase the
production of fruits in the country;

(b) the places where experiments have
recently been conducted in this regard;

(c) the efforts made to increase the
production of banana and mango; and

(d) the details of the scheme to increase
the production of fruits in the future?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS AND THE MINISTER OF
STATE IN THE MINISTRY OF
SCIENCE AND TECHNOLOGY
(DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN
DEVELOPMENT) SHRI RAN-
GARATJAN KUMARAMANGALAM:
(a) to (d) The Department of Biotechno-
logy under the guidance of an expert
task force has idetified mango, citrus and
l-nanz 2s some of e priority crops for
undertaking  research  especially by
usmb Ticsue Culture techniques.
Research projects have been started for
déveloping a complete  protocol for
regeneration of Mango varieties “Lan-
gda”, “Chausa”, “Amrapalli” and “Dashe-
ri” through tissue culture techniques at
National Botanical Research Institute,
TLucknow and Banarus Hindu University,
Varanasi. ~Micropropagation . of citrus
varieties has beenr supported through shoot
tip meristem culture for production of
dwso fres phmmg mucrial at B{dnnV

e
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Chandra Kmhn Vuhwavidymya, Kalya-
fii, "West'Bengal “and ICAR ~Complex,
North East Hill Reglon, Shillong. Focus-
sed programmzs on Banana are also be-
ing comsidered ‘for developing disease
resistant planting material. These pro-
grammes -aim- at ‘producing large quanti-
ties of planting material of desired charac-
teristics to improve the quality and pro-
ductivity.

iElngish) '
_New Drug Policy

. 3271. SHRI BAPU HARI CHAURE:
Will the PRIME MINISTER be pleased
to state:

(a) whether the new drug poliéy has
been finalised;

(b) if so, the details thereof; and

(c) the time by which it is likely to be
announced?

: THE: MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI1 EDUARDO
FALEIROQ): (a to (c) A Background Note
on Review of Drug Policy, 1986 has been
placed for discussion on the Table of the
House on 12-8-1992.

i Trans'ation)

Aisistance for Implementation of Land
. Reforms

3272. SHRI N. J. BATHVA : Will the
PRTME MINISTER be pleased to state:

(a) whether the Union  Government
nropose to provide any special assistance
to  Gujarat for Implemcnting land  re-
forms

(b) 1f 50, the delmls thereof: and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOP-
MENT ' (DEPARTMENT OF RURAL
DEVELOPMENT) © (SHRI RAMESH-
WAR THAKUR): (a) to (c) While there
is no proposal to provide special assis-
tance to Gmarat for implementing land
reforms.: funds ‘are released to the States
on the basis of proposals received from
them and utilisation of funds released
carlier. So far, Rs. 25 lakhs - and Rs.
342.90 lakhs has been released to Guja-
rat. under. the. Central Sector Scheme of
Computerisation of Land Records and
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theu Centrally Sponsored Scheme of
Strengthening” of Revenue Administration
and Updating of Land Records respecti-
vely.

Encroachment by Religions Body

3273. SHRI MRUTYUNJAYA NA-
YAK: Will the Minister of URBAN
DEVELOPMENT be pleased to refer to
the reply given on March 3, 1993 to Un-
starred Question No. 1428 and state:

(a) whether the requisite information
has since been collected;

(b) if so, the details thereof; and

(c) if not, the reasons for delay there-
in?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT AND THE MINISTER OF STATE
IN THE MINISTERY OF WATER RE-
SOURCES (SHRI P. K. THUNGON):

(a) No, Sir. Complete information has
not yet been received.

(b) and (c) Details as reported by
Municipal Corporation of Delhi, Delhi
Cantonment Board, New Delhi Municipal
Commitiee, Land and Development
Office, Central Public Works Department
and Delhi Development Authority is as
under :—

Municipal Corporation of Delhi (General)

Wiig :—No encroachraent as place of
worship was noticed during the last
three years.

M.C.D. Slum Wing:—Two cases of
such encroachments are reported by
the slum Wing of MCD. It has
reported the FIR have been lodged
against the encroachers.

_ Delhi Cantonment Board :—The num-
ber of such cases under the jurisdic-
tion of Delhi Cantonment Board is
one. As reported, case of prosecu-
tion is in progress in the court of
law. )

NDMC & L & DO:—NDMC and
1.&DO have reported that no such
encroachment came to their notice

. during. the last three years.

CPWD :—The number of such cases

reorted” by Central Public Works
~- -Department ‘are’ three. One of them
.~~has been removed with the help of
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police and in resped. of the remain-
ing two, action has also been initiat-
ed for their removal.

D.D.A.:—DDA has reported that col-
lection of information involves
detailed locality to locality survey
which s time intensive.

{English]

'l'rainina of Rural Youth for Self Employ-
ment (TRYSEM)

' 3274, SHRI MOHAN RAWALE:
Will the PRIME MINISTER be pleased
to state:

(a) whether the Government have
launched any ambitious rural self-
employment programme under TRY-

(b) if so, the details thereof;

(c) the namber of rural youth trained
during 1992-93 under the said pro-
gramme;

(d) the target fixed under TRYSEM
during 1993-94;

(¢) whether the State Governments
have been issned any directives to im-
prove the implementation Of TRYSEM;
and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL  DEVELOP-
MENT (DEPARTMENT OF RURAL
REVELOPMENT) (SHRI UTTAMBHAI
H. PATEL): (a) to (c) Government has
not launched any self-employment Pro-
gramme under TRYSEM, however TRY-
SEM (Training of Rural Youth for Self-
empolyment) was started as a Centrally
Sponsored Scheme on 15th August, 1979
with the objective of providing basic
technical and managerial skills to rural
youth from families below the poverty
line to enable them to take up income
generating  activities. The participants
are paid a stipend for the duration of the
training which varies between Rs. 150-
300. At least 50% of the youth train-
ed under this scheme have to Be from
the SC/ST. Out of the total number of
beneficiaries at least 40% should be
women. 3% of the benefits are earmnrk-
ed for physically handicapped peveons.
The beneficiacies should be in the sge
group ‘of 18:35. However, the wpper age
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hmtuntinﬂcmthedqtt%m
treed bonded labourers, freed convicts
persons displaced duec to large develop~
ment projects, cured leprosy patients and
liberated ‘scavengers.

The numder of rural youth wained
under TRYSEM dering 1992-93 & 2%
akd (approx).

(d) It is proposed to train 3.50 lakh
youth under TRYSEM during 1993-94,

(¢) and (fx Yes, Sir. With 8 view to
improving the implementation of TRY-
SEM, the State Governmeats and UT
Administrations have been advised to:—

(a) Set up a sub-committee under the
State Yevel Coordination Com-
mittee  (SLCC) exclusively for
TRYSEM. District Level Com-
mittee exclusively for TRYSEM
has already been set up.

(b) Improwe the sslection of the
candidates for TRYSEM training.

(©) Explore the possibilitizss of setting
up of production groups frem
amonigst TRYSEM trainees for
undertaking the ancillary activities
like manufacture and assembly of
modern items of production.

(d) Utilse TRYSEM infrastructure
fimds for strengthening of NIR-
MITHI KENDRAS (Building Cen-
tres) speasored by HUDCO in
various parts of the country and
for utilising the infrastructure thus
created for training of youth under
TRYSEM in the trades selected
for low cost housing.

(¢) Use NEHRU YUVAK KENDRA
NYK) for implementation of
TRYSEM.

() Make extensive use of ITls, eom-

munity  polytechnics,  Vucational
Institutions. for improving trafuiig.

Revival of Bengal Paslecien
3275. SHRI SYED MABUDAL HNOS-
SAIN : Will the PRIME MIMISTER W
pleased to state :
) whether the Government have for
mulated’ any” shn for the revivel d?
Bongal Rottories Pt ;
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(b) if so, the details thereof; and
(¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOP-
MENT AND DEPARTMENT OF
HEAVY INDUSTRIES) (SHRIMATI
KRISHNA SAHI) : (a) to {(c) The In-
dustrial Reconstruction Bank of India
(IRBI) has undertaken a viability study
of M/s. Bengal Potteries Ltd. The Gov-
ernment of West Bengal has been asked
to idemtify a suitable entreprencur who is
willing to run the unit and capable of
bringing in requisite promoter’s contribu-
tion necesary for its revival IRBI has
also issued audvertisements to attract suit-
able entrepreneurs.

Potential of PSLV

3276. SHRI SANAT KUMAR MAN-
DAL : Will the PRIME MINISTER be
pleased to state :

(a) whether the Indian Space Research
Organisation (ISRQ) has taken or propose
to take any steps to maximise the com-
mercial potential of Polar Satellite Launch
Vehicle (PSLV) in view of the delay in
the development of GSLV ;

(b) if so, the details thereof ;

(c) whether ISRO propose to give =2
second look at INSAT-3 series and other
communication satellites being envisaged
as a result of the current development in
the cryogenic engine deal; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRI
BHUVNESH CHATURVEDI) : (a) and
(b) The Polar Satellite Launch Vehicle
(PSLV) is configured for launching
1000 Kg. class satellites into 900 Km.
polar sunsynchronous orbits. Also it has
a capability of launching upto 3 tonnes of
payloads into low earth orbits. The first
developmental flight of PSLV is scheduled
for September 1993, followed by the
second flight in an year. After two
successful flights it will be made opera-
tional and ocommercial exploitation of
PSLV is certainly envisaged after satisfy-
ing our domestic requirements. The deve-
lopment of PSLV has no link with that of
GSLV which uses PSLV modules far its
lower stages.
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(¢) and (d) INSAT-3 series of satel-
lites, to be launched in the time-frame of
1999 and beyond, will be defined primari-
ly based on the user requirements as
profected for early part of the 21st century.
The definition will take into account the
capabilities of India’s GSLV as available
in that time-frame.

Indictment of Defence Performamce by
C&AG

3277. SHRI JEEWAN SHARMA : Will
the PRIME MINISTER be pleased to
staie ; :

(a) whether the attention of the Gov-
ernment has been drawn to the news item
captioned “C & AG pulls up Government
on MIG-29 performance” appearing in
the “Hindustan Times’ and “Economic
Times” dated May 8 and May 12, 1993,
respectively ;

(k) if so, the facts thereof; and

(c) the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
MALLIKARJUN): (a) Yes, Sir.

(b) and (c) Though instances of pre-
mature withdrawal of engines of MIG-29
aircraft have been marginally higher than
the normal withdrawal of engines in casce
of other aircraft, the same was not allow-
ed to affect the serviceability of the feet.

Rationslisation of Provident Fund Rules

3278. SHRI RAM NAIK: Will the
PRIME MINISTER be pleased to state :

(a) whether rationalisation of Provident
Fund Rules is under consideration of the
Government ;

(b) whether the study on General Pro-
vident Fund (Central Services) has since
been completed ;

(c) if so, the uindings thereof and the
follow-up action taken thereon ; and

(d) if not, the reasons for delay and
the time by which it is likely to be com-
pleted ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL. PUBLIC
GRIVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTERY AFFAIRS
(SHRIMATI MARGARET ALVA) : (a)
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to (d) There is no proposal for rationali-
sation of the General Provident Fund,
(Cenzral! Services) Rules under considera-
tion of the Government. However. a study
on General Provideni Fund (Central
Services)  has been undertaken and field
work for the study has been completed.
Preparation of the study report is at pre-
sent in progress. The issue of orders is
subject to the acceptance of the recom-
mendauons that may be made in the studv.
iTranslarion]
Use of Tallow in Soaps

3279. SHIR1 LAKHMMI NARAIN
MANI TRIPATHI
(SHRI RAJVEER SINGH
Will the PRIME MINISTER be pleased
to state :

(a) whether toilet soap manufacturers
are veing tollow for manufacturing soap ;
tb) the detai’s of these manufacturers

and their brands in which they are using
tallow ;

(¢) the names of animals whose tallow
is beins used; and

(d) v'hether the Government have per-
mitted the use of tallow in soap manu-
facturing ?

THE MINISTET. OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOP-
AMBNT OF INDITSTRIAL DEVELOP-
HEAVY - INDUSTRIES - (SHRIMATI
KRISHNA SAHD) : (a) As per available
information, tallow is not being used in
manufacturing soaps.

(b) to (d) Do not arise.
[English] .
Land Consolidation

3280. SHRI SYED SHAEABUDDIN :
Will the PRIME MINISTER be pleased to
state :

(2) total number cof villages and the
area of land proposed for progressive con-
solidation, State-wise ;

(b) the area consolidzted,
up:o March 31, 1993;

(¢) the progress of consolidation in
termms of villages;

State-wise.

(d) whether consolidation is in progress
in all the States/Union Territories: and

(e) the time by which the consolidation
wogk is likely to be completed ?
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THE MINISTER OF STATE IN THB
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAI - DE-
VELOPMENT) (SHRI RAMESHWAR
THAKUR) : (a) to (e) The information
is being collected from concerned States/
Union Territories and will be laid on the
Table of the House

[Translation]
Irregulartiies comunitted by D.D.A.

3281. SHRI RAM VILAS PASWAN :
Will the Minister of URBAN DEVE-
LOPMENT be pleased to state

(a) whethér the - Report of Central
Vigilance Commission pertaining to cor-
ruption of Rs, 45 crores in D.D.A. has
becn received by the Government and if
s0, when

(b) whether the Government have
tzken any concrete action thereon so far;
and

(c) if not, the reasons for the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT AND MINISTER OF STATE IN
THE MINISTRY OF WATER RE-
SOURCES (SHRI P. K. THUNGON) :

(2) No, Sir. However the report of the
Centr2! Vigilance Commission pertaining
to corruption of Rs. 45 crores in DDA
wuas received by Delhi  Development
Authority in  Octobzr, 1992/February,
1993.

(b) and (c) The DDA has reported
that the cases of 9 works, out of 16 works
reported by Central Vigilance Commis-
sion, have been processed so far and ex-
planation memos issued to 64 officials
associated with these 9 vorks. The Gov-
ernment is also contemplating administra-
tive action in respect of officers falling
under the disciplinary jurisdiction of the
Government in consultation with the
Authoritv o :

[Enzlish}

Revivul of Small Scale Industries in UP.

3282, SHRI SANTOSH ’ KUMAR
GANGWAR ;' Will the PRIME MNN~
TER b» pleased to’ state

‘(a) the number of small scalg umts of<
Uttar Pradesh revived during 1992-93 :
and
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(b) the financial assistance given to
these units during 1992-93 ?

THE MINISTER OF STATE IN THE
MINISTRY. OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOP-
MENT AND DEPARTMENT OF HEAVY
INDUSTRY) (SHRI M. ARUNA-
CHALAM) : (a) and (b) The number
of sick small scale units put under pursing
programme as on 31-3-1992 (the latest
period for which data is available) stood
at  239; with outstanding amount of
Rs. 33.20 crores.

Under Refinance Scheme for Rehabilita-
tion (RSR) of sick SSI units operated by
SIDBI, 12 units in SSI Sector in Uttar
Pradesh were sanctioned refinance assis-
tance amounting to Rs. 103.9 lakhs during
1992-93.

REVIEW OF MUNICIPAL LAWS

3283. (SHRI ANAND RATNA MAU-
RYA) : Will the Minister of URBAN
DEVELOPMENT be pleased to state :

(a) whether the Government have
asked the State Governments to review
the Municipal Laws :

(b) if so, the directives issued in this
regard ; and

(c) the time by which municipal laws
are likelv to be reviewed ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT AND MINISTER OF STATE IN
THE MINISTRY OF WATER RE-
SOURCES (SHRI P. K. THUNGON) :
(a) to (¢) The Constitution (74th
Arr~ndment) Act, 1992 relating to Munici-
palitics provides for a period of one year
frora the date of its commencement within
which the existing Municipal Laws are
required to be amended/changed so as to
bring them in conformity with the provi-
sions of the said Act. The Government
of India has notified 1st June. 1993 as
the date from which the Constitution (74th
Amendment), Act shall come into force.
In order that the provisions of the said
Constitution (Amendment), Act are im-
plemented within the period of one year,
Government of India has requested all the
State Governments to undertake necessary

legislative exercise in the matter on urgent
basts. )
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Solar Cookers
3284, SHRI BOLLA BULLI
RAMAIAH
DR. D. VENKATE-
SWARA RAO
SHRI ANANDI CHA-
RAN DAS

Will the PRIME MINISTER be pleased
to state :

(a) the number of States received solar
cookers and not utilised ;

(b) the steps taken by the Government
to tap solar energy in a large scale for
cooking purposes and popularise solar
cookeis ; and

(c) the response of the Goscrnment of
Orissa in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF NON-CONVENTIONAL
ENERGY SOURCES AND MINISTER
OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI S. KRISHNA
KUMAR) : (a) and (b) The programme
for promotion of solar cookers is imple-
mented through the State Nodal agencies
by alloiting yearly targets to the States
and a subsidy amount of Rs. 150 together
with service charge of Rs. 15 per cooker
is released to them during the vear. Ac-
cording to reports received from different
States, 2,88.028 solar cookers have been
sold till 31-3-1993. Against a target of
30.000 for 1992-93, the actual number of
solar cookers sold is reported to be 51,877.
The programme is also being publicized
with the help of newspapers and television.

(c¢) Government of Orissa has sold 987
solar cookers in the State till 31-3-1993.
During 1993-94, 96 solar cookers have
been sold against a target of 200. The
State agency has expressed interest in fix-
ing a higher target.

HOUSING PROJECT OF KARNATAKA

3285. SHRI RAMCHANDRA VEER-
APPA : Will the Minister of URBAN
DEVELOPMENT be pleased to state :

(a2) whether the Government of Kama-
taka has submitted a project for recon-
struction of more than 56,000 houses/
dwelling units damaged in last year's flash
floods ; §

(b) if so, the action taken thereon;

(¢c) whether the Government of Karme+
taka has also submitted ‘& repert om
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reconstruction of public property through
an International Bank for Reconstruction
and Devclopment (IBRD) aid package .
and

" (d) if so. the reaction of the Govern-
ment thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT AND MINISTER OF STATE IN
THE MINISTRY OF WATER RE-
SOURCES (SHRI P. K. THUNGON) :
(a) and (b) The Government of Karra-
taka has reported the number of fully
damaged houses as 56,500. all in rural
areas, needing reconstruction after the flash
floods of October-November, 1992,

With a view to assist the State Govt.
in reconstruction of fully damaged houses,
HUDCO had made a special loan alloca-
tion of Rs. 10 crores during 1992-93 over
and above the normal allocation for the
State. The State Government had been re-
quested by HUDCO to submit schemes to
avai] of the above loan assistance during
1992-93. HUDCO has reported that it
has not so far received any proposal from
the Government of Karnataka or from
any agency nominated by the State Gov-
ernment for reconstruction of houses/
dwelling units damaged in last vears’ flash
floods. Government has since approved a
package of reconstruction programme with
funding pattern of 30¢; Central Subsidy.
309 State Government Subsidy and 409
HUDCO loans.

(¢) and (d) No such project report
has been received in the Ministry of Urban
Developmcnt from Government of Karna-
taka.

- Alleged misuse of Training Grants in
Air Force

3286. SHRI RAINATH SONKAR
SHASTRI: Will the PRIME MINISTER
be - pleased to state :

:"(a) whether the Government are aware
that the grants earmarked for training
purpose -in Air Force are being misutilised
for. purchase of items of stationery :
1a(b) if so. the reasons therefor and

“{c) the corrective steps taken or pro-
posed to be taken m this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
MALLIKARJUN): (2) No, Sir. There
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is no . misutilisation of grants earmarked
for training purpose in Air Force. The
items are purchased out of Training grants
as per authorisation by a Government
sanction issued in 1988.

(b) Does not arise.

(¢) Does not arise.

Development of Non-Conventional
cnergy sources in Chandigarh

3287. SHRI PAWAN KUMAR BAN-
SAL: Will the PRIME MINISTER be
pleased to state :

(a) whether the Union Territory of
Chandigarh has been selected for the
development of Non-Conventional sources
of energy;

(b) if so. the details thereof and the
projects undertaken during each of the
last three years; and

(c) the schemes proposed for the next
three years and the amount likely to be
incurred thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF NON-CONVENTIONAL
ENERGY SOURCES AND MINISTER
OF STATi" IN THE MINISTRY OF

GRICULTURE (SHRI S. KRISHNA
KUMAR) : (a) The Ministry of Non-Con-
ventional Energy Sources is implementing
a country-wide programme for the deve-
lopment, dissemination and popularisation
of various types of non-conventional
energy systems and devices through State
Government departments/implementing
agencies and Union Territories, including
in the Union Territory of Chandigarh.

(b) Status of Installation of various types
of non-conventional energy systems and
devices during last three years and cumu-
lative achievements upto March, 1993 is
given at Statement ‘A’.

(c) Physical targets under various
schemes/programmes on non-conventional
energy souices are decided on year to yvear
basis and funds are released accordingly.
The schemes proposed to be taken up for
the next three years, are continuation of
National Programme on Improved Chulha,
National Project on Biogas Development,
propagation of solar energy svstem .and
devices, etc.
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P

Status of installation of various non-conventional energy systems/devices installed during the last
three years in the Union Territory of Chandigarh.

Si. System/devices

Unit Installed during Cumula-
No. tive Achi-
1990-91  1991-92 1992-93 evements till
31-3-93
1. Family Type Biogas Plants Nos. 1 4 — 82 -
2. Improved Chulha Nos. — 2,016 1,150 11,664 .
3. Indusirial Solar Water Healmg
Systems. Nos. - . 74
4. Domesiic Solar Water  Heating .
Svstems. . . . . Nos - ~ 33
3. Solar Timber Kiln Nos. 1
6. Solar Disiiliation System Nos. — . 55
7. Soiar Cookers. Nos. — -3 350 918

Public sector undertakings in Kerala

3288 SHRI T. J. ANJALOSE: Will
the PRIME MINISTER be pleased to
state

(a) the investment made by the Union
Government in each public sector under-
taking in Kerala;

(b) whether the Central investment in
these undertakings is less than the invest-
ment made in public sector undertakings
in other states;

(c) if so, whether the Government pro-
pose to increase the Central investment in
industrial sector in Kerala ;

(d) if so, the details thereof ; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE

MINISTRY OF INDUSTRY (DEPART-
MENT OF

MENT AND DEPARTMENT OF
HEAVY INDUSTRY) (SHRIMATI
KRISHNA SAHL) : (a) As on 31-3-1992,

there were five Central PSEs having their
registered Office in the State of Kerala.
Investment in terms of equity and loan
in these PSEs as on 31-3-1992 is given as
under : -

INDUSTRIAL DEVELOP-__

Sl Name of PSE (Rs. in crores)

No Investment,
"I, Cochin Refineries Ltd. 21182
2. Cochin Shipyard Ltd. 193.38 .
3. Fertilizers & Chemicals
(Travancore) Lid. . 478.94 .
4. Hindustan Latex Ltd. 21.07
5. Hindustan Newsprim Lid. 83.22 '

(b) o (e) Kerdla ranks 14th in t.he
country with regard to Central investment
in terms of gross block as indicated on
page No. 31 of Vol. I of Public Enter-
prises Survey 1991-92 laid on the Table
o1 House on 26-2-93. However, Central
Investment in new pro;ects or expansion

of existing projects in these PSEs are de- ..

ulQLd keeping in view the techno econo-
mic feasibility of the projects and availa-

bility of resources together with balanced -

regional development.

New mission fo Antarctica

3289. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the PRIMR lﬂNI
STER be pleased to state 1 - -

el

{(‘1.

t4) whether the National Institute of
Uveanography (NIO), Goa, has any plate
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to participate in any new mission to
Antarctica;
(b) if so, the details thereof ;

(¢) whether NIO has itself initiated any
trips to Antarctica; and

(@) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE
IN THE MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT
OF OCEAN DEVELOPMENT) (SHRI
RANGARAJAN KUMARAMANGA-
LAM): (a) and (b) National Institute of
Oceanography has indicated that  their
future programmes will inciude multi
disciplinary research investigations concern-
ing living and non-living resources, wea-
ther, pollution assessment and other basic
science studies which will involve summer
cruises of 65 to 70 days in the Antractic
region.

() No, Sir.

(d) Does not arise.

Allotment of Government accommodation
on medical grounds

3290. PRUF. ASHOK ANANDRAO
DESHMUKH: Will the Minister of
URBAN DEVELOPMENT be pleased to
refer to the replies given on March 3,
1993 and July 28, 1993 to Unstarred
Question Nos. 1285 and 531 respectively
amd state :

(a) whether the Government have notic-
ed any violation of well established Allot-
ment Rule in allotment of these flats;
and L m it

) if so, the action taken or proposed
to- be taken to remedy the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT AND MINISTER OF STATE IN
THE MINISTRY OF WATER RE-
SOURCES (SHRI P. K. THUNGON) :
(a) No Sir, No such violation of allot-
meat rules has been noticed, as per in-
g:nﬁon furnished by Delhi Administra-

¢b) Does not arise.
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Operating units in EPZs

3291. SHRI G. DEVARAYA NAIK :
Will the PRIME MINISTER be pleased
to state :

(a) the number of units established and
currently operating in each Export Pro-
sessing Zones;

(b) whether a large number of units
still suffer from high mortality rates in
these Zones;

(c) if so, the number of units closed
down and units which have not even
commenced commercial production; and

(d) the steps taken by the Government
it this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF C1VIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION AND MINISTER OF
STATE IN THE MINISTRY OF COM-
MERCE (SHRI KAMALUDDIN
AHMED) : (a) The number of operating
units in the Export Processing Zones is
indicated below :

Name of the Zone Nuniter of
units in
operation
Kandla Free Trade Zone . 79
Santacruz Electronics Export
Processing Zone . . . 12
Noida Export Processing Zone. 88
Madras Export Processing Zone 53
Cochin Export Piocessing Zone 29
Falta Export Frocessing Zone 13
Total . 383

(b) to (d) Information is being collect-
ed from the Export Processing Zones and
will be laid on the Table of the House.

Construction of projects by CPWD
in Guwahati

3292 SHRI DWARKA NATH DAS :
Will the Minister of URBAN DEVELOP-
MENT be pleased to refer to the reply
given on April 21, 1993 to Unstarred
Question No. 6244 and state :

(a) whether the possession of the land
has since been handed over to the Cen-
tral Public Works Department;
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(b) if so, the time by which the con-
struction of projects is likely to be start-
ed; and

(c) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT AND THE MINISTER OF STATE
IN THE MINISTRY OF WATER RE-
SOURCES (SHRI P. K. THUNGON) :
(a) No Sir. The possession of land has
not yet been handed over to the CPWD
by the Kamrup District Administration,
Assam.

(b) Does not arise in view of (a) above.

(c) The land has to be handed over by
the Kamrup District Administration. They
are being pursued.

Projects under National Natural Resources
Management Systems

3293. SHRI GOPI NATH GAJA-
PATH!: Will the PRIME MINISTER be
pleased to state :

(a) the details of the projects pertaining
to natural resources survey and manage-
ment under the Natoional Natural Re-
sources Management Systems which have
been identified during the last three years
in Orissa;

(b) whether the Orissa Remote Sensing
Avppiicution Ceatie has been involved 1n
the investigation and finding of some of
wose projects :  ond

(c) 17 so, the details of the contribution

of Orissa Remote Sensing Application asiiss

Centre and Union Government in these
projects? o

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRI
BHUVNESH CHATURVEDI) : (a) Orissa
State Remote Sensing Centre has carried
out large number of application projects
in the areas of soil, geology, forestry,
wastelands, landuse, environment, ocean
resources, uericulture, etc. The following
are the projects completed /ongoing during
the past three years:—

—Crops acrcage estimation of rice in the
selected districts.

—Project on Inetgratet Survey for com-
bating drought has been undertaken
in Keonjhar and Kalahandi districts.
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—Wasteland mapping project work has
been completed in six districts of
Orissa namely, Ganjam, Cuttack, Puri,
Dhenkanal, Sundergarh, Bolangir,

—Soil mapping project for Cuttack and
Puri districts for agricultural deve-
lopment and management  pro-
grammes.

—Hydrogeomorphological mapping for
preparing ground water potential
zone maps (work for the districts of
Koraput, Ganjam, Phulbani, Mayur-
bhanj, Kalahandi, Bolangir and Sam-
balpur has been completed).

—Prioritisation of watersheds for iden-
tification of erosion prone area in
Chilka watershed, Komna block of
Kalahandi district and four water-
sheds of Koraput district.

—Vegetation cover monitoring of man-
grove forest in Bhitarkanika using
multidate Landsat and IRS data.

—Communication planning for realign-
ment of Banassapani-Daitary proposed
rail-link.

—Puri-ixonark  landuse survey and
landuse mapping of the coastal belt
between Puri and Konark.

—Regional geological mapping for
mapping of Deograh-Palahara-Simil-
pal areas.

—Bioresources and environmental impact
assessment of mining in Panchpatmali
and Gandhamardan bauxite and
Sukinda Chromite fields.

—Urban resources survey and coastal
environment monitoring to create data
base for coastal zone management
plan.

-—Forest & plantation survey for moni-
toring of plantation areas.

—Micro irrigation survey for identifi-
cation of sites for water harvesting
structures in four mini watershed of
Koraput and five watersheds in
Kalahandi.

—Mineral targetting for three inventory
areas in Mayurbhanj, one area in
Komna block Kalahandi and three
inventgry areas in Dhenkanal.

——Hirakud reservoir sedimentation study
for water quality study.
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““Yrvestigation of Golagarh watershed
in Kashpur. *

—Landuse mapping of Balasore district
to provide input for Science & Tech-
"nology Entrepreneurship Development
(STED) programme.

—Coalfield mapping for Jharia and
South Karanpura coalfields.

—Environmental impact assessment of
mining for Sukinda Chromite belt,
the impact of Brick kiln is also being
studied, in Cuttack and Puri districts.

—Micro level resource mapping of
Koraput district.

—Establishment of a Marine Resources
Information System under the Ocean
Remote Sensing Programme of De-
partment of Ocean Development.

—Environmental Monitoring of Chilka
~and Anshupa wetland.

—Reservoir Monitoring for Hirakud,
Rengali, Hadagada, Upper Kolab,
Jalapur. Balimela, Derjanga.

—Environmental Impact Assessment ol
Mining and Industry in Sukinda.

—Urban planaing and Human Settle-
ment Analysis for Cuttack, Rourkela,
Talcher.

—Natural Resources Database Manage-
ment System study for Koraput, Nav-
rangpur, Rayagada and Malkangiri.

Under the Integrated Mission on Sustain-
able Development, 7 districts, namely
Kalahandi. Keonjhar, Phulbani, Sambalpur,
Sundargarh, Ganjam and Bolangir, have
been selected and project work is in pro-
gress,

(b) and (c) The various application
projects have been carried out by the
trained personne] available at Orissa
State Remote Sensing Application Centre
using facilities available in the Centre.
The Orissa State Government has pro-
vided Rs. 214.48 lakhs towards maintain-
ing the State Remote Sensing Centre and
carrying out of various projects. Depart-
ment of Space has provided Rs. 45 lzkhs
as financial support for the Centre.
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Limited

3294.* SHRI SATYAGOPAL MISRA:
Will the PRIME MINISTER be pleased
to state :

(a) whether the Government have any
proposals to rehabilitate/revamp different
units of the Hindustan Fertilisers Corpo-
ration Limited during the Eighth Plan
period ; and

(b) if so, the details thereof ?

TizE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI EDUARDO FA-
LEIRC) : (a) and (b) The management
oi  Hindustan  Fertilizer = Corporation
iimited (HFC), with the approval of
their Board of Directors, have referred
‘heir company to the Board for Industrial
and Financial Reconstruction (BIFR) in
ierms of the amended provisions of the
Sick Industrial Companies (Special Pro-
visions) Act, 1985. BIFR has declared
HFC as a sick company and has asked
the compuny as well as the Government
to come up with a viable revival package.

Mass Rapid Transport System in
National Capital Region

3295. SHRI SRIBALLAV  PANI-
GRAHI: Will the Minister of URBAN
DEVELOPMENT be pleased to state :

{a) the action the Government have
.aken on the recommendation of National
Capital Region Planning Board for Inte-
grated Multi-nodal Mass Rapid Transport
System ;  and

{b) the time by which the construction
werk is likely to be started for extending
the transport metwork in Delhi and other
town and cities adjoining Delhi ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT AND THE MINISTER OF STATE
IN THE MINISTRY OF WATER RE-
SOURCES (SHRI P. K. THUNGON :
(a) and (b) Proposals of the National
Capital Region Planning Board for an
Integrated Multi-nodal Mass Rapid Trans-
port System are in a preliminary stage.
Owing to a large number of alternatives
possible, and the capital requirements of
each such alternative, no definite date
for inception -of work can be given at
this stage.
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Projects by KRIBHCO .

3296. SHRI RAMCHANDRA GHAN
GARE: Will tthe PRIME MINISTER
be pleased to state :

(a) whether the Government have not
allowed the Krishak Bharati Cooperative
Limited (Kribhco) to invest aditional
reserves of Rs. 250 Crores or its new and
expansion projects; and through applica-
tion of sicence and technology are being
implemented;

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI EDUARDO FA-
LEIRO) : (a) and (b) KRIBHCO had
earlier proposed to set up a grass-roots
ammonia-urea project on the HBJ gas
pipeline in Haryana. However, due to gas
availability limitations, the proposal did
nnt materialise. None of the other pro-
posals-of KRIBHCO made in the recent
past has been turned down by the
Government.

Upliftment of Weaker Section through
Science and Technoloy

3297. SHRI ANNA JOSHI: will the
PRIME MINISTER be pleased to state :

(a) whether any new schemes for up-
liftment of weaker section of the society
through application of science and techno-
logy are being implemented ;

(b) if so, the details thereof; and

(c) the total allocation of funds made
thereunder for Eighth Five Year Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE
IN THE MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
EFT.ECTRONICS AND DEPARTMENT
OF OCEAN DEVEIOPMENT) (SHRI
RANGARAJAN KUMARAMANGA-
LAM: (a) Yes, Sir.

(b) and (c) In addition to the ongoing
activities for extending technology develop-
ment benefits to the weaker sections, two
new schemes under the Special Component
Plan and Tribal Sub-Plan have been
drawn up on using Science and Techno-
logy for the upliftment of Scheduled
Castes and Scheduled Tribes. Both the
‘Schemes are implemented through S
& T voluntary organisations and S
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& T field groups and are guided by

a Commmee of Experts

Ma]or thrust areas under the Schcme
for Scheduled Castes are : improvement
of income-gencration in traditional and
non-traditional trades.; drugery-reduction
for the pullers of cycle rickshaw ; re-
cycling of wastes including night-soil and
rehabilitation of scavengers, Funds al-
located under the 8ih Five Year Plan
are Rs. 200 lakhs.

Major thrust areas under the Scheme
for Scheduled Tribes are : improvement
in income-generation in traditional and
non-traditiona] trades ; cultivation and pro-
cessing of horticulture and other econo-
mic plarts. Funds allocated under the
8th Five Year Plan are Rs. 150 lakhs.

Reclamation of Yamuna River Bed

3298. (SHRI R. SURENDER REDDY:
Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether there is any proposal re-
garding land reclamation on the Yamuna
River Bed;

(b) if so, the details thereof ; and

(¢) the Mini<tries/Departments likely
to be involved in the proposed project ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT AND MINISTER OF STATE
IN THE MINISTRY OF WATER RE-
SOURCES (SHRI P. K. THUNGON) :
(2) and (b) While a comprehensive
project for reclamation of Yamuna river
bed has not been taken up by DDA, pre-
liminary feasibility reports have been pre-
pared from time to time. The latest feasi-
bility report prepared by DDA in 1993
envisages taking up the stretch between
Indraprastha Barrage and Nizamuddin
N-idge. B

(¢) Ministry of Urban Development,
Ministrv of Environment & Forests,
Ministry of Water Resources, Ministry of
Finonce, Department of Irrigation &
Floods Public Water Department, Govern-
ment of National Capital Territory of
Declhi. Delhi Water Supply & Sewerage
Disposal  Undertaking, Delhi Electric
Supp!v  Undertaking, Badarpur Thermal
Power . Station, Inland - Waterways
Authority of India, NOIDA and -Delhi
Development Authority.
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J. R. Y. in Gujmat

3299; SHRI CHANDRESH PATEL:
Will the PRIME MINISTER be pleased
to state :

(a) the amount allocated and utilised
under Jawahar Rozgar Yojana in Gujarat
during 1991-92, 1992-93 and 1993-94;
and

(b) the plans and projects under the
above Yojana in the State during the
Eighth Five Year Plan?
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THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOP-
MENT (DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI RAMESH-
WAR THAKUR) : (a) The amounts al-
located and utilised under Yawahar Roz-
gar Yojana (JRY) in Gujarat during
1991-92, 1992-93 and 1993-94 are as
under :—

(Rs. in lakhs)

Year Amount provided (allocated) Amount utilised
including State’s share
1991-92 8188.77 10039.31
199293 10244.79 8327.77
1993-94 9037.55 (Tentative) 1379.77 (upto June, 1993)

(b) Jawahar Rozgar Yojana (JRY)
alongwith its two sub-schemes, namely,
Indira Awas Yojana (IAY) and Million
Wells Scheme (MWS) are on-going cen-
trally sponsored schemes and will conti-
nue during the Eighth Five Year Plan
period. The funds for the programme
are shared between the Centre and States
in the ratio of 80:20. Since the Planning
and Implementation of the programme is
decentralised, the District Rural Deve-
lopment agencies/Zilla Parishads and the
village panchayats decide on the projects
that are to be taken up under JRY, sub-
ject to the condition that at least 60%
of the funds are spent on payment of
wages to the unskilled labour.

Trafming to Small Scale Enterpreneurs

3300. SHRI RAM PRASAD SINGH:
Will the PRIME MINISTER be pleased
to state :

(a) whether the  Government provide
any short term training to small scale
entrepreneurs to help them in setting up
industries ;-

(b) if so, the total number of entrepre-
neurs provided training in Bihar during the
last two years; and

(c) the number of the entrereneurs in
various districts in Bihar to whom training
is proposed to be provided during
1993.94 ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF SMALL SCALE INDUSTRIES
AND AGRO AND RURAL INDUSTRY)
(SHRI M. ARUNACHALAM): (a) Yes,
Sir. ..

(b) The Small Industries Service In-
stitutes at Patna, Ranchi and Muzaffar-
pur under Small Industries Development
Organisations, trained 146 and 172 persons
under Entrepreneurship Development Pro-
gramme and 684 and 578 persons under
Self Employment Scheme for Educated
Unemployed Youth during the years
1991-92 and 1992-93 respectively.

(c) During 1993-94, it has been tar-
getted to train 180 persons under Entre-
preneurship Developmert Training Pro-
gramme and 570 persons under  Self
Employment Scheme for Educated Un-
employed Youth Scheme in the State of
Bihar.

Army Jawans Killed by Naga Extremists
in Assam

3301. SHRIMATI SHELA
GAUTAM 1 .
SHRI RAJESH KUMAR

Will the PRIME MINISTER be pleased

to state *

(a) whether the Government are aware
that some Jawans of Assam Regiment
bave been killed by Naga Extremists
recently ;
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(b) if so0, the details of assistance given
by the Government to the family mem-
bers of the deceased Jawans;

(c) whether the Government propose to
provide Government job to one member
of the family of each of the deceased
Jawans ;

(d) if so, the details thereof; and
(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
MALLIKARJUN) : (a) Yes, Sir.

(b) to (e) The next of kin of Army
personnel killed by Naga Extremists are
entitled to liberalised Special Family Pen-
sion at the rate of last pay drawn by the
deceased Service personnel till death or
disqualification, besides family gratuity
and death gratuity depending on the rank
and service rendered. The next of kin of
such deceased Service personnel are also
entitled for compassionate employment.

[English]
Surplus Staff in DDA

3302. SHRI AMAR ROYPRADHAN,
DR. CHINTA MOHAN SHRI NITISH
KUMAR : Wil the Minister of URBAN
DEVELOPMENT be pleased to state :

(a) whether the attention of the Gov-
emnment has been drawn towards a
news item 1n “Rashtriya Sahara” dated
May 7, 1993 under the caption, “Feezul
Kharchi Par Rok Ke Bavjood Pachas
Crore Kharch Kiye”;

(b) if so, the facts thereof ; and

(c) the remedial action proposed to be
taken in this regard.

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
"MENT AND MINISTER OF STATE IN
THE MINISTRY OF WATER RE-
SOURCES (SHRI P. K. THUNGON) :
(a) and (b) Yes, Sir. The Staff Inspec-
tion Unit (SIU) conducted a review in
respect of 18 units of DDA - during the
period 1986-1991. Against the sanctioned
strength of 17,799 officers/officials in 12
units, 5182 officers/officials have, accord-
ing to SIB, are surplus to requirements,
on. which DDA has been incurring
establishment expenditure of Rs. - 10.63
crores per annum ;
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(c) DDA has been directed to curtail
the excess staff by not filling up certain
vacant posts.

Haldia Petrochemicals Limited

3303. SHRI INDRAJIT GUPTA : Will
the PRIME MINISTER be pleased to

state :

(a) whether the principal private sector
partners in the joint venture Haldia Petro-
chemicals Limited, Tata Tea and Tata
Chemicals have pulled out of the project ;

(b) if so. the details and reasons there-
for; and

(c) the likely fate of the said project
as a result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI EDUARDO FAL-
EIRO) : (a) to (c) Yes, Sir. According
to the West Bengal Industrial Develop-
ment Corporation (WBIDC), these com-
panies were of the opinion that due to
economic changes underway in the coun-
try, their participation was no longer in
the interes: of their shareholders.

WBIDC has further informed that Tatas
would consider some internal changes in
their Group’s participation. The State
Government and the Tata Group have re-
affirmed their commitment to the imple-
mentation of the Haldia Project.

[Translation]

Crisis in Public Sector Undertaking of
U.P.

3304. SHRI HARIKEWAIL PRASAD :
Will the PRIME MINISTER be pleased
to state :

(a) whether most of the public sector
undertakings in Uttar Pradesh are in crisis:

(b) if so, the details of these undertak-
ings ; and

(c) the remedial steps taken to over-
come the crisis of these undertakings ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELQP-
MENT AND DEPARTMENT OF
HEAVY INDUSTRY) (SHRIMATI KRI-
SAHD: (a) to () As eon
31-3-1992, there were 17 Central PSEs
having their registered office in the State
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of ‘Uttar Pradesh, out of which, the fol-
lowing 9 PSEs are sick as per the provi-
sion of Sick Industrial Companies (Special
Provision) Act, 1985, based on their per-
formance upto 31-3-1992.

1. Triveni Structurals Ltd.

2. Bharat Pumps & Compressors Ltd.
cooters India Ltd.

. Tannery & Footwear Corpn., Ltd.
. British India Corpn.

Elgin Mills.

. NTC (U.P.) Ltd.

U.P. Drugs & Pharmaceuticals Ltd.
. Cawnpore Textiles Ltd.

Vo A oh W

These sick PSEs have been registered
with BIFR for formulation of revival/re-
habilitation plans.

Instructions to Impose Ban on Public Oil
Company

3305. SHRI BRAHMANAND MAN-
DAL : Will the PRIME MINISTER be
pleased to state :

(a) whether the Monopoly and Re-
strictive Trade Practices Commission has
given any instructions to impose ban on
a pubiic oil company for less measuring
of light speed diesel oil ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI H. R.
BHARDWAJ) : (a) The MRTP Com-
mission has not so far given any instruc-
tions to impose ban on a public oil
company for less measuring of light speed
diesel oil.

(b) The Director General of Investiga-
tion und Registration have conducted an
investigation on the basis of complaint of
the National Council of Civil Liberties,
Ahmedabad about unfair trade practices
adopted by the Indian Oil Company by
“short supply of goods by manipulating the
temperature of light diesel oil. They
have filed applications before MRTP Com-

"misston in this regard. The Commission
being a quasi-judicial body is empowered
to take further necessary action under the
provisions of the MRTP Act,
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Public Issue of LP.L.C,

3306. SHRI V. SREENIVASA PRA-
SAD: Will the PRIME MINISTER be
pleased to state :

(a) whether the Indian Petrochemicals
Corpuration Limited has made public
issue of is equity at the permium of
Rs, 150 per share;

(b) whether IPCL shares were offered
to the Indian Institutional Investors and
Mutual Funds at much lower premium ;

(c) if so, the price at which the IPCL
shares were offered to public vis-a-vis
Institutional Investors and Mutual Funds;

(d) if so, the details thereof ; and
(e) the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI EDUARO FAL-
EIRO) : (a) to (e) The required infor-
mation is available in paras 1.15 to 1.19
of the Eighteenth Report of the Committee
on Public Undertakings (1991-92) on
Indian Petrochemicals Corporation Limit-
ed which was presented to the Lok Sabha
on 30th April, 1993.

Extension of Metro Railway

3307. KUMARI MAMATA BANER-
JEE: Will the Minister of URBAN
DEVELOPMENT be pleased to state :

(a) whether the Government have any
proposal for the extension of Metro Rail-
way from Tollygange to Garia;

(b) whether the Government have re-
ceived any survey report in this regard:
and

(c) if so, the funds involved for the
expansion ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT AND MINISTER OF STATE IN
THE MINISTRY OF WATER RE-
SOURCES (SHRI P. K. THUNGON) :

(a) to (c) The Government of West
Bengal engaged M/s. Rail India Technical
and Economic Services Ltd. for carrying
out a feasibility study for the extension
of the Metro Railway from Tollygange to
Garia (8.49 Kms.) RITES have since
submitted their final report to the State



85 Wrilten Answers

Government. The total cost of the Pro-
ject is estimated to be Rs. 187.95 crores
at 1990 prices, excluding the cost of rol-
ling stock. The Central Government has
not received any formal project proposal
so far from the State Government.

Electricity arrears against BHEL

3308. SHRI VIJAY KUMAR YA-
DAV: Will the PRIME MINISTER be
pleased to state:

(a) whether arrears from various State
Electricity Boards and Power Corpora-
tions to BHEL have increased considera-
bly, -

(1) Stats Electricity Boards
(2) Power Corporations

(3) Public Sector Undertakings
(4) Govt. Departments

(5) Others

(c) BHEL is taking following steps to

realise its dues.

(i) Constant follow-up with each cus-
tomer and the concerned State
Govt. authorities.

(i) Credit facilities through financial
institutions like IDBI, ICICI are
arranged for customers.

Water Supply in Delhi

3309. SHRI VISHWESHWAR BHA-
GAT: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether the Government are aware
that the residents of second floor DDA
flats in Delhi do not get supply of water
either in the morning or in the evening;

(b) if so, the reasons therefor;

(c) whether water charges at flat rate
are paid by these residents to the Corpo-
ration annually without regular water
supply; and

(d) if so ,the steps taken to ensure that
these residents get regular water supply.

THE MINISTER :OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT AND MINISTER OF STATE
IN THE MINISTRY OF WATER
RESOURCES (SHRI P. K. THUN-
GON): (a) and (b) Delhi Water Supply

SRAVANA 27, 1915 (SAKA)

Written Ansvers &6

() if so, the break-up of such arrears
for the year 1992-93; and i

(c) the steps being taken by BHEL to
realise these arrears?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOP-

MENT AND DEPARTMENT OF
HEAVY INDUSTRY) (SHRIMATI
KRISHNA SAHI) : (@) and (b)

BHEL'’s dues at the end of the financial
year 1992-93 were Rs. 1748 crores as
per details given below :

— RSs. 670 crs.
— Rs. 582crs.
— Rs. 210crs.
— Rs. 115¢rs.
— Rs. 171 crs.

Rs. 1743 crs.

& Sewage Disposal Undertaking reports
that wherever underground tanks and
boosters are not provided in pockets
developed by the DDA, this problem is
being faced.

(¢) As reported by D.W.S.&S.D.U.
minimum water charges @Rs. 7.50 paisa
plus 20% has to be paid by all consu-
mers including those residing at 2nd floor
of DDA flat, where water consumption
recorded by water meter installed in the
individual flat works out to less than the
minimum charges as per tariff approved
by the competant authority.

(d) To tackle the problem, D.W.S. &
S.D. Undertaking have been demanding
deficiency charges from DDA to instal
booster pumps and to underground tanks
wherever necessary.

Setting up of refuse derived Fuel Plant

3310. DR. KARTIKESWAR PATRA :
Will the Minister of URBAN DBVELOP-
MENT be pleased to state :

(a) whether the Union Government
have received proposals for setting up of
a Refuse Derived Fuel Plant in Bhuba-
neswar ;

(b) if so, the details thereof ; and

(c) the action taken/propoced to be
taken in this regard ?
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THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT AND MINISTER OF STATE IN
THE MINISTRY OF WATER RE-
OURCES (SHRI P. K. THUNGON) :
(a) Yes, Sir.

(b) The Bhubaneswar Development
Authority had submitted a project pro-
posal for setting up of a Refuse Derived
Fuel (RDF) Plant at Bhubaneswar at an
estimated cost of Rs. 182.10 lakhs which
would manufacture 30 Mt. Tons of fuel
pellets per day.

(c) The Bhubaneswar Development
Authortity has been advised to establish
techno-economic viability of the project
in consultation with the National Environ-
mental Engineering Research Institute,
Nagpur.

Appointment of Judges/Legal Staff
belonging to SC/ST and Minority
Community
3311. SHRI RAM NIHORE RAI:
Will the PRIME MINISTER be pleased

to state :

(a) the criteria followed in the ap-
pointment of High Court Judges, Public
Prosecutors and other legal staff for
the members belonging to SC/ST and
munerity community ;

(b) whether the same have been fol-
lowed in the recent appointments ;

(c) if so, the details thereof ; and
(d) if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI H. R.
BHARDWAJ) : (a) to (d) Appointments
of Judges of the High Courts are made
in terms of the relevant provisions of the
Congtitution of India which do not pro-
vide for reservation for any caste or class
of persons.

The Public Prosecutors and other legal
staf are appointed by various appoint-
ing authorities. ~The extant reservation
orders in the case of Public Prosecutors
are subject to the criteria laid down under
Section 24 of the Code of Criminal Pro-
cedure, 1973.

Sale of Refrigerated Water

3312. SHRIMATI SAROI DUBEY :
Will the Minister of URBAN DEVELOP-
MENT be pleased to state :
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(a) the existing machinery,. if any, to
check the quality of water sold by the
water vendors in various parts of Delhi
during the summer season ;

(b) the number of cases in which the
quality of water was found to be un-
hygienic during 1993 and action taken
thereon ;

(c) whether any licence is issued for
selling water in trollies ; and

(d) if so, the terms and conditions
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT AND MINISTER OF STATE IN
THE MINISTRY OF WATER RE-
SOURCES (SHRI P. K. THUNGON) :
(a) N.D.M.C, M.CD. & Delhi Canton-
ment Board have reported that their staff
keep regular check on the quality of
water sold by Water Vendors.

(b) Nil

(c) Yes, Sir.

(d) Some of the important terms &
conditions for giving licence for selling
refrigerated water are as under :—

(i) The premises should be commer-
cial place holding filtered water supply ;

(i) Provision of necessary equipments/
machinery required for cooling of water
through machanised process along with
storage link for the said purpose;

(iii) Fly-proofing of shop, proper
white washing of permises and installation
of machinery under hygienic condition ;

(iv) Medical examination of vendors;
and

(v) Ice will not be added to the water
for cooling purpose.

[Translation}

Prices of life savings Drugs

3313. SHRI RAM BADAN: Will the
PRIME MINISTER be pleased to state:

(a) whether the Government have con-
ducted a study regarding heavy increase
mt.hepnweofhtesavmxdma result-
ing in deaths of many patients, since thcy
cannot buy them;
. (b) if so, the reasons for heavy in-
crease in the prices of drugs by &e
foreign companies; and
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“¢c) whether the Government propose
to put a check on these companies and
save the lives of poor patients ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI EDUARDO
FALEIRO) : (a) There is no report
of death of any patient attributed to in-
crease in the prices of medicines.

(b) and (c) Do not arise.

Allocation of Funds to Judiciary

3314. SHRI CHINMAYANAND
SWAMI: Will the PRIME MINISTER
be pleased to state:

(a) whether the Government proposc
to provide more funds for infrastructural
facilities to judiciary ;

(b) if so, the State-wise amount pro-
vided by the Government under this head
for the year 1993-94; and

(c) the works for which this amount
is likely to be utilised ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI H. R.
BHARDWAJ) : (a) to (¢) A Centrally
Sponsored Scheme for providing infras-
tructural facilities for the judiciary has
been approved in principle by the Full
Planning Commission at its meeting held
on 23-7-1993. The formal approval of
the Planning Commission is awaited. The
scheme covers the construction of build-
ings, both official and residential, cover-
ing High Courts and District Courts. The
pattern of sharing will be 50:50 between
the Centre and the States. A budgetary
provision of Rs. 30 crores has been made

for this scheme during the year 1993-94.

|English)
Sickness of Industrial Units

3315. SHRI B. L. SHARMA PREM :
Will the PRIME MINISTER be pleased
to state :

(a) whether the Government have taken
some managerial and technical changes to
prevent non-stick units joining the sick
ones and in view of increasing sickness
of industrial units; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOP-

Wristen Answers 9

MENT AND DEPARTMENT - OF
HEAVY INDUSTRY  (SHRIMATI
KRISHNA SAHI): (@) and (b) Govern-
ment have taken a number of remedial
measures for preventing non-sick units
from becoming sick. Some of the impor-
tant ones are given in the enclosed
statement.

STATEMENT

Steps takem by Government for revival of
sick industrial units

The Government have enacted a com-
prebensive ligislation namely ‘The Sick
Industriak Companies (Special Provisions)
Act, 1985. A quasi-judicial body desig-
nated as ‘The Board for Industrial and Fi-
nancial Reconstruction (BIFR)’ has been
set up under the Act to deal with thé prob-
lems of the sick industrial companies in
an effective manner, which has become
operational with effect from the 15th May,
19¢7.

(2) The Reserve Bank of India have
issued guidelines to the banks for
strengthen the monitoring systems and
for arresting industrial sickness at the in-
cipient stage so that corrective measures
are taken in time.

(3) The banks have also been directed
by the Reserve Bank of India to formu-
late rehabilitation packages for the revival
of potentially viable units. The banks and
financial institutions evolve rehabilitation
packages for the revival of sick units.

(4) Reserve Bank of India have also
issued guidelines separately to the banks
indicating parameters within which banks
could grant reliefs and concessions for
rehabilitation of potentialy viable sick
units without reference to RBI both in.
the large and small scale sector.

(53 Revival of sick industrial units is
also done by amalgamation/merger of
sick units with healthy units. Tax bene-
fits are given under Section 72(A) of the
Income Tax Act, 1961 to the healthy
company for revival of the amalgamating
sick unit.

(6) Government has set up the Natio-
nal Renewal Fund which would, inter-
alia- provide for payment of compen:
sation to workers affectéd by industiral

I » B - . RN P - . M



91 Wrigten Answers

(7) On the advice of the Government
of India, Reserve Bank of India has set
up State Level Inter-Institutional Com-
mittees (SLIICs) in all States under the
Chairmanship of Secretary, Industries
Department of the concerned State Govern-
ment for working out a rehabilitation
package for revival of viable sick small
scale units.

(8) Financial assistance in the form of
long term equity type assistance upto
Rs. 1,50,000 to units with a project cost
not exceeding Rs. 10 lakhs at a nominal
service charge of one per cent per annum
is also available to potentially viable sick
small scale industrial units from the
National Equity Fund set up in August,
1987.

(9 Small industries Development Bank
of India (SIDBI) has been established
to function as an Apex Bank for tiny and
small scale industrles.

A scparate Refinance Scheme for Re-
habilitation (RSR) is being managed by
SIDBI for revival of potentially viable
sick small scale industrial units.
[Translation)

National Renewal Fund

3316. DR MAHADEEPAK SINGH
SHAKY |

SHRI NITISH KUMAR b

SHRI RAMA KRISHNA KONA-
THALA J
Will the PRIME MINISTER be pleased
to state :
(a) the specific purposes for which the
National Renewal Fund has been set up;
(b) the amount spent so far from this
fund for rehabilitation of various indus-
trial units and the amount provided for
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retrenched employees of various units,
State-wise;

(c) the total amount proposed to be
spent from this fund during 1993-94 for
creating of additional employment oppor-
tunities; and

(d) the assistance provided to various
undertakings from this fund so far, State-
wise?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOP-
MENT AND DEPARTMENT OF
HEAVY INDUSTRY) (SHRIMATI KRI-
SHNA SAHI): (a) to (d) The National
Renewal Fund set up in February,
1992, would cover the costs of retraining
and redeployment of employees arising as
a result of modernisation, technology up-
gradation and industrial restructuring. The
National Renewal Fund will provide for
compensation of employees affected by
restructuring or closure of industrial units
both in the public and private sectors as
also for employment generation Schemes
both in the organised and unorganised
sectors in order to provide a social safety
net for affected workers.

In the first instance, assistance from
National Renewal Fund has been provid-
ed for implementation of Voluntary Re-
tirement Scheme (VRS) of Central Public
Sector Undertakings. A provision of
Rs. 829:66 crores in the year 1992-93
(Revised Estimates) and Rs. 700 crores in
the year 1993-94 (Budget Estimates) has
been made for the purpose. This amount
includes provision for interim liquidity re-
quirements of textile industry in the Pub-
lic Sector as well. The details are given
in the attached Statement.

Allocation of funds out of NRF for implementation of Voluntary Retiremeat Sclieme of

Central Public Sector Undertakings.

(Rs. in crores)

ERevised El:udget
Minist partment stimates : Estimates :

wy/be 1992-93 1993-94

) ) 3)
Department of Chemicals and Petrochemicals . 21.€0 41.50
Smith Stainistreet Pharmaceuticals Ltd. 1.00 1.00
Bengal Chemicals and Pharmaceuticals Ltd. 2.00 2.%
Bengal Immunity Ltd. . . 2.00 1.50
Indian Drugs & Pharmacwtncals Ltd 15.00 34.00
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Sy ) 3
Hindustan Insecticides Ltd. 1.60 2.50
Dcpa.rtment of Fertili zers 62.50 58.50
Hmdustan Fertilizers Corporation Ltd. 22.00 15.00
Fertxlxzer Corporation of India Ltd. 25.00 25.00
Pyrites, Phosphates and Chemicals Ltd. 0.50 0.50
Projects and Development India Ltd. 15.00 18.C0
Department of Tourism . . — 8.73
Indian Tourism Development Corporation — 8.73
Ministry of Civil Suppiies — 14.00
Hindustan Vegetable Oils Corporation Ltd. — 14.00
Ministry of Defence — 10.00
Bharat Earth Movers Limited — 10.00
Ministry of Food Processing Industries 0.34 2.00
Modern Food 0.34 2.00
Department of Heavy Industry 153.00 136.C0
Engineering Industries 141.00 128.00
Consumer Industries 11.50 8.00
Other Industries 0.50 -—
Ministry of Mines — 29.95
Ministry of Steel . . . . 41.00 41.00
Hindustan Steel Works Construction Ltd. 30.00 30.00
Bharat Refractorics Ltd. 3.00 3.00
Bird Group of Companies 8,00 8.00
Ministry of Surface Transport 52,66 85.00
Hindustan Shipyard Ltd. . 10.00 10.00
Hooghly Dock & Port Engineers Ltd. 4.66 5.00
Delhi Transport Corporation . 30.00 60.00
Central Inland Water Transport Corporatlou Ltd. 8.00 10.00
Ministry of Textiles 488.56 261.32
National Jute Manufacturers Corporation 2. 2.00
British India Corporation 0.75 0.75
Jute Corporation of India 0.50 0.50
National Textile Corporation® 440.00 225.00
Elgin Mills* . 35.25 27.15
Cawnpore Textile Mnlls‘ 10.06 5.92
Ministry of Water Resources 10.00 12.00
‘National Projects Construction Lid. 10.00 12.00
TOTAL 829.66 709.00
* Includes funds for purposes other than VRS as detailed below :
National Textile Corporation®* 100.00 50.00
Elgin Mills* . 20.00 10.00
Cawnpore Textile M:lls' 2.00 1.00
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Foreigh Capital Investment

3317. SHRI BHAGWAN SHANKAR
RAWAT: Will the PRIME MINISTER
be pleased to state :

(a) the total amount of foreign capital
invested in various enterprises during the
period from July 1, 1991 to June 30, 1993
with the details of such enterprises and
the amount invested upto June 30, 1991;

(b) whether the Government have set
up any monitoring authority to ensure the
compliance of the conditions laid down
for their investment; R

(c) if so, the number of such cases re-
viewed and the outcome thereof; and

(d) the total amount paid as interest by
industries established with the foreign in-
vestment to foreign countries and the
value of goods exported?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOP-
MENT AND DEPARTMENT OF
HEAVY INDUSTRY) (SHRIMATI KRI-
SHNA SAHI): (a) The total amount of
foreign investment in the equity capital
of Indian Companies approved since July
1, 1991 to June 30, 1993 is Rs. 8255.95
crores. The details of foreign investment
proposals cleared, viz., name of the Indian
company, name .of the foreign collabora-
tion item of mapufacture and amount of
foreign investment involved in each pro-
posal are published by the Indian In-
vestment Centre as a supplement to their
monthly Newsletter and copies of these
are regularly supplied to the Parliament
Library. The Reserve Bank of India has
reported that actual inflow of foreign in-
vestment from 1991 to 1993 (upto May)
is estimated at Rs. 1763.18 crores.

() and (c) After obtaining Govern-
ment’s approval for foreign investment,
the collaborating parties have to conclude
agreements in terms of the approval with-
in a period of two years and file the
agreements with the Reserve Bank of India
or the Authorised Foreign Exchange
Dealers for operating the approval, other-
wise the approvals lapse automatically.
Thereafter, the Reserve Bank of India
and/or  Authorised Dealers of Foreign
Exchange monitor the inflow/outflow of
foregn exchange in terms of the approvals,
which is a continuous process.
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" (d) Data on nterest on external borrow-
ings and the value of goods exported by
industries established with foreign in-
vestment are not centrally maintained in
the Ministry.

Weavers and Artisans in Khadi and
Viltage Industries

3318. PROF. RASA SINGH RAWAT :
Will the PRIME MINISTER be pleased
to state :

(a) whether the Government propose to
encourage the weavers and skilled arti-
sans through Khadi and Village Industries,

(b) if io, the details thereof; and

(c) the incentives being given by the
Government to encourage the Khadi and
Village Industries?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF SMALL SCALE INDUSTRIES
AND AGRO AND RURAL INDUS-
TRIES) SHRI M. ARUNACHALAM) :

(a) and (b) KVIC encourages weavers
spinners and other artisans through (a)
financial assistance to institutions directly
and through commercial banks, (b) tech-
nical support such as introduction of
semi-automatic looms and woollen char-
khas, (c) training support and (d) market-
ing support .

The weavers are paid wages on the
basis of per meter cloth. Apart from this
8.33 per cent is given as incentive and an
amount equivalent of 10 per cent of the
wages is provided to enable the linkage in-
stitutions to contribute to the Artisans
Welfare Fund Account. -

Provisions are also there to pay (addi-
tional remuneration to the weavers in
case of some equisite variety produced
by them. The rate of wages paid to wea-
vers is also enhanced from time to time
for accommodatng the rate of inflation.

(c) The incentives allowed in respect of
Khadi are as under :—

(i) Exemption from excise and custom
duty;

(ii) Provision of rebate on sale of khadi;
(iii) Purchase preferance;

(iv) Assistance in marketing through
KVIC. '
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KVIC is also extending vnancial assi-
stance to us umpicincnting agencies in the
form of grants and loans. As per the
KVIC’s pattern of assistance, khadi loans
are interest free whereas Village Indus-
tries’ loans carry on an interest of 4%.

\English)
Opening of traditional border trade
routes
3320. SHRIMATI PRATIBHA DEVI-
SINGH PATIL

SHRI GOVINDRAO NIKAM
DR. JAYANTA RONGPI
Will the PRIME MINISTER be pleased to
state :

SRAVANA 27, 1915 (S4AKA)
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(a) whether Government have any proe
$osal to reopen the traditionally old -trade
routes to other countries namely Bangla-
desh, Myanmar and China particularly
from Kalimpong at China Border;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION AND MINISTER OF
STATE IN THE MINISTRY OF COM-
MERCE (SHRI KAMALUDDIN
AHMED): (@) to (¢)

~

PATEL :

(a) whether the
Commerce and Industries has

Banzla d2th

Myanmar

Caina

Mass Rapid Transport System

3321. SHRI SHRAVAN KUMAR
Will the Minister of URBAN
DEVELOPMENT be pleased to state :
PHD Chambers
suggested
united metropolitan

the setting up of a

Efforts to resume border trades with Bangladesh
have proved futile, with Bangladesh authorities
showing no_inierest in reviving border trade. Go-
ve"xment of Ban«’ladﬂsh continues to be reluctant
anl! unrcspnisi However, India is having a pro-
tocol with’ B ladzsh regarding inland water transit
and trad: at present.

g:

1 on the ﬁnallS"‘tlon of the Draft

v a-czment which has been sent to
Governmeni of Lyanmar in August, 92 by Indian
Government.

Since Kalimpong is not located at India China
border it was nntc considered appropriate to open
an Indian Tr d:Mart ar this place for the purpose
of border trade. However, we have resumed border
trade with China across Lipulekh pass with Indian
Trade ‘nart at Gunji in Pithoragarh District of Uttar
Pradash. We are also considering extension of
India China Border trade from Himachal Pradesh
with Indian trade mart very close to the India China
bordcr.

THE MINISTRY O% WATER RE-
SORCES (SHRI P. . THUNGON) :
1>) No such proposal h::s been formally
received from the PHD Chambers of
Commerce and Industry.

of A
(b) Does not arise.

{ Translation]

transport authority to oversee the entire
Mass Rapid Transport System operations
and to speed up the Ring Railway Pro-
ject; and

(b) if so, the precise suggestions of the
PHDCCI and the progress made in the
Ring Railway project, so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT AND MINISTER OF STATE IN

8—112 LSS (ND)/%4

linport of Life Saving Drugs by IDPL

3322. SHRI DEVENDRA PRASAD
VADAV : Will the PRIME MINISTER
> pleased to state :

(1) whether the Indian Drugs and
Pharmaceuticals Limited (IDPL) is im-
porting life saving drugs at higher prices
instead of buying these from the countries
which manufacture these drugs;
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-(b) if.s0, the reasons therefor ; and

‘tc) the ndmes of such drugs?

THE -MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI EDUARDO FA-
IERO): (a) and (b) No, Sir. IDPL has
reported that currently it imports only
limited number of bulk drugs. All such
drugs do not belong to life saving/
essential categorv. These are procured on
the- basis of the existing purchase proce-
dure of the company of lowest rates of
technically acceptable offers, received
against tender enquiries. In some cases
the lowest rates quoted are from suppliers
from countries other than the manufactur-
ing countries.

tc) During the last year Griseofulvin,
Pot-Penicillian G  (Ist Crystals)-Inter-
mediate.

[English]
Bio-Technological Districts

3323. PROF. K. V. THOMAS : Will the
PRIME MINISTER be pleased to state :

(a) the number of districts in India that
have heen declared as bio-technological
districts; and

(b) the details of special features there-
of ?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AF-
FAIRS AND MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT
OF OCEAN DEVELOPMENT) (SHRI
RANGARAJAN KUMARAMANGA-
LLAM) : (a) and (b) So far none of the
districts' have been declared as biotechno-
logy districts in the country.

[Translation!
Construction of Subway

3324. SHRT SURESHANAND SWA-
ME: Will the Minister of URBAN
DEVELOPMENT be pleased to state :

(a) whether the Government propose to
construct a subway between All India
Institute of Medical Sciences and Safdar-
jung -Hospital ;

(b) if so, the time by which the con-
struction work is likely to be started ; and

AU3UST 18, 1993
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(c) the expenditure likely to be incur--
red ? ‘

THE MINISTER OF STATE IN THE:
MINISTRY OF URBAN DEVELOP-
MENT AND MINISTER OF STATE IN
THE MINISTRY OF WATER RE-
SOURCES (SHRI P. K. THUNGON) :
(a) to (c) There is a proposal for con-
struction of subway on Aurobindo Marg
connecting A.JIM.S. with Safdarjung
Hospital. This proposal is linked with
the proposal for construction of a flyover
along Ring Road at Safdarjung inter-
section. This scheme has been submitted
to Delhi Urban Arts Commission (DUAC)
for approval. The construction work of
flvover including subway can be taken up
after clearance of the scheme by DUAC
and financial approval of the project. The
expenditure for the construction of subway
can be assessed only after the scheme is
cleared by DUAC,

‘Saheli’ Contraceptive Pills

3325. SHRI WATTATRAYA
BANDARU

Will the PRIME MINISTER be pleased
to state :

(a) whether the unique contraceptive
pills ‘Saheli’ developed in India has been
found useful in treatment of breast can-
cer;

(b) if so, the details thereof;

(c) the name of the oreanisation which
has developed the said pills:

(d) whether some agreements have been
signed with certain countries for produc-
ton and sale of these pills; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AF-
FAIRS AND MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT
OF OCEAN DEVELOPMENT) (SHRI
RANGARAJAN KUMARAMANGA-
LLAM): (a) to (c) A non-steroidal oral
contraceptive for the female, being marke-
ted by Hindustan Latex Limited, Trivan-
drum with the brand name ‘Saheli’ has
also  shown potential for treatment of
breast cancer during clinica! trials. The
drug—centchroman—has been develoned



101 Written Answers

by the Central Drug Research Institute—
a constituent laboratory of the Council of
Scientific and Industrial Research (CSIR).

(d) and (e) An agreement has been
signed with M/s. Beximco Pharmaceuti-
cals Limited, Dacca, for the manufacture
and marketing of the contraceptive cent-
chroman in Bangladesh.

|English]
Drinking Water in Tamil Nadu

3326. SHRI M. KRISHNASWAMY .
Will the PRIME MINISTER be pleased
to state :

(a) the steps taken by the Union
Governmeant to meet the scarcity of drink-
iny water in Tamil Nadu;

(b) the details of proposals submitted
by the State Government for supply of
drinking water; and

(c) the action taken by the
ment thereon so far?

THE MINISTER OF STATE IN THE
MINISTREY OF RURAL DEVELOP-
MENT (DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI UTTAM-
BHAI H. PATEL): (a) The problem of
drinking vater supply in Tamil Nadu is
being tackled by the State Government
and the Union Government under the
norinal plan programmes of Minimum
Needs Programme,( Accelerated Rural
Water Supply Programme, Mini Missions

Govern-

and Sub-Missions under Rajiv Gandhi
National Drinking Water Mission. Under
the Mini Mission Programme, Ramana-

thapuram, South Arcot and Salem dis-
tricts were taken up as Mini Mission
Project areas. 21 desalination plants (20
already commissioned), 25 iron removal
plants. 15 defluoridation plants (9 already
commissioned), 7 district level water test-
ing laboratories and 1 mobile laboratory
were approved. The assistance under
Accelerated Rural Water Supply Pro-
gramme (ARWSP) has been increased
from Rs. 20.19 crore in 1992-93 to Rs.
32.68 crore in 1993-94.

(b) The State Government has sent
139 water supply schemes for covering
139 villages and 149 habitations at an
estimated cost of Rs. 431.91 lakhs for
technical clearance under ARWSP. The
project proposal for setting up of desali-
nation plants in Ramanathapuram district
at an estimated cost of Rs. 53.05 crore
has also been received.

SRAVANA 27, 1915 (SAKA)
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(c) The schemes are under techhical

scrutiny.
| T ransiation)

Financial Position of MITCO

3327. SHRI MUMTAZ  ANSARI:
Will the PRIME MINISTER be plcased
to state :

(a) whether the financial position of
Mica Trading Corporation is very weak;

(b) the details of the profit and losa
incurred by the company during each of
the last three years;

(c) the main reasons in view of part{a)
and the steps taken/proposed to be taken
to improve its position; '

(d) whether the Government propose to
merge this Company with some other
Company; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS & PUBLIC DISTRI-
BUTION AND MINISTER OF STATE
IN THE MINISTRY OF COMMERCE

(SHRI KAMALUDDIN AHMED) : (a)
Yes, Sir.
(b) Profit/Loss incurred by MITCO

during the last three years is given

below :
(Rs. crores)
Yeur Profit/Loss
1990-91 (—) 492 -
1991-92 (-)6.78
1992-93 (--) 8.18

(Source : M:TCO)

(c) The main reasons for the weak
financial position of MITCO are lack of
export orders due to changed economic/
political scenario in East European coun-
tries, decanalisation of processed mica
and technological obsolescene of mica
and mica products.

Steps taken for the revival of MITCO
include reduction of over-heads through
administrative measures, enhancement of
marketing efforts and introduction of
Voluntary Retirement Scheme to reduce
surplus staff.

(d) No, Sir.
(e) Does not arise.
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Mzn Exchange Earned by MITCO
and MMTC

3328. DR. CHATTRAPAL SINGH:
Will : the PRIME MINISTER be pleased
1o state:

" {(a) whether Mica Trading OCorporation
and Metals and Minerals Trading Cor-
_poration have achieved their export tar-
" gets fixed during each of the last three
years and the total foreign exchange
‘earned by these organisations during the
‘gbove period separately, country-wise;

(b) the export targets fixed by MITCO
and MMTC for 1993-94 and 1994-95,
‘separately; and
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(c) the steps taken by theso organisa-
tions to achieve the fixed target, organisa-
tion-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIERS,
CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION AND MINISTER OF
STATE IN THE MINISTRY OF COM-
MARCE (SHRI KAMALUDDIN AH-
MED): (a) The details about export tar-
gets and performance of MITCO and
MMTC for the last three years are given
below :

MITCO (Value : Rs. Lakhs)

MMTC LTd. (Value : Rs. crores)

Year . Target Performance  Year Target PexformanceA
1990-91 1880 1816 199G-91 1182.36 1324.89
1991-92 2100 626 1991-92 1990-25 1786.53
1992-93 747 949 (P) 1992-93 2051.00 1541.43 (P)

(P) - Provisionals.

Country wise exports by MITCO and
MMTC are given in the statement attach-
ed.

(b) The export target fixed by MITCO
and MMTC for 1993-94 and 1994-95
are detailed below :

(Value : Rs. Crores)

(c) To achieve export targets, MITCO
nas adopted aggresive marketing techni-
ques and is maintaining close follow-up
with its buyers.

To boost exports, MMTC has in
addition to existing lines of a ctivities
such as minerals, fertilizers, metals etr.

Year MITCO MMTC divertified into new activities in the fields
of agro and marine production gems &
1993-94 12.47 1469'?5 jewellery, textiles, leather and chemicals
1994-95 19.21 Not fiixed etc.
STATEMENT
Value : in Rs. crores
Courtry-wise Exports by MITCO
4  Country 1990-91 1991-92 1992-93
1. U.S. A 242.81 215.57 199.30
2. Belgium .. 6.68 6.78 220.12
3. PFrance . 38.19 50.37 82.51
‘4, U.K.- 63.83 56.83 40.53
S. Spain . : 17.72 - 3.35
6. -Switzerland 55.51 3,29 3.73
7. Singapore . 3.79 22.97 0-69
- 8.  South-Korea 58.41 53.87 27.67
9. Japan . 442.17 58.83 364.52
40. -C.L-S.{/USSR 68;,26 94.05 —_
1. Romania . . 67.82 59.39 -—
12. Others . 132.06- 4.37 6.32
Total 1816.25 1626.32 94548;/4
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Action against Jewellers

3329. SHRI RAM KAPSE: Will the
PRIME MINISTER be pleased to state:

(a) whether the Monopolies and Res-
trictive Trade Practices Commission has
initiated investigation against the leading
Jewellers in Delhi for unmfair trade prac-
tices resorted by them by offering gold
of less purity; and

(b) if so, the result of investigation ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI H. R
BHARDWAJ: (a) and (b) The MRTP
Commission have ordered the Director
General of Investigation and Registration
to investigate the matter. The Office of
the Director General of Investigation and
Registration have already initiated action
in this regard. The Investigation is mnot
yet complete. The MRTP Commission
is a quasi-judicial body and is empower-
ed to take further necessary action under
the provisions of the MRTP Act on
receipt of the Report from the Director
General ¢f Investigation and Registration.
[Translation]

Hazardous Chemical Industries in Gujarat

3330. SHRI GABHAJI MANGAI
THAKORE : Will the ‘PRIME ‘MINISTER

 be pleased to state :’ ’

 Country-wise Exports by MCTM
' Country 1990-91 1991-92 1992-93 (P)
1, China 529 1313 " 1193
2. Japan 3894 5051 5787
3. S.Korea . 1319 1805 1762
4. Belgiume 459 446 177
" 5. Germany . 464 961 776
6. U.S.A. . 1478 1994 1416
7. Switzerland 813 824 250
8. France 252 266 160
9. Sing-pore . 92 204 176
10. C.LS./USSR 17 3 17
1f. Romania . 226 34 15
12. Others 3730 4764 3681
Total T2 i7ees isata
|English)

(a) the number of hazardous chemical
industries in Gujarat;

(b) whetiicr any increase has been
registered in the number of such indus-
tries in this State during the last three
years;

(c) if s0, the reasonms therefore; and

(d) the action proposed to be taken by
the Government to check the growth of
such industries?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI EDUARDOQ. FA-
LEIRO): (a) to (d) In order to keep a
check on the growth of hazardous chemi-
cal industries, 22 chemicals/group of
chemicals have been included in the list
of iadustries in respect of which indus-
trial licensing is compulsory. Govern-
ment permits manufacture of hazardous
chemicals after satisfying various aspects
like safety, enviroomental angle etc. As
per available information, atleast 12
chemical industries are engaged in the
manufacture of hazardous .chemicals in
the State of Gujarat. During the last 3
years, two more indutries have - been
added.
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[English]
Circular Raillway in Bangalore
2331. SHRI KODAKANI GOW-

DANA SHIVAPPA : Will the Ministet
ot URBAN DEVELOPMENT be pleased
10 state:

(a) whether the Government have any
proposal to introduce circular Railway in
Bangalore; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT AND MINISTER OF STATE
IN THE MINISTRY OF WATER RE-
SOURCES (SHRI P. K. THUNGON): (a)
and (b) The Project report prepared by
the State Government has been received
by the Govt. of India only recently. The
main recommendations in the project
report are:—

(i) The augmentation of the existing
rail corridors from Bangalore city
to HMT Nagar/Yalhanka, City
Railway Station to Whitefield and
City Railway Station to Kengeri.

(ii) Provision of new rail corridors
between Jayanagar to Rajajinagar
and Hudson Circle to Krishna-
rajapuram.

(iiiy A proposal of Circular Railway for
the city of Bangalore.

The prelimiiary examination of the
project reveals that it is based on earlier
studies and would need updating includ-
ing revision of cost estimates and finan-
cial analysis. The State Government has
been advised to get a Feasibility Study
conductea.

Circular Railway in Ahmedabad

3332. SHRI HARIN PATHAK : Wil
the Minister of URBAN DEVELOPMENT
be pleased to state :

(a) whethet the Government have sur-
veyed for the construction of Circular
Railway in Ahmedabad city in Gujarat
State ;

(b) if so the details thereof and the
funds sanctioned for this purpose;

(c) the progress made so far in this
regard; and :

(d) if not, the reason therefor?

AUGUST 18, 1993
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THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT AND MINISTER OF STATE IN
THE MINISTRY OF WATER RE-
SOURCES (SHRI P. K. THUNGON): (a)
to (d) No study/survey has been carried
out by the Government in the recent past
for introduction of a Circular train in
Ahmedabad. However, Municipal Cor-
poration of Ahmedabad got a feasibility
study carried out by Rail India Technical
and Economic Services Ltd. in 1988. The
study recommended introducing Mass Ra-
pid Transit System on a distance of 58.5
Kms. at a cost of Rs. 602 crores at price
level of 1988. The report was submitted
to State Government in December, 1988.
However, no proposal has yet been receiv-
ed from the Government of Gujarat for
circular railway in Ahmedabad.

Social Forestry Scheme under JRY

3333. SHRI JITENDRA NATH DAS :
Will the PRIME MINISTER be pleased
to state :

(1) the number of Social Fores.: Y
Schemes executed under the Jawahar Roz-
var Yojana during the last two vears.
State-wise ;

(b) the funds earmarked for the schemes
during the above period, State-wise;

(c) the funds utilised by each Stute
during the period; and

(d) the details of evaluation made of
the Schemes?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOP-
MENT (DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI RAMESHWAR
THAKUR): (a) to (c) The Jawahar Roz-
gar Yojana (JRY) is a decentrailsed pro-
gramme  implemented through  the
DRDAs/Zila Parishads and the Village
Panchayats. 20% of the funds under
JRY are earmarked for Million Wells
Scheme (MWS) and 6% for Indira Aawas
Yojana (IAY). After earmarking funds
for these two sub-schemes, not less than
80% of the balance is to be allocated
among the Village Panchayats and the
rest is retained at the DRDA/ZP. level.
25% of the funds retained at the DRDA/
ZP level is earmarked for utilisution on
social forestry works, whereas there is
no earmarking for Social forestry at
Village Panchayat level. The porgress of
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Social Forestry is monitored not on the
basis of schemes, but in terms of number
of trees planted, area covered and the
expenditure incurred thereon.
wise number of trees planted, area cover-
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JRY during the last 2
vears is fiven in the enclosed Statement.

(d) No evaluation of the social forestry
programme under JRY has been made so

ed and the &xpenditure incurred on social far.
1991-92 1992-93

SL State/U. T. Area Treas Expend.  Area Trees Expen.
No. Coverd  Planted Incurred Coverd  Planted Incurred
(;Hect.) (Lakh No.) (Rs.in (Hect.) (Lakh (Rs. In

Lakhs) No.) Lakhs.)

(6)] (2) (3 4) (5 6) @ ®
1. Andhra Pradesh . 10262.91  4320.05 494.32 5711.64  2566.69 333.03
2. Arunachal Pradesh 297.00 2.58 14,25 14.60 0.62 3.96
3. Assam 80.60 0.40 0.98 24.80 6.05 1.21
4. Bihar . 3126.89 115.38 0.00 0.00 0.00 0.00
5. Goa 76.00 0.22 25.08 NR 5.70 7.42
6. Gujarat 4652.23 161.69 371-83  2283.00 161.25 461.65
7. Haryana . . 953.58 11.33 64.17 132.00 0.00 7.13
8. Himachal Pradesh 131.00 0.58 10.88 49.65 0.34 3.45
9. Jammu & Kashmir 388.00 52.48 240.34 131.00 43.10 87.42
10. Karnataka . 9670.00 433.4) 483.17 3145.00 39.26 416.76
11. Kerala . 372.14 32.59 103.67 3:.78 48.48 161.40
12. Magdhya Pradesh . 135.83 0.29 1705.25 1249.70 1384.39 39.28
13. Mihirasaira i337).00 12%.93 453.02 11535.00 74.74 319.25
14, Manipur 56.93 0.08 1.24 91.66 0.19 9-79
15. Meghalaya . 229.83 0.01 12.59 101.04 0.17 5.40
16. Mizoram 244.00 0.00 7.27 0.00 0.00 0.00
17. . Nagaland 2027.58 20.27 101.38 90R.28 9.08 90.82
18. Orissa 5709 .59 39.67 521.79 269.08 21.06 251.53
19. Punjab 18.49 0.00 21.08 53.00 0.00 2.21
23, Rajasthan 0.00 0.00 121.50 845.42 0.95 17.55
21. Sikkim 952 00 0.00 22.85 516.10 0.00 14.87
22. Tamil Nadu. 10931 93 0 00 580 16 15762.80 240 13 456 72
23, Tripura 614.13 0.20 48.46 465.56 1.282 48.40
24. Uttar Pradesh 10931.59 325.87 %719 1935.00 10.94 154.83
25. West Beagal 5140.00 111,07 2112.28 2121H.00 238.97 2355.40
56 A & NIslands 0.00 0.0) 0.00 0.00 0.00 0.00
27. D & N Haveli 0.00 0.60 5.93 0.00 0.00 8.38
28. Daman & Diu 0.00 0.00 0.21 0.00 0.00 0.00
~9. Lakshadweep 72.00 0.00 17.05 0.00 .0.78 29.38
30. Pondicherry 95.54 200 4731 80.00 0.00  S1.31
Total 85769.79 6805.35 8351.15 68397.41 4844.71 5358.50

00— N 1/Not reported .
** proyisianal (As Reported by the State Govt. till Date.
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[Transiation] ..
Installation of Tubewells

3334. SHRI KHELAN RAM JANGDE:
Will the PRIME MINISTER be pleased
to state : :

(a) whether any scheme has been im-
plemented by the Government to instal
tubewells and to dig wells in Adivasi
areas; and

(b) if so, the number of tubewells in-
stalled and wells dug up during the last
two years, State-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOP-
MENT (DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI UTTAMBHAI
H. PATEL): (a) There is no separate
scheme for installing tubewells and to dig
wells in Adivasi areas. Under the guide-
lines of Accelerated Rural Water Supply
Programme, at least 10% of annual funds
are required to be utilised for supply of
safe drinking water to Scheduled Tribes.
In addition, Rs. 59.68 crores (Rs. 56.70
crores in 1991-92. Rs. 2.23 crores in
1992-93 and Rs. 0.75 crores in 1993-94)
were released to 24 States for safe drink-
ing water supply to Scheduled Castes and
Scheduled Tribes as part of Dr. Ambed-
kar Centrnarv Programme.

(b) The progress is monitored in terms
of expenditure incurred and population
benefitted and not in terms of tubewells
installed and wells dug.

Land Ceiling Act

3335. SHRI BHEEM SINGH PATEL:
Will the PRIME MINISTER be pleased
to state :
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(a) the details of the:.total area: of land-
in Hectares acquired so far: by the: Gov-
ernment under the Land GCeiling - Act,
State-wise;

(b) the State-wise number of landless
persons to whom land has been allotted
during 1992-93;

(c) whether the Government have re-
ceived any complaints from some States
in regard to irregularities in these allot-
ments;

(d) if so, the details thereof and the
steps taken by the Government in this
regard;

(¢) whether the Government have for-
mulated any programme for zllotment of
land to the landless people during 1993-
94; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOP-
MENT (DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI RAMESHWAR
THAKUR): (a) and (b) The details re-
lating to total area taken possession of
by States/UTs by 31-3-1992 snd number
of persons to whom land has been allot-
ted during 1992-93 under the Land Ceil-
ing Laws are given in the attached State-
ment.

(¢) and (d) No such complaints have
been received.

(¢) and (f) Yes, Sir. The programme
of distribution of surplus land is being
continued during the current year. A
target of 6.39 lakh acres (tentative) has
been fixed for 1993-94. )

STATEMENT
Sl. Name of the State/U.T. Land acquired = Number of
No. (In hectares) allottees
As on 31-3-93 (During
1992-93)
1 2 3 4
1. Andhra Pradesh 231336.30 18566
2. Assam 222324 .56 11636
3. Bihar 161850.25 10892
4. Gujarat 68099.55 621
S. Haryana . . . . . . 46918.25 —
6. Himachal Pradesh . . . . 113906.11 . —
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to state :

(a) whether any proposal fmm the Gov-
ernment of Gujarat for assistAnce from
the National Renewal Fund is pending
with the Government; and -

(b) if so, the time by which this pro-
posal is likely' to be decided and the
assistance sanctioned to the Government
of Gujarat ? .

. ‘THE MINISTER OF STA'I'E IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOP-
MENT AND DEPARTMENT OF
HEAVY INDUSTRY) SHRIMATT
KRISHNA SAHI - ‘a) and (b) In
the first instance, assistance from National
‘Renewal Fund has been pmvxdod for im-
plementation of Voluntary Retirement

Scheme of Central Public Sector Under-
taking including those in Gujarat.
Proposals - for assistance from the
_National Renewal Fund have been receiv-_
‘ed from Gujarat and other States. These
wnnbepmoeuémddecxdé&nponbythe

ropnate budget allocanom.

1 ) 3 4
7. Jammu & Kashmir L 182112.50
8. Karnataka . 64636.17 42114
.9 Kerala . .. . .. . 37925.94 2770
10. Madhya Pradesh . . .. . 112552.81 1794
" 11. Maharaghtra AR 262390.12 6653
12. Manipur . .- .. . 681.91 —
13. Orissa . . . 7. 66044.11 2688
14. Punjab . 42379.60 50
15. Rajasthan 223327.39 1056
16, Tamil Nadu 69248.89 ‘ 3545
17. Tripwra . 786.72 : —
18. Uttar Pradesh . e - . 205665.72 3139
19.. West Bengal _ 486027.51 27894
20. D &N Haveli . 3765.68 545
21. Delhi . . - .159.45 —
22. Pondicherry . 488.46 -
Total 2597628.00 ° 133963
[English) Rural Housing Scheme
Awktance from National Renewal Fund 3338. SHRI S. B. SIDHAL
' 6o Gujarat * SHRI K. RAMAMURTHEE
3336. SHRI HARISINGH CHAVDA] TINDIVANAM ,
DR K. D. JESWANI SHRI BOLLA BULLI RAMA- \:
SHRI HARIN PATHAK IAH f

Will the PRIME MINISTER be pleased iAng D. VENKATESWARA |

WillthePRMEMlNlS‘l‘ER.boplnnﬂ
10 state :

(a) the number of houses constructed
for SCs/STs and the persons below
poverty line under the Centrally Sponsor-
ed Housing Scheme during 1991-92, 1992-
93 and 1993-94, State-wise ;

(b) the number of persons benefited
during the above period, State-wise ;

(c) whether the Government have for-
mulated any new scheme in'this regard ;

(d) if so, the details thereof;

(e) the amount provided for the pur-
pose during 1991-92, 1992-93 and 1993-
94, State-wise ;

(f) whether the funds have been utilis-
ed fully by the state Govemmgm; and

(g) if so, the details therenf, State-
wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOP-

~—-MENT. (DEPARTMENT OF RURAL

DEVELOPMENT) (SHRI RAMESHWAR
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THAKUR) : (a) and (b) There is only  T993-99 are giVén iti Whe Aachsd STATE-
one centrally sponsored Rural Housing MENT-L

Scheme called Indira Awas Yojana (IAY) (c) No, Sir

[which is a sub-scheme of Jawahar Roz-
gar Yojana (JRY)] for providing houses -
free of cost, to SCs/STs and freed bond-
ed labourers below poverty line in rural
areas.. The number of houses construct-
ed/number of families benefitted under -
this ascheme during 1991-92, 1992-93 and

(d) Does not arise.

(e} to (g) Amount provided for the
purpose during 199192, 1992-93 and
1993-94 (State-wise) and smoutst utilized
in these years are given in the attached
STATEMENT-I

STATEMENT—I
No. of Houses Censtructed/No. of Families benefitted under Indira Awas Yojasa

RIS T AT

State/U.T. 1991-92 1992-93 1993-94*
Andhra Pradesh . 10876 10961 400
Arunachal Pradesh . 233 27 0
Assam 1231 1037 15-
Bihar 22541 23189 6549
Goa . 2 ss 10
Guijarat . 4939 4889 2144
Haryana . . 968 1002 10
Himachal Pradesh 362 347 s
J&K o5 233 0
Karnataka 6092 7197 1104

. Kerala . . 5172 4100 738

"Madhya Pradesh 40644 47156 7075
Maharashtra 9927 8778 654
Manipur 140 213 0
Meghalaya 388 432 81
Mizoram 256 224 2
Nagaland 1581 1603 0
Orissa 17028 11305 2417
Punjab . 1191 3359 0
Rajasthan 13174 11541 1445
Sikkim . 166 140 20
Tamil Nadu 40768 9314 4193
Tripura . 412 343 3
Uttar Pradesh . .. 20262 22218 1694
West Bengal . . 8223 13300 . 228
A & N Islands . 17 20 0
D&N-. . . . 53 52 1

" Damen & Diu . 26 0 0
Lakshadweep ) 0 ]
Pondicherry . . 22 47 )

. 207299 - 18%084 28780

i el At MR
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- (Rs. in Lakhs)
State/U.T. 1991-92 1992-93 1993-94
Amount Amount Amo Amount Amoun
v ‘Allocatod Utilisod m:l Utﬂis“el:lt Allocated Utilisesd
Andhra Pradesh . . . 1005.01 1411.43 4745-51 1264.00 147721 72,58
Arunachal Pradesh 41.94 3122 40.9 5.81 19.35 0.00
Assam 252.19 17224 234.33  130.76  486.29 . 1.36
Bihar 2075.88 2643.31 2649.74 3212.25 2897.48 621.38
Goa . .. 1.23 2.06 5.60 3.65 20.91 3.4
Gujarat 612.86 795.07 910.51 638.94 542.25 142.96
Haryana . 11946 13292 141.23  120.58 130.26  0.92
Himachal Pradesh 50.94  50.77  58.53  51.28  66.44  2.91
J&K 29.66  35.25  43.74 16.08  94.38  0.00
Karnataka . 691.21 836.61 831.12 803.70 991.88 _ 97.02
Kerala 220.11  483.75 299.95 527.98 374.30  53.05
Madhya Pradesh 2319.72 3379.37 2749 46 2526.55 1871.83 146.76
Mahardshtia 971.66 1372.30 1390.96 1181.51 1610.36 42.03
Manipur. . . 8.5 11.42 2097 2215 2480  0.00
Meghaleys . . 65.28 R.24 7683 41.06 29.02 10.29 °
Mizoram . 32.73 34,86 3830  32.11 12.23  0.89
Nagaiend. . . 56.67 229.25  61.17 232.44  34.11 0.00
Orissa 1197.91  2099.51 1364.32 1402.39 1198.36 278.37
Punjab ' 163.44 242,06 193.36 790.98  98.06  5.84
Rajasthan 966.14 1007.77 1143.71 1094.43  777.68 171.21
Sikkim 7.57  26.00 9.98  20.73 11.33 2.9
Tamil Nadu 917.25  7763.7 1122.82 2549.67  335.37 428.65
Tripura 4.583  50.18  49.34  33.00 32.21 0.44
Uttar Pradesh. 2487.25 2303.88 3097.04 2933.01 3599.90 217.88
Woest Bengal 1472.43 1101.42 1716.62 1695.48 1323.79  31.67
Anégman&mcobu 2.08 2.98 2.00 4.96 9.16  0.00
Chaadigarh.. 0.61 0.00 — — — —
D&N . 1.77 10.10 8.32 7.01 497  0.27
Daman & Diuw 1.02 2.33 0.99 1.06 2.03 0.19
Deltii 10.00  0.00 - - - -
Laltshadwoep 2.0  0.00 2.12 0.00 4.59 0.00
Pondicherry 614 10.07  10.96 6.16 8.97 1.38
15738.47 26301.00 23026.51 21455.63 19078.39 2334.49

Flight safety enyitomment- arownd sirflelds

3339, SHRI SRIKANTA JENA: Will
the PRIME MINISTER be pleased to
state .

(a) the details of the Air Forco ulr-
ﬁeldsinﬂn.mmﬂmhmm
to-be-Might safet eoiivoinment ridi;

(b) whether any programme has been
formulated for improving the flight safety
mronmmmndthue&rl’oxueur-
ﬁ‘elds and

(c)nfuo.themdttowhmhmnm‘
. gramme  has beenmplcmemm the’
mmtmfwmm
MMEMMFNM?
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
MALLIKARJUN) : (a) to (c) Thirty
(30) Indian Air Force airfields are con-

- ‘AUGUST 18, 1993
" sidered to be flight
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safety environment
risks and have been categorised as follows
on the basis of degree of risks involv- .
ed :—

Category I Category I " “Category I

(Maximgm) (Medium) (Low)
Gwalior Agra Utterlai
Ambala Pathankot Srinagar
Hindon Gorakhpur Yelahanka
Jodhpur Bhatinda - Bagdogra
Tezpur Jaisalmer Lucknow
Dundigal Kanpur Guwahati
Sirsa Chandigarh Hashimara
Adampur Jamnagar Bidar
Pune Kalaikunda Bhuj
Bareilly Halwara Tambaram

Short term as well as long term mea-
sures have been formulaled. Short term
measures on bird menace inside the air-
field are dealt with by ensuring a cleaner
natural
vegetation, thus reducing the causes which
leud to birds.
These measures are continuously monitor-

environment and reduction in

food—gathering by the
ed.

Long term measures like : creation of
clean environment around airficlds, con-
struction of modern incinerators/modern
slaughter houses/carcass processing cen-
tres/covercd garbage points, shifting of
open garbage dumps from the vicinity of
the airfields. covering of open drains.
establishment of covered fish and meat
markets etc. have not made much progress
primarily due to financial Lonstramts

Chemical and Fertilizer units in Assam

3340. SHRI PROBIN DEKA: Wil
the PRIME MINISTER be pleased to
state :

(a) the names of chemical and ferti-
lizer units in Assam and their production
capacity during each of the ldst two
years;

(by the annual requirement of fertili-
zers in the State; and

(c) the manner in which the gap in
demand and supply is likely to be met?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND-
FERTILIZERS (SHRI EDUARDO
FALEIRO : (a) The details of chemical
and fertilizer units in Assam alongwith

. their installed capacity and their produc-

tion during the last two years are given
below :—

(000 MT)
Sl. Name of Plant Product Installcd Production
No. capacity —_—
’ T 199192 199293
l—.— M/s. Hindustan Fertilizer Cor porat:on Ammonium - 1000 - i 0-3¢i) 0-8(i)
Ltd. (HFC)— Namrup-I. Sulphate . ) )
2. Mjs. HFC—Namrup-IT . . . Urea 3300 77 R S0 -5
3. M/s. HFC — Namrup-III . . Urea 3850 196 -0 246 -5
4. M/s. Assam S:ate Fertilizers & )
Chemicals Ltd. . . . . SSp 33 -0 26 44

(i) Note:
of urea.

The surplus ammonia from Namrup-I is taken to \Xamrup-m fpr .production
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(b) The consumption of chemical ferti-
lizers (in terms of nutrients) in Assam
during the last two years was as
follows :—

(000/Tonnes)

Year Consumption of Fer-
tilizers (N-: P+ K)

1991-92 35-52
1992-93 (estimated) 25-90

(c) Assam is surplus in the case of
nitrogenous fertilizers. The gap between
demand supply of phosphatic fertilizers
is met from the units ip other States or
through imports. The entire requirement
of potassic fertilizers is met only through
imports as the country does not have
known and exploitable reserves of potash.

Sales at outlets of Canteen Stores Depart-
ment

3341, PROF. UMMAREDDY VEN-
KATESWARLU : Will the PRIME
MINISTER be pleased to state :

(a) the total sales at all outlets of Can-
teen Stores Department in  1990-91.
1991-92 and 1992-93;

(b) whether any representations have
been received from certain entrepreneurs
to make the Canteen Stores Department
more growing organisation; and

(¢) if so. the deialis thereof and the
steps taken, if any, to reform the Canteen
Stores Department?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI MAL-
LIKARJUN): (a) Details of the total
sales at all outlets of Canteen Stores
Department are given in the following
table :

Year Amount in Rs.
(Crores)
1990-91 824 -46
1991-92 1028 -68
1992-93 ° 117208

SRAVANA 27, 1915 (SAKA)
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(b) No Sir.
(c) Does not arise.
[Translation)

Assistance to Land Allottees

3342. SHRI ARJUN SINGH YA-
DAV :
SHRI MAHESH KANODIA :
SHRI KASHIRAM RANA :

Will the PRIME MINISTER be pleas-
ed to state:

(a) whether any financial assistance has
been provided to the allottees of ceiling
land under the Centrally sponsored pro-
gramme;

(b) if so, the details thereof; and

(c) the financial assistance provided by
the Union Government during the last
three years, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOP-
MENT (DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI RAMESHWAR
THAKUR) : (a) Assistance under the
Centrally Sponsored Scheme of Financial
Assistance to the allottees of ceiling sur-
plus land was given to the States till
1992-93.

(b) This scheme was under implemen-
tation with equal financial participation
between the Union Government and the
Government of the respective States
Under this scheme, a maximum scale of
assistance at the rate of Rs. 2500 per
hectare was given to the allottees of ceil-
ing surplus land, including SC/ST allot-
tees of Bhoodan and Government Weste-
land and SCs and STs who have been
restored of their alienated land. This was
being given for purposes such as simple
land development, inputs for two crop
seasons, and for immediate consumption
needs. A sum of Rs. 5971.78 lakhs has
been released to the States from 1975-76
to 1992-93.

(c) The State-wise list of financial
assistance provided by the Union Govern-
ment during the last 3 years is given in
the attached statement:
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STATEMENT

(RS. in Lakhs)

Sl. No. States/U.T.8 1990-91 1991-92 1992-93
1. Andhra Pradesh . 207-00 8153 4726
2. Bihar . 34972 3692 —_
3. Assam — — 22-50
4. Gujarat — 40 -00 15-00
5. Karnataka . 18 -00 19 -68 20-00
6. Kerala . 15-00 15-00 15-00
7. Madhya Pradesh . 1500 80 -00 10-00
8. Mabharashtra 5199 4217 2640
9. Orissa 2251 2400 16-23
10. Rajasthan 7-29 10-00 15-00
11. Tamil Nadu. 32-00 17-00 12-00
12. Tripura 0-54 0-26 1-00

13. Uttar Pradzsh 35-00 12237 -
14. West Bengal 1500 15-00 —_
15. D & NN Hav.li 025 0-25 0-25
i6. Pondichaity 0-11 0,94 0-36
Total 769 -41 505-12 201 -00

Rural Link Roads Project under J.R.Y.
in Andhra Pradesh

3343. SHRI SOBHANA DRESSWARA
RAO VADDE
SHRI RAMA KRISHNA KONA-
THALA

Will the PRIME MINISTER be pleas-
ed to state:

(a) whether the Governmeat of Andhra
Pradesh has submitted any Rural Link
Roads Project under Jawahar Rozgar
Yojana;

(b) if so, the details thereof; and

(c) the time by which approval is likely
to be accorded to the project?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOP-
MENT (DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI RAMESHWAR
THAKUR): (a) Yes, Sir.

(b) A special Project for construction
of rural roads has been received from the
State Government of Andhra Pradesh
with an estimated cost of Rs. 193.00
crores spread over a period of two years.
It has been proposed to provide Com-
munication facilities to 4206 villages,
generating 526.36 lakh mandays of em-
ployment during the project period.

(¢) The proposal is under examination
in this Ministry.

{Translation}

Agitation outside the Office of UPSC for
use of Indian Languages
3334. SHRI CHHEDI PASWAN
SHRI LAL BABU RAI:
SHRI UDAY PRATAP SINGH:
SHRI RAM PUJAN PATEL:
SHRI S. N. VEKARIA

Will the PRIME MINISTER be pleas-
ed to state:

(a) whether several persons have been
ag.tating outside the building of Union
Public Service Commission New Delhi
to press over the demand of conducting
the All India Services Examinations in
different Indian languages; and

(b) if so, the main demands put forth
by them and the reaction of the Govern-
ment in regard thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS
(SHRIMATI MARGARET ALVA): (1)
Yes, Sir.
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(b) The demands pertaining to conduct
of various UPSC examinations in Indian
languages and discontinuance of compul-
sory paper in English were referred to an
Expert Committee headed by Dr. Satish
Chandra. The Government is yet to take
a decision on the recommendation of
this Committee.

[English]
Towns Developed under IDS & MT

3345. SHRI SUDHIR GIRl: Will the
Minister of URBAN DEVELOPMENT
be pleased to state :

(a) the number of iowns which recei-
ved the Central assistance in 1990-91,
1991-92 and 1992-93 under the Integra-
ted Development of Small and Medium
Towns, State-wise ;

(b) the criteria determined for the
receipt of suchk assistance; and

(c) the amount spent by the Union
Government during the above period
year-wise ?

THE MINISTER OF STATE IN THE

owns in each States/UT which received
Central assistance in 1990-91, 1991-92
and 1992-93 is given in the enclosed
statement.

(b) Provision of Central assistance
under IDSMT to each towns depends
upon: (a) identification of town in
order of priority for inclusion under
IDSMT, by the State Government/UT
Administration  concerned; (b) confor-
mity of the project report of the town
in accordance with the guidelines; (c)
population category to which the town
belongs as per the revised guidelines ;
and (d) availability of funds during each
financial year.  For on-going schemes,
turthgr instalments of Central assistance
are released after receipt of utilisation
certificates for the earlier instalments
released plus States matching share taken
tozether and physical and financial pro-
gress reports of the approved ccmponents
under IDSMT.

(¢) Toial Central assistance released to
the various Stetes/UTs during the last
three vears is given below :—

Sl Period Amount relcased

MINISTRY OF URBAN DEVELOPMENT No. (Rs. in lakhs)
AND THE MINISTER OF STATE IN

THE MINISTRY OF WATER RESOUR- 5 ,
CES (SHRI P. K. THUNGON) : (a) I 1999-91 1910-240
Under the Centrally Sponsored Scheme of 2. 1931-92 1344295
Ix}tegratcd Development of Small and Me- 3, 19°-93 1165 -6
dium Towns (IDSMT). the number of

STATEMENT

The Number of towns received assistance in 1990-91, 1991-52 and 1992-53 under the Centraily
Sponsored Scheme of Integrated Deveiopment of Small and Medium Towns, State-wise.

Period
SL.No.  Name of the State 1990-91 199192 109295
New ongo- New on New on o
Town going Town going Town going
Scheme Scheme Scheme
1 2 3 4 5 6 7 8
1. Andhra Pradesh . 4 —_ s — 4 1
2. Arunachal Pradesh . — —_ 1 — — —
3. Assam 3 —_— 1 4 - —
4. Bihar 2 — 1 — _ —
5. Goa 1 —_ 1 — - —
6. Gujarat . 3 2 3 1 - —
7. Haryana . — — — _
8. Himachal Pradesh . —_ — 1 — — 1
9. Jammu & Kashmir . 2 - — —_ — —
10. Karnataka 4 —_ 3 z 7 1
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1 2 3 4 5 6 7 8
11. Kerala . . 5 1 3 — 1 —
12. Madhya Pradesh 8 — 4 — 3 —
13. Maharasatra . 8 5 6 2 9 4
14. Manipur. 1 4 2 — 2 2
15. Mz=ghalaya 1 1 1 — — —_
16. Mizoram — — — — — —
17. Nagaland 1 1 1 2 — -
18. Orissa 6 5 3 — 4 —
19. Punjab . — — 1 2 — —
20. Rajasthan 3 — 3 2 S —
21. Sikkim . —_ — — — — —
22 Tamil Nadu 8 5 s 6 8 4
23. Tripura . . 1 —_ 1 — — —
24, Uttar Pradesh 9 2 7 — — 1
25. West Bengal . . 5 4 N - — 1
26. Andaman and Nicobar . e —_ —_ _ — — .
27. Dadra Nagar Havel: — — _ - . _
28. Lakshadweep . 1 — — — — —
29. Pondicherry 1 — 1 — — —
Total 71 30 61 21 43 15
Prices of drugs of Chinese origin Automatic  Registration of Small Scale
3346, SHRI BIUOY KRISHNA Industries
HANDIQUE \ 3347. SHRI ANANTRAO DESH-

NARAYAN r

SHRI HARISH |

PRABHU ZANTLE }
Will the PRIME MINISTER be pleased to
state :

(a) whether the landed price of more
than ten widely used tulk drugs (inclu-
sive of 85 percent of import duty) of
Chinese origin has fallen below the Govern-
ment notified prices ;

(b) if so, the reasons therefor; and

(c) the remedial steps contemplated to
meet this threat to Indian drug industry
in respect of domestic formulation of
these drugs and their export?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS (SHRI EDUARDO FALE-
JIRO) : (2) to (c¢) Some manufacturers
of drugs and also the associations of drug
industry have represented of alleged
dumping of certain bulk drugs in the
Indian Market at landed prices lower than
the notified prices in case of drugs
under price control. They have been ad-
vised to approach the Designated Autho-
rity for Anti-dumping in the Ministry
of Commerce with complete informa-
tion.

MUKH : Will the PRIME
be pleased to state :

MINISTER

(a) whether the Government propose
to make provisions for automatic registra-
tion of Small Scale Industries ;

‘b) if so, the details thereof ; and

(c) the steps proposed for rationalisa-
tion of registration system of Small Scale
Industries and for prevention of ineligible
units from availing of fiscal concessions?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOP-

MENT  AND  DEPARTMENT OF
HEAVY INDUSTRY) (SHRI M.
ARUNACHALAM) : (a) and (b) Ac-

cording to existing guidelines on registrau-
tion of Small scale units, Provisional Re-
gistration Certificate is issued in a very
short time based on an application sup-
ported by an affidavit. Once the unit com-
mences production, it applies for a Per-
manent Registration Certificate. This is is-
sued after minimum scrutiny and genercl-
ly within thirty days of application.
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(¢) The guidelines for registration envisage
for granting Provisional Registration Certifi-
cate across the counter after seeing that the unit
is proposed in a conforming location zone. And
it proposes to manufacture non-licencible
items.

While éranting Permanent Registration Cer-
tificate, it is examined whether the unit has
fulfilled thestatutory requirements of various
licences. approvals or clearances (if required). It
is also examined whether the investment in
plant and machinery is within permissible
limits. The procedures take care that ineligible
units are not registered and are therefare una-
ble to avail fiscal concessions.

[Translation]
Footpath Dwellers In Metro Cities

3348. SHRI MAHESH
KANODIA
SHRI SOBHA-"
NADREEWARA
RAO VADDE
Will the Minister of URBAN DEVEILOP-
MENT be pleased to state :

(a) the estimated number of {footpath
dwellers in the four major cities oi the
country;

(b) whether the Government have drawn a
plan to provide them shelter and other basic
facilities:

(¢) if so, the details thereot. and

(d) whether the Government propose to
make these schemes self-supporting ”

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVEI OPMENT
AND MINISTER OF STATE IN THE MINI-
STRY OF WATER RESOURCES (SHRI P. K.
THUNGON) : (8) The enumeration of house-
less population is done at the time of decennial
census operations. As per 1981 census. the
houseless population in the four major cities
was as follows :—

Name of City Houseless
polulation

as on 1-1-81

Calcutta 48440
Bombay 50185

SRAVANA 27, 1915 (S4KA)
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Delh1 26772
Madras 7525

(b) and (c) Housing is a State Subject.
However, the Central Gowt. is implementing a
scheme for construction of night shelters and
sanitation facilities for the benefit of footpath
dwellers, under which there is a provision for a
Central subsidy of upto Rs. 1000/- per
beneficiary for the construction of night shelters
and sanitation facilities and Rs. 350/- per
beneficiary for the construction of pay-and-use
toilets, with the balance cost to be borne by the
implementing agency from its resources or loan
from HUDCO. This can be released to local
bodies and other designated agencies. including
NGOs and voluntary organisations. according
to prescribed guidelines through HUDCO. The
schemes can be taken up in any urban area

where the problem of footpath dwellers is
more acute

(d) With .. view to making the night shelter
scheme for footpath dwellers self supproting
and viable, the guidelines of the scheme have
been revised. The scheme can now be taken up
as a composite mix with remunerative com~
ponents, so as to rzduce the loan burdenof the
beneficiary agency and to defray maintenance
cost to some extent and make the schemes more
flexible so long as the basic aim of reaching the
night shelter and sannation 10 footpath dwellers
and urbar. homeless 1s met

Funds Under JRY to Bihar

3349 SHRI BHUBANESHWAR PRASAD
MEHTA: Will the PRIME MINISTER be
pleased to state :

(a) the amount provided to Bibar under the
Jawahar Rozgar Yojuna during 1991-92 and
1992-93:

(b) whetherthe amount provided to Bihar for
rural development is adequate as per the
requirements:

(o) if so, the details thereof and if not
whether the Government propose to allocate
more amount during 1993-%4: and

(d) if so. the detatls thereol?
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THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTTAMBHAI! H. PATEL): (o,
The amount released to Bihar under Jawahar
Rozgar Yojana (JRY) during 1991-52 and 1992-
93 was Rs. 28430 crores and Rs. 373.52
crores respectively.

(b) to (d) Under varicus rurai development
programmes being implemented in various
States/UTs, grants were released to the State of
Bihar for Rural Development during 1992-93
and 1993-94. The amount of allocation released
to the State of Bihar under various rural
development programmes, namely. (i) Inte-
grated Rural Development Programme
(@ARDP); (ii) Jawahar Rozgar Yojzna (JRY): (iii)
Accelerated Rural Water Supply Programme
{ARWSP); (iv) Central Rural Sanitation Pro-
gramme (CRSPj; and (v) Drought Prone Area
Programme—are as foilows (—

{Rs. in crores)

Programme Release/Aliocation
1992-93 1993-94
(i) IRDP 40.80 80.56
(i) JRY 37382 482.91*
(iij) ARWSP 29.99 4856
(ivy CRSP 187 2.80
(v) DPAP 228 1242
*tentative

From the above statement, it may be seen that
higher allocation of funds have been made to
the State of Bihar under various programmes
during 1993-94.

[English]
Auction of DDA Shops/Stalls
3350. SHRI JANGBIR SINGH @ Will the

Minister of URBAN DEVELOPMENT be
pleased to state :

(a) the number of shups/stzlls put to open
auctions by the Delhi Development Authority
during the last thres years. yearwise:

(b) the number of shops/stalls out of these
actually sold/disposed of yearwise: and

(¢) the resecve price of cach shop/stall which
could not be soid:disposed of by auction
separately ?

AUGUST 18, 1993
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THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (stIRI P. K.
THUNGON) : (2) According to Deiri Develop-
ment Authority the number of units put to open

auction for the last three ycars are as
under :—
1990-91 690
1991-92 1377
1992-93 3265

(b) The number of units actually sold during
the last three years are as under :—

1990-91 263
1991-92 35
1992-93 613

(c) Information is being collecied and will be
laid on the Table of the Sabha.

Distribution of Surplus Land

3351. SHRI BHUPINDER
SINGH HOODA

SHRI BOLLA

BULLI RAMAIAH ¢
SHRI HARIBHAI .
M. PATEL

SHRI D. VEN-

KATESWARA RAO
Will the PRIME MINISTER be pleased to
state :

(a) the target fixed and achievements made
for distribution of surplus land among landless
people during 1991-92. 1992-93 and 1993-94. till
date. State-wise;

(b) the area of land likely 10 be made avail-
able for distribution during 1993-94, State-
wise;

(c) the steps taken by the Government for
taking the surplus land;

(d) whether the Union Government have
issued any instructions to various States in this
regard; and

(e) if so. the details thereof, State-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAIL DEVELOP-
MENT) (SHRI RAMESHWAR THAKUR) : (a)
and (b) The targets & achievements during
1991-92, 1992-93 & 1993-94 (upto May. 1993)
and the area of Jand likely to be available for
distribution during 1993-94 under the pro-
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gramme of Distribution of Surplus Land are
given in the Statement attached.

(c) to (e) Land being a State subject, Central
Government has only advisory and coordina-
tive role. The States have, however, been

SRAVANA 27, 1915 (SAKA4)
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advised from time to time in various fora
including Chief Minister’s and Revenue Minis-
ters’ Conferences for taking possession and dis~
tribution of ceiling surplus land expedi-
tiously.

STATEMENT

(Area in acres)

S. No. Name of States/UTs 1991

-92

Target Achieve- Target

1992 -93 1992 -94

Achieve- Target  Achi- Land likely

ment ment eve- 1o be avail-

ment  able for
(upto distribution

May. during

19935 1993-94.
1. Andhra Predesh 18000 70665 31000 42450 122510 1180 9027
2. Assam 28000 22220 42840 21984 3436 ] 1053
3. Bihar 800 11152 7000 %369 QK 281 4300
4. Gujarat 12700 23%0 1000 2112 49750 188 9350
5 Haryana 50 77 2700 610 4374 0 2702
6.  Himachal Predesh 3000 0 0 [} 2879 U 4
7. Jammu & Kashuwir 0 0 6000 1] 6200 U 6000
8. Karnataka 1300 1199 500 658 84270 34 11348
9. Kerala 2600 378 750 KRN X240 1 1631
10.  Madhya Predesh 14000 3040 32500 2907 64410 0 12122
11.  Maharashtra 1400 954 8200 4420 20050 1) 5227
12. Manipur 0 0 40 1479 51 J 3
13, Orissa 500 2258 1000 2204 269 7S 1336
14, Punjab 230 230 150 150 23040 v 0
15, Rajasthan 9200 S48 4500 4603 19380 0 2405
16, Tami! Nadu 250 4524 2500 REES) A0 26T 286
17. Tripura 0 0 0 [ 33 ¢ 0
18.  Uuar Predesh 1250 2294 1250 3370 S%a00 237 83
19. West Bengal 16000 [S123 R000 11000 33330 1w 0
200 D. & N. Haveli 215 0 700 932 1004 i 430
21 Delhi 40 0 0 0 73 [V} 0
2. Pondicherry RS 1 90 0 RETH] (] 15
Total 119270 1433554 150720 111024 63933 206l 68118

Shortage of Pilots in 1. A. F.

3352, SHRI HARI KISHORE SINGH : Will
the PRIME MINISTER be pleased to state

(a) Whether the acute ~nortage of ptlots in
the I. A F.is a disturbiuy t:end in the country’s
security environment:
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(b) whether the Government propose to
bring about changes in the maodilities to attract
the youths to join 1. A F ¢ Bl o the
shortages; and

{©) if so. the details theivsf?

THE MINISTER OF STATF IN THE
MINISTRY OF DEFENCE (SHRI
MALLIKARJUN)  (a) There is shortage of
pilois in the JAF. But considenng the present
manning situation yis-g-vi the operational task
of the Air Force, the present task is manuageable
and the security envircnment of the country is
not affected.

(b) No. Sir The quality of Fiying Branch of
[ AF. cannot be commprosmised both in termis oi
operational effecieacy as well as  Fiight
Safety considerations.

(¢} Does nar arise.

fTran\luzor)

Latters from Members of Parliament
3333, SHRI UDAY PRATAP SINGH - Wil
the PRIME MINISTER be pleased to state -

(a) the total nuaiber of lettes irom Members
of Parliament received in the Ministry of Indus-
try from July 1, 1992 to March 30 1993 and the
pumber of those leiters whose finai reply has
not vet been sent:

(b} whether the final teply 1o the ietters sub-
mitted by the Members of Parlinment is not
being given by the Ministry of Industry:

(c) if so. the reasons therefor:

(d) whether the Government have fixed any
resonsibility in this regard: and

(e) if so, the details thereof”

THE MINISTER OF STATE IN THF
MINISTRY OF INDUSTRY (DEPARMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRIES)
(SHRIMAT1 KRISHNA SAHI): (4) 10 (¢) The
requisite information is being collected and 2
Staten.ent will be laid on the Table of the
House.

[English]

Bharat Opthalmic Glass [imited
3354. DR P. R. GANGWAR
SHRI SANAT KUMAR MANDAI
Will the PRIME MINISTER be pleased 10
state - :

AUGUST 18 1993
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(a) whether the Union Government have
declined to undertake further investment for the
revival of the ailing Bharat Opthalmic Glass
Limited, Durgapur:

(b) if s0, the reasons theretor: and

(c) the concrete steps taken/proposed to be
taken 10 revive this undenaking’

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATT KRISHNA SAHI): (4) to (¢) The
case of Bharat Opthalmic Glass 1.td. (BOGL) is
before the Board for Industria! and Financial
Reconstruction  (BIFR). Due to overall
resource-constraints, the Government of India
cannot make any significut financial commit-
nents. However. Government would be happy
10 cooperate and assist in any other approach
towards dealing with the BOGI which is found
feasible by BIFR and which does not envisage
any significant financial conimitments on the
pant of Government of India.

Overcharging by Drug ( ompanies
3355. SHRIMATI GFFTA MUKHERJEE :
Will the PRIME MINISTER be pleased to
state :

(a) whether the Government are aware that
the drug companies arc charging unreasonably
high prices for life saving drigs wnd the prices
are increased exorbitantly over past one year
period:

(b) if so. whether any tquiny has been con-
ducted into this matter;

(¢) if so. the conpznies and the products
identified of which the prices are raised exor-
bitantly: and

(d) the action taken against them ?

THE MINISTER OF STATE IN TUHE
MINISTRY OF CHEMICALS AND FER-
TILIZERS (SHRI EDUARDO FALEIRO) : (a)
to (d) Price increases in cases ot lormulations
under price control are regulated through the
provisions of the DPCQO. 1987 and violations. if
any. as and when noticed are dealt with under
the said provisions.

Industries in North-Eastern States

3356. DR. JAYANTA RONGPI: Will the
PRIME MINISTER be pleased to state :
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(a) the number of major and medium indus-
ries set up in the North Eastern State after the
introduction of new industrial volicy. State-
wise;

(b) the quantum of fureign investment made
during the said period in these States
industrial sector;

(¢) the amount released as transport subsidy
to the industriziists during the Iast three years in
the North Eastern States. State-wise: and

(d) whether such subsidy is likely to be con-
tinued during the entire Eighth Plan period ?

THE MINISTER OF STATE IN .THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIALI. DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHI): (a) The
investment intentions for setting up of indusries
in the North Eastern State since the announce-
ment of the New Industrial Policy i. e. August’9]
1o July 93 are as follows :—

No. of approvals accorded during August 91 to

July 93
State Letters Industrial Indus-
of Entrepre- trial
Intent neur  Licence
Memo-
rinda
1 o “2 o 3” o 47”
Arunachal
Pradesh 1 — 1
Assam 7 26 2
Manipur — - —
Meghalaya — 2 -
Mizoram — — —_
Nagaland 1 | -
Sikkim 1 6 —
Tripura - 3 —_

(b) State-wise data in respect of foreign
investment made is not being maintained.
(c) During last three years. the following

reimbursement were made under Transport
Subsidy Scheme :

SRAVANA 27, 1915 (SAKA)
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State Amount (Rs. In Lakh)
1990-91  1991-92 1992-93
1 2 3 4
Arunachal
Pradesh 21271 — —
Assam 160490 66293 643.14
Manipur 16.78 — 64.14
Meghalaya 50.27 — 7.00
Mizoram 23.58 — 26.00
Nagaland 217.32 20573 —
Sikkim 66.64 5233 2533
Tripura 57.86 — 4392

(d) The Transport Subsidy Scheme is
operative til] 31-3-1995.

Traders Registered with Tobacco Board.

3357. SHRI RAMCHANDRA VEERAP-
PA : Will the PRIME Minister be pleased to
state :

(a) the number of traders registered with
the Tybacco Baard: and

(b) the total quantity contracted by them
10 export as well as to supply to the cigarette
manufacturers during 1993-94?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLES. CON-
SUMER AFFAIRS & PUBLIC DISTRIBU-
TION AND MINISTER OF STATE IN
THE MINISTRY OF COMMERCE (SHRI
KAMALUDDIN AHMED): (a) The number
of traders registered with the Tobacco
Board is 976.

(b) It is not possible to seggregate the
quantities purchased by the Traders for
expont and domestic consumption. However.
the total quantity purchased in 1993 Andhra

auctions is 125.60 million kg. (provistonal).

Implementation of guidelines of national
Housing Policy

3358 SHRI SHARAD DIGHE - Will the
Minister of URBAN DEVELOPMENT be
pleased to state :

(a) whether the guideiines in National
Housing Policy regarding the use of low cost
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and innovative building technology and
materials is being followed by PWD and
CPWD :

(b) if not, the reasons therefor.
{c) whether the Government have

enquired from the State Governments in this
reeard: and

(d) if so. the outcome therefrom?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINI-
STRY OF WATER RESOURCES
(SHRI P. K. THUNGON) : (a) to (dy CPWD

has taken various initiatives with a view to
adopt low cost and innovative building

technology and materials. These include:—
(i) incorporation of iow cost building

techniques into the CPWD specifications:

(ii) manufacture & use of clay flyash

bricks:

(iii) banning the use of timber products

in its construction projects to be taken up
after 14-1993:

(iv) planning and designing of energy etfi-

cient buildings.

State Govt. have been requested to
pursuade the public construction agencies

AUGUST 18, 1993
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including State PWDs, 10 adopt various cost-
effective methods to achieve economy in
consfruction activity. Govt. of Orrissa have
incorporated such technologies in their
specifications. The matter is being pursuded
with other States from time to time.

Rajiv Gandhi National Drinking Water Mission
in Maharashtra

3359. SHRI DHARMANNA MONDAYYA
SADUL : Will the PRIME MINISTER be
pleased to state :

(a) whether the Union Government have
selected any districts in Maharashtra under
the Rajiv Gandhi National Drinking Water

Mission (RGNDWM): and

(b) if so. the details thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTTAMBHAI H. PATEL) -

(a) 2 districts Satara and Latur in
Maharasthra were taken up as Mini Mission
projects under Rajiv Gandhi Nationa!
Drinking Wate: Mission.

(b) The physical and financial progress in
the 2 districts is as under . —

(Rs in lakhs)

Name of activity

Physical

Target as per
approved project

Cummulative progress
(upto April. 1993)

Financial Physical Financial
(no. of (no. of
activities) activities)
Satara (upto April, 1993)
Eradication of Guineaworm 49 37.20 49 44.70
Desilting of water 7 101.38 3 107.18
Conservation of water 149 24825 146 214.33
Scientific input — 13.00 — 7.68
Latur (upto June, 1993)
Eradication of guineawoirm PWS 5 3.00 5 2.56
Control of Fluorosis 12 491 8 1.124
Desalination of Sources 3 4.902 2 2111
Piped Water Supply 38 385.95 38 32807
28 33.00 25 374
Bandharas Underground Water 100

Bandharas
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Coastruction of DDA Flats

SHRI UDAYSINGRAO GAIKWAD
SHRI R SURENDER REDDY
SHRI C. P. MUDALAGIRIYAPPA
SHRI SWAMI SURESHANAND
SHRI ANAND AHIRWAR

SHRI MULLAPPALLY
RAMACHANDRAN

Will the Minister of URBAN DEVELOMENT
be pleased to state :

3360.

(a) the number of flats constructed by the
Delhi Development Authority during each of
the last three years, category-wise;

(b) whether all these flats were fit for allot-
ment and occupation by the allotiees;

(©) if not, the break-up of the completed and
partly completed flats;

(d) whether a large number of completely
constructed flats are lying vacant in different
localities for want of civic amendities;

(e) if so, the details thereof. locality-wise;
and

(f) the time by which the aforesaid flats are
likely to be allotted and provided with all the
civic amenities?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P. K
THUNGON) : (a) As reported by DDA, the
aumber of flats constructed during the last three
years, category-wise, is at Annexure-A.

(b) Yes, Sir, According to DDA, these flats
were fit for allotment. However occupation is
getting delayed on account of delay in elec-
trifications by DESU in New Urban Extension
areas of Narela, Dwarka and Rohini. ph. 1L

(v) As reported by DDA, the details of com-
pleted houses pending allotment for want of
electricity by DESU are given as under :—

S. No.of  Likely
No. flats dt. of
Name of Scheme comple- elec. by
ted DESU
1. EWS/LIG Dwarka 600 9/93
2490 3/94
2. Janta/MIG/LIG, 672 9/93
Narela 3592 6/94
3. LIG Rohini, ph. I 960 10/93

(d) to () Status given in (c) above.
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ANNEXURE ‘A’

No. of Flats Constructed During the st
three Years.

SFS MIG LIC Janta Total

1990-91 1625 273 2832 4116 8846
1991-92 1982 1508 1615 S810 10915
1992-93 1941 1256 2776 1903 7876

Implementation of IDS & MT Scheme

3361. SHRI PANKAJ CHOUDHRY : Will
the Minister of URBAN DEVELOPMENT be
pleased 10 state :

(a) whether the Government propose to pro-
vide assistance for Integrated Development of
small and Medium Towns during the Eighth
Five Year Plan;

(b) if so, the amount provided to different
towns; and

(c) the town-wise amount proposed to be
provided in Utiar Pradesh?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTRE OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P. K
THUNGON): (a) Yes. Sir.

(b) Town-wise details of Central assistance
under IDSMT which was sanctioned duing the
year 1992-93 and so far during the year 1993-94
is given in the attached Statements 1 & I

(¢) Provision of Central assistance under
IDSMT to each town depends upon:—
(i) identification of town in order of priority for
inclusion under IDSMT by the State Govern-
ment/UT Administration. (ii) Conformity of
the project report of the town in accordance
with the guidelines; and (c) availability of
funds during each financial year. Government
of Uttar Pradesh have not so far submitted any
project proposals for covering additional towns
under IDSMT during the Eighth Plan
period.
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(Rs. in Lakhs)

Sr. State/Town Ongoing New Total Remarks
No. Towns Towns
ANDHRA PRADESH
1. Nalgonda 19215 - 19.215
2. Wanaparthy — 10.000 10.000 1
3. Kakinada - 15.000 15.000 2
4. Jaggayyapeta — 25.000 25.000 3
5. Kurnool - - 20.000 20.000 4
19215 70.000 89215
HIMACHAL PRADESH
6. Mandi 25.000 - 25.000
25.000 - 25.000
KARNATAKA
7. Chintamani 20.000 - 20000
8. Tiptur - 20.000 20.000 5
9. Gowribidanur - 20.000 20.000 6
10. Badami - 18.000 18.000 7
11. Gurumtkal —_ 10.000 10.000 8
12 Soundatti — 20.000 20.000 9
13. Byadgi - 12.000 12.000 10
14. Karwar — 20.000 20.000 11
20.000 120.000 » 140.000
KERALA
15. Alappuzha - 25.000 15.000 12
- 25.000 25.000
MADHYA PRADESH
16. Sagar — 25.000 25.000 13
17. Mandasour - 15.000 15.000 14
18. Tikamgarh - 20.000 20.000 15
— 60.000 60.000
MAHARASHTRA
19. Chiplun 12.000 - 12.000
20. Beed 21.155 - 21.155
21. Chopda 25.000 — 25.000
22. Pandharpur 2.000 — 2.000
23. Jalgaon —_ 40.000 40.000 16
24. Shrirampur - 35.000 35.000 17
25. Shripur (Warwade) — 20.000 20.000 18
26. Wani — 20.000 20.000 19
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27. Ambad - 10.000 10.000 20
28 Ahmednagar - 35.000 35.000 21
29. Kopargaon — 20.000 20.000 22
30. Latur — *20.000 20.000 23
31. Phaltan — 16.132 16.132 24
60.155 216.132 276287
Sr. State/Town Ongoing New Total Remarks
No. Towns Towns
MANIPUR
32. Sekmai 25.000 — 25.000
33. Imphal 12,500 — 12.500
34. Bishnupur 19.580 — 19.580
35. Thoubal - 30.000 30.000 25
36. Nambol - 16.000 16.000 26
57.080 46.000 103.080
ORISSA
37. Jajpur — 20.000 20.000 27
38. Basudevpur — 25.000 25.000 28
39. Athagarh — 10.000 10.000 29
40. Jarsuguda - 35.000 35.000 30
— 90.000 90.000
RAJASTHAN
41. Nimbahera - 25.000 25.000 31
42. Rajsamond - 20.000 20.000 32
43. Jhunjhunu — 30.000 30.000 33
44. Ratangarh - 20.000 20.000 34
45. Deoli — 10.000 10.000 35
- 105.000 105.000
TAMILNADU
46. Rameshwaram 4408 — 4.408
47. Ariyalur 1.000 — 1.000
48. Rasipuram 18.500 -_ 18.500
49. Pinjaipuliampatti 18.500 — 18.500
50. Bargur — 25.000 25.000 36
51. Idappadi — 20.000 20.000 37
52. Tonkasi - 30.000 30.000 38
53. Cuddalore - 35.000 35.000 39
54. Bhavani — 20.000 20.000 40
55. Komarpalayam - 25.000 25.000 41
56. Kuruchi — 17.000 17.000 42
57. Thiruthangal — 15.000 15.000 43
42.408 187.000 229.408
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UTTAR PRADESH

58 Shamli 16.000 — 16.000
16.000 16000

WEST BENGAL

59. Habra 1.010 1.010
1.010 1.010

GranD TotaL - 230.868 919.132 1160.000

STATEMENT-1I
Sanction of Centra/ Assistance Under Idsmt Dur-
ing 199394
During 1993-%4, the following new towns
have been covered under IDSMT and Central

assistance shown below has been san-
ctioned :—

S. No. Name of State/Town Rs. In Lakhs
()] @ 3
Andhra Pradesh

1. Cuddapah 40.00
2. Midadavolu 20.00
3. Madanapalle 20.00
4. Chirala 20.00
Karnataka

5. Nippani 3000
Final instalments of Central assistance

amounting to Rs. 21.00 lakhs and Rs. 1.25 lakhs
for on-going schemes at Dholpur and Bharat-

pur towns respectively have also been
released.

[English]

Visit of High Powered Team to U.S.A.

3362. DR ASIM BALA: Will the PRIME
MINISTER be pleased to state :

(a) whether a high powered trade delegation
visited US.A. recently; and

(b) if so, the details of participants and the
achievements made during the visit?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRIBU-

TION AND MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KAMALUDDIN AHMED): (a) Yes, Sir.
A delegation sponsored by FICCI visited US.A.
from 21 June to 1 July, 1993.

(b) The composition of the delegation is
given in the attached Statement. FICCI has
reported that six conferences were organised in
important cities of the US viz, Washington D.
C, New York, Chicago, Miami, San Jose and
Los Angeles. The delegation had also meetings
with senior functionaries of the US administra-
tion and multilateral organisations like IMF,
World Bank, IFC and OPIC. FICCI has re-
ported that there is now a better appreciation
amongst US Companies and NRIs about
India’s ongoing economic liberalisation pro-
gramme. Another gain is that a large number of
US companies have shown interest in bringing
their technology and investments into India.
Some enquiries have already been received
at FICCL

STATEMENT

Composition of FICCI Delegation to
USA

1. Mr. Kantikumar R. Podar, Leader, Presi-
dent, FICCI, Federation House, Tansen
Marg, New Delhi-110 001.

2. Dr. V.L Dutt, Chairman, The KCP 14, 2,
Victoria Crescent Road, Madras-600 015.

3. Dr. Mrs.) Isher Ahluwalia, Visiting Pro-
fessor, Harvard University, C/o Mrs.
Madhu Sridhar, 75, Rattle Snake Hill
Road,, Androve, Massachesetts, US.A

4. Mr. M. V. Arunachalam, Deputy Chair
man & Managing Director, Tube
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11.

12.

13.

16.

17.

18.
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Investments of India Ltd., Tiam House, 28,
Rajaji Salai, Madras-600 001.

. Mr C. K Basu, Joint Secretary, Ministry of

Food Processing, Government of India,
Khel Gaon Marg, New Delhi-110 040.

Mr. Yashwant S. Bhave, Development
Commissioner, (Industries), Government
of Maharashtra, 302 Charleville, A Road
Chirchgate, Bombay-400 020.

. Mr. Subhash Dandekar, Executive Chair-

man, Camlin Lid, Camlin house, J B
Nagar, Ancheri (East), Bombay-400 059.

. Dr. S. A Dave, Chairman, Unit Trust of

India, 13, Sir Vithaldas Thuckersey Marg,
New Marince Lines, Bombay-400 020.

. Mr Bapu Deolalikar, Consultant, 5101,

Wapakoneta Road, Bethesda, MD 20816,
USA

Mr R V. Kanoria, Vice Chairman &
Managing Director, Kanoria Chemicals &

Industries Ltd., Indraprakash, 21, Bara-
khamba Road, New Delhi-110 001.

Mr Pradip D. Kothar, Chairman &
Managing Director. Kothari Industrial
Corporation Ltd., Kothari Buildings, 114,
Uthamar Gandhi Salai, Madras-600 034.

Mr. Arvind N. Lalbhai, Chairman &
Managing Director, The Arvind Mills Ltd.,
Naroda Road, Ahmedabad-380 250.

Mr. Ashok Mahindra, Partner. A F
Ferguson & Co, 9, Scindia House, Kasturba
Gandhi Marg, Delhi-110 001.

. Mr. R N. Malhotra, Chairman, ICRIER,

40, Lodhi Estate, New Delhi-110 008.

. Mr. K S. Mehta, Partner incharge, S S

Kothari & Co., 9A, Atmaram House, 1,
Tolstoy Marg, New Delhi-110 001.

Dr. Amit Mitra, Director, Policy Unit, The
Business India Group, B-3/86, Safdarjung
Enclave, New Delhi-110 020.

Mr. Amit Mukherjee, Director, Credit
Capital Finance Corporation ltd.,
Allahabad Bank Building, Apollo Street,
Bombay-400 029.

Mr. N. R Narayana Murthy, Chairman &
Managing Director, INFOSYS, K-310 First
Main V Block, Koramangala, Bangalore-
560 095,
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19.

21

24.

26.
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Mr Vithal S. Palekar, Managing Director,
Johnson & Johnson, 30, Forjett Street,
Bombay-400 036.

. MrMahendra Ambalal patel, Chairman &

Managing Director. The Mahendra Mills
Lid., Parshwanath Chamber, 2nd Floor,
Ashram Road, Ahmedabad-380014.

Mr Visubhai B. Patel, Chairman & Manag-
ing Director, Simalin Chemical Industries
11d, 409 Premier Chambers, RC Dutt
Road, Baroda-990 005.

Mr K Roy Paul, Joint Secretary, Depart-
ment of Flectronics, Government of India,
Electronics Nikstan, 6, CGO Complex,
New Delhi-110 003.

. Mr Kulwant Rai, Chairman Emeritus,

Usha Pectifier Corporation, (India) L., 3
Cama Place, New Delhi-110 066.

Mr Sampat Ramesh, Regional Director,
Engineering Export Promotion, Council of
India, 333 N, Michigan Avenue. Room
2014, Chicago, Nlinois-60601, US.A.

. Mr V. Subba Rao, Chief Manager & CEO,

State Bank of India, 460, Park Avenue, New
York, Ny 110022 US.A

Mr P K Sanyal, Company Director, BASF,
33 Union Park, Bombay-400 071.

. Mr J. V. Shetty, Chairman and Managing

Director, Canara Bank Head Office, 112
Jayachainarajendra Road. Bangalore-
560 002.

Mr Satwant Singh, Executive Director,
Pure Drinks (New Delhi) Ltd, Sardar
Mohan Singh Building, Connaught Lane,
New Dethi-110 001.

Mr O. P. Sodhani, Controiler, Exchange
Control Deparntment, Reserve Bank of
India, Central Office, Bombay-400 (23.

Dr S. K Somaiya, Chairman & Managing
Director, Somaiya Organics (India) Ltd.,
Fazalbhoy Building, 4th Floor, 45-47,
Mahatma Gandhi Road, Bombay-
400 023.

Mr Hemant S. Sonawala, Deputy Chair-
man, Hinditron Group of Companies,

69/A L Jagmohandas Marg, Bombay-
400 006.

Mr D. V. Tikekar, Managing Director,
Kirdoskar Consultants Ltd, 917/19A
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Shivajinagar, Fergusson College Road,
Pune4.

33. Dr. R K Bhargava, D. G, FICCI New
Delhi-110 001.

34. Mr. Ashok Ummat, Programme, Director,
FICCI New Delhi-110 001.

{Transiation)
Committee on Rural and Khadi Industries

3363. SHRI BHERU LAL MEEN
SHRI JANARDAN MISRA
SHRI NARAIN SINGH
CHAUDHARY

the PRIME MINISTER be pleased to state :

(a) whether the Government have con-
stituted a three-member Committee to consider
the relaxations proposed to be given to rural
and Khadi Industries as reported in the ‘Nav
Bharat Times' dated July 13, 1993;

(b) if so, the composition and terms of
reference of the Committee; and

(c) the other incentives given to these indus-
tries by the Union Government ?

. Will

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRI M. ARUNACHALAM): (a) and (b)
An internal Committee known as Special
Review Group has been set up for undertaking
a review of the existing rules & regulations in
the two organisations namely KVIC and Coir
Board. The composition of the Group is :—
Joint Secretary (SSI & ARI), Director, Joint
Director, Chairman (Coir Board), CEO (KVIC),
and FA (XVIC).

(c) The incentives allowed in respect of
Khadi are as under :—

(0 Exemption from excise and custom
duty;

(ii) Provision of rebate on sale of khadi;

(iii) Purchase preference; and

(iv) Assistance in marketing through
KVIC.

KVIC is also extending financial assistance
to its implementing agencies in the form of
grants and loans. As per the KVIC’s pattern of
assisténce, Khadi loans are interest free
whereas village industries’ loan carry an interest
of 4%.
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|English)
Marketing of Edble Oil in Small Packs

3364. SHRI RAMASHRAY PRASAD
SINGH: Will the PRIME MINISTER be
pleased to state :

(a) whether the Government have given
permission to State Trading Corporation for
marketing edible oil in small packs; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CCN-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION AND MINISTER OF STATE IN
THE MINISTRY OF COMMERCE (SHRI
KAMALUDDIN AHMED): (a) and (b) Edi-
ble oils obtained by processing of oil-seeds are
sold by STC in bulk to manufacturers of Vanas-
pati and processors/refiners. Besides sale of
refined Mustard Oil and Soyabeen Oil in tins,
STC plans to market indigenously produced
edible oils in consumer packs in its own brand
names in the near future. All these are commer-
cial operations undertaken by STC which are
distinct from import and distribution of edible
oil. These operations are not on Gowt.
account.

Allotment of Flats to SCs/STs in Asian Games
Viilage Complex

3365. SHRI MOTI LAL SINGH : Will the
Minister of URBAN DEVELOPMENT be
pleased to refer to reply given on December 17,
1992 to Unstarred Question No. 3966 and
state :

(a) the number of persons belonging to SC/
ST on whose applications the then Minister had
recommended in November, 1989 the allotment
of flats in Asian Games Village Complex
(Khel Gaon);

(b) the number out of them who were allot-
ted flats by DDA; and

(c) the reasons for not making allotment of
flats to such applicants whose cases were
recommended by the Minister on a date prior to
others?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P.
K THUNGON): (a) Three.
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(b) Two.

(c) The matter is under the consideration of
the Government.

Research Work in Rubber Board

3366. SHRI BRAJA KISHORE TRI-
PATHY: Will the PRIME MINISTER be
pleased to state :

(a) whether the Government propose to
develop the research work of the Rubber Board
both in farming and marketing;

(b) if so, the details thereof;

(c) the total amount of expenditure incurred
thereon so far; and

(d) whether the Government have fixed any
target for the export of natural rubber during
1993-94 and the total foreign exchange likely to
be earned therefrom ?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLILS, CON-
SUMER AFFAIRS AND PURLIC DISTRIBU-
TION AND MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KAMALUDDIN AHMED): (2) and (b)
Yes, Sir. The Rubber Research Institute of India
under the Rubber Board is undertaking
research in all aspects of farming, including
vita] areas like agronomy. biotechnology tissue
culture etc. The Rubber Board regulates
marketing of natural cubber by issue of
licences.

(c) The .otal expenditure incurred during
1992-93 for research is Rs. 527.75 lakhs.

(d) No, Sir. The Government have not fixed
any target for export of natural rubber during
1993-94.

MTranslation]
Recruitment Camps

3367. SHRI K D. SULTANPURI : Will the
PRIME MINISTER be pleased to state the
name of the States where camps for recruitment
of Jawans in Army have been organised during
1992 and the number of the Jawans
recruited therein ?

THE MINISTER OF STATE IN THE MINIS-
TRY OF DEFENCE (SHRI MAILLIKAR-
JUN) : During the year 1992 recruitment rallies
were conducted by varicus Recruiting Zones in
the States of Assam, Himachal Pradesh, Kerala,
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Punjab, Tamil Nadu and Uttar Pradesh and in
the Union Territory of Lakshadweep.

It will not be in the public interest to disclose
the number of jawans recruited at the recruit-
ment rallies.

Desert Land in Gujarat

3368. SHRI DILEEPBHAI SANGHANI:
Will the PRIME MINISTER be pleased to
state :

(a) whether a large area of land in Gujarat
turn into desert area every year;

(b) if so, the estimated area of land par-
ticularly in the Kutch-Saurashtra region;

(c) if so. the reasons therefor;

(d) the reaction of the Union Government
thereto; and

(e) the steps being taken to prevent spread of
desert area in the State?

THE MINISTER OF STATE IN THE MINIS-
TRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI RAMESHWAR THAKUR):
(a) to (c) The Central Arid Zone Research
Institute (CAZRI), Jodhpur, through its
research in hot arid zone, has established that
there is no evidence of land area in the country
being turned into desert. The process of deser-
tification, however, is noticed in some areas,
including that of Gujarat because of increasing
biotic activities like cultivation of marginal
lands, over-grazing, lopping and felling of trees
and prolonged droughts and occasional
unprecedented floods. Desert on the other hand
is an eco-system characterised by extreme tem-
perature, poor rainfall, low humidity, high wind
velocity, frequent dust storms and drought.

(d) and (e) The Union Government is aware
of the problem of desertification in some areas
of Gujarat. These areas need to be treated
through appropriate measures to control the
process of desertification. Towards this objec-
tive, the Desert Development Programme
(DDP) was launched in 1977-78 and is now
under implementation in 9 blocks of Banas-
kantha and Mehsana districts of Gujarat. The
Kutch district of the State was originally
covered under DDP, but was later on shifted to
the Drought Prone Areas Programme (DPAP)
as per the recommendation of the Task Force on
DPAP & DDP, 1982. The Task Force felt that
three of the 9 blocks of the district were included
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in DDP, while DPAP would cover 7 blocks
incduding these three under DDP. It would be
administratively more expedient if a single pro-
gramme, namely the DPAP continued to be
operated in these 7 blocks. The Task Force also
felt that scope of DPAP was large enough to
include measures against desertification. Both
the Programmes seek to conserve, develop and
harness natural resources including rainfall for
restoration of ecological balance of the respec-
tive area in the long run.

Space Centres/Units

3369. SHRI PRABHU DAYAL
KATHERIA : Will the PRIME MINISTER be
pleased to state :
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(2) the details of the space cantres and units
in the country and the places where these
are located;

(b) the dates on which these centres have
been set up;

(c) whether the Government propose to set
Up mMore new space centres/units in the country;
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHRI BHUVNESH
CHATURVEDI): (a) and (b) The names of
Centres and Units of the Department of Space,
their location and dates on which they were set
up, are:

Location

SL Name Date on which the Centres/Units were
No. set up
L  Centres/Units under the Department of Space :
1. Vikram Sarabhai Space  Thiruvananthapuram July, 1972
Centres (VSSC) (Kerala) with extensionat  (Earlier, the Thumba Equatorial Roc-

3

4.

Space Applications
Centres (SAC)

SHAR Centre

ISRO Satellite Centre
(SAC)

Valiamala, Vattiyoorkavu
and Alwaye.

Ahmedabad (Gujarat)
with an Earth Station at
Delhi.

Sriharikota (Andhra
Pradesh) with a Rocket
Launch  Facility at
Balasore (Orissa).

Bangalore (Karnataka)

ket Launching Station (TERLS) was
setup in 1962. TERLS and other Units
such as Rocket Fabrication Facility,
Rocket Propellant Plant etc., which
were established subsequently, were
merged and VSSC was formed in
July, 1972).

13-9-1972

(Earlier, certain units like the
Experimental Satellite Communica-
tion Earth Station (ESCES), Elec-
tronics Systems Division, Audio
Visual Instruction Division (AVID),
Microwave Antenna Systems Engi-
neering Group etc., were existing in
Ahmedabad. These were merged into
one and SAC was formed in Septem-
ber, 1972).

1-3-1975

(SHAR Centre was formed in March
1975 by merging the then existing
facilities such as Sriharikota Launch
Complex (SLC), Static Test & Evalua-
tion Complex (STEX), Sriharikota
Common Facilities (SCF), Solid Pro-
pellant Space Booster Plant (SPROB)
and Rocket Sled Facility (RSF)).

3-11-1976
(Earlier in September, 1972, the ISRO
Scientific Satellite Project (ISSP) was
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10.

ISRO Telemetry Track-
ing & Command Net-
work. (ISTRAC)

Liquid Propulsion Sys-
tem Centre (LPSC)

ISRO Inertial Systems
Units (TISU)

Master Control Facility
M™MCPH

Development and
Educational Com-
munication Unit
(DECU)

National Natural Re-
sources Management

System  (NNRMS)—
Regional Remote Sens-
ing Service Centres

(RRSSC)
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Bangalore (Karnataka)
with TTC Stations at
Lucknow (UP), SHAR
(AP), Thiruvanantha-
puram (Kerala) Car
Nicobar (Andaman &
Nicobar) and Mauritius

(Kerala)
(Tamil
Bangalore

Valiamala
Mahendragiri
Nadu),
(Kamataka).

Thiruvananthapuram

(Kerala)
Hassan (Kamataka)

Ahmedabad (Gujarat)

Bangalore (Karnataka) :
Dehra Dun (UP):
Jodhpur (Rajasthan) :
Nagpur (Maharashtra) :
Kharagpur (W.B.):

Autonomous Bodies under the Department of Space

Physical Research
Laboratory (PRL)

National Remote Sens-
ing Agency (NRSA)

National MST Radar
Facility NMRF)

Ahmedabad (Gujarat)

Hyderabad (A P.)

Gadanki (Near Tirupati)
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set up. This was renamed as ISRO
Satellite Centre in November, 1976).

8-5-1984

30-11-1985

3-7-1990

1-3-1991

15-12-1983

24-05-1987
04-07-1987
09-02-1988
17-11-1987
11-02-1989

01-04-1962

(PRL was originally set up in 1947 and
was getting grants from Ahmedabad
Educational Society, Karamkshetra
Educational Foundation and Govt. of
Gujarat. PRL brought under Gowt. of
India’'s control with effect from
14-1962).

2-9-1974

12-01-1993
(Earlier, the Facility was established
as M ST Radar Project as a Unit of the
Department of Space in February,
1987. This was later converted into an
autonomous body and renamed as
NMREF with effect from 12-1-1993).

(c) There are no present plans in this
regard.

(d) Does not arise.
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[English]
Recommendations made by NCU for Gujarat

3370. SHRI KASHIRAM RANA : Will the
Minister of URBAN DEVELOPMENT be
pleased to state :

(a) whether the National Commission on
Urbanisation has made socme recommen-
dations for Gujarat;

(b) if so, the details thereof;

(c) whether these recommendations have
since been accepted by the Union Gov-
ernment; and

(d) if so, the steps taken or proposed to be
taken for implementation of these recom-
mendations ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P. K
THUNGON) : (a) No, Sir. The NCU has not
made any recommendations in regard to
specific schemes for a particular State or Group
of States.

(b) to (d) Does not arise.

District Industries Centres in Tamil Nadu

3371. SHRI K THULASIAH VAN
DAYAR : Wil! the PRIME MINISTER be
pleased to state :

() the number of District Industries Centres
in the State of Tamil Nadu location-wise;

(b) the aim and objects for which these have
been established and the achievements made so
far;

(c) the facilities .and incentives being given
to the local people for establishment of indus-
tries in these Centres; and

(d) the number of such Centres proposed/
opened in Tamil Nadu during 1993-94 7

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRI M. ARUNACHALAM): (a) and (d)
There are 19 District Industries Centres operat-
ing in the State of Tamil Nadu with the approval
of Central Government. Government of Tamil
Nadu has informed that subsequently two more
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DICs have been set-up by Govt. of Tamil Nadu
and one DIC has been sanctioned by the State
Gowt. for the District of Villupuram Ramas-
wamy Padayetchiar. Location-wise details are
given in the attached Statement.

(b) District Industries Centres have been
established with a view to provide single win-
dow services for all the required inputs at pre-
investment, investment and post-investment
stages. The objectives have been achieved as the
DICs are providing all services and support
required by the entrepreneurs in the process of
setting up of cottege & small industries par-
ticularly in rural areas and small towns. The
total number of SIDO units registered upto
31-3-93 in the entire State of Tamil Nadu is
139082.

(c) The Gowvt of Tamil Nadu is providing
various incentives and subsidies for the
establishment of industries like State Capital
Subsidy, Special Capital Subsidy, Power Tariff
Subsidy, Generator Subsidy, Sales Tax Waiver/
Deferral etc. Besides, State Gowt. also provides
infrastructure, industrial sheds, loans etw. for
establishment of industries by local people.
Central Gowt. besides providing machinery on
hire purchase basis, also operates a 3c!f-
Employment Scheme for the Educated Unem-
ployed Youth under which assistance in terms
of subsidy and loan is given for setting up
of industries.

STATEMENT
Details of District Industries Cent-~ ‘1 Tamil

Nadu under Centraly sponsored Schome  th the
approval of Central (Govi

SL. Name of DIC Date of sanc-
No. tion by Gov-
ermment of
India
1. Chingleput
2. Dharmapuri
3. Kanyakumari
4. Ramanathapuram 20-6-78
5. Pudukkottai
6. Salem
7. South Arcot
8. Tirunelveli
9. Coimbatore
10. Periyar
11. North Arcot 19-3-78

12. Tiruchirapalli
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13. Thanjavur

14. Madurai

15. Nilgiris

16. Anna

17. Pasumpon Muthurama- 1-4-86
lingam

18. Kamarajar

19. Chidambaranar 1-4-87

District Industries Centres set up by State
Government.

1. Sambuvarayar -
2. Quaide Milleth -

District Industries Centre sanctioned by the
State Govt.

1. Villupuram Ramaswamy —_
Padayatchiar

[Translation]
Unauthorised Colonies in Dethi

3372. SHRI PREM CHAND RAM : Will
the Minister of URBAN DEVELOPMENT be
pleased to state :

(a) the number of unauthorised colonies
in Delhi;

(b) the names of the colonies which were
proposed to be demolished by Delhi Develop-
ment Authority/Delhi Municipal Corporation
and New Delhi Municipal Committee;

(c) the names of the colonies demolished;
and

(d) the reasons for suspending the demoli-
tion programme of these colonies ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P. K.
THUNGON): (a) The information is awaited
from Gowt. of the National Territory of Delhi
and will be laid on the table of the Sabha.

(b) and (c) Demolition/removal of un-
authorised constructions is a continuous pro-
cess and the local agencies organise regular
demolition programmes to get the unauthorised
constructions demolished. According to the
Delhi Development Authority, no unauthorised
colony has been demolished by it and there is
also no proposal to demolish any colony.
However, unauthorised construction in any
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development area is to be demolished. The
number of unauthorised constructions/
demolished by DDA during 1992-93 are 4058.
The nuwber of such unauthorised construc-
tions demolished by MCD and NDMC during
1993 are “06 and 31 respectively.

(d) Does not arise in view of reply to parts
) & (c) above.

(English]
Drought situation in Gujarat

3373. SHRI HARIBHAI M. PATEL : Will
the PRIME MINISTER be pleased to state :

(a) whether any drinking water scheme has
been formulated by the Government to tackle
the drought situation arising in Gujarat
every year;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTTAMBHAI H. PATEL): (a)
No separate scheme has been formulated by the
Central Government to tackle the drinking
water problem in the drought affected areas
in Gujarat.

(b) Does not arise.

(c) Schemes for drinking water supply are
formulated by the State Government for
implementation under the on-going program-
mes of Minimum Needs, Acceleratec Rural
Water Supply Programme and activities under
the Mini Missions and Sub Missions under
Rajiv Gandhi National Drinking Water Mis-
sion. The State Government also formulates
drinking water schemes and implements them
in the drought affected areas by utilising funds
allocated out of the Calamity Relief Fund
administered by the State Government.

Translation]
Public Sector Undertakings in Rajasthan

3374. SHRI DAU DAYAL JOSHI : Will the
PRIME MINISTER be pleased to state :

(a) the details of public sector undertaking
in Rajasthan location-wise and the capital
invested in each of them;

(b) the details of the profits earned and
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losses suffered by each of these undertakings
during each of the last thrée years; and

(c) the steps taken to overcome the losses ot
these undertakings ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHI) : (a) and (b) As
on 31-3-1992, there are six Central Public Sector
Undertakings with their registered Office in the
State of Rajasthan. the details of the public sec-
tor undertakings, their location, capital invested
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therein and the profit/loss made by them during
last three years have been detailed in the state-
ment enclosed.

(¢) Improving the performance of Central
Public Sector Enterprises is a continuous pro-
cess. Enterprise specific action is taken by the
concerned administrative Ministry/Depart-
ment and the enterprises to improve the perfor-
mance. Some of the measures taken are
modernisation and rehabilitation financial,
managerial and organisational restructuring,
change in productmix, energy conservation,
technological upgradation, signing of MOU
with the Government, etc.

STATEMENT
(Rs. in lakhs)
SL Name of PS.U. Location Investment Profit/loss made during
No. (paid up
Capital + 1991-92  1990-91  1989-90
Loans) as on
31-3-92
1. Hindustan:Salts Ltd. Jaipur 449 42 -10 -18
2. Hindustan Zinc L. Udaipur 72296 9336 8405 7049
3. Instrumentation Ltd. Kota 4328 -1791 —622 43
4. Rajasthan Drugs & Jaipur 117 -13 -26 -
Pharmaceuticals 11d.
5. Rajasthan Electronics and Jaipur 90 16 39 48
Instruments Ltd.
6. Sambhar Salts Ltd. Jaipur 223 41 71 7
Import/Production of Pesticides THE MINISTER OF STATE IN THE

3375. SHRI SHIVRAJ SINGH
CHAUHAN : Will the PRIME MINISTER be
pleased to state :

(a) the quantity of pesticides imported dur-
ing 1992-93 country-wise;
(b) the amount incurred on these imports;

(c) the time by which the country is likely to
become self reliant in the production of these
pesticides; and

f(d) the progress made in this regard so
ar?

MINISTRY OF CHEMICALS & FER-
TILIZERS (SHRI EDUARDO FALEIRO) : (a)
and (b) Details of imports are published in the
‘Monthly Statistics of the Foreign Trade of
India’ brought out by the Directorate General,
Commercial Intelligence and  Statistics,
Calcutta, copies of which are available in the
Parliament Library.

(c) and (d) The endeavour of the Government
is to boost indigenous production and to reduce
import of pesticides through a Liberalised
Industrial policy. As a result of this, import of
technical grade pesticides have come down
considerably.
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{English]
Development of Backward Areas in Gujarat

3376. DR. AMRITLAL KALIDAS PATEL :
Will the PRIME MINISTER be pleased to
state

(a) whether the Government of Gujarat has
submitted any schemes for the development of
backward areas and dry-lands in the State;

(b) the time by which these are likely to
be approved;

(c) whether the Union Government have
sought any financial assistance from the World
Bank in this regard, and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTTAMBHAI H. PATEL) : (a)
and (b) The Government of Gujarat have sub-
mitted certain schemes under ‘Rural Drinking
Water and Sanitation Programme’ in certain
Districts including some tribal areas. These

schemes are likely to be finalised by
December, 1993.

(¢) No. Sir.

(d) Does not arise.

[Translation]
Entry of H.A.L. in the Field of Civil Aviation

3377. SHRI KESHRI LAL
DR. LAXMINARAYAN
PANDEY

PRIME MINISTER be pleased to state :

: Will the

(a) whether the Hindustan Aeronautics
Limited proposes to enter into the field of
civil aviation;

(b) if so, the details thereof and the extent of
its participation in the field of civil aviation:

(c) whether the defence liabilities of H.A L.

are proposed to be lessened/changed to some
extent as a result thereof: and

(d) ifso, the steps taken to ensure the respon-
sibility of H.AL. towards the
requirements ?

defence

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
MALLIKARJUN): (a) and (b) Hindustan
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Aeronautics Ltd. (HAL) is already in the field of
civil aviation. The company has produced and
supplied a number of aircraft, helicopters and
aeronautical equipment to civil customers like
the Indian Airlines, vayudoot, various State
Governments and private enterprises. the com-
pany has also been undertaking repair and
maintenance of civil aircraft.

(c) No, Sir.
(d) Does not arise.

Subsidy on Fertilizers

3378. SHRI RAJVEER SINGH: Will the
PRIME MINISTER be pleased to state :

(a) whether some of the fertilizers units of
the country have closed down in lack of
subsidy;

(b) if so, whether the Government propose
to restore subsidy to them; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS & FER-
TILIZERS (SHRI EDUARDO FALEIRO):
(a) Currently, only nitrogeneous fertilizers are
covered under the subsidy scheme and no such
unit is reported to have closed down for want of
subsidy. However, some unit producing Single
Superphosphate  (SSP). a  decontrolled
phosphatic fertilizers, are reported to have sus-
pened production mainly due to liquidity pro-
blems an fall in off-take.

(b) and (c) There is no proposal to rein-
troduce the subsidy scheme in respect of
phosphatic and potassic fertilizers which were
decontrolled w.e.f. 25-8-1992. However, price
concession is being given during the current
kharif season on sales of potassic fertilizers. as
also on indigenously produced DAP, complex
fentilizers and Single Superphosphate.

[English]
Pharmaceutical Industry

3379. SHRI LOKANATH
CHAUDHARY © Will the
SHRI C. SREENIVASAN

PRIME MINISTER be pleased to state :

(a) whether the Government propose to
delicence the pharmaceutical industry;

(b) if so, the details thereof:
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(c) whether such 2 mowe is likely to result in
increase of prices of various drugs; and

(d) if so, the steps taken to ensure that prices
of druga are not increased ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS (SHRI EDUARDO FALEIRO) : (a)
to (d) A Background Note on Review of Drug
Policy, 1986 has been placed for discussion on
the Table of the House on 12-8-1992.

Pay Revision of Managers in Public Sector
Undertakings

3380. SHRI MANJAY LAL: Wil the
PRIME MINISTER be pleased to state :

(a) whether pay revision in respect of
‘Managers of Public Sector Undertakings
following Industrial D.A. pattern is due from
January 1, 1992:

(b) if so. whether the Government have
issued guidelines to the Management of Public
Sector Undertakings to negotiate with their
Managers and finalise service conditions;

(c) 1if so, the details thereof;

(d) whether this time management of Public
Sector Undertakings have been asked to pay
according to their capacity of payment and not
otherwise; and

(e) if so, the reasons therefore ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHI): (a) Yes, Sir.

(b) to (e) As parameters, on the basis of
which scales of pay and allowances of the non-
unionised supervisors and executives working
ir PSEs following IDA pattern are to be revised,
have not yet been evolved, the management of
the PSEs have been requested to maintain status
quo in respect of pay scales and allowances
of their executives and non-unionised
Supervisors.

Government Offices in Sikkim

3381. SHRIMATI DIL KUMARI BHAN-
DARI: Will the Minister of URBAN
DEVELOPMENT be pleased to state :

(a) the details of the Central Government
Offices in Sikkim at present;
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(b) the details of such offices which have
their own buildings; and

(¢) the details of such offices which are being
run in rented buildings and the total amount
paid as rent per annum during 1990-91, 1991-92
and 1992-93 7

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P. K.
THUNGON) : (a) to (c) No such statistics are
centrally maintained.

Indigenous Building Material

SHRI PARASRAM
BHARDWAJ

SHRI MANIKRAO
HODLYA GAVIT
SHRFBRIJ BHUSHAN
SHARAN SINGH

SHRI B. DEVARAJAN
SHRI JANARADHAN
MISRA

SHRI SATYA DEO SINGH

the Minister of URBAN DEVELOPMENT be
pleased to state :

33R2.

- Will:

(a) whether the Government are contem-
plating to promote maximum use of indigenous
building  materials and  construction
techniques;

(b) is so, whether the Government have

made any efforts to develop and promote the
use of cost-effective standardised housing
designs for each geo-climatic region; and

(¢) if so, the details in this regard ?

THE MINISTER OF STATE IN THE
‘MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P. K
THUNGON) : (a) Yes, Sir. The National Hous-
ing Policy lays down the strategy to promote
lowcost and environmentally appropriate
technology and use of indigenous reasources,
including materials based on industrial and
agricultural wastes. Various Government con-
struction agencies, like Central Public Work
Department (CPWD), Delhi Development
Authority (DDA) and State Housing Boards,
etc. are adopting innovative and cost-effective
technologies for construction of houses
wherever feasiblee, CPWD have since incor-
porated several new building materials and
technologies in the schedule of specifications
for adopting the same in their projects.
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(b) and (c) The various Research & Develop-
ment Institutions and Regional Research
Laboratories have developed cost-effective
design and construction technologies suitable
for differnet geo-climatic regions in the country.
The technologies are being diseminated to
various parts of the country through the Build-
ing Centres set up under the Centrally-
sponsored scheme. The Building Materials &
Technology Promotion Council (BMTPC) has
undertaken a study/survey on the building
designs in North-Eastern States. Tamil Nadu.
Gujarat and Andhra Pradesh with a view to
develop and promote standardised housing
designs for their regions.

[Translation]
Allotment of Government Accommodation

3383. SHRI GOVINDA CHHADRA
MUND: Will the Minister of URBAN
DEVELOPMENT be pleased to state

(a) the number of employees in Delhi who
have been sanctioned Government accom-
modation during the last twa years but aliot-
ment is yet to be made:

(b) whether the Government propose to
make allotment of Government accommoda-
tion to these employees during the current
year:

(c) if so. the details thereof: and

(d) if not. the reasons therefor?

THE MINISTER OF STATE IN TIHE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P. K.
THUNGON): (a) 1301 out of turn sanctions
given during the last 2 years are pending for
allotment.

(b) to (d) The actual allotment be it in turn
or out of turn depends on the availability of
vacancies. Since the out-of-turn allotments are
to be restricted to 20% of total number of vacun-
cies (in the ratio of 1 : 4) in each type of accom-
modation. and the vacancies being limited. the
actual allounent takes time to mature. It is not
possible to specify any time period within
which all such allotments would be made.

SRAVANA 27, 1915 (S4AK4)

Written Answers 170

Financial Assistance for Houses in
Uttar Pradesh

3384. SHRI BRU BHUSHAN
SHARAN SINGH
SHRI HARIKEWAL
PRASAD
SHRI ARJUN SINGH
YADAV

‘Will the

PRIME MINISTER be pleased to state :

(a) whether the Union Government have
allocated funds for costruction of houses in the
rural and backward areas of Uttar Pradesh dar-
ing 1993-94:

(b) if so. the details thereof: and

(c) the amount provided to the State so far in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI RAMESHWAR THAKUR) : (a)
and (b) Yes. Sir. The Government of India is
implementing a scheme “Indira Awas Yojana™
for construction of houses free of cost. for SCs/
STs and freed bonded labourers below poverty
line in all the rural Districts of the country.
includig those of Uttar Pradesh. Indira Awas
Yojana is a sub-scheme of Jawahar Rozgar
Yojana. 6% of the resources of the Jawahar
Rozgar Yojana are earmarked for the Indira
Awas Yojana.

(¢) A sum of Rs. 1044-12 lakhs has been
released so far to the Government of Uttar
Pradesh dusing 1993-%4 under Indira Awas
Yojana.

Crisis of Water in U.P.

3385. SHRI AAST BHUJA PRASAD
SHUKLA : Will the Minister of URBAN
DEVELOPMENT be pleased to state :

(a) whether there has been a grave crisis of
water in some parts of Uttar Pradesh:

(b) if so, the names of those areas which are
badly affected by water crisis and the period for
which they remained affected and the reasons
therefor; and ) .

(c) the steps taken or propased to betaken to
solve this water crisis ?
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THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P. K.
THUNGON): As informed by the State
Govemment the information furnished to each
part is as under :

(a) Water scarcity exists in some parts of
U.P. but there is no grave crisis anywhere.

(b) Jhansi, Banda. Lalitpur. Hamirpur.
Jalaun, Allahabad, Mirzapur, Sobhadra. Vara-
nasi, Agra, Firozbad are drought prone areas
and are generally affected with water scarcity
during the summer season.

(¢) The Government of U.P. has sanctioned
Rs. 6 - 50 crores for immediate relief to carryout
relief works in urban areas and later on
Government of U.P. has also sanctioned Rs.
50- 00 lacs under the Calamity Relief Fund to
replace/extend G.I. Pipe in hand-pumps and
for reboring of permanently out of order
handpumps in rural areas. In urban areas. 1372
handpumps have been installed and 22
tubewells constructed/redeveloped and com-
missioned upto first week of August. In addition
17 tubewells have also been commissioned. In
Rural areas, relief has been provided by instal-
ling 6847 handpumps and by constructing
redeveloping/commissioning 33 tubewells
under normal and other programmes.

[English]
Export of Natural Rubber

3386. SHRI P. C. THOMAS : Will the
PRIME MINISTER be pleased to state :

(a) the international and domestic price of
natural rubber;

(b) whether the Government have taken any
steps to encourage the export of rubber; and

(©) the details of total quantity of natural
rubber exported and its price during each of the
last three years and the foreign exchange earned
therefrom, country-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRIBU-
TION AND MINISTER OF STATE IN
THE MINISTRY OF COMMERCE (SHRI
KAMALUDDIN AHMED): (a) The inter-
national and domestic prices of natural rubber
as on 10th August, 1993 are as under :—
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(i) International price of RSS-3 grade of
natural rubber which is normally impor-
ted is US$ 805—00 PMT (FOB—
Malaysia).

(ii) Domestic price of RMA-4 grade of
natural rubber is Rs. 27,000 - 00 PMT.

(b) As per current Impon-Export Policy,

natural rubber is permitted to be exported
freely. However, at the current international
price. export of natural rubber does not seem to
be profitable.

(c) The State Trading Corporation of India
had exported a quantity of 11,822 MTs (approx)
of natural rubber (RMA-5 grade) valued at

Rs. 19-84 crores (approximately) as
under :\—
Year Quantity Value
(MTs) (Rs. in Crores)
1991-92 5834 9-27
1992-93 5988 10- 57

Contracts for exports of RMA-5 grade of
natural rubber were concluded by STC with the
buyers on f.0.b. Cochin basis. The buyers have
indicated destination as Singapore for the
entire quantity.

There has been no export of natural rubber
during 1990-91.

Delicensing of Drug Industry

3387. SHRI SARAT CHANDRA PAT-
TANAYAK : Will the PRIME MINISTER be
pleased to state :

(a) whether the Government are considering
any proposal to delicense the drug industry:

(b) if so, the details thereof: and

(c) the time by which it is likely to be
implemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS (SHRI EDUARDO FALEIRO): (a)
to (c) A background Note on Review of Drug
Policy, 1986 has been placed for discussion on
the Table of the House on 12-8-1992.
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Regularisation of Sainik Farms

3388. SHRI GURUDAS KAMAT

SHRI MANORANJAN BHAKTA

SHRI G. DEVERAYA NAIK

SHRI TARA CHAND

. KHANDEILWAL

SHRI V. SREENIVASA PRASAD
Will the Minister of URBAN DEVELOP-
MENT be pleased to state :

(a) whether the Government have taken any
decision to regularise the unauthorised Sainik
Farms in the Capital;

(b) if so, the details thereof;

(c) whether the Commissioner, Municipal
Corporation of Delhi has recently announced
to regularise the Sainik Farms; and

(d) if so, the reasons and justifications
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P. K.
THUNGON): (a) No, Sir.

(b) Does not arise in view of reply to pan
(a) above.

() No, Sir.

(d) Does not arise in view of reply to part
(c) above.
Profits of Public Sector Undertakings

3389. SHRI R DHANUSKODI ATHI-
THAN: Wil the PRIME MINISTER be
pleased to state :

(a) the details of the public sector under-
takings which have shown profit during
1992-93; and

(b) the profit shown by each of them ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHD: (a) and
(b) There were. 134 Central PSUs which made
profits during 1991-92, upto which period only
information is available. The details of the
PSUs and the profit/loss made for five years
ending 31-3-1992 have been indicated in State-
ment No. 7-A of Volume-I of Public Enterprises
Survey for the year 1991-92 placed before
Parliament on 26-2-1993.
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Review of Drug Policy

3390. PROF. MALINI BHATTACHARYA
SHRI SHANKERSINGH
VAGHELA
DR G. L. KANAUIJIA
SHRIMATI VASUNDHARA RAJE
: Will the PRIME MINISTER be pleased to
state :

(a) whether the major voluntary health
organisations and consumer groups have
criticised the review of Drug Policy by the
Union Government;

(b) whether the Government propose to take
the opinion of such groups before implement-
ing a review Drug Policy;

(¢) if not, the reasons therefor;

(d) whether the recommendations of the
Hathi Committee are also being taken into
consideration;

(e) if so, the details thereof; and

(f) the salient features of the proposed new
Drug Policy?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS (SHRI EDUARDO FALEIRO): (a)
o (f) Afiter a series of consultations with
various interest groups, including voluntary
Health organisations and discussions at various
levels, a Background Note on Review of the
Drug Policy has been placed for discussion on
the Table of the House on 12-9-1992.

[Translation]
Business transacted at Trade Fair Organised in
Berlin

3391. SHRIMATI KRISHNENDRA KAUR
(DEEPA) : Will the PRIME MINISTER be
pleased to state :

(a) whether India had participated in the
import fair organised in Berlin in June,
1993; and

(b) the actual business done in the fair in
terms of rupees?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRIBU-
TION AND MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI KAMALI -
UDDIN AHMED): (a) Yes, Sir.

(b) According to the reports received from
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the participeting companies on the conclusion
of the fair, the business booked by them at this
fair amounted to Rs. 67.62 crores and business

under negotistions was of the order of Rs 1.
107.00 crores.
Free legal Aid to Poor

3392, SHRIMATI MAHENDRA KUMARI :
Wili the PRIME MINISTER be pleased to
state :

{a) whether the Government are aware that
justice is not reached to the poor being it a very
-costiy affair;

* {b)- il so, the action taken by the Government
40 gwevide free legal aid to poor; and

:(c) the number of persoris given free legal
-aid during-the ycar 1992-93?

THE MIMISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SIIRI H. R. BHARDWAJ):
(a) and (b) - The Central Government in fulfil-
ment of its constitutional obligation under Arti-
ce'39A which enjoins that opportunities for
securing justice are not denied to any citizen by
regson of economic er other disabilities con-
stitted the Committee for Implementing Legal
AirSchemes (CILAS) to formulate in detail and
implement comprehensive Legal Aid Program-
mes on uniform basis throughout the country
vide Resolution dated 26th September. 1930.

-j"(:) As per information received from the
State Legal Aid & Advice Boards, 108862
persons have been provided free Legal Aid and
Advice in the country during 1992-93.

[English]
Export Promotion Through Exhibition.

3393. SHRI SUDHIR SAWANT : Will the
PRIME MINISTER be pleased to state :

{a) whether the Government have launched
marketing campaign in the potential countries
l_ll\_m’hpggtic‘i‘pation in exhibitions and hold-
ing buyer-seller meets;

(b) if so, the details of potential countries
targetted;

(c). the details of participation in exhibitions
and buyer-seller meets; and

(d) the result achieved in the year 1993 so
far?

THE MINISTER OF STATE IN THE

MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRIBU-

AUGUST 18, 1993

Written Answers 176

TION AND MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KAMALUDDIN AHMED): (a) Yes, Sir, As an
export promotion measure, exhibitions &
buyer-seller meets are organised by the India
Trade Promotion Organisation, and other agen-
cies like the Export Promotion Councils.

(b) A number of potential countries have
been tarpetted which include countries like
United Kingdom, Switzerland, Germany etc. in
West Europe; Saudi Arabia, Kuwait etc. in West
Asia; Japan, Singapore etc. in East Asia: Aus-
tralia and United States of America.

(c) and (d) During the period from Ist
January, 1993 to 30th June, 1993, ITPO
organised participation in 24 different inter-
national/general/specialised Commodity Fairs
in 17 countries. Apart from this different Export
Promotion Councils have also targetted par-
ticipation in 24 exhibitions abroad during the
period from January to June, 1993. A buyer-
seller meet for readymade garments and
fashion accessories was also organised in
Osaka, Japan in June 1993 where 11 Indian
exporters participated and more than 1000 busi-
ness visitors attended the fair during the three-
day period. The business finalised at the [TPO
exhibitions has been estimated at Rs. 245.75
crores. In the buyer-seller meet, spot orders
worth Rs. 30 crores were reported while trade
enquiries were for Rs. 60 crores (Appx).

Mranslation/

Availability of Uranium,

Radium.

3394. SHRI SHYAM BIHARI MISRA : Will
the PRIME MINISTER be pleased to state :

(a) the quantity of Uranium, Plutonium and
Radium being made available in the purified
form in the country at present;

(b) whether the Government is taking cer-
ain measures to get them in sufficient
quantity; and

(c) if so, the details thereof ?

Plutonium and

THE MINISTER OF STATE IN THE
PRIME MINISTER’S OFFICE (SHRI BHUV-
NESH CHATURVEDI): (a) to (c) Adequate
quantities of nuclear materials are being pro-
duced in the country to meet our requirements.
[t would not be in the public interest to provide
details of quantities produced.
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[Erglish]
Hindustan Paper Corporation Velloor.

3395. SHRI RAMESH CHENNITHALA .
Will the PRIME MINISTER be pleased to
state

(a) whether the Government have any pro-
posal for the development of the Hindustan
Paper Corporation, Velloor, Kerala; and

(h) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHI) : (a) and (b) For
the development of Hindustan Newsprint Lid.,
Kottavam, Kerala, Gowvt. has approved 10
schemes costing about Rs. 70 crores. These
schemes are in various stages of implementa-
tion and are scheduled to be completed in the
current financial year. These schemes envisage
energy conservation, quality improvement, cost
reduction, pollution control and marginal
improvement in capacity. The Hindustan
Newsprint Limited also has 2 proposal to set up
a deinking plant at a cost of about Rs. 68
crores.
fTranslation)

Registration under Ambedkar Awas Yojana.

3396. SHRI KALKA DAS: Wil the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) category-wise number of applications for
registration under Dr. Ambedkar Housing
Scheme received by the Delhi Development
Authority;

(b) the number of houses of each category
since constructed under the Scheme and the
locations thereof;
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(c) category-wise and location-wise price
fixed for the houses of various categories;
(d) the total amount received by the Delhi

Development Authority towards registration;
and

(e) the time by which the houses are likely to
be allotted to the applicants?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRTY OF WATER RESOURCES (SHRI P. K.
THUNGON) : (a) According to Delhi Develop-
ment Authority, the following number of
applications, category-wise, were received for
registration under Ambedkar Awas Yojna—
1989 :—

1. MIG 7193
2. LIG 20903
3. Janata 9922

Total : 38018

(b) No separate flats have been constructed
under this scheme, However, the allotment of
867 flats in Janata category and 444 flats under
LIG category has been made in various
colonies, out of the flat constructed for these
categories upto 31-7-93.

(c) As per statement ‘A’ appended hereto.

(d) The total amount received by DDA
towards registration deposit is Rs. 17.87
crore.

(e) The allotment of flats to the applicants
will be made by the end of the 8th Five Year
Plan subject 10 availability of land, financial
resources and services such as water supply and
electricity to be provided by the concerned
Authorities.

STATEMENT

Category-wise, location-wise price fixed for the houses of various categories

Category Location Current Disposal cost
Janta
1. Rohini (Sec. 16) G. Floor/FF Rs. 132700/-
2. Rohini (Sec. 15) G. Floor/FF Rs. 125700/-
3. Rohini (Sec. 11) G. Floor/FF Rs. 139900/-
4. Pitampura (AV) G. Floor/FF Rs. 160800/-
F. Floor Rs. 142800/-
S. Floor Rs. 135800/-
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5. Ashok Vihar

6. Kondli Gharauli

7. Addchini

8. Raghubir Nagar

9. Hastsal

10. Chilla Village

11. Paschim puri (Block AGRC)
12. Vikas Puri site 3 & 4

13. Panchsheel

14. Nangloi Syad

15. Jawala Heri (Incremental)

Nand Nagan
Kondli Gharauli
East of Loni Road
. Hastsal Village
. Madanpur Khadar
. Madipur

9. Pitam Pura
Mig Category

I I
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G. Floor Rs. 168900/-
F. Floor Rs. 152000/-
S. Floor Rs. 144900/-
G. Floor Rs. 115600/-
F. Floor Rs. 121800/-
G. Floor Rs. 137200/-
F. Floor Rs. 140700/-
G. Floor Rs. 97500/-
F. Floor Rs. 103800/-
G. Floor Rs. 131200/-
F. Floor Rs. 131900/-
G. Floor Rs. 100400/-
F. Floor Rs.  98300/-
G. Floor Rs. 180800/-
F. Floor Rs. 184500/-
G. Floor Rs. 119500/-
F. Floor Rs. 104500/-
G. Floor Rs. 110300/-
F. Floor Rs. 143600/-
G. Floor Rs. 153200/-
F. Floor Rs. 154100/-
G. Floor Rs. 204100/-
Rs. 321300/-
Rs. 245800/-
Rs. 225500/-
Rs. 269300/~
Rs. 268500/-
Rs. 229500/-
Rs. 235200/-
Rs. 244500/-
Rs. 295400/~
NIL.

Import of T. V. Equipments

3397. SHRI SIMON MARANDI : Will the
PRIME MINISTER be pleased to state :

(a) whether sophisticated TV equipments
are being imported;

(b) if so, whether the Government have
received any proposals from some foreign com-
panies for setting up of units for manufacturing
these equipments;

(c) 1if so, the details thereof and the action
taken by the Government in this regard so
far;

(d) the policy of the Government to set up
such units in India; and

(e) the steps taken by the Government so far
to meet the growing demand of colour TV in
remote rural areas?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AF-
FAIRS AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY (DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DEVE-
LOPMENT) (SHRI RANGARAJAN KUMA-
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RAMANGALAM) : (a) As per the Export and
Import Policy in force, import of consumer elec-
tronic goods, equipment and systems, how-
soever described, including colour TV sets are
covered under the negative list of imports.

(b), and (c) No proposal has been received
from foreign company to set up units in India
for manufacturing TV equipments. However,
proposals of two Indian companies namely.
M/s Salora International 1Ltd. and M/s RPG
Enterprises Ltd. for foreign collaboration with
M/s Matsuhita Electric Industrial Co. Ltd.,
Japan and M/s Goldstar Co. Ltd., South Korea
respectively for manufacture of Colour TV
receivers have been approved.

(d) AnIndustrial licence is required to set up
a unit for manufacture of CTV sets (with or
without foreign equity) in the country.

(e¢) The entire electronics industry is exempt
from the locational limitations; and the
indigenously produced Colour TV sets are
available all over the country. The installed
capacity of Colour TV sets is adequate to meet
the demand in the country.

Hudco Scheme for Indore.
3898. SHRIMATI SUMITRA MAHAIJAN :
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+MENT be pleased to state :

(a) whether any scheme to solve the residen-
tial problem in Indore, Madhya Pradesh has
been formulated by HUDCO; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P. K.
THUNGON): (a) and (b) Housing is a State
subject, Further, HUDCO does not formulate
schemes for construction of houses, etc.
HUDCO only finances schemes formulated by
various agencies and conforming to HUDCO
guidelines. Since inception and upto 30-6-1993.
HUDCO has sanctioned 34 housing schemes
with loan commitment of Rs. 23.61 crores for
construction of 24513 dwelling units. 2233
developed plots and 6939 basic sanitation units
in the city of Indore. The details of these
schemes are given in the attached statement.

In addition to the above, an urban housing
scheme for Indore, formulated by Madhya
Pradesh Housing Board, seeking loan assis-
tance of Rs. 68 lakhs. is under process for sanc-

Will the Minister of URBAN DEVELOP- tion by HUDCO.
STATEMENT
Sl Name of Scheme Loan Dwelling Plots Basic sa-
No. sanc- Units nitation
tioned units.
(Rs. in
lacs)
1 2 3 4 5 6
1. Sudamanagar Teachers Welfare Society. 8120 700 - -
2. Khajrani HS. Scheme. 66.70 300 268 -
3. EWS Flats at Nandanagar 83.50 1212 - -
4. EWS Flats Khajarani ph. I 2530 368 - -
5. LIG Flats Khajarani ph. I 34.00 212 - -
6. MIG Flats Khajarani ph. IT 38.50 120 - -
7. Construction of Comlras.-Res. Complex. 125.00 174 - 1
8. Pukralia Hs. Scheme 49.81 555 - -
9. Comp. Hsg. Sch. for M. C. Staff. 7827 543 - -
10. Rental Hsg. Sch. at Sadar Bajar. 15.66 48 — -
11. Comp. Hsg. Sch. at Sukhalia 125.10 500 - -
12. Rental Hsg. Sch. at Badwali 20.69 48 - -
13. MIG-IT Hsg. Sch. at Sudama Nagar. 96.83 300 - -
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14. Rental Hsg. Sch. Indore . 18.00 48 — —_
15. Rental Hsg. Sch. Badwali Chowk. 25.67 60 - —_
16. Comp. Hsg. Sch. Sukhalia. 154.61 464 - —_
17. Comp. Hsg. Sch. Nandnagar 13357 342 — —
18. LIG Hsg. Sch. Singrauli 46.11 188 - -
19. EWS Qtrs. Mangliya 36.86 275 - -
20. LIG Hsg. Sch. Singrauli 3973 162 — —
21. MIG D. V. at Sudhalia 12947 350 - —
22. HIG Hsg. Sch. Sukhalia 35.18 3 - —
23. Comp. Hsg. Sch. Sector-C Sirpur. 107.67 490 — —
24. Comp. Hsg. Sch. Sector-C Indore. 12138 460 -— —_
25. Rental Hsg Sch. Sadarbajar 28.46 64 — —_
26. Basic Sanitation Sch. Depalpur & Hatod. 433 — — 722
27. Slum Upgradation Sch. Indore 4378 15863 — —
28. Basic Sanitation Sch. Indore 4740 — — 6216
29. Rental Hsg. Sch. Badwali Chowk Ph. IV. 45.03 72 — —
30. Site & Service Sch. 7453 - 1963 -
31. HIG Redensification Sch. MOG Lines. 250.20 192 - —
32. Rental Hsg. Sch. Indore 4588 72 - _
33. Rental Hsg. Sch. APTC, Indore 2176 36 —_ —_
4. LIG Hsg. Sch. Shabri Nagar 11071 264 — —

Total : 2360.89 24513 2233 6939

Family Courts in Delhi
3399. SHRI RAJESH KUMAR

SHRIMATI SHEELA GAUTAM F-Will

the PRIME MINISTER be pleased to
state :

(a) whether the Delhi Administration has
decided to set up family courts in Delhi:

(b) if so, the salient features thereof:

(c) whether the working of such couns is
likely to be different than that of existing
courts;

(d) whether any section has started an agita-
tion against this decision: and

(e) the steps taken by the Government to
solve this issue ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRI H. R. BHARDWA)) :
(a) and (b) Yes, Sir. Family Courts Act. 1984
cnacted by Parliament provides for establish-
ment of Family Courts’ with a view to promot-

ing conciliation in, and secure speedy settie-
ment of disputes relating to marriage. family
affairs and for matters connected therewith.

(c) Yes, Sir. These courts are intended to lay
emphasis on conciliation and simplification
of procedure.

(d) and (e) The advocates of Deihi has gone
on a strike protesting against the implementa-
tion of the Family Cournts Act. Thereafter the
Government of National Capital Territory of
Delhi held discussions with the represeniatives
of Bar Association and Women and other
Social Organisations. The Family Courts Act is
a social legislation. It was decided to adhere to
the decision of setting up of Family Cours in
Delhi  ngiishy

Export Development Councils in States

3400. SHRI G. MADEGOWDA : Will the
PRIME MINISTER be pleased to state :

(a) whether the Government have directed
the State Govemnments to  constitute
autonomous Export Development Councils in
their respective States;

(b) if so, the States which have already con-
stituted such Councils; and
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(c) the time by which the remaining States
are likely to set up such Councils?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRIBU-
TION AND MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI KUMA-
LUDDIN AHMED) : (8) From time to time, the
Central Government has been requesting the
State Governments to create institutional set up
in the form of Board of Trade, Directorate to of
Export Promotion in State Secretariat and joint
venture export house with private partners for
attending to export promotion work.

(b) and (c) Almost all the States interested in
exports have already created institutional set up
for exports. A Statement giving details is
Annexed.

STATEMENT

Export Promotion Cells/Directorate of
Export Promotion in the State Secretariats have
been created in the following States :—

Gujarat, Haryana. Maharashtra. Tamil
Nadu, Uttar Pradesh, Madhya Pradesh,
Rajasthan, Orissa & Bihar.

Export Corporations have been established
in the following States :—

Andhra Pradesh, Gujarat, Kerala. Maha-
rashtra, Orissa, Punjab. Tamil Nadu, Uttar
Pradesh, Himachal Pradesh. Madhya
Pradesh, Rajasthan. Bihar and Jammu &
Kashmir.

Boards/Apex Bodies under the Chair-
manship of Chief Ministers/Chief Secretaries
and comprising both officials and non-officials
have been set up in the following States :—

Haryana, Karnataka, Orissa, Punjab. Andhra
Pradesh, Gujarat, Kerala. Maharashtra,
Tamil Nadu, Uttar Pradesh, Madhya Pradesh
and Rajasthan.

Slum Wing of Municipal Corportation of
Delbi

3401. SHRI HAMMAN MOLLAH: Wwill
the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether the Slum Wing of Municipal
Corporation of Delhi has taken co-operation of
Non-Governmental Organisations for resettle-
ment of slum dwellers in Delhi;

(b) if so, the details of these Non-Govern-

mental Organisation and agreement made with
them; and
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(c) the present condition of these reseitle-
ment colonies ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P. K.
THUNGON): (a) Yes, Sir.

(b) The details of NGOs, as reported by the
Slum Wing of Municipal Corporation of Delhi.
are as per enclosed Statement-I. The pattern of
payment/assistance to NGOs in lie of forma-
tion of multi-purpose co-operative socicties is as
per enclosed Statement-TI

(c) According to Slum: Wing of M. C. D.
these colonies are at various stages of
development.

STATEMENT 1

S. No. Name of the NGO

1. Vivid Vikas Samiu

2. Ashray

3. Nirman Mazdoor Panchayat Sangam
(NMPS)

4. A V. Balig Momorial Trust

5. All India Centre. Urban and Rural
Development

. Delhi Catholic Arch
V. G. Charitable Trust
TAGET

SARTHI

10. CASP PLAN

11. J. P. Brigade

12. WAFD. (Woman Action For Dev.)
13. Vivekanand kendra

14. Dalit Vikas Samiti

15. ASHA

16. Janwadi Mahila Samiti
17. J.J. Kalyan Samiti

18. Vivekanand Camp

19. Vavekanand Coluny (Vikas Society)

20. Delhi Pradesh Slum Niwas Bahumukhi
Vikas Sansthan.

o oo o
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STATEMENT 11
Pattern of payment/assistance to NG Os in lieu of formation of Multi-purpose Co-operative Societies as

reported by the Slum Wing of MCD
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Sl
No.

Stages

Squatter
Settlement

In-situ
upgradation

resettlement

3

4

. Submission of survey list of JJ households

in duplicate

‘Submission of frozen list in the prescribed
format of the JJ households duly signed by
each member proposed to be included in the
multi-propose co-operative societies of JJ
households alongwith socio-economic pro-
file (Documents to be submitted in dupli-
cate)

. After checking of the frozen list by the Slum

Wing, DDA through its Staff and the
approval of the list by the office of Director
S)

. Completion of photographs and preparation

of identity cards for the families and the
members of the multi-purpose co-operative
societies

Completion of elections by NGO of multi-
purpose Co-operative Societies

Completion of documents for multi-purpose
co-operative societies and depositing the
same with the Registrar CS for obtaining
Registration Certificate.

Submission of Registration Certificate of

Registrar CS for multi-purpose co-opera-
tive societies.

. Loan distribution and allied Works,

. After resettlement and distribution of loan to

resetted the families

Rs. 20/-
5%

5%

5%

10%

10%

35%

30%

Rs. 23/-
5%

5%

5%

10%

25%

15%

25%

Rs. 23+4
5%

5%

5%

10%

25%

15%

25%

100%

100%

100%
Rs. 4/ per
Jhuggies

[Trandation]

Development of Parks and Open Spaces

3402. SHRI ARVIND TRIVEDI

the

SHRI RAJNATH SONKAR {* "l

SHASTRI

Minister of URBAN DEVELOP-

MENT be pleased to state :

(a) the amount spent on the development of
parks, gardens and other open spaces in dif-
ferent parts of Delhi during each of the last

three years;

(b) the details thereof;

(c) whether some parks, open spaces, gar-
dens were specifically selected for development
as model parks in Government colonies in

Delhi;
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(d) if so, the details thereof;

(¢) The Extent to which the same have been
developed, if not the reasons therefor; and

(1) whether the Government are not giving
proper, attention towards development of hor-
ticulture activities in Delhi ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P. K.
THUNGON): (a) and (b) As per statement
attached.

(c) to (¢) Yes, Sir. Some parks in Govern-
ment colonies in R. X. Puram (Sector 3, Sector 4,
Sector $, Sector 7, Sector 8, Sector 9 and Sector
12) and some parks in Moti Bagh, Nanakpura
and Sadiq Nagar have been selected for
development as model parks. Parks and open
spaces are developed but, due to scarcity of
unfiltered water and nuisance by stray cattle,
the lawns have not come up to the desired
standards.

(D No Sir. Proper attention to the develop-
ment and maintenance of parks is being given
within the available resources.

STATEMENT
Amount spent on the development of parks,
gardens and other open spaces during last 3 years
and details thereof.

S. Name of the Year Amount
No. Organisation in Rs.
1. NDMC. 1990-91 8529.073 - 94
1991-92 1,32,89.811 - 21
1992-93 12525487 - 58
2. MCD. 1990-91 1,99,27,000 - 00
1991-92 3,60,33,000 - 00
1992-93 3,11,88,000 - 00
3. DDA 1990-91 25,57.66.000 - 00
1991-92 25,59,95,000 - 00
1992-93 29,78,11,000 - 00
4. C.PWD. 1990-91 13,69.000 - 00
1991-92 827,000 - 00
1992-93 22.95,000 - 00
[English]

Cochin Export Processing Zone
3403. SHRI V. S. VUAYARAGHAVAN :
Will the PRIME MINISTER be pleased to
state :
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(a) whether there is any proposal to expend
Cochin Export Processing Zone;

(b) if so, the details thereof:

(c) the steps taken by the Government to
provide the assured basic facilities to investors
of the Cochin Export Processing Zone (CEPZ)
particularly power, water supply and single
window clearance;

(d) the total number of units registered in the
said zone so far; and

(e) the total value of exports from the zone
during 1992-93 ?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRIBU-
TION AND MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI KAMAL -
UDDIN AHMED): (a) No, Sir.

(b) Does not arise.

(c) The Cochin Export Processing Zone
(CEPZ) offers basic infrastructural facilities
such as power. water supply. drainage and
roads in addition to plots and build up factory
premises/sheds. The Zone further provides
single window clearance for applications to set
up units and also considers matters such as
import of additional capital goods, foreign
equity participation and broad handing.

(d) 50 projects are currently approved for
setting up units in the Zone.

(e) Exports during 1992-93 from the Cochin
Export Processing Zone were of the order of Rs.
6225 crores.

Gratuity of Ex-Employees of Cement Corpora-
tion of India

3404. SHRI N. K BALIYAN : Will the
PRIME MINISTER be pleased to state :

(a) whether the Cement Corporation of
India has not paid gratuity to its ex-employees
so far;

(b) if so, the reasons therefor;

(c) the action the Government propose to
take to ensure early payment of gratuity with
interest to these ex-employees; and

(d) the time by which ex-employees of the
Cement Corporation of India are likely to get
the payment ?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHI): (a) and
(b) Gratuity has not been paid to some of the
ex-employees of CCI as there are certain dis-
putes regarding the validity of their Gratuity
claims under the CCI Gratity Scheme.
Further, the cases filed by some of them against
termination of their services/disciplinary pro-
ceedings against them are pending in various
High Courts.

(c)and (d) Their claims are being examined
according to the provisions of the CCI Gratuity
Scheme and the pending Court cases.

[Translation]

Allocatioa to Maharashtra under Jawahar Rozgar
Yojana

3405. SHRI PANDURANG PUNDLIK
FUNDKAR : Will the PRIME MINISTER be
pleased to state :

(a) the total amount allocated for the
Jawahar Rozgar Yojana to Maharashtra for the
year 1993-94;

(b) the details of the work proposed to be
undertaken under the scheme:

(c) whether any cases of misappropriation of
funds have been detected during the last two
years; and

(d) if so, the number of such cases and the
action taken by the Government thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI RAMESHWAR THAKUR):
(a) Rs. 2683928 lakhs including $tate’s share
has been tentatively allocated for the Jawahar
Rozgar Yojana 1o Maharashtra for the year
1993-94.

(b) Jawahar Rozgar Yojana (JRY) alongwith
its two sub-schemes, namely, Indira Awaas
Yojana (TAY) and Million Wells Scheme
(MWS) are on-going centrally sponsored
schemes. Since the planning and implementa-
tion of the programme is decentralised, the Dis-
trict Rural Development Agencies/Zilla Pari-
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shads and the Village Panchayats decide on the
projects that are to be taken up under JRY, sub-
jct to the condition that at least 60% of the

funds are spent on payment of wages to the

unskilled labourers.

(c) and (d) The information is being collec-
ted from the State Government.

Solar Energy Programme in Villages
3406. SHRI RAM TAHAL CHOUDHARY :

Will the PRIME MINISTER be pleased to
state :

(a) whethe the Government have started the
Solar Energy Programmes in the villages;

(b) if so, the details thereof;

(c) the state-wise target fixed in this regard
during the last two years; and

(d) the achievement made the

above period?

during

THE MINISTER OF STATE IN THE
MINISTRY OF NON-CONVENTIONAL
ENERGY SOURCES AND MINISTER OF
STATE IN THE MINISTRY OF AGRICUL-
TURE (SHRI S. KRISHNA KUMAR) : (a) and
(b) Yes, Sir. The Government has been
implementing Solar Energy % Programmes in
villages. Under these programmes, solar photo-
voltaic street lights, domestic light/community
T. VJ/lights, water pumping systems, small
village level power plants; and olar thermal
systems such as solar water hieating systems,
solar cookers, solar stills, solar driers, etc. are
being installed in the villages.

(c)and (d) Although no state-wise targets for
installation of solar photovoltaic systems in
villages were fixed, the State-wise achievements
during the last two years for installation of solar
photovoltaic street lights, domestic lights/
community TV/lights, are given in the enclosed
Statement 1.

The State-wise targets for installation of solar
thermal collectors for various solar themal
devices and for solar cookers for the last two
years i. ¢. 1991—93 and the achievement are
given in the enclosed Starement II. In addition, a
total of 25 solar timber kilns and 9 solar air
heaters were installed.
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STATEMENT 1 S.

Statement list of Solar Photovoltaic Systems 1.

installed in villages during last two years

1991-93 12.  Maharashatra
13.  Manipur
S. State/U.T. Street Demestic 14.  Meghalaya
No. lights lights/ 15. Mizoram
commu- ]
nity TV/ 16.  Orissa
lights 17.  Punjab
18.  Rajasthan
1. Andhra Pradesh — 71
19. Sikkim
2. Arunachal Pradesh 162 — .
20.  Tamil Nadu
3. Assam 2 120
. 21, Tripura
4.  Bihar 200 48
i ~ 22, Uttar Pradesh
5. Gujarat 86 156
23, West Bengal
6. Haryana 143 7 % A &N lsland
7. Himachal Pradesh - 240 ' - isiands
8. Jammu & Kashmir —_ 535

Kamataka
Kerala

Madhya Pradesh

Written Answers

35

116%-

113

212

245
120
16

194

245
294
2651
224
400
58
235

127
117
416
5376
151
79

STATEMENT II

State-wise targets and achievements for 1991—93 for Solar Thermal Collectors and Solar

Cookers

S. NO.  States/UTs Solar Thermal Coilector
(Area in MY

-T:i rgrn;; :\c;\‘ic\‘emcn‘:
1. Andhra Pradesh RARIY 1736
2. Arunachal Pradesh 623 43
3. Assam S15 210
4. Bihar 3430 —
S. Gujarat 12005 15323
6. Goa 575 116
7. Haryana 2363 1094
8. Himachal Pradesh 2690 903
9. Jammu & Kashmir 2003 -
10. Karnataka 5065 883R
11 Kerala 1945 437
12. Madhya Pradesh 11910 30249
13. Maharashtra 12005 10922
14, Manipur 403 410
15. Meghalaya 1050 0

SolarCookers
(Nos.)

Target Achievement

1030 2816
100 —
100 80
250 730

7000 4828
400 —

8000 10374

8000 7176
750 -
600 —_
600 22

8000 46303

3500 R337
100 200
300 —_
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16. Mizoram 375 — 100 —
17. Nagaland 280 - 100° —
18. Orrissa 1050 65 800 -
19. Punjab 5550 2423 8000 4272
20. Rajasthan 5550 1848 8500 6146
21. Sikkim 535 132 100 —
2. Tamil Nadu 5055 4445 2000 132
23. Tripura 340 63 100 -
24 Uttar Pradesh 12095 8663 6000 8227
25. West Bengal 1320 1156 900 -
26. Andaman & Nicobar 435 — 100 —
2. Chandigarh 1555 715 100 350
28 Dadra & Nagar Haveli 230 — 100 —
29. Delhi 4460 3483 4000 6697
30. Pondicherry 1070 225 100 —_
31. Lakshadweep - — 100 -
(English]

VCP/VCR Manufacturing
Projects in Rajasthan

3408. SHRIMATI VASUNDHARA RAJE :
Will the PRIME MINISTER be pleased to
state :

(a) whethe the Government have propose to
set up some VCP/VCR manufacturing projects
in Rajasthan;

(b) if so, the places identified for the location
of these units;

(c) whether these units are proposed to be set
up in the public sector; and

(d) if so, the steps taken to expedite the
implementation of these projects?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AF-
FAIRS AND MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY (DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DEVE-
LOPMENT) (SHRI RANGARAJAN KUMA-
RAMANGALAM): (a) No Sir.

(b) 1o (d) Do not arise.

Development of Green Areas in Delhi

3409. SHRI ANKUSHRAO RAOSAHEB
TOPE: Will the Minister of URBAN
DEVEPOPMENT be pleased to state :

(a) whether DDA praposes to develop the
existing green areas in Delhi;

(b) if so, the details thereof: and

(c) the steps being taken or proposed to be
taken to protect the existing green patches from
encroachment and deletion ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P. K.
THUNGON): (a) and (b) Yes. Sir. The pro-
posal covers an area of 4439 hect. which
includes development of mini forests, Master
Plan, green areas, distt, parks, neighbourhood
parks etc.

(c) DDA have reported that the steps taken/
proposed 10 be taken to protect the existing plan
include :—

1. Provision of boundry wall/grill fencing.
link chain fencing etc. to prevent
possibilites of further encroachment.

2. Making one Executive Engineer (Civil)
responsible in each zone to look after the
civil works relating to Honrticulture
Deptt.

3. Improvement in the general watch and
ward of the area.
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4. Immediate steps to demolish fresh
encroachments with the co-operatioln of
local police.

5. Formation of small division wise
Demolition Squad to assist in demoli-
tion programmes; and

6. Better supervision of the existing world
force to make optimum utilization for
greening and plantation in green
areas.

[Translation]
Research and Development work for Production
and export of Tobacco
3410. SHRI SHIBU SOREN: Will the
PRIME MINISTER be pleased to state :

(a) whethe there has been a decrease in the
production of tobacco during the last few
years,

(b) if so, the details about the production of
tobacco during each of the last three years,
State-wise;
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(c) whethe the Government have adopted
social forestry instead of tobacco production in
view of the decrease in tobacco export;

(d) if so, the results achieved in this regard,
so far;

(¢) whether the production and export of
tobacco has to suffer loss due to lack of research
and development work required for this indus-
try; and

(D if so, the steps taken by the Government
to meet the domestic demand and to increase
the production of tobacco to augment its
export?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRIBU-
TION AND MINISTER OF STATE IN THE
MINISTRY COMMERCE (SRHI KAMA-
LUDDIN AHMED): (a) and (b) Staet-wise
production of tobacco in India during the last
four years is given below which shows that there
has been no decline in the Tobacco Pro-
duction.

(Production in M. Kgs)

State 1988-89 1989-90 1990-91 1991-92
Andhra pradesh 185.60 203.10 190.50 207.50
Bihar 17.30 15.80 12.70 12.70
Gujarat 151.00 182.90 192.90 162.60
Kamataka 41.20 34.50 31.00 48.00
Maharashatra 8.50 9.90 10.40 10.30
Orissa 6.30 9.10 8.10 8.10
Rajasthan 3.40 4.40 4.9 4.90
Tamil Nadu 7.30 9.20 11.90 11.90
U. P. 48.00 64.20 78.80 60.80
W. Bengal 19.90 13.80 12.80 12.40
Other States 4.30 4.70 4.40 5.60
Total : 492.80 551.60 558.40 544.80

(CTRI) with its Headquarters at Rajahmundry,

(c) No, Sir,

(d) Does not arise.

(¢) No, Sir, Tobacco Industry in India is fully
backed by the Research and Development
work. Central Tobacco Research Institute

functioning under the control of ICAR, is a pre-
mier Tobacco Research Institute in India. It
conducts research on various types of tobaccos
to improve their yield and quality by evolving
suitable varieties, package of cultivation and
during practices etc.
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() Tobacco Board plans the FCV tobacco
crop size every year to cater to the domestic
demand and export requirement.

[English]

Joint Venture with Sri Lanka for Tea Marketing
and Plantation

3411. DR GUNVANT RAMBHAU
SARODE: Will the PRIME MINISTER be
pleased to state:

(a) whether the Government have received
any request from Sri Lanka for enlisting the ser-
vices of Indian consultants for plantatioln and
marketing of tes; and

(b) if so, the details thereof; and reaction of
the Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRIBU-
TION AND MINISTER OF STATF IN THE
MINISTRY OF COMMERCE (SHRI
KAMALUDDIN AHMED): (2) and (b) Yes.
Sir. According to the available information, five
Indian companies viz. M/s Tata Tea Ltd., M/s.
Assam Co. Ltd, M/s. Harrison Malayalam
Plantation Ltd., M/s Parry Agro Industries Ltd.
and M/s. A V. Thomas Ltd., have been success-
ful in their bids for management of tea estates in
Sri Lanka. All these bids are for joint ventures.
Government has no objection. in principle, to
any Indo-Sri Lankan Co-operation for promo-
tion of tea industry.

Supply of Contaminated Water

3412. SHRI ATAL BIHARI ‘1
VAJPAYEE
SHRI MADAN LAL
KHURANA
SHRI CHANDERIJEET
YADAV
SHRI RAM VILAS
PASWAN
SHRI SHRAVAN KUMAR
PATEL
SHRIMATI SAROJ DUBEY
SHRI RAMCHANDRA
VEERAPPA

L - Will

the Minister of URBAN DEVELOPMENT be
picased to state :

(a) whether contaminated water supply by
the Delhi Municipal Corporation has caused
the death of a number of persons in Delhi;
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(b) if so, causes of water contamination and
the preventive steps taken in this regard;

(c) whether an enquiry has been conducted
in the matter;

(d) if so, the outcome thereof, and

(e) the action taken or proposed to be taken
against the officials responsible?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P. K.
THUNGON): (a) to (e) In the wake of certain
press reports of death of children caused by
drinking of alleged contaminated water in
Savitri Nagar in South Delhi, on instructions
from the Lt. Governor, Delhi, the Municipal
Corporation conducted an inquiry and found
that, of the such deaths reported in Savitri
Nagar, 3 could not be traced for want of correct
addresses. The details of the other 5 deaths are
as follows :—

(1) Urmila, a nine months old infant, died a
home on 17-5-93, after continuous
vomitting for seven to eight hours.

(ii) Rekha, aged ten months, died on 5-6-93
in Safdarjung Hospital after vomitting
and loose motions. She was ill since 1-5-
93 and was treated for the same at
AIIMS, Safdarjung Hospital and at a
number of private clinics. the exact
cause of death is not known.

(iii) Komal, a two months old infant, died on
5-6-93 at home, her parents have repor-
ted that he could not pass urine.

(iv) Sonu, an eighteen months old child,
died on 11-6-93 in Kalawati Saran
Hospital due to gastroenteritis with
septicimia  and protein energy
malnutrition.

(v) Sunita, aged four years, died at Safdar-
jung Hospital on 25-5-93 due to gastro-
enteritis with severe dehydration.

The enquiry report attributes these deaths to
general insanitary conditions, leaky individual
water supply connections, use of illegal online
boosters and unhygienic storage of water inside
the houses. The said report has not fixed res-
ponsibility on any official in this regard.

Two other deaths of children on account of
gastro-enterities during the period from 1-1-93
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to 7-7-93 have been reported by the Director of
Health Services, Govt. of National Capital
Territory of Delhi the details are as
follows :—

(i) Darpan, son of shrd Sukhvinder Pal,
+  resident of Khazuri khas, aged six mon-
ths, died on 26-2-93 at I. D. Hospital.

(ii) Seema, daughter of Shri Ashok, resident
of Shastri Nagar, aged eleven months,
died on 19-5-93 at AIIMS.

The exact cause of gastro-enteritis in there
two cases is not known. These deaths cannot be
attributed to municipal water supply, these
being isolated case.

The Municipal Corporation has reported that
several measures have been taken to ensure that
the water supply is potable. The quality of water
is checked at every stage upto distribution at the
consumer’s end. All reservoirs, over-head tanks
and dead-ends in the distribution system have
been flushed and cleaned. A drive has been
launched to remove illegal on-line boosters and
notices have been issued to the consumers
where service pipes pass through drains to raise
these pipes.

The Health Department of the Municipal
Corporation has also taken measures to control
gasto-enteritis and cholera. These include sur-
veillance through 22 index hospitals, distribu-
tion of oral rehydration solutions (ORS) and
chlorine tablets, drive against sale of exposed
foods and cutfruits and sugarcane juice, disin-
fection of wells, and health education.

Investment from Gulf Countries

3413. SHRI MANORANJAN BHAKTA:
Will the PRIME MINISTER be pleased to
state :

(a) whether all the Gulf countries have
shown interest to invest in our industrial
sector:

(b) if so, the details of such countries;
and

(c) the quantum of investment made by each
of them?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHD: (a) to (c)
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Major Gulf countries have shown interest in the
post policy period to invest in our industrial sec-
tor as per details given below :—

Countries Figures of Investment 1993
1990 1991 1992  (upto July)
(Rs. in million)

Saudi - — 31 9.5

Arabia

UAE. - 20 645 43

Kuwait - — 0.9 05

Qutar - — 453 —_

Bahrain -_ — 40 —
Total : — 20 1178 104.3

Requirement of Allopathic Medicines

3414. SHRI SUSHIL CHANDRA VERMA :
Will the PRIME MINISTER be pleased to
state :

(2) whether any survey has been conducted to
ascertain the total number of allopathic
medicines being sold in the country;

(b) if so, the details thereof;

(c) the estimated number of essential
allopathic medicines required at present;

(d) the total number of firms manufacturing
allopathic medicines and number of those
which are in private and public sector?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS & FER-
TILIZERS (SHRI EDUARDO FALEIRO): (a)
and (b) The number of finished formulations
produced in the country in various dosage
forms, strengths and pack-sizes is estimated to
be about 50,000.

(c) Requirement and essentiality of a
medicine, in particular dosage form and
strength, is dependent on prevalence of the dis-
ease for which it is used as also on the physical
condition of the patient

(d) There are more than 250 units in the
organised sector of which 5 are central public
sector units. Besides, there are about 8,000 units
operating in the Small Scale Sector.
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Funds to States from National Renewal Fund

3415. DR. VASANT NIWRUTTI PAWAR:

Will the PRIME MINISTER be pleased to
state :

(a) the amount given 10 each State from the
National Renewal Fund during 1992-93;

(b) the amount proposed to be disbursed
during 1993-9%4;

(c) whether there is any proposal to allot
additional funds to the National Renewal
Fund; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHI): (a) During
1992-93, no funds out of the National Renewal
Fund were given to States.

(b) to (d) In the Budget Estimates of 1993-
94, a provision of Rs. 700 crore has been made.
under the National Renewal Fund for
implementation of the Voluntary Retirement
Scheme in Central Public Sector Undertakings.
This amount also includes provision for interim
liquidity requirements of the textile industry in
the Pyblic Sector as well.

[Translation]

llegal Sale of Liquor from Canteen of Army
Headquarters

3416. SHRI SURENDRA PAL
PATHAK
SHRI PAWAN KUMAR
BANSAL

. Will

the PRIME MINISTER be pleased to state:

(a) whether the Government are aware of
the illegal sale of liquor from the canteen of
Army Headguarters, New Delhi:

(b) if so, whether the Government have con-
ducted any enquiry in this regard;

(c) if so, the outcome thereof and the action
taken thereon; and

(d) the steps taken to check illegal sale of
liquor from this canteen ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
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MALLIKARJUN): (a) One case of alleged
illegal sale of liquor from Army Headquarters
canteen has come to the notice of the Army
Headquarters canteen authorities.

(b) and (c) A Court of Inquiry has been
ordered which has not yet given its findings.

(d) The following steps are being taken to
check the possibilities of illegal sale of liquor
from the canteen :—

(i) Liquor is issued
holders only.

to liquor card

(i) Liquor is issued to JCOs and OR (both
serving/retired) in person and no
authority letter is permitted. Officers are
allowed to collect the liquor through a
valid authority letter which is checked
and countersigned by the Manager/Dy.
Manager before issue of liquor.

(iii) A constant watch is being kept on sale of
liquor by the following personnel of the
canteen :—

(a) Secarrityman

(b) Asst. Manager (Vig. & Sale)
(c) Dy. Manager

(d) Manager

(iv) Surprise checks by the senior staff
officers of the Army Headquarters are
also carried out periodically to oversee
the security arrangements in the
canteen.

|English]
Re-Employment of Retired Personnel

3417. SHRI TEJ NARAYAN =
SINGH é .
MAJ. GEN. (RETD.) RS
BHUWAN CHANDRA
KHANDURI -

the PRIME MINISTER be pleased to state:

(a) whether retired Government Officers are
re-employed in various Central Government
controlled organisations like PSUs, CAT.
etc.;

(b) if so, the number of such officers includ-
ing IAS Officers re-employed during the last
three years, year-wise and Ministry/Depan-
ment-wise and their percentage of the total
cadre;
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(c) the number of Defence Service Officers
and Officers of Para-military Forces re-
employed during the same period and their per-
centage of the total cadres thereof;

(d) the reasons for the wide variation;
and -

(e) the details of the Government policy in
regard to re-employment of its retired offi-
cers?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS
(SHRIMATI MARGARET ALVA): (a) There
is no restriction on retired Government officers
being re-employed in PSUs. As regards CAT. a
serving officer of a State Government or Central
Government can be appointed as Vice-
Chairman/Member only after he seeks his
retirement from service as per the rules govern-
ing appointments to such posts in the CAT.

(b) to (e) Various Ministries/Departments
are competent to grant re-employment to
Government employees upto the age of 60 years
keeping in view the guideline\s of the Govern-
ment policy that recemployment is to be granted
in very rare and exceptional circumstances
purely in public interest, when another officer is
not ripe enough to take over the clrarge or the
retiring officer is of outstanding merit. In view
of this, information regarding officers of
various categories re-employed during the
last three years, Ministry/Department-wise.
and other related details, is not centrally
available.

[Translanion)]

Quality Control of Goods for Exports

3418. SHRI VILAS MUTTEMWAR : Will
the PRIME MINISTER be pleased to state :

(a) whether the Government have with-
drawn the condition of putting ‘Agmark-seal’
on agricultural products for export purposes;

(b) if so, the reasons therefor and since when
it has been withdrawn;

(c) whether credibility of Indian goods has
been declining in foreign countries and exports
have also declined due to withdrawal of quality
control on goods; and

(d) if so, the reaction of the Government
thereto ?
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THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRIBU-
TION AND MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KAMALUDDIN AHMED): (a) and (b)
Agmark quality control for export of certain
agricultural and allied commodities was being
enforced under the Sea Customs Act, 1978 or
the Customs Act, 1962. With a view to
streamline and liberalise mandatory preship-
ment inspection, compulsory pre-shipment
inspection was removed with effect from
19-10-1992 subject to fulfilment of the following
conditions:—

(i) where the exporter has a firm letter from
the overseas buyer stating that the over-
seas buyer does not want preshipment
inspection from any official. Indian
inspection agency and the said letter is
filed by the exporter before the Customs
authorities; or

(ii) the exports of such items are effected by
any star trading house or export house
recognised by the Central Govern-
ment.

(c) and (d) No, Sir. Neither the credibility of
Indian goods, nor the volume of exports have
declined due to liberalisation of the Policy of
the Government regarding compulsory qua-
lity control.

[English]

Exports to Russia

3419. SHRI GOVINDRAO NIKAM : Will
the PRIME MINISTER be pleased to state:

(a) whether the Russian Government has
drastically slashed import duties on foods,
agricultural produce and pharmaceuticals
impons from India besides extending overall
duty concessions to Indian goods;

(b) if so. the extent to which this new Rus-
sian Exim Policy has given a boost for Indian
exporters and the percentage of our exports
increased due to the above reasons:

(c) the steps being taken by the Government
in this regard: and

(d) the extent to which exporters have been
will be benefited during 1992-93 and 1993-
947

THE MINISTER OF STATE IN THE MINIS-
TRY OF CIVIL. SUPPLIES, CONSUMER
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AFFAIRS AND PUBLIC DISTRIBUTION
AND MINISTER OF STATE IN THE MINIS-
TRY OF COMMERCE (SHRI KAMALUD-
DIN AHMED):(a) As per available reports
the Russian Government have modified its
impont tariff structure effective from Ist April,
1993. Tariff on food and agricultural produce
was reduced in general, and completely
abolished for certain items. Pharmaceuticais
have also been included in the duty-free import
list. However, these modifications are applic-
able to Russia’s imports in general and are not
specific to imports from India.

(b) to (d) The questions do not arise.
[Pransiation]

World Bank Assistance to Gujarat for Water Sup
ply and Sanitation

3420. SHRI N.J. RATHVA : Will the Minis-
ter of URBAN DEVELOPMENT be pleased
to state:

(a) whether any assistance has been given by

the World Bank to Gujarat for Water supply
and sanitary scheme;

(b) if so, the details thereof;

(c) whether work has been started under the
above scheme; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P. K.
THUNGON): (a) Yes. Sir.

(b) World Bank assistance had been pro-
vided under the closed Gujarat Water Supply.
and Sewerage Project for urban water supply in
the towns of Anand, Jamnagar. Bhavnagar,
Godhra and Nadia, seven regional rural water
supply schemes convering about 255 problem
villages. rural water supply schemes convering
about 255 problem villages, rural water supply
schemes for 110 individual problem villages.
additional regional rural water supply schemes
for Sabarmati, Narmada. Baratract. urban
sewerage schemes for Rajkot, Nadia, Anand.
Savarkundla, Ahmedabad and low cost sanita-
tion for 55 towns.

World Bank assistance is also being provided
under the on going Gujarat Urban Develop-
ment Project which includes five regional rural
water supply schemes at Khadir Island. Bhadar.
Okha Mandal, Una, Kandla-Gandhidaham
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Complex, individual rural water supply
schemes for a minimum of 850 villages, low cost
sanitation in S0 small towns and villages,
investment in water supply and sewerage
facilities in Ahmedabad, augmentation of water
supply in Rajkot and Baroda.

(c) Yes, Sir.
(d) Does not arise.

[English]

Assistance by Capart to Andhra Pradesh

3421. DR K. V. R CHOWDARY : Will the
PRIME MINISTER be pleased to state the
details of the projects in Andhra Pradesh which
have been aided by the Council for Advance-
ment of People’s Action and Rural Technology
(CAPART) during the last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
DEPARTMENT OF RURAL DEVELOP-
MENT (SHRI UTTAMBHAI H. PATEL) : The
number of projects sanctioned by CAPART in
Andhra Pradesh during the last three years i. e.
1990-91, 1991-92 and 1992-93 was 143, 280 and
213 respectively. The year-wise amount
sanctioned during the corresponding period
was Rs. 2.30 crores, Rs. 4.54 crores and Rs. 442
crores respectively.

Rangarajan Committee Report

3422. SHRI MOHAN RAWALE]'
SHRI ANANTRAQ }
DESHMUKH y o Will
SHRI MANORANIJAN
BHAKTA

the PRIME MINISTER be pleased to state :

(a) whether the Rangarajan Committee on
disinvestment of shares of Public Sector Under-
takings has since submitted its report to the
Government:

(b) ifso. the salient feature of the recommen-
dations made by the Committee: and

(c) the
thereto ?

reaction of the Government

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHI) : (a) to (c) The
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Rangarajan Committee on disinvestment of
PSU shares has since submitted its report to the
Government whic"1 is under examination. The
Committee has recommended, inter-alia about
the percentage of disinvestent to be done for
industries under reserved and non reserved
categories, the preparatory steps to be taken by
the Government, target clientele to whom
shares should be sold, valuation of shares
etc.

Symposium on Impact of the Seventy-Forth
Amendment of Constitution

3423. SHRI PARASRAM BHARDWAJ :
Will the Minister of URBAN DEVELOP-
MENT be pleased to state :

(a) whether a National symposium on
impact of the 74th Amendment of the Constitu-
tion of India was organised by the Institute of
Town Planners recently:

(b) if so, the details of the discussions held
and decisions arrived at; and

(c) the
thereon?

reaction of the Government

THE MINISTER OF STATE IN THE
MINISTRY OF JRBAN DEVELOPMENT
AND MINISTE.R OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P. K.
THUNGON): (a) Yes Sir.

(b) and (c¢) The descussions of the Sym-
posium highlighted that the 74th Amendment
of Constitution of India is an innovative and
comprehensive constitutional provision which
tries to balance between Local Self Government
and State Govt ensuring high degree of mutual
co-operation and co-ordination. It also attempts
to make local bodies self reliant and self suffi-
cient through the mechanism of devolution of
powers to grass root level, besides revitalising
the urban local bodies. The major recommen-
dations made in the symposium are given in the
enclosed statement.

The Institution of Town Planners India has
constituted a Committee to further deliberate
upon the amendments in the various Laws and
Acts in accordance with the 74th Amendment
Act and their implementation within a period of ’
one year from date of commencement of the
Act.

The Constitution (74th Amendment) Act pro-
vides for a period of one year within which the
existing Municipal J.aws will have to be amen-
ded, so as to bring them in conformity with the
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provisions of the said Constitution (Amend-
ment) Act. The Gowt. of India has already
undertaken various steps in consultation with
the State Governments to give effect to the pro-
visions of the Act within a period of one
year.

STATEMENT

The list of major recommendations made in the

Symposium on Impact of the Seventy Fourth

Amendment of Constitution organised by the

Institute of Towa Planners India on 9th July,
1993

1. (a) Keeping in view the provisions of the
Amendment Act for three types of Munici-
palities, the role of the functions, relationship of
the existing Development Authorities and
Boards need to be defined categorically.

(b) In view of the provisions for setting up
District Planning Committee and Metro-
politan Planning Committee, organisational
support including town planning/spatial plan-
ning set up needs to be given in the Municipal
enactments 10 enable teaching Institutes to pre-
pare their future programme of action, man-
power development requirements for urban
and regional planners needs to be identi-
fied.

2. A basic model framework for modifica-
tion of existing planning legislations required to
be evolved. A methodology/approach required
to be developed for dovetailing plans of Pan-
chayats and Municipalities at District/Metro-
politan levels.

3. Framework for State Finance Commis-
sion on the principles for devolution of State
resources at local lavels is required to be
evolved. A specific time frame needs to be set up
for Finance Commissions to submit their
recommendations.

4. Local Bodies need to be restructured both
technically and financially for undertaking
urban development/town planning and spatial
planning functions.

5. Mechanism for Co-Ordination of various
plans at District and inter-district levels needs
to be identified 10 avoid overlapping and
duplication.

6. ITPI to set up a Committee to take further
action on the above recommendations.
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Declime im Export to CIS

3424. SHRI SANAT KUMAR MANDAL :
Will the PRIME MINISTER be pleased to
state

(2) whether the Government are aware that
goods from countries like Germany, South
Korea and Japan are flooding Commonwealth
of Independent States markets, whereas Indian
products have almost disappeared from the
shelves of Russia’s retail outlets;

(b) if 30, the reasons for Indian goods being
pushed out from CIS markets; and

(c) the measures being taken in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON
SUMER AFFAIRS AND PUBLIC DISTRIBU-
TION AND MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI KAMAL -
UDDIN AHMED) : (a) to (c) While no defini-
tive indications or evidence are available to
substantiate that goods from countries like Ger-
many, South Korea and Japan are flooding
Commonwealth of Independent States markets
whereas Indian products have almost disap-
peared from the shelves of Russia’s retail
outlets, the Government is concerned about the
decline in India’s exports to Russia and other
former Republics of USSR The principal
reasons for this stem from the far-reaching
socio-economic and political developments in
the USSR and the successor States in the recent
years and the ongoing process of major
economic restructuring in these countries. As a
direct consequence, Russia’s global imports
have come down drastically in the last couple of
years. Similar decline is evident in the imports
of the other CIS Republics also.

The Government have taken several mea-
sures 1o ensure that Indian exports to Russia
and the CIS are not only revived to the earlier
levels but also enhanced in medium and long
term. These measures include, amongst other
things :—

(D conclusion of new bilateral framework
agreements on trade and economic
cooperation providing for trade in
freely convertible currencies on inter-
nationally competitive terms and
prices, mutual Most-Favoured-Nation
treatment, counter-trade and other
normal international trade practices:;

(i) promotion of joint ventures and
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economic cooperation in sectors of
mutual interests;

(iii) encouragement to development of
more extensive direct business con-
tacts between individuals as well as
trade and industrial associations;

(iv) agreement on repayment of India’s
debt to former USSR through export of
goods and services from India to
Russia;

(v) Efforts to popularise Indian products
and brand items including through
media publicity;

(vi) greater emphasis on quality and meet-
ing specific requirements of the
importers;

(vii) a liberalised regime of counter trade
with CIS countries;

(viii) encouraging exports on consignment
basis;

(ix) opening of branches and representa-
tive offices of commercial organisa-
tions; and

(x) entering into  mutual
relationship arrangements.

banking

Demolition of Unauthorised Constructions

3425. SHRI JEEWAN SHARMA : Will the
Minister of URBAN DEVELOPMENT be
pleased to state :

(a) whether attention of the Government has
been drawn to the news-item captioned “Multi-
crore racket in illegal construction” appearing
in the Indian Express dated May 30, 1993;

(b) if so, the facts thereof;

(c) whether the rate of demolitions of
unauthorised structures in the Capital is very
low and the nexus between the high ups in
MCD, builders and local police is the main
reason for it; and

(d) if so, the steps/action taken to accelerate
the process of demolishing unauthorised
constructions ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P. K.
THUNGON): (a) Yes, Sir.

(b) to (d) Removal of unauthorised con-
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structions is a continuous process, and the local
agencies organise regular demolition program-
mes to get the unauthorised constructions
demolished. However, sometimes non-availabi-
lity of timely and adequate police assistance
due to its pre-occupation with law and order
problems in the capital, stay orders by various
courts and organised resistence by the sym-
pathisers of the builders of these unauthorised
constructions, demolition action is delayed.
Efforts are being made continuously by the
local agencies to over~come these deficiencies
50 as to make the drive against unauthorised
constructions more effective. The Municipal
Corporation of Delhi has reported that demoli-
tion programmes are also arranged in the poc-
kets of higher rate of unauthorised construc-
tions. The MCD has also denied nexus between
the high ups in MCD, builders and the local
police. Action taken by MCD against the illegal
constructions from 1-1-1992 to 31-7-1993 is as
follows :—

(i) No. of unauthorised con-

structions detected 9167
(i}) No. of unauthorised con-

structions demolished 318
(iii) properties sealed 618

(iv) No.of casesin which FIR lodged 493

During 1992-93 and 1993-94 (upto 30th June,
1993) the number of unauthorised structures
removed by DDA are 4058 and 1556 res-
pectively.

Productios of Noa-Conventional Energy in
Joint Sector

3426. SHRI BOLLA BOLLI RAMAIAH :
Will the PRIME MINISTER be pleased to
state :

(a) whether the manufacturers and techno-
logy experts in the field of Non-Conventional
Energy have shown interest in setting up of joint
venture in India;

(b) if so, whether this includes proposals for
photovoltaic projects and wind projects;

(c) whether any delegation visited US and
other countries and found the positive response
from these countries;

(d) whether any agreement has been signed
with these countries; and

() if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF NON-CONVENTIONAL
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ENERGY SOURCES AND MINISTER OF
STATE IN THE MINISTRY OF AGRICUL-
TURE (SHRI S. KRISHNA KUMAR): (a) and
) Yes, Sir.

(©) Yes, Sir. The Minister of State for Non-
Conventional Energy Sources & Agriculture
had visited USA, Depmark, France and U. K
from 16—28th May, 1993. During his visit to
these countries he had detailed discussions with
authorities of these Governments, NRI asso-
ciations, entrepreneurs etc. to explore the
possibilities of setting up of joint ventures in
India in the field of Non-Conventional Energy
Sources. The response was generally positive.

(d) No agreement was signed during the visit
of the Minister.

(¢) Question does not arise.

[Transation]

3477. DR MAHADEEPAK
SINGH SHAKYA : Will
SHRI NITISH KUMAR

the PRIME MINISTER be pleased to state :

(a) whether the Government propose to con
tinue with the export of super high grade and
super grade iron ores with more than 62%
ferrous;

(b) whether iron ore of such quality only has
so far been exported to China, Japan and
Korea;

(c) whether use of iron ore or this quality
brings about improvement in productivity;

(d) whether only high grade iron ore of
medium quality is being used by our producers
in the big steel plants of the country;

(e) if so, the facts in this regard and the
reasons for non-utilisation of iron ore of the
superior quality which is being produced in the
country; and

(f) the quantity of deposits of iron ore of this
quality in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRIBU-
TION AND MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI KAMALI -
UDDIN AHMED): (a) and (b) Iron ore with
Fe content above and below 62% that is surplus
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to domestic requirement is being exported o
various countries including China, Japan and
South Korea.

(©) Yes, Sir. However, apart from Fe content,
presence of other constituents in iron ore like
Silica, Alumina, Sulphur, Phosphorous, Alka-
lies etc. also have impact on the productivity
which varies depending upon various factors
including technological parameters, end appli-
cations and composition of other raw materials
used in the process for conversion of iron ore
into pig iron/sponge iron.

(d) Integrated steel plants in India use both
medium and high grade iron ore.

(¢) Does not arise.

(0 The recoverable reserves of iron ore in
India with Fe content of 62% and above has
been estimated at over 5,000 million tonnes.

[English]
Wind Energy Projects in Uttar Pradesh

3428. MAJ. GEN (RETD) BHUWAN
CHANDRA KHANDURI : Will the PRIME
MINISTER be pleased to refer to the reply
given on March 31, 1993 to Unstarred Question
No. 4740 and state :

(a8) the reasons for delay in completing/
installing such projects;

(b) the timne by which each of these projects
are to be installed;

(c) whether the five non-working instal-
lations have since been repaired and made
functional; and

(d) if so, the details thereof and if not. the
reasons therefor, project-wise and the time bLy
which these are likely to be made
functional ?

THE MINISTER OF STATE IN TH:
MINISTRY OF NON-CONVENTIONAL
ENERGY SOURCES AND MINISTER OF
STATE IN THE MINISTRY OF AGRICUL-
TURE (SHRI S. KRISHNA KUMAR) : (a) and
(b) The foreign company which supplied the
systems did not take inferest in completing the
installations inspite of several reminders by the
State Implementing Agency i.e. Non-Conven-
tional Energy Development Agency of Uttar
Pradesh. Efforts are now being made to install
the systems with indigenous expentise. The
technology being new, it is expected that the sys-
tems would be completed by end of 194.
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(c)and (d) Due to non-availability of expert
manpower to repair the system and spare parts
required, it has not been possible to make them
functional. Efforts are now being made to
develop the required spare parts indigenously.
The project-wise tentative schedule for comple-
tion of the repair work of five projects is given
below :—

1. Tungnath Chamoli 30 Oct., 93
2. Levra Dehradun 30 Nov,, 93
3. Kota Dehradun 30 Apr., 94
4. Jatha Almora 30 Oct., '93
S. Windsar Almore 30 Oct., ’93

Regarding the two systems, each of 25 KW
capacity, installed in Chamoli District under
the Demonstration Programme of the Ministry
of Non-Conventional Energy Scurces, the
foreign suppliers had failed 10 rectify the
defects. Efforts have been made to seek techni-
cal and financial assistance {rom the Nether-
lands to rectify the defects and 1o make th=
systems operational. Simnultancous effects aie
also being made to get the defects rectified and
make them operationa! through indigenous
Wind Electric Generator Manuf{acturers.

Sick Units in Kerala

3429. SHRI T. 1. ANJALOSL : Will the
PRIME MINISTER be pleased ¢ state -

(a) whether the Government of Kerala have
held 1alks with the Union Government recently
regarding revival of closed and sick industries
in Kerala;

(b) if so, the details therecf:

(c) the details of the sick or closed industries
in Kerala and since when these are lying closed
or sick: and

(d) the steps taken to revive these in-
dustries ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY
(SHRIMATT KRISHNA SAHI): (a) and
(b) Talks were held recently with the State
Government of Kerala regarding re-opening of
Punalur Paper Mill Iid, Kerala. Represen-
tatives of the Central Government State
Government, financial instituticns and the
Hindustan Paper Corporation ltd, par-
ticipated. It was decided that the Government of
Kerala will lock into the various steps needed to
re-open the Mill.
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(c) Daia on sick industrial units assisted by
banks are compiled by the Reserve Bank of
India. According to the RBI Report, 14883
industrial units in the small scale sector and 48
units in the Non-SSI sector were sick in the
State of Kerala as at the end of March, 1992. Out
of 48 Non-SSI sick units, 15 units are reported
ciosed Similar information in respect of SSI
sick units is not centrally maintained.

(d) The Government have taken a number
of steps for revival of sick industrial units in the
country including Kerala. Some of the impor-
'ant aspects are given in the attached
Statement.

STATEMENT

Steps taken by Government for revival of sick
industrial units

The Government have enacted a comprehen-
cive Jegislation namely ‘The Sick Industrial
Companies (Special Provisions) Act, 1985 A
uasi-judicial body designated as ‘The Board
for Indusirial and Financial Reconstruction
(BIFR ' has oeen set up under the Act to deal
with the problems of the sick industrial com-
panies in an effective manner, which has
become operational with effect frora the 15th
May, 1987.

(2) The Reserve Bank of India have issued
guidelines to the banks for strengthening the
monitoring systems and for arresting industrial
sickness at the incipient stage so that corrective
measures are taken in time.

(3) The banks have also been directed by the
Reserve Bank of India to formulate rehabilita-
tion packages for the revival of potentially via-
ble units. The banks and financial institutions
evolve rehabilitation packages for the revival of
sick units.

(4) Reserve Bank of India have also issued
guidelines separately to the banks indicating
parame’ers within which banks could grant
reliefs and concessions for rehabilitation of
potentially viable sick units without reference to
RBI both in the large and small scale sector.

(5) Rewwvai of sick industrial units is also
done by amalgamation/merger of sick units
with healthy units. Tax benefits are given under
Section 72 (A) of the Income Tax Act, 1961 to the
healthy company for revival of the amalgamat-
ing sick units.
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(6) Government has set up the National
Renewal Fund which would, inter-alia, provide
for payment of compensation 1o workers affec-
ted by industrial restructuring.

(7) On the advice of the Government of
India, Reserve Bank of India has set up State
Level Inter-Institutional Committees (SLIICs)
in all States under the Chairmanship of Sec-
retary, Industries Department of the concerned’
State Governments for working out a rehabilita-
tion package for revival of viable sick small
scale units.

(8) Financial assistance in the form of long
term equity type assistance upto Rs. 1,50,000/- to
units with a project cost not exceeding Rs. 10
lakhs at a nominal service charge of one per
cent per annum is also available to potentially
viable sick small scale industrial units from the
Nationai Equity Fund set up in Angust,
1987.

(9) Small Industries Development Bank of
India (SIDBI) has been established to function
as an Apex Bank for tiny and small scale
industries.

A separate Refinance Scheme for Rehabilita-
tion (RSR) is being managed by SIDBI for
revival of potentially viable sick small scale
industrial units.

Drainage/Sewerage System in Delhi

3430. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of URBAN
DEVELOPMENT be pleased to state :

(a) whether any study is being undertaken
on the existing drainage/sewerage system in the
Capital; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P. K.
THUNGON): (a) and (b) As reported by
DWS. & SD.U, Lt Governor of Delhi has
constituted a Committee for studying drainage
system in Delhi and to suggest improvements
under the chairmanship of Shri O. P. Goel, Ex.
DG (Works) C.P.WD. with Shri O. P. Sharma
Chief Engineer (I&F) as Member Secretary.

N.D.M.C. have entrusted study of the existing
sewerage system in the NDMC area to M/s. Tata
Consulting Engineers, Bombay. They had sub-
mitted their draft report in parts and the last of
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these reports was received about six months
back. The final report is still awaited

Voluntary retirement scheme in public sector
undertakings

3431. SHRI G. DEVARAYA NAIK : Will
the PRIME MINISTER be pleased to state :

(a) the details of the public sector under-
takings which have adopted the Voluntary
Retirement Scheme during the last two
years;

(b) the funds granted to these undertakings
under the National Renewal Fund (NRF) for
the purpose during the above period;

(c) whether some of the public sector under-
takings are diverting these funds for other
objectives; and

(d) if so, the steps taken to ensure proper
utilisation of these funds?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY
(SHRIMATI KRISHNA SAH]I) : (a) According:
to the information available at present with the
Government, 100 public sector enterprises
reported that they have adopted Voluntary
Retirement Scheme. 78,562 employees have
opted for voluntary retirement during the last 3
years, namely, 1990-91, 1991-92, 1992-93. A list
of the PSEs who have implemented Voluntary
Retirement Scheme during the last 3 years is at
enclosed Statement I

(b) Information regarding allocation of
funds out of NRF for implementation of Volun-
tary Retirement Schemes of Central Public Sec-
tor Undertakings is given in the enclosed
Statement II.

(c) and (d) Government does not have any
information about the diversion of NRF funds
by the PSEs.

STATEMENT 1

Names of PSEs which have adopted Voluntary
Retirement Scheme during the last three years i.e.
90-91, 91-92 & 92-93

1. Fertilizer & Chemicals (T) Ltd.

2. Hindustan Fertilzier Corpn. Ltd.

3. Madras Fertilizers Ltd.

4. Projects & Development India Ltd.

S. Pyrites, Phosphates & Chemicals Lid.
6. Mica Trading Corporation of India Ltd.
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7. Projects & Equipments Corpn. Ltd.

8. Tea Treding Corpn. of India Ltd.

9. Trade Rair Authority of India.

10. Indisn Telephone Industries Lid.

11. Bharet Earth Movers Ltd.

12. Hindustan Aeronautics Lid.

13. Bharat Coking Coal Ltd.

14. Central Coalfields Ltd.

15. Central Mine Planning & Design
Institute Ltd.

16. Coal Ipdia Lid.

17. Eastera Coalfields L1d.

18. Neyweli Lignite Corpn. Ltd

19. Northern Coalfields L1d.

20. South Eastern Coal Fields 1td.

21. Westera Coalfields Ltd.

22. Andsman & Nicobar Islands Forests &
Plitn. Dev. Corpn. Ltd.

23. Hindustan Vegetables Oils Corporation
Lid.

24. Food Corporation of India.

25. Modern Food Industries (Indis) Ltd.

26. Hindustan Latex 1td. ]

27. Bharst Heavy Electricals Ltd.

28. Bharet Heavy Plate & Vessels Lid.

29. Bharat Ophthalmic Glass Ltd.

30. Bharst Process & Mechanical Engineers
Ld.

31. Bharat Pumps & Compressors Ltd.

32. Bharst Yantra Nigam Ltd

33. Braithwaite & Co. Ltd.

34. Bridge & Roof Co. (Indis) Lsd.

35. Burn Standard Co. Ltd.

36. Cement Corporation of India Ltd.

37. Cycle Corporation of India Ltd.

38. Enginearing Projects (Indis) Ltd.

39. HMT Lud.

40. Heavy Engineering Corporation Ltd.

4]. Hindustan Cables Ltd.

42. Bharat Aluminium Co. Ltd.

43. Hindustan Paper Corpn. Ltd.

44. Hindustan Photofilms Mfg. Coltd.

45. Instrumentation Ltd.

46. Mandys National Paper Mills Ltd.

47. Mining & Allied Machinery Corpn. Ltd.

48. National Bicycle Corporation of India
Lid.

49. National Industrial Dev. Corpn. Ltd.

50. National Instruments Ltd.

51. Rehabilitation Industries Corpn. Ltd.

52. Richardson & Cruddes (1972) Ltd.

53. Scooters India 11d.

54. Tannery & Footwear Corpn. of India
Liud.

55. Triveni Structurals Ltd.

56. Tungabhadra Steel Products Ltd.

57. Tyre Corporation of India 1td.
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. National Film Development Corpn. Ltd.
. Bengal Chemicals & Pharmaceuticals

Ld.

. Bengal Immunity Ltd.

. Hindustan Organic Chemicals Ltd.

. Indian Petrochemicals Corporation Ltd.
. Maharashtra Antibietics & Pharma Ltd.
. Smith Stanistreet & Pharma. Ltd.

Beicco Lawrie td.

. Engineers India Ltd.

. IBP Co. Lud.

. Bharat Gold Mines Ltd.

. Hindustan Copper Ltd.

. Mineral Exploration Corpn. Ltd.

. National Aluminium Co. Ltd.

. Bharat Refractories Ltd.

. Hindustan Steel Works Constn. Ltd.
. Kudremukh Iron Ore Co. Ltd.

. Manganese Ore (India) Ltd.

. Metallurgical & [Engg. Consultants

(India) Ltd.

. National Mineral Dev. Corpn. Ltd.
. Cochin Shipyard 11d.
. Delhi Transport Corporation.

Hoogly Dock & Port Engineers Ltd.
Shipping Corpn. of India 1td.

Central Cottage Industries Corpn. of India
Ld

Jute Corporation of India Ltd.

National Jute Mfrs. Corpn. Ltd.

NTC (AP, Karnataka, Kerala & Mahe)
Ld

NTC (Delhi, Punjab & Rajesthan) Lid.
NTC (Gujsrat) Ltd.

NTC (Madhya Pradesh) 1273

NTC (Maharashtra North) Ltd.

NTC (South Maharashtra) Ltd:

NTC (Temil Nadu & Pondkherry) Ld.
NTC (UP) Lud.

NTC (W. Bengal, Assam, Bihar &
Orisss) Lad.

NTC india Tourism Develnpnmt Corpn.
Ld

Hindustan Prefab Ltd.

National Building Construction Corpora-
tion Ltd.

National Projects Constn. Corpn. Ltd.
Electronics Corporation of Iridia Ltd.
Indian Rare Earths Ltd.

STATEMENT II

__ Allocation of funds out of NRF for implementa-
— tion of Voluntary Retirement Scheme of Central

Public Sector Undertakings

q\ (Rs. in Crores)
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Revised Budget
Esti- Esti-

Ministry/Department mates  mates

1992-93  1993-94
1 2 3

Department of Chemicals & 21-60 41-50

Petrochemicals

Smith Stainistreet Pharm. 1-00 1-00

L.

Bengal Chemicals & 2-00 2-50

Pharm. Ltd.

Bengal Immunity Ltd. 2-00 1-50

Indian Drugs & Pharm. 15-00 34-00

Ld.

Hindustan  Insecticides 1-60 2-50

Ld.

Department of Fertilizers 62-50 58-50

Hindustan Fertilizers 22-00 15-00

Corpn. Lid.

Fertilizers Corpn. of 25-00 25-00

India Ltd.

Pyrites, Phosphates & 0-50 0-50

Chemicals Ltd.

Projects & Dewvelopment 15-00 18-00

India Lid.

Department of Tourism 8-73

Indian Tourism Develop- 873

ment Corpn.

Ministry of Civil Supplies 14-00

Hindustan Vegetable Oils 14-00

Corpn. Ltd.

Ministry of Defence 10- 00

Bharat Earth Movers Lid. 10-00

Ministry of Food Processing 0-34 2-00

[ndustries

Modern Food 0-34 2-00

Department of Heavy 153-00 136-00

Industry

Engineering Industries 141-00 128-00

Consumer Industries 11-50 8-00

Other Industries 0-50

Ministry of Mines 29.95

Ministry of Steel 41-00 41-00

Hindustan Steels Works 30-00 30-00

Constn. Ltd.

Bharat Refractories Ltd. 3-00 3-00

Bird Group of Compa- 8-00 8-00

nies

Ministry of Surface Trans- 52-66 85-00

port

Hindustan Shipyard Ltd. 10-00 10-00
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Hooghly Dock & Port 4-66 5-00
Engineers Ltd.
Delhi Transport Corpora- 30:-00 60-00
tion
Central Inland Water 8-00 10-00
Transport Corpn. Ltd.
Ministry of Textiles 488-56 261-32
National Jute Manufac- 2-00 2-00
turers Corpn.
British India Corporation 0-75 0-75
Tute Corporation of India 0-50 0-50
National Textiles Corpn.®* 440-00 225-00
Elgin Mills® 36-25  27-15
Cawnpore Textile Mills® 10-06 5-92
Ministry of Water Re- 10-00 12-00
sources
National Projects Con- 10-00 12-00
structions 1td.

Total 829-66 700-00

*Includes funds for purposes other than VRS as
detailed below:

National Textile Corpora- 100-00  50-00
tion*

Elgin Mills* 20-00 10-00
Cawnpore Textile Mills* 2-00 1-00

Projects of Central Universities at Silchar

3432. SHRI DWARAKA NATH DAS : Will
the Minister of URBAN DEVELOPMENT
be pleased to refer to the reply given on April 21,
1993 to the Unstarred Question No. 6168
and state :

(a) whether the projects of Central Univer-
sities at Silchar, Manipur, Tezpur and NT
Guwahati have been entrusted to certain agen-
cies other than CPWD;

(b) if so, the names of the agencies and the
reason of such award to it when CPWD is the
principal Engineering Department of the
Govemnment of India and well equipped;
and

(c) if not, the time by which the work islikely
1o be awarded to CPWD ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P. K.
THUNGON): (a) The projects of Central
Universities at Silchar, Manipur, Tezpur and
[IT Guwahati have not so far been entrusted to
Central PW.D. This Ministry is not aware
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about these having been entrusted to agencies
other than Central PW.D.

(b) and (c) Do not arise in view of reply to
(a) above.

Land to Co-operative Group Housing Societies

3433. SHRI SRIBALLAV PANIGRAHI :
Will the Minister of URBAN DEVELOP-
MENT be pleased to state :

(2) the names of Housing Societies which:
have been allotted land but the lists of their
members (plot holders) have not been cleared
by DDA so far; and

(b) the reasons for not clearing the list of
members in each case?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P. K.
THUNGON): (a) No, Sir.

(b) The DDA has reported that registration
of Societies, wverification of members and
approving the list of members are functions of
the Registrar, Co-operative Societies, Delhi
Administration.

Accommodation for Kendriya Bhandar

3434. SHRI MADAN LAL KHURANA:
Will the Minister of URBAN DEVELOP-
MENT be pleased to state :

() whether Directorate of Estates have dis-
continued the practice of allotment of accom-
modation to Kendriya Bhandar for opening its
branch stores in Government Cclenies:

(b) if so, the reasons therefor: ard

(c) the steps proposed to be taket: w make
available accommodation for opening branch
stores for the welfare of the employces ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P. K.
THUNGON) : (a) to (c) Directorate of Estates
have already allotted about 50 residential units
in various Gowvi. colonies in Delhi to Kendriya
Bhandar for opening their retail outlets. It was
decided not to allot anymore residential flats to
Kendriya Bhandar for use as retail outlets, in
view of the acute shortage of residential flats in
the General Pool. When the above dccision was
taken Kendriya Bhandar was advised to explore
the possibility of locating space from the open
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market to meet immediate requirements. They
were further advised to explore the possibility of
utilising existing premises of community cen-
tres and where such centres are not available to
locate land where construction could be
undertaken.

Infrastructural Facifity for Judiciary

3435. SI{Rl  ANNA  JOSHI: Wili  the
PRIMEL MINISTER be pieased to state :

(a2) whether the Planning Commission has
agreed in principal to provide financial assis-
tance in the ratio of fifty-fifty to the States for
providing infrastructural facility for judiciary
and providing amenities to courts:

(b) whether the Governinent of
Maharashtra has sent any proposal to the
Union Government in this regard on October.
1992, and

(¢) if so. the reaction of the Government
thercto ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS : (SHRI H. R. BHARDWAJ):
(a) to (c) A Centrally sponsored scheme for
infrastructural facilities for Administration of
Justice has been approved in principle by the
Planning Commission. Formal approval of the
Planning Commission is still awaited The
coverage under the scheme will be limited to
constauction of buiidings. both official and
residential. covering High Courts and district
courts. The pattern of sharing will be 50:30 bet-
ween the Centre and the States. The Govern-
ment of Maharashtra has sent 8th Plan
propasal envisaging an outlay of Rs. 6.946.44
lakhs under the Centrally sponsored scheme.

Records Holding Facility ic Farmers

3436. SHRI SANTOSH KUMAR
GANGWAR : Will the PRIME MINISTER be
pleased to state :

(a) whether the farmers have been provided
with  records holding facility in  Uuar
Pradesh;

(b) if so, the number of farmers benefited
under the scheme; and °

(c) the number of farmers likely to be
benefited during 1993-64?

THE MINISTER OF STATE IN ThE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI RAMESITWAR THAKUR) : (a)
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10 (c) The information is being obtained from
the State Government and will be laid on the
Table of the House.

[Translation]
Development of Rural Areas

3437. DR CHINTA MOHAN
DR.MAHADEEPAK
SINGH SHAKYA

© Will the

PRIME MINISTER be pleased to state :

(a) whether attention of the Government has
been drawn to the news-item captioned
“Reform cut Poverty in Asia Except India:
UNDP Report™ appearing in the Times of India
dated May 21. 195}

(b) if so. the miral areas of the country
benefited as & reformative measures launched
in the country:

(c) the detaiis of new programmes being
implemented in rural areas to provide the
benefit of reformative changes being carried out
in the econormic sector: and

(d) the target fixed for removing poverty
from rural areas by implementation of these
programmes ?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RUPRAL DEVELOP-
MENT) (SHRI UTTAMBHAI H. PATEL): (a)
and (b) Yes, Sir. The Government is aware of
the news-item and under the Economic
Reforms currently in progress. the Government
recognizes the imponance of providing a
‘Safety Net' to the poor in the country and
accordingly. vanious rurcl development pro-
grammes are being implen'onted in all parts of
the country.

(¢) and () Integrated Rural Development
Programme (IRDP) and Jawahar Rozgar
Yojana (JRY) are the two major poverty allevia-
tion progremmes being implemented in the
rural areas for the benefit of rural poor in the
country. The main objective of IRDP is to help
families to cross the poverty line by providing
assistance in the form of subsidy by the Govern-
ment and term credit by the financial
institutions for purchase of income generating
assets in a wide range of economic activities.
Similarly. JRY aims at generating additional
gainfu! employment for the unemployed and
under-employed. men and women in the rural
areas. Unider these programmes, the physical
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target has been increased substantially from
7538 lakh mandays in 1992-93 to 11054 lakh
mandays in 1993-94 under JRY and from 18.75
lakh families in 1992-93 to 26.5 lakh families in
1993-94 under IRDP. As per the Eighth Plan
document, removal of poverty is envisaged by
the turn of the Century.

[English]
Hi-tech Vocational Training Centre

3438. SHRI GEORGE FERNANDES : Will
the PRIME MINISTER be pleased to state:

(a) whether delay in establishing a hi-tech
vocational training centre by Delhi Administra-
tion has pushed up the cost of the project con-
siderably and equipments worth more than Rs.
18 crores are lying unutilised;

(b) if so, the reasons therefor;

(c) whether the Comptroller and Auditor
General of India has also made any reference to
it in its latest report;

(d) if so, the facts thereof; and

(e) the action taken by Delhi Administration
on the report of C&AG?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMAILL SCALE INDUSTRIES AND
AGRO AND RURAL INDUSTRIES (SHRI M.
ARUNACHALAM) : (a) and (b) According to
Delhi Administration, there has been increase
in the project cost mainly because (i) change in
exchange rate and (ii) increase in custom duty.
Equipment which was received as aid from
Italian authorities has remained un-utilised as
it was received before time and also because
construction of the Project building took a little
more time as the land where the building has
been constructed is rocky.

(©) Yes, Sir.

(d) Delay in establishment of the Centre,
increase in the Project cost, non-utilisation of
machinery are the main objections raised in the
Audit report.

(¢) According to Delhi Administration, Pro-
Jject building has been completed, machinery is
under installation and recruitment of staff in
the first phase has been completed. Six officers
have completed 18 weeks training in Italy and
second batch of six officers are undergoing
training in Italy. The Centre will be functioning
in next 3-4 months time.
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Issue of Identity Cards to the Citizens

3439. SHRI BIRSINGH MAHATO: Wil
the PRIME MINISTER be pleased to state :

(a) whether the Government have since
decided to issue identity cards to the
citizens; and

(b) if so, the progress made so far in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRI H. R. BHARDWAJ):
(a) No, Sir.

(b) Does not arise.

Unauthorised Construction in Lncknow and Kan-
pur Cantonment Areas

3440. SHRI TARA CHAND KHAN-
DELWAL : Will the PRIME MINISTER be
pleased to state :

(a) the places and premises where unau-
thorised construction have been undertaken by
verious parties during the last two years in Kan-
pur and Lucknow cantonments;

(b) whether the authorities could not pull
down such premises despite all legal provisions:
and

(c) if so, the facts and details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI MALLI-
KARJUN): (a) to (c) The provisions dealing
with the cases of unauthorised constructions
are contained in Chapter IX of the Canton-
ments Act, 1924. Action to remove unauthorised
constructions is taken by the Cantonment
Board authorities by invoking Sections 185 and
256 of the Cantonments Act. The removal of
unauthorised constructions is, however, resisted
by the owners through filing of appeals before
the appellate authority under Section 274 of the
Cantonments Act and civil suits in the
Courts.

In Kanpur Contonment, out of 85 cases of
unauthorised constructions, in 78 cases notices
have been issued under Section 185 or 256 of the
Cantonments Act, 1924. In the remaining 7
cases, civil suits have been filed by the owners.
In Lucknow Cantonment, out of 81 cases of
unauthorised constructions, in 36 cases the
owners have filed appeals against the Board’s
action under. Section 274 of the Cantonments
Act 1924. In one case, demolition has already
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been carried out. In the remaining 44 cases, the  29. 99 Cantt 364 Main
Board has initiated action under the relevant 30, 114 Bl Bazar 268/96

provisions of the Cantonments Act to remove 31. D/34 K Mohal 551/125
the unauthorised constructions.
. . ) 32. D/34 K Mohal 551/125
Details of unauthorised constructions K
noticed during the last 2 years in Kanpur and 33. 368 H. Ganj 668/323
Lucknow Cantonments are given in the 34. D/34 KM 551/125
Statement 35. 73-A Cantt 380 Main
36. 593 F. Ganj 605/526
37. E/11 H Mohal 551/101
STATEMENT 38. 280 Mirpur 630/386
19, 27-Cantt 293 Main
Details of unauthorised Constructions in Kanpur  40. E/11-K Mohal 551/101
and Lucknow Cantonments for two years from 4] 75] F. Ganj 605/438
141991 42. 34 F. S. Ganj 605/778
Kanpur Cantt. 43. 397(D) F. Ganj 605/698
44. 60 Mirpur 605/1039
sl House No. Sy. No. 45. 101 Mirpur 605/868
No. 46. S1 Mirpur 605/985
47. 242 Mirpur 605/1092
48. 127 Cantt 431 Main
1. 562 H. Ganj 630/424 49. 107 BI Bazar 268/113
2. 129 Cantt 437 & 438 50. G. No. 4 Mirpur 630/402
3. 623 F. F. Ganj 605/210 51 6 Gola Ghat 88/22
4. 160 F. Ganj 605/277 52. 60 Mirpur 605/827
5. 78 Cantt 396 Main
6. 74 Cantt 383 Main 53. 667 F. Ganj 605/1173
7. 419 F. Ganj 605/535 54. E/21-K Mohal 551/102/13
8. 419 F. Ganj 605/535 55. C/16 K Mohal 551/80
9. 171/1 Mirpur 605/1017 56. 274/1 H. Ganj 668/369
10. 305 Mirpur 630/63 57. 128 Cannt 334 Main
11. 104 Mirpur 605/847 58. 568 F. Ganj 605/754
12. 543 Mirpur 630/8 59. 53/C F. Ganj 605/18
13. 109 Cantt 605/983 60. - -
14. 60 F. Ganj 605/55 6l
15. A-1 Shanti Nagar 551/191/16 6. 65“:" thful Ganj 605 /;173/1
16. 65 F. Ganj 605/61 6 ) )
17. 186 H. Ganj 668/205
18, 262 F. Ganj 605/608 64. 70 Cantt 365-A & 365-B
19. 56 Cantt 355 Main 65. 22 H Ganj 668/76. 668/77
20. 95 Cantt 916 Main 66. 155 F Ganj 605/278
51 99 Camtt 364 Main 67. 101 Harding Road  668/119
22. 102 F. Ganj 605/157 68. 145 F Ganj 605/187
23. 171/1 Mirpur 605/1017 69. 199 F Ganj 605/432
24. A/S Shanti Nagar 551/191/9 70. 2 Canut 158 Main
2. 125 F. Ganj 605,201 71. A-7, K Mohal 551/191/7
26. 102 F. Ganj 605/157 72. 47 Cantt 331 Main
27. 13-30/1 KMS/ 551/35/1 73. 138 Mirpur 605/954
28. 99 Cantt 364 Main 74. 170 F. Ganj 605/248
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75. 29 H. Ganj
76. 19 F. Ganj

77. 328 B H Ganj
78. 128 Cantt

79. 18 Cantt

80. 328(P) H Ganj
81. Garden No. 2
82. Garden No. 4
83. 374(P) Mirpur
84. 329 Mirpur
85. B No. 114 Mirpur

Lacknow Cantt.

. 25 Carriapp« Road
. 312 Sadar Bazar

. 159 Sadar Bazar
14 B. C. Bazar

515 Sadar Bazar
401, Sadar Bazar
251. Sadar Bazar

. 239, Sadar Bazar

S N

—
—

. 114, Sadar Bazar
. 40, Sadar Bazar

. 346,.Sadar Bazar
. 191, Sadar Bazar
. 11 & 12, Barrack

No. II Gola Bazar

16. 312, Sadar Bazar
17. 142, Sadar Bazar
18. 16. Hata Ramdas
19. 32, Hata Ramdas

— et b
w oA W N

20. 311, 312, Sacar Bazar

. 306, Sadar Hazar

. 66 (Pant) Sadar Bazar

21

22

23. 283, Sadar Bazar
24. 1058 Sadar Bazar
25. 249, Sadar Bazar
26. 307, Sadar Bazar
27. 714, Sadar Bazar
28

. 311, 312, Sadar Bazar
29. 66(Part) Sadar Bazar

30. 66-B, Sadar Bazar
31. 63, RA Lines
32. 152, LBI Bazar

33. 318(Part) Sadar Bazar

. 517, Nai Basti Sadar
. 161, 162 Sadar Bazar
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668/59
605/82
668/404
434 Main
118 Main
668/404
630/435
630/402
630/333
630/3723
630/407

400 Main
111/562
111/656
280/22
111/292
1117373
111/525
111/534
111/2902
111/656
111/694
1117766
111/822
1117725
111/606

111/562
111/671
111/824
1117824
111/562
111/568
111/822
111/580
111/638
111/527
111/567
111/822, 111/807
111/562
111/804
111/804
339/132
466 Main
111/556

34.

3s.
36.

27
38.
39.
40.
41.

-
.

43.
. 29, R A Yines
45.
46.
47.
48.
49.
50.

1993

H. No. 48, Mall
Avenue Colony

12 (Part) Sadar Bazar
21, Hata Ram Das
51, 52, R A Lines
46, R. A Bazar
248(Fant) B. C. Bazar
351, B. C. Bazar

04, 27, R B. L. Bazar
Infront of Mali quarter
at Dilkusha Garden
(No. bouse No. is
given)

28 R A liaes

51, 52. R A Lines
119, 120 R A Lines
12 (Par) Sadar Bazar
11 Sadar Bazar

449, Sadar Bazar

46. Hata Ram Das

. 427, Hata Ram Das

. 123, Hata Ram Dus
. 19. Sadar Bazar
. Back of Mini Store

at Hata Ram Das

. 37 (Back) Part of

RA Bazar

. %0, Hata Ram Das
. 56. Hata Ram Das

. 84. Hata Ram Das

. 107, Hata Ram Das

. 241, Sadar Bazar

. 521(Part) Sadar Bazar
. 43 B C Bazar

. 44 B C Bazar

64. 45 B C Bazar

. 30, 31 R A Bazar
. 33, R. A Lines

. 817-A Sadar Bazar
. 55 RBI Bazar

. M. G. Road

. M. G. Road

. 45 B. C. Bazar

. 01 Mangal Pandey
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85 Main

111/746
111/824
339/74-75
339/33
280/130
280/101
11779

244 Main

339/125

339/123
339/74-75
339/113

1117746

111/745

111/419

16. Main (Out-
side civil area)
16. Main (Out-
side civil arca)
111/822

111/

111/824 ({inside
Civil Area)

135721

111824
111/924
area
111,824
111/824
111/583
111/287
280/43
280/43
280,44
339/124
339/122
111/131
11/62

93 (Part)
93 (Pant)
280/44
111/828

in civil
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Road
73. 817-A Sadar Bazar 111/131
74. 1055 Sadar Bazar 111/634
75. 1056 Sadar Bazar 111/¢25
76. 1049 Sadar Bazar 111/630
77. 119 Sadar Bazar 111/696
78! 10, Atal Road 60/1
79. 09, Atal Road 60 Main
80. 445 Butcher Mohal 111/416
Sadar Bazar
81. 150-B LBI Bazar 466 Main

Collapse of Civic System

344]1. SHRIR. SURENDER REDDY : Will
the Minister of URBAN DEVELOPMENT be
pleased to state :

(a) the details of the disruptions and
collapse of civic facilities caused by the heavy
downpour in Delhi on the July 7. 1993:

(b) whether the Lt. Governor of Delhi had
called for States report from the authorities con-
cerned on the steps taken by them after the
collapse of civic facilities:

(c) if so. the details of the reports received by
the Lt. Governor from NDMC. MDO. DESU
etc. in this regard:

(d) whether it is a fact that these civic
authorities have been blaming each other for
the collapse and trying to absolve themselves
from the responsibilities:

(e) if so, whether any enquiry has been con-
ducted in the matter and responsibility fixed:
and

(f) the steps taken to ensure that such
collapse of arrangement and breakdown of ser-
vices do not recur in future during monsoon
period in Delhi?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P. K.
THUNGON): (a) to (f) The inlormation is
being collected and will be laid on the table of
the Sabha.

[Translation]
Development Board
3442. SHRI RAJENDRA  AGNIHOT-

RI: Will the Minister of URBAN DEVELOP-
MENT be pleased to state :
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(a) whether the Government propose to set
up a Development Board to remove regional
imbalance;

(b) if so, whether the Government have pre-
pared any scheme in consultation with the State
Governments in this regard: and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P. K.
THUNGON) : (a) No. Sir.

(b) and (c) Does not arise. in view of reply to
(a) above.
to Small Scale

Registration Certificates

Industries

3443. SHRI HARIKEWAL PRASAD : Will
the PRIME MINISTER be pleased to state:

(a) the rules followed and criteria adopted
by Delhi Administration to issue registration
certificates to small scale industrial units:

(b) whether these rules have not been
followed uniformally:

(¢) if so, the reasons therefor: and

(d) the number of registration letters issued
from January, 1993 to June 30. 1993 and the
number of those in which conditions have been
imposed and the number of those in which con-
ditions have not been imposed ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES AND
AGRO AND RURAL INDUSTRIES) (SHRI
M. ARUNACHALAM) : (a) The registration of
small scale industries units by Delhi Adminis-
tration is done as per the guidelines issued by
the Ministry of Industry subject to the
locational policy of the Nationai Capital
Territory of Delhi. The salient features and the
criteria followed by Delhi Administration while
granting registration to SSI units is given in the
enclosed statement.

(b) No, Sir.
(c) Does not arise.

(d) No. of permanent  No. of Provisional

Regn. issued. Regn. issued.
426 795
With conditions 352 781
Without
conditions 74 14
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STATEMENT

A. The investment in fixed assets in plant
and machinery (excluding jigs and fixtures)
whether held on ownership terms or on lease or
by hire purchase does not exceed Rs. 60
lacs.

However. if the unit undertakes to export
atleast 30% annual production. the limit of
investment in fixed assets in plant and
machinery (excludings jigs and fixtures) is Rs.
75 lacs.

New Industrial units shall be permitted in
different use zone with maximum power load of
30 KW.

In the household category the power restric-
tion is 1 K'W. whereas under the sophisticated
categoty the power restriction is subject to its
location such as residential 1 K.-W.. local com-
mercial area 75 H.P., lal dora 20 HP. and
approved industrial area 40 H.P. In the Lal
Dora area the power restriction is 20 H.P.

B. Setting up of Large & Heavy industries
and polluting industries is banned in Delhi.

C. The proposed unit should be located in
any of the following area :(—

(i) Approved Industrial Area: Unless. the
approved industrial estate is designated
as functional industrial estate all pro-
posed units in the permissible trade are
granted SSI registration. However. in the
functional industrial estates only such
units are registered which intend to
manufacture items that are permitted in
the estate.

(ii) Inthe non-conforming urban residential

areas and the local commercial areas SSI regis-

tration is granted only if/the unit has acquired a
valid.

[English]

Agricultoral Products Export Development

Authority

3444. SHRI PALA K. M. MATHEW : Wil]
the PRIME MINISTER be pleased to state:

(a) the steps taken by the Agricultural Pro-
ducts Export Development Authority (APEDA)
to boost exports;

(b) the steps initiated to improve the perfor-
mance and operational efficacy of APEDA:

(c) whether there is any proposal under con-
sideration of the Government 10 open Branch
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Offices of APEDA in States, particularly in
Kerala; and

(d) if 8o, the locations thereot and if not, the
reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES. CON-
SUMER AFFAIRS AND PUBLIC DISTRIBU-
TION AND MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI KAMA-
LUDDIN AHMED): (a) to (d) Agricultural
and Processed Food Products Export Develop-
ment Authority (APEDA) has taken a number
of steps for boosting exports. which include
increasing production and productivity. promo-
tion of market development. dissemination of
market information amongst exporters. deve-
lopment of infrastructural facilities, improving
packaging, improvement of sheif-life etc. For
improving operational efficacy of APEDA. the
budget allowcation of Agricultural and Pro-
cessed Food Products Export Development
Authority (APEDA) has been increased from
Rs. 1.9 crores in 1992-93 to Rs 6.23 crores in
1993-94. Two Branch Offices of APEDA are
already functioning at Bombay and Bangalore.
Opening of new Branch Offices is a continuous
process depending on the viability and finan-
cial resources availabie.

Modernisation of Sea Food Processing and
Exporting Units
3445, PROF. K V. THOMAS: Will the
Minister of COMMERCE bhe pleased to
state -

{2 whether the Muarine Products Expont
Development Authority has c:vised the sea
food exporters tc get the approval of 1ISO 9000
and European Economic Cormmunity (EEC)
standards for their products: and

(b) if so, the steps taken tc modernise sea
food processing and exporting units in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES. CON-
SUMER AFFAIRS AND PUBLIC DISTRIBU-
TION AND MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI KAMA-
LUDDIN AHMED): (a) Yes. Sir.

(b) The Marine Products Export Develop-
ment Authority (MPEDA) thro:gh its various
publications and circular is educating the trade
regarding the benefits of 1SO 9X%;. MPEDA has
also been organising a series of workshops on
ISO 9000 in different coastal States of India for
the benefit of sea food industry.
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Transport Development Projects
3446: SHRI RAM NAIK : Will the Minister
of URBAN DEVELOPMENT be pleased to
state :

(a) whether the Government have prepared
projects for development of transport and
local railways:

(b) if so. whether the World Bank has sgreed
to assist these projects:

(c) whether the Government have finally
approved the schewmes for the developuient of
local railways: and

(d) the pariiculars of the Bombay local
railways (WR & CR) projects inciuded in
this project ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P. K.
THUNGON) : (a) to (d) Assesement of U'rban
Transport needs. including local ratiways. is
made based on requirements of the specific
towns keeping in view the local conditions. In
the case of Bombay a Project with road and rail
components viz. Bombay Urban Transpon
Project-Il has been prepared by the Bombay
Metropolitan Region Development Authority.
The total cost of the project is estimated at Rs.
2248 88 crores at price level of 1988-89 including
Suburban Railway Component of Rs. 1304.86
crores. The particulars of the suburban railways
included in the above project are :

(i) Optimisation on Western Railways 1o
reduce headway from 4 minutes to 3
minutes.

(ii) Optimisation on Central Railway to

reduce headway from 4 minutes to 3

minutes.

(iii)

(iv)

Borivli-Virar quadrupling of tracks.
Provision of additional tracks between
Andheri and Goregaon.

(v) Provision of a part of sixth Corridor
between Carnac Bunder and Ravii junc-
tion.

The World Bank have indicated that they
may consider the funding of the BUTP-II Pro-
Ject if the Railway Component of the Project
can be funded from local resources.

The State Government have been requested

to suggest a suitable financing package to fund
the Railway Component.
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English Paper in UPSC Examination

3447. DR D. VENKATESWARA RAO
SHRI BOLLA BULLI RAMAIAH
SHRI B. DEVARAJAN |
SHRI TED NARAYAN SINGH
DR. RAMESH CHAND TOMAR
SHRIMATI BHAVNA CHIKHALLI
SHRI NITISH KUMAR
DR. MAHADEEPAK SINGH J
SHAKYA

Will the PRIME MINISTER be pleased to
state :

(a) whether the Government are considering
to remove the compulsion of English paper in
the various examinations conducted by the
Union Public Service Commission:

(b) whether this demand is pending with the
Government for the last several years:

(c) whether the Govermnment have also
received views of certain experts in this
regard;

(d) if so. the details thereof: and

(e) the time by which a final decision is
likely to be taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL. PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS
(SHRIMATI MARGARET ALVA): (a) 10 (e)
The demand was examined by an Expert Com-
mittee headed by Prof. Satish Chandra. The
Government is yet to take a final decision on
the recommendations of this Committee.

Increase in Price of Tea

3448. DR. LAXMINARAYAN PANDEYA :
Will the PRIME MINISTER be pleased to
state :

(a) whether the Government have made a
comparative study on market prices of popular
brands of packaged tea as prevalent on
February 1, 1993 and June 30. 1993:

(b) if so, whether this study shows a sharp
upward increase in the prices of various brands
of tea with the details thereof:

(c) whether the Government have allowed
excise duty concessions on tea during the
budget for 1993-94;

(d) whether the Government are aware that
the consumers are paying higher prices of

¥
.
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popular brands packaged tea in the retail
market at present:

(e) if so, the reasons therefor: and

(f) the measures taken by the Government 1o
enforce fiscal discipline in the pricing of tea in
conformity with excise duty concessions ?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES. CON-
SUMER AFFAIRS AND PUBLIC DISTRIBU-
TION AND MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI KAMA-
LUDDIN AHMED) : (a) and (b) A Statement is
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annexed. There has been increase in the prices
of some popular brands of packet tea during the
month of February '93 with the rise in auction
prices. However, in the post budget period there
has been a decline in those prices.

(c) Yes Sir.

(d) and (e) Prices of popular brands of packet
teas during the post budget period have shown a
marginal decline.

(f) Since the tea industry has passed on the
benefit of excise duty concessios to the.end con-
sumers. question of enforcement of fiscal dis-
cipline in the pricing of tea does not arise.

STATEMENT
End Consumer Prices of Popular Brands of Packet Tea

-
Name of the Brand

—_—

As on

(Price Rs. /Kg.)

Pre-Budget Post-Budget  As on
1-2-93 30-6-93

Brooks Boad
Taj (250
Ba_; (iﬁe gms) . 90.00 102.00 100.80 98.00
R::u Bond Special (250 gms) 85.00 97.00 95.00 92.00
.y bezl (250 gms) 71.00 87.00 85.80 83.00

ses (250 gms) 88.00 106.00 10480 100.00
Tata Tea Limited
Tata Tea (Premium leaf 500 gms) 80.00 97.00 96.00 92.00
Tata Tea (Premium Dust 500 gms) 74.00 90.00 89.00 84.00
Kanan Devan (RD) 500 gms 65.00 73.00 71.00 71.50
Kanan Devan (SFD) 500 gms 65.00 71.00 69.50 69.50
Tata Tea (Red Leaf) 500 gms 70.00 80.00 78.00 78.00
Duncan’s
Double Diamond (500 gms) NA 96.00 94.90 90.50
Pikup (500 gms) NA 85.50 84.40 81.00
No. 1 (500 gms) NA 91.00 89.90 NA
Sakti Dust (500 gms) NA 89.20 88.10 NA
Liptoa (1)
Yellow Label (500 gms) NA 86.00 84.90 NA
Roby Dust (500 gms) NA NA

91.00
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Hazardous Chemical Industries in Madhya
Pradesh

3449. SHRI SURAJBHANU SOLANKI:
Will the PRIME MINISTER be pleased to
state :

(a) whether the Government have taken any
steps to monitor the growth of the hazardous
chemical industries in Madhya Pradesh;

(b) if so, the comparative percentage of rise
in the growth of hazardous chemical industries
in the State during the last 2 years;

(c) the number of chemical mishaps and the
estimated number of deaths as a consequence
thereof since the Bhopal gas tragedy; and

(d) the action teken by the Government in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS & FER-
TILIZERS (SHRI EDUARDO FALEIRO) : (a)
and (b) Hazardous chemicals are under licens-
ing under the IDR Act. Only one Industrial
Licence for hazardous chemicals has been
granted during the last 2 years.

(c) and (d) The time and labour involved in
coliecting the requisite information will not be
commensurate with the objectives achieved.

Interception of Drains

3450. SHRI V. SREENIVASA PRASAD
SHRI TARA CHAND
KHANDELWAL
SHRI G. DEVARAYA NAIK

Wiil the Minisier of of URBAN DEVELOP-
MENT be pieased to stare -

(a) whether the Deithi Water Supply and
Sewage Disposal Undertaking propose to inter-
cept the efliuents of sonie drains:

(b) whether the Gevernment have sought
the help of French technology to set up sewage
treatment plants on the banks of Yamuna;

() if so, the details of the plan for clearing
Yamuna: and

(d) the experts views . 1 the serivusness of
the project ?

THE MINISTER OF STACE IN THF
MINISTRY OF URBAN DEVEIOPMENT
AND MINISTER (3 STATE IN THT MINIS
TRY OF WATFR RESOQURCES (SR P.K
THUNGON) : (a) Yes Sic

(b) No, Sir.

(c) and (d) Does ..ot arise.

17—112 1 SG/NN/Q4
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[Translation]
Drinking Water in Gujarat

3451. SHRIMATI BHAVNA
CHIKHALIA
DR. RAMESH CHAND TOMAR
SHRI HARISINH CHAVDA
DR. AMRITLAL KALIDAS
PATEL

Will the PRIME MINISTER be pleased to
state :

(2) whether the Government propose to for-
mulate any new scheme to overcome the crisis
of drinking water in the rural areas of the
country particularly in Gujarat during the
Eighth Five Year Plan:

(b) if so, the detaiis thereof:

(¢) tne funds allocated to the State during
the above period;

(d) whetherthe Government propose to con-
duct any survey of the rural areas of all the
States in this regard; and

(e} U so, the details thereof and the time by

which the problem of drinking water is likely to
be solved ?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTTAMBHAI H. PATEL) (a)
No. Sir. Sch- mes for drinking water supply in
the rural areas are formulated and implemen-
ted by the State Government under the on-
going Plan progrsmmes of Minimum Needs,
Accelerated Rural Water Supply Programme
(ARWSP), Mini Missions and Sub Missions
under Rajiv Gandhi National Drinking Water
Mission. Formulation of new schemes under
the on-going progran.ines is a continuing
activity on year to year basis within the
availability of Annual Plan outlays

(b) Does not arise.

(c) Under the Centrally Sponsored ARWSP,
the allucation is decided on year to year basis.
The ad.ocation for 1992-93 was Rs. 1633 crores.
“The aitocxtion tor 1963-94 ha been increased to
Rs. 26.56 crores

(Jd) Al State/Usica Territories were reques-
wed to conduct a fresh survey of the status of
drinking weter suppiy in ural habitations

(e) Part 1 of the Survery deals with the
availability of drinsing water vis-ia-vis the noom
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of 40 literes per capita per day, whether the rural
habitations are uncovered or partially covered,
uncovered population etc. Part IT of the survey
deals with the quality of drinking water sources
in order to determine the chemical and
bacteriological contamination. All  the
uncovered and partially covered habitations are
likely to be provided safe drinking water
facilities by the end of the Eighth Five Year
Plan.

[English]
Operation of National Renewal Fund

3452. SHRI CHITTA BASU: Will the
PRIME MINISTER be pleased to state :

(a) whether the National Renewal Fund has
since been created;

(b) if so, the contributions of the World
Bank towards it;

(c) whether the fund is likely to be used for
the exit, training and redeployment of the sur-
plus workers in public sector undertakings;

(d) if so, whether any comprehensive plan
has since been worked out; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHI): (a) and (b
Yes, Sir. The National Renewal Fund was set up
in February, 1992. According to the agreement
signed with the World Bank in November, 1992,
an amount of US $ 500 million would be avail-
able for social safety net which also includes the
National Renewal Fund.

(c) to (¢) According to the approved guide-
lines for operation of the National Renewal
Fund, the National Renewal Fund (NRF)
would be used, inter-alia, for compensation
payment to workers affected by industrial
restructuring and for their retraining, counsel-
ling and redeployment. In the first instance,
assistance from the NRF has been provided for
implementation of Voluntary Retirement
Scheme of Central Public Sector Under-
takings.

[Translation]
Decontrol of Molasses

3453. SHRIMATI SAROJ DUBEY
SHRI S. B. SINDAL

Will the PRIME MINISTER be pleased to
state ©
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(a) whether the Union Government propose
to convene a meeting of State Government
officials regarding implementation of molasses
decontrol order; :

(b) if so, the details thereof,

(c) the States which have refused to imple-
ment the order of the Union Government;
and

(d) the steps taken to pursue all the State
Governments to implement the order ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS (SHRI EDUARDO FALEIRO): (a)
0 (d) The Molasses Control Order, 1961 has
been rescinded and there are no decontrol
orders to be implemented. Government is
however interacting with the States for the
implementation of the policy of decontrol.

[English]
Shares of Public Sector Undertakings

3454. SHRI BASUDEB ACHARIA: Will
the PRIME MINISTER be pleased to state:

(a) the basis on which the criterion for off-
loading the shares of public sector undertakings
has been fixed;

(b) whether any objections were raised by
the managements of the aflected public
sector undertakings;

() if so, the details, thereof;

(d) whether the committee, set up for the
purpose deliberated on these objections and
decisions were taken thereafter; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATT KRISHNA SAHL1): (a) to (e) Dur-
ing the disinvestment in 1992-93, the selection
of the enterprise for off-loading shares was
based on considerations of marketability of the
shares, strategic importance of enterprises,
scope for disinvestments. the targets to be
achieved for mobilisation of resources by the
Government. Valid objections like PSEs going
in for public issues etc., were taken into account
by the Core Group set up for the purpose, before
finally off-loading the shares.
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[Translation]
Rural Development in Uttar Pradesh

3455. SHRI RAM NIHORE RAI
SHRI VISHWANATH SHASTRI
Wwill {he PRIME MINISTER be pleased to
state :

(a) the total amount of grants provided by
the Union Government for rural development
in backward areas of Uttar Pradesh during
1992-93 and 1993-94, programme-wise;

(b) whether the utilisation of grants pro-
vided by the Union Government for executing
the development work meant for the people
living below the poverty line has been
reviewed;

(c) if so, whether any complaints have been
received regarding the use of this amount dur-
ing 1992-93 and 1993-94; and

(d) if so, the details thereof and the action
taken by the Government thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTTAMBHAI H. PATEL): (a)
The grants for various rural development pro-
grammes are released by the Union Govern-
ment to the States/UTs for all the districts
including backward areas in a State/UT. The
total amount of grants released by the Union
Government for Rural Development in the
State of Uttar Pradesh during 1992-93 and 1993-
94 for major rural development programmes.
namely—(i) Integrated Rural Development
Programme (IRDP); (ii) Jawahar Rozgar
Yojana (JRY); and (iii) Drought Prone Area
Programme (DPAP)—all of which have bear-
ing on the development of backward areas are

foll :
as loflows (Rs. in crores)
Sl.  Programme Release/Allocation
no.
1992-93 1993-94
(i) IRDP 68.44 102.54
(i) JRY 471.10 479.99
(Tentative)
(iii) DPAP 6.93 520
(st & 2nd
instalments)

(b) Utilisation of grants are reviewed re-
gularly based on Monthly and Quarterly Pro-
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gress Reports and petiodic field inspections at
various levels at State/District and block
Besides, senior officers from the Centre also
conduct periodic field visits and reveiw the
implementation of the programmes.

(c) and (d) During 1992-93 and 1993-%4, 38
and 30 complaints respectively were received in
regard to the implementation of JRY pro-
gramme and the same were referred to the State
Governments for necessary remedial action
Generally, following types of complaints are
received :—

(i) that the Gram Pradhan/Sarpanch has
not discussed the plan for develop-
ment of village in the meetings of the
Village Panchayat and has started the
work without informing the Village
Panchayat;

(ii) that a Gram Pradhan has himself taken
up the contract of the works executed in
the village;

(iii) that he has not paid the minimum
wages to the workers engaged under the
Yojana or wages are not paid for months
together; and

(iv) that he has spent less but manipulated
the accounts to show more expendi-
ture.

Nursing Home Regulation Committee

3456. SHRI ANAND AHIRWAR : Will the
Minister of URBAN DEVELOPMENT be
pleased to state :

(a) whether the Committee constituted in
DDA for conducting an inquiry pertaining to
the report presented by the Nursing Home
Regulation Committee has since submitted
its report;

(b) if so, the details thereof;

(¢) if not, the reasons therefor; and

(d) the reaction of the Government to the
recommendations made therein ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P. K.
THUNGON) : (a) No. Sir.

(b) Question does not arise.

(c) The newChairman of the Committee has
taken over charge recently. He will now be sub-
mitting the report as early as possible.

(d) Question does not arise.
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[Englishf
Company Shares

3457. SHRI CHHITUBHAI GAMIT : Will
the PRIME MINISTER be pleased to state:

(a) whether registration and transfer of
shares lodged with the companies are getting
delayed beyond statutory time limit: and

(b) if so, the steps taken/proposed to be
taken to cope up with the increased work-
load ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRI H. R. BHARDWAJ) :
(a) Delay in registration of transfer of shares
in, or debentures of, some of the companies has
come to the notice of the Government.

(b) The steps to cope with the work load are
required to be taken by the companies. Under
Section 113 of the companies Act, 1956, every
company shall deliver share/debenture cer-
tificates, duly transferred. within two months
from the date of lodgement of the requisite
instruments of transfer. Any default in comply-
ing with these provisions is punishable with
fine upto Rs. 500/ for every day during which
the default continues. In the past, the Govern-
ment have advised the companies to ensure
compliance of these provisions of law. and pro-
secutions against several defaulting companies
have been filed under Section 113 of the Act.
The aggrieved transferor/transferee may also
move the Company Law Board under Section
111 of the Act.

In case of listed companies. there is a further
safeguard provided in Section 22A of the
Securities Contracts (Regulation) Act. 1956,
requiring companies to seek confirmation of
the Company Law Board before refusing
transfer of shares in specified circumstances.
Besides, the Securities and Exchange Board of
India (SEBI) and the concerned Stock Ex-
changes also redress the grievances of the inves-
tors. in this regard. All companies making a
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public or rights issue are required to satisfy
SEBI that they are attending to investor
grievances in a reasonable manner, before they
proceed with the issue.

As a measure of investors’ protection, the
Companies Bill, 1993 proposes to provide for
more stringent penalty provisions for delay in
transfer of shares/debentures; to exempt the
requirement of endorsement of on the share
transfer deed when the transactions are of a
nominal value upto Rs. 50,000/~ and to provide
for free transferability of shares/debentures and
restricting the rights of companies to refuse
transfer of shares only on specified grounds.

In the case of listed companies. a con-
tributory factor for delay is lodgement of a large
number of scrips. just before the book closure
and the consequent pressure on the companies
can be mitigated if the scrips are lodged well in
time before book closure.

[Translation]
Cement Factories in Maharashtra

3458. SHRI VILASRAO NAGNATHRAO
GUNDEWAR : Will the PRIME MINISTER
be pleased to state:

(a) the details of the cement factories in
Maharashtra, location-wise;

(b) the installed capacity of each factory and
the quantity of cement produced by them dur-
ing the last two years; and

(c) the efforts made by the Government to
increase their production capacity ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHI): (a) and (b)
The details of the large cement factories in
Maharashtra, location-wise. installed capacity
and quantity of cement produced by them dur-
ing the last two years are as under :—

(Figures in lakh tonnes)

Name of the Location Instalied Capacity &s on Produciion during
Cement Factory B e
14-1991 1-4-1992 1991-92 1992-93
0] (ii) (iii) (iv) (49) vi)
LL&T Chandrapur 22.18 22.18 2043 2245
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2. Manikgarh Manikgarh 10.00 10.00 9.85 9.61
Cements
3. ACC, Chanda Chanda 5.60 5.60 578 6.45
4. Shree Sewree 200 2.00 Factory closed
Digvijay (G)
5. Narmada Ratnagiri 333 333 278 31
Cement (G)
Total : 43.11 43.11 38.84 41.62

(c) Cement Industry has been delicensed
and the Government is rendering all assistance
for increasing cement production by providing
adequate infrastructural support like supply of
coal, rail wagons for movement of cement
etc.

[English]

Integrated Infrastructural Development Project
of Miyani

3459. SHRI HARIN PATHAK: Will the
PRIME MINISTER be pleased to state :

(a) whether the Integrated Infrastructural
Development Project of Miyani, Porbandar,
sanctioned by the Union Government, is not
progressing due to non-release of share capital
of 2 crores so far;

(b) if so, the reasons therefor; and

(c) the time by which this amount is likely to
be released ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES AND
AGRO AND RURAL INDUSTRIES) (SHRI
M. ARUNACHALAM) : (a) to (¢) The proposed
Scheme of Integrated Infrastructural Develop-
ment (including Technological back-up ser-
vices) for small scale industries in rural/
backward areas is under finalisation in con-
sultation with the concerned authorities.

Houses for SCs/STs under Indira Avas Yojana

3460. SHRI PROBIN DEKA
SHRI RAMA KRISHNA

KONATHALA .
SHRI PANDURANG PUNDLIK [-
FUNDKAR
SHRI SHIVRAJ SINGH
CHAUHAN

SHRI HARIKEWAL PRASAD
SHRI ARJUN SINGH YADAV
SHRI LALIT ORAON

SHRI R SURENDER REDDY
SHRI CHANDRESH PATEL

Will the PRIME MINISTER be pleased to
state :

(a) the target fixed and achievements made
for the construction of houses for SCs/STs
under Indira Avas Yojana during 1991-92, 1992-
93 and 1993-94, till date, State-wise;

(b) the amount provided for the purpose and
utilised during the above period, State-wise;

(c) whether the Union Government propose
to make any changes in the policy of LAY.

(d) if so, the details thereof; and

(e) the scheme formulated by the Govern-
ment in this regard during the Eighth Five
Year Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI RAMESHWAR THAKUR) : (a)
The target fixed and achievements made for the
construction of houses for SCs/STs under
Indira Awas Yojana during 1991-92, 1992-93
and 1993-94 till date are given in the enclosed
Statement-1.

(b) Amount provided for the purpose and
utilised for the construction of IAY houses dur-
ing 1991-92, 1992-93 and 1993-94 are given in the
enclosed Statement-II.

(c) No, Sir.
(d) & (¢) Do not arise.
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STATEMENT 1

State/UT 1991-92 1992-93 1993-94
Target No. of Target No. of Target No. of
Houses Houses Houses

constructed constructed constructed*
Andhra Pradesh 7913 10876 779 10961 41280 400
Arunachal Pradesh 289 233 282 27 133 0
Assam 1119 1231 1091 1037 4208 15
Bihar 14872 22541 14509 28189 24943 6549
Goa : 10 52 54 s5 19 10
Gujarat 4661 4939 4566 4889 6502 2144
Haryana 941 968 917 1002 1220 10
H. P. 351 362 343 347 519 5
J &K 205 495 200 235 752 0
Karnataka 5443 6092 5309 n9y? 9046 1104
Kerala 1733 5172 1690 4100 3619 733
M.P. 18266 40644 17816 47156 18573 7075
Maharashtra 7651 9927 6974 8778 15100 654
Manipur 59 140 58 213 258 0
Meghalaya 450 388 439 432 292 81
Mizoram 226 256 220 224 128 2
Nagaland 392 1581 383 1603 295 0
Orissa 9110 17028 8885 11305 10603 2417
Punjab 1287 1191 1255 3359 1039 0
Rajasthan 7347 13174 7166 11541 7445 1445
Sikkim 52 166 51 140 9% 20
T. Nadu 7222 40768 7044 9314 12311 4193
Tripura 286 472 279 343 283 3
UP. 18914 20262 18448 22218 32479 1694
West Bengal 11594 8223 11308 13300 12632 225
Andaman & 16 17 16 20 72 0
Nicobar
Chandigarh 5 0 - - - _
D&N 61 53 60 52 45 1
Daman & Diu 8 26 8 - 23 0

Delhi 79 0 - —_ - —
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Lakshadweep 16 0 16 - 37 0
Pondicherry 48 22 47 47 110
Total : 120626 207299 117133 188084 204241 28780
*Upto Ju;ie 1993
STATEMENT 11
State/UT 1991-92 1992-93 1993-94
Amount Amount  Amount Amount  Amount Amount
allocated utilised  allocated utiliced allocated utilised®
Andhra Pradesh 1005.01 141143 474554 1264.00 147721 72.58
Arunachal Pradesh 41.94 3122 4090 5.81 1935 0.00
Assam 152.19 17224 23438 130.76 48629 1.56
Bihar 2075.88 264331 264974 3212.15 289748 621.38
Goa 1.23 2.06 5.60 3.65 2091 394
Gujarat 612.86 795.07 91051 638.94 54225 142.96
Haryana 119.46 132.92 14123 120.58 13026 092
Himachal Pradesh 50.94 50.77 5853 51.28 66.44 291
&K 29.66 3515 4374 16.08 9430 0.00
Kamataka 691.21 836.61 831.12 803.70 991.88 97.02
Kerala 220.11 488.75 299.95 527.98 37430 53.05
M.P. 2319.72 337937 274946 2626.55 1871.83 146.76
Maharashtra 971.66 137230 1390.96 1181.51 1610.36 42.03
Manipur 859 1142 2097 2218 24.80 0.00
Meghalaya 65.25 5224 76.83 47.06 29.02 1029
Mizoram 3273 34.86 3830 3201 1223 029
Nagaland 56.87 22925 67.17 23244 I 0.00
Orissa 1197.91 2099.51 1364.32 140239 119836 27837
Punjab 163.44 242.06 193.36 790.98 98.06 5.84
Rajasthan 966.14 1007.77 1143.71 1094.43 777.68 17121
Sikkim 7.57 26.00 998 20.73 11.33 290
T. Nadu 917.25 7763.73 1122.82 2549.67 33537 428.65
Tripura 41.53 50.18 49.34 33.00 3221 044
UP. 248725 230388  3097.04 2933.01 599.90 217.88
West Bengal 147243 1101 1716.62 1695.48 32379 31.67
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Andaman & 205 298 2.00 4.96 9.16 0.00
Nicobar

Chandigarh 0.61 0.00 — - - -
D&N 1.7 10.10 832 7.01 497 027
Daman & Diu 1.02 233 099 1.06 293 0.19
Delhi 10.00 0.00 - - - -
Lakshadweep 205 0.00 212 0.00 4.59 0.00
Pondicherry 6.14 10.07 10.96 6.16 897 138
Total: 1573847 26301.00 2302651 21455.63 1907838 233449

*Upto June 1993
[Translation] (b) Comparative figures regarding export of
Export of Leather and Agro Products and these products during April-May 1993, the latest
Minerals period for which such data are available in
1993-94, as compared to the corresponding

3461. SHRI BHAGWAN SHANKAR

RAWAT: Will the PRIME MINISTER be
pleased to state :

(a) the comparative figures regarding export
of leather products agro-products and minerals
during 1991-92 and 1992-93; and

(b) the comparative figures regarding export
of these products during the first quarter of
1993-94 as compared to that of the correspond-
ing period of the previous years ?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRIBU-
TION AND MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KAMALUDDIN AHMED): (a) Value of
exports of leather and leather products, agro
products and minerals & ores during 1991-92
and 1992-93 are given below:

(in US $ million)

SL Item 1991-92  1992-93

No. ®)

I Leather and 1269 1275
Leather Products

I. Agricultural and 1984 1971
Allied Products

NOI. Minerals and 930 741
Ores

P : Provisional

period of the previous years are given
below :
(in US $ million)

Sl Item 191 April-May 1993

No. 1992 P

I Leather and 184 180 206
Leather
Products

. Agricultural and 430 302 503
Allied Products

[OI. Minerals and 162 125 147
Ores

P : Provisional

C. B. L. Inquiry into examination conducted by
S. S. C. for Income Tax Inspectors

3462. SHRI MRUTYUNJAYA NAYAK:
Will the PRIME MINISTER be pleased to
state :

(a) whether C. B. L had since completed its
enquiry on irregularities in the examination
held for the posts of Income-Tax-Inspectors,

1988 conducted by the Staff Selection Com-
mission;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTRY AFFAIRS (SHRIMATI
MARGARET ALVA):(a) to (¢) The C. B. L
report has been received. It has recommended
disciplinary action against three officials of the
Staff Selection Commission.

Support Price of Rubber

3463. SHRIMATI SHEELA GAUTAM
SHRI TEJ NARAYAN SINGH

Will the PRIME MINISTER be pleased to
state :

(a) the highest and the lowest price of the
natural rubber during each of the last three
years;

(b) the present market price of natural rub-
ber in the country;

(c) whether the Unicn Government have
recently announced the minimum price of the
rubber; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRIBU-
TION AND MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI KAMA-
LUDDIN AHMED): (a) The highest and the
lowest price of RMA-4 grade natural rubber
during the last three years at Kottayam are as
follows :—

Year Highest Lowest (Rs./Qtl.)
(Rs./Qtl)

1990-91  2500/- on 1960/- from
15-6-90 19-12-90 to
and 16-6-90 22-12-90

1991-92  2300/- from 2060/- from
5-8-91 to 3-2-92 o
23-8-91 8-2-92

1992-93 2815/- on 2350/- on 14-92 &
10-9-92 and 2-4-92; & from
11-9-92 1-1-93 to 9-1-93.

(b) Present market price of RMA-4 grade
rubbet in the country is Rs. 2700/~ per quintal.
(10-8-93).
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(c) and (d) Government have announced
the Bench Mark Price for natural rubber on 5th

January, 1993 at Rs. 2345 per Kg. for RMA-
4 grade.

[English]
Rural Sanitation Scheme in Orissa

3464. DR. KRUPASINDHU BHOI : Will
the PRIME MINISTER be pleased to state:

(a) the details of the Rural Sanitation
Schemes being implemented, State-wise;

(l{:)"—%ether any such scheme has been
implemented in Orissa;

(c) if so, the progress made under the
scheme in Orissa during the last three years;

(d) the amount allocated by the Union
Government, UNICEF and other agencies to
Orissa during the above period for these
schemes;

(e) whether the amount provided to the State
has actually been utilised; and

(0 if so, the details thereof and if not, the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTTAMBHAI H. PATEL):
(a) All States are implementing Rural Sanita-
tion Schemes under the Minimum Needs Pro-
gramme and the Centrally Sponsored Rural
Sanitation Programme (CRSP). Schemewise
details being implemented in different States
are not maintained at the level of the
Central Government.

(b) -Yes, Sir.

(c) The progress of construction of sanitary
latrines under State Sector Minimum Needs
Programme and Centrally Sponsored Sanita-
tion Programme (CRSP) the last 3 years is as
under :—

Year No. of sanitary latrines
constructed under
CRSP MNP
1990-91 1664 343
1991-92 2355 366
1992-93 1461* 230*

*Upto February 1993
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(d) The amount released by the Union
Government to Orissa under CRSP during the
above 3 year is as follows :—

Year Amount released under
CRSP (Rs. in lakhs)
1990-91 25.00
1991-92 00.00
1992-93 78.62
Total : 103.62

The amount allocated by UNICEEF to Orissa
was as under :—

Us $
1991 51,000
1992 75,000
1993 1,60.000

(e) & (f) The amount provided by the Cen-
tral Government to the State Government was
utilised during 1990-91 and 1991-92. The
amount for 1992-93 was released on 30th/31st
March, 1993 and. therefore, it could not be
utilised during 1992-93 and it is likely to be
utilised in 1993-94. The details of actual expen-
diture are as follows :—

(Rs. in lakhs)
Year Expenditure under CRSP
1990-91 18.88
1991-92 26.11
1992-93 2.98

Non-implementation of Prices of Drugs

3465. SHRI HARISH NARAYAN
PRABHU ZANTYE : Will the PRIME MINIS-
TER be pleased to state :

(a) the number of cases of non-imple-
mentation of prices fixed by the Government
detected during the last two years. State/Union
Territory-wise alongwith the names of com-
panies and extent of violation;

(b) whether the Union Government have
any control over the State Dr-g Control
Department;
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(c) whether the office of the Drug Develop-
ment Commissioner has since been made
ineffective/disintegrated;

(d) if so, the reasons therefor;

(e) whether the field work is being under-
taken by the Union Government to provide
vital feed back on policy implementation;
and

(f) if not, the action plan proposed to make it
effectived ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS (SHRI EDUARDO FALEIRO):
(a) Under the provisions of the DPCO, 1987
and the Essential Commodities Act, the powers
have been vested with the State Governments
for taking action in cases of violation of DPCO.
1987 regarding Prices of drugs under price con-
trol. Details of violatior detected and action
taken by the States are not compiled
centrally.

(b) The subject matter of Health is in the
Concurrent List. and Drugs & Cosmetic Act.
1940 and Rules made thereunder by the Central
Government are implemented by the State
Drug Control Authority under the overall
guidance of Drug Controller (India), Ministry
of Health. :

(¢) No. Sir.
(d) Does not arise.
(e) Yes, Sir.

() Does not arise

[Translation]
Losses by Public Sector Undertakings

3466. SHRI SATYA DEO SINGH : Will the
PRIME MINISTER be pleased to state :

(a) the total loss suffered by each public sec-
tor undertaking under the Department of
Heavy Industry during 1992-93;

(b) whether this loss is more than the loss
incurred by these undertakings during 1991-
92;

(c) if so, the reasons therefor; and

(d) the effective measures taken to reduce
their losses?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHID):(a) and
() As per Statement annexed.

(c)‘ Obsolete plant and machinery, shortage
of working capital, low productivity, surplus
manpower with high overhead cost and shor-
tage of orders in some cases, and heavy interest
burden on loans are the main reasons for
losses.

(d) The performance of these companies is
being reviewed by the Government from time to
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time with a view to bringing about an improve-
ment in their performance through rationalisa-
tion of manpower, increased productivity,
reduction in sundry debtors and inventory, and
balancing investments, wherever possible, for
better utilization of facilities. Voluntary Retire-
ment Scheme (VRS) has been introduced and
provision made in the budget for meeting the
fund requirements for VRS for retirement of
surplus manpower. As per the provision of Sick
Industrial Companies Act, the loss making
Public Sector Units have been referred to the
Board of Industrial & Financial Reconstruc-
tion.

STATEMENT

(Rs. in Crores)

S. Name of Public Sector Undertaking Losses during

No.

1992-93 1991-92
(Provisional) (Actual)
1. Burn Standard Company Ltd. (RSCL) 2.20 9.02
2. Bharat Brakes & Valves Ltd. (BBVL) 0.35 1.77
3. Reyrolle Burn Lid. (RBL) 0.51 1.07
4. Jessop & Company Ltd. (JESSOP) 6.90 4.61
5. Braithwaite & Co. Lid. (BRAITHWAITE) 0.66 2.26
6. Bharat Process & Mechanicals Engineers Ltd. (BPME) 8.67 8.60
7.  Weighbird India Ltd. (WIL) 0.85 1.44
8. Lagan Jute Machinery Co. Ltd. (LAGAN JUTE) 0.29 (+) 0.48
9.  Bharat Pumps & Compressors Ltd. (BPCL) 12.78 8.59
10. Richardson & Cruddas Lid. R&C) 15.66 15.65
11.  Triveni Structurals Ltd. (TSL) 15.93 13.12
12. Cycle Corporation of India Lid. (CCIL) 29.04 27.37
13.  Heavy Engineering Corporation Ltd. (HEC) 110.60 192.65
14.  HMT Limited (HMT) 11.93  (+) 38.15
15.  Praga Tools Ltd. (PTL) 4.72 2.18
16.  Instrumentation Ltd. (ILK) 18.15 16.67
17. Mining & Allied Machinery Corporation Ltd. MAMC) 32.79 38.60
18.  National Bicycle Corporation of India Lid. (NBCIL) 13.55 11.51
19.  Narional Instruments Ltd. (NIL) 10.57 8.04
20.  Scooters India Ltd. (SIL) 62.80 53.14
21.  Bharat Ophthalmic Class Ltd. (BOGL) 10.70 11.17
22.  Cement Corporation of India Lid. (CCD 59.94 (+)2.10
23.  Hindustan Paper Corﬁoralion Liud. (HPC) 70.49 - 69.91
24. Mandya National Paper Mills Lid. (MNPM) 17.20 13.17
25.  Nagaland Pulp & Paper Corporation Lid. (NPPC) 25.11 23.74
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26. Hindustan Photo Film Manufacturing Company Ltd.

(HPF) 39.40 (+)2.91
27. Hindustan Salts Ltd. (HSL) 0.14 (+) 0.42
28. NEPA Limited (NEPA) 4.3 (+) 2.06
29. Rehabilitation Industries Corporation Ltd. (RIC) 3.9 32.90
30. Tannery & Footwear Corporation of India Ltd. (TAFCO) 21.47 19.86
31.  Tyre Corporation of India Ltd. (TCIL) 23.44 15.71
32.  Bharat Leather Corporation Ltd. (BLC) 1.29 0.83
33.  Engineering Projects (India) Ltd. (EPI) 55.52 58.34

(+) indicates Profit.

[English]

Government Accommodation In general Pool

3467. SHRI ANANTRAO DESHMUKH :
Will the Minister of URBAN DEVELOP-
MENT be pleased to state :

(a) the total number of accommodation in
General Pool of Directorate of Estate in Delhi.
category-wise;

(b) the number out of these accommodations
under unauthorised occupation, category-wise
at present; and

(c) out of these how many have been under
unauthorised occupation for a period of one
year and more ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P. K
THUNGON) :(a) The number of accommo-
dation in General Pool (as on 31-12-92) in
various categories is as given below '—

Type 1 16278
Type 11 22,408
Type Il 17,121
Type IV 5.010
Type IV(S) 384
Type V 1.850
Type VI 537
Type VII 112
Type VIII 108

Total : 63,808

(b) and (c) Information is being compiled
and will be laid on the table of the house.

[Translation]

Supply of Machinery by National Smali Indus-
tries Corporation

3468. SHRI MAHESH KANODIA: Wili
the PRIME MINISTER be pleased to state:

(a) whether the Government have taken
steps to supply machinery through the National
Small Industries Corporation Ltd. on easy hire
purchase basis terms for setting up of small
scale industries and their expansion;

{b) if 30, the works undertaken in this regard
in Uttar Pradesh, Madhya Pradesh, Bihar and
Gujarat during the last three years; and

(c) the increase in the number of Small Scale
Industries in these States as a result thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES AND
AGRO AND RURAL INDUSTRIES) (SHRI
M. ARUNACHAILAM) : (a) Yes, Sir;

(b) The details of assistance provided under
Hire Purchase Scheme in U.P., M.P., Bihar and
Gujarat are placed at enclosed statement;

(c) As a result increase in number of small
industries in the States of Uttar Pradesh,
Madhya Pradesh, Bihar and Gujarat assisted
under this Hire-Purchase Scheme are as
follows :—

States No. of Units
Uttar Pradesh 80
Madhya Pradesh 16
Bihar 15

Gujarat 50
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STATEMENT
Rs. in Lakks
STATES 1990-91 1991-92 1992-93
. No. of HP* No.of HP. No. of H.P.
M/cs* value M/cs? value M/cs.* valus
UTTAR PRADESH 140 200.00 190 30050 98 177.78
MADHYA PRADESH 16 9563 116 13726 12 00
BIHAR 30 5060 30 5000 18 30.00
GUJARAT 235.07 86 14205 20 25.00
*M/cs — Machines
HP. — Hire-Purchase

Development of Non-Conentional Energy Sour-
ces In Rural Areas

*3470. SHRI RAJENDRA  KUMAR
SHARMA : Will the PRIME MINISTER be
pleased to state :

(a) whether the energy requirement of rural
people is increasing continuously;

(b) if so, the new uses that have been
encouraged for non-conventional and renew-
able energy sources in villages; and

(¢) whether the Government propose to take
assistance from World Bank or IMF. for
this purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF NON-CONVENTIONWAL
ENERGY SOURCES AND MINISTER OF
STATE IN THE MINISTRY OF AGRICUL-
TURE (SHRI S. KRISHNA KUMAR) : (a) and
() Yes, Sir. The uses of Non-conventional and
renewable energy sources in villages, which
have been encouraged are biogas plants,
improved chulhas, solar photovoltaic based
systems for lighting, water pumping, small
village power plants, refrigeration, rural com-
munication; solar cookers, water heaters, stills,
driers/air heaters, timber seasoning kilns, green
houses and wind based systems for battery
charging and water
pumping.

(¢) The Government has successfully nego-
tiated with the World Bank a financial assis-
tance of US $145 million for its renewable
resources development project comprising of
small hydro, wind energy and solar photo-

voltaic systems. So far no financial assistance is
contemplated from ILM.F.

[English]
Facilities to Ex-Servicemen

3471. SHRI GABHAJI MANGAI )
THAKORE :
SHRI GEORGE :
FERNANDES
Will the PRIME MINISTER be pleased to
state :

(a) the total number of Ex-servicemen in
Gujarat and Bihar, separately;

(b) the details of the facilities being provided
to them by the Government;

(c) whether any complaints from Ex-
servicemen regarding pension etc. have been

received;
(d) if so, the action taken thereon;

(e) the places where Army Rest Houses have
been constructed and whether the Government
propose to construct some more Army Rest
Houses in the country; and

(©) if so. the details thereof and if not, the
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
MALLIKARJUN) : (a) As per the registration of
ex-Servicemen being carried out by the Zila
Sainik Boards w.ef. 15th May, 1992, a total of
6,682 ex-Servicemen in Gujarat and 36,370 ex-
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Servicemen in Bihar have been issued Identity
Cards upto 30th June, 1993.

(b) There is a comprehensive package of
resettlement and welfare measures for the ex-
Servicemen. Besides providing for reservation
for ex-Servicemen in employment to Group ‘C’
& ‘D’ posts in Central Government
Departments/Public  Sector Undertakings/
Nationalised Banks, Government have
launched a number of schemes to provide self-
employment opportunities to ex-servicemen
which include SEMFEX-I, IT & III schemes to
enable the ex-servicemen to set up small indus-
trial projects or to take up gainful farm and
non-farm activities in rural areas, allotment of
Petroleum products agencies, allotment of Unit
Trust of India agencies etc.

Ex-Servicemen are authorised iree mediczal
facilities in Military Hospitals and Canteen
facilities at the nearest CSD canteens. Children
of Defence personnel killed or disabled in
action are entitled to free educational facilities
such as fees, hostel charges, cost of uniform etc.
75% concessior. in rail fare to travel in IInd class
is given to war widows, recepients of Gallantry
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awards are also given 50% for air and rail travel
in IInd class. Financial assistance for construc-
tion of houses and marriage of daughters is
given to war widows, and to war disabled and
casualties attributable to military service by the
Kendriya Sainik Board. In addition, ex-
Servicemen and their wards who are in penuary
are given financial assistance out of Welfare
Funds at the disposal of the Kendriya Sainik
Board. Grants are also given for special medical
treatment of serious diseases.

(c) and (d) Complaints/representations are
received from individual ex-Servicemen from
time to time regarding pension related matters.
These are dealt with expeditiously. Pension
Grievances Cells exist in the Ministry of
Defence, the Service Headquarters as also sub-
ordinate offices.

(¢) and (f) The location of existing Sainik Rest
Houses in the country is given in the attached
Statement. No proposal is pending with the
Kendriya Sainik Board for construction of new
Sainik Rest Houses. Such proposals emanate
from the State Governments.

STATEMENT
Locations of Sainik Rest Houses

1. Andhra Pradesh

: Guntur, Kakinada Vishakhapatnam. Ananthapur

and Cuddapah.

2. Arunachal Pradesh : Nil

3. Assam : Kamrup (Gauhati), Cachar (Silchar) and Karbi
Anglong (Diphu).

4. Bihar : Bhojpur, Chapra, Ranchi, Gaya, Dumka, Chaibasa,
Bhagalpur and Motihari.

5. Goa : Nil

6. Gujarat . Rajkot.

7. Haryana : Ambala, Jind, Old Rewari, Panchkula, Bhiwani, Kar-

8. Himachal Pradesh

9. Jammu & Kashmir

10.  Karnataka

nal, Jhajjar, Sonepat. Faridabad, Kosli, Kuruksheira,
Gurgaon, Rohtak, Dadri, Bhadurgarh, Hissar, Nar-
naul, Mohindergarh, Loharu, Sirsa and New
Rewari.

: Bilaspur, Shimla, Solan, Hamirpur. Reckong Peo,

Palampur. Una, Nurpur, Keylong, Ghumarwin,
Dehra, Nahan, Mandi. Chamba, Chowari, Kullu,
Kangra. Dharamshala. Jawala-Mukhi. Parwanoo,
Sarkaghat and Matiana.

: Jammu, Kathua, RajouriT Udhampur, Doda, Leh,

Srinagar, Sambha, Reasi and Kishtwar.

: Belgaum, Karwar, Medikeri, Atham (Belgaum Dist.)

and Bangalore.
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11
12.

13.

20.

21.

24

25,

26.
27.
28.
29.

Kerala
Madhya Pradesh

Maharashtra

B

Manipur
Meghalaya
Mizoram
Nagaland
Orissa
Punjab

Rajasthan

Sikkim
Tamil Nadu

Tripura
Uttar Pradesh

West Bengal

A & N Islands
Chandigarh, UT
Delhi
Pondicherry
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: Thiruvananthapuram, Alappuzha and Kozikode.
: Bilaspur, Gwalior, Indore, Jabalpur, Morena, Raipur,

Bhopal, Sagar and Bhind.

: Ahmednagar, Ratnagiri, Akola, Amravati, Khed,

Buldana, Mahad, Savantvadi, Devgard, Poladpur,
Satara, Kolhapur. Nasik, Malegaon, Sangli, Pune,
Solapur, Raigad, Chiplun, Dapoli, Yeotmal, Dhule
and Mangaon.

: Nil

: Nil

. aizawal.

: Nil

: Cutiack and Ganjam.

. Amritsar. Ludhiana, Sangrur, Ferozepur, Ropar, Gur-

daspur, Bhatinda, Patiala. jullundar, Kapurthala,
Hoshiarpur. Chandigarh and Faridkot.

: Ajmer. Jaipur. alwar. Jodhpur. Bharatpur, Bhim,

Shergarh, Kota. Bikaner. Nagaur, Bundi. Pali, Beawar,
Sikar, Churu, Udaipur. Jhunjhunu and Pokaran.

: Gangtok, Namchi, Gyal-hing and Jorthang.
: Coimbatore. Dharaipuri Madurai. Nilgiri. North

Arcot. South Arcot, Tiruchirapally, Thanjavur, Selam,
Tirunalveli, Kamarajar. Madras. Pasumpon Muthu-
ramalingam and Kadaikanal.

: Nil
. Aligarh, Almora, Azamgarh, Balia, Bareilly, Bitand-

sahar, Deoria, Etah, Etawah, Faizabad, Farrukhabad,
Ghazipur, Gorakhpur, Kanpur, Agra, Lansdowne,
Pauri (Garhwal), Mainpuri, Meerut. Muzaffarpur,
Pratapgarh, Pithoragarh, Varanasi. Rai-Bareli,
Shajahanpur, Sultanpur, Allahabad. Bahraich,
Banda, Barabanki, Basti, Badaun, Gonda, Chamoli,
Dehradun, Fatehpur, Hamirpur, Hardoi, Jalaun
{Orai), Jaunpur, Jhansi, Kheri, Lucknow, Mathura,
Mirzapur, Moradabad, Rampur, Sitapur, Sakaranpur,
Tehri, Unnao, Uttar-Kashi, Nainital, Ghaziabad,
Bijnor, Pilibhit, Kanpur Village, Soubadhra,
Siddarthanagar, Hardwar. Firozabad, Maharajganj
and Mau.

: Calcutta, Darjeelinz, Kalimpong, Burdwan and

Midnapur.

: Por! Blair and Cambell Bay.
: Sector 21-D, Chandigarh.

: Nil

: Nil

(a) whether some proposals are pending

Proposals for Court Buildings from State of  wjth the Union Government tor construction of

Maharashtra

Court buildings from Maharashtra:

3472. SHRI SHANTARAM POTDUKHE : (b) if so, the amount and number of pro-
Will the PRIME MINISTER be pleased to  posals pending with the Union Government:

state :

and .
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(c) decision taken by the Government in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW JUSTICE AND COM-
PANY AFFAIRS (SHRI H. R. BHARDWAJ):
(a) and (b) The Government of Maharashtra
has submitted a proposal envisaging an outlay
of Rs. 6946.44 lakhs during the eighth plan
period for the construction of court buildings,
residential quarters, amenities in courts. moder-
nisation of facilities in High Court and Subor-
dinate Courts. under the Centrally
Sponsored Scheme.

() The Centrally Sponsored Scheme has
been approved in principle by the Full plan-
ning Commission in its meeting held on
23-7-1993. The formal approval of the planning
Commission is, however. awaited.

Roads Under J.R.Y. in Maharashtra

3473. SHRI DHARMANNA MONDAYYA
SADUL : Will the PRIME MINISTER be
pleased to state :

(a) whether the Government of
Maharashtra has submitted any proposals for
construction of roads under ihe Jawahar
Rozgar Yojana during 1992-93;

(b) if sc, the details thereof and the action
taken by the Union Government thereon:

(c) the amount allocated to the State for the
purpose during 1993-94; and

-(d) the amount provided upto July. 1993 ?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI RAMESHWAR THAKUR) : (a)
No. Sir.

(b) Does not arise.

(c) and (d) Construction of roads in rural
areas is an admissible activity under Jawahar
Rozgar Yojana (JRY). Since the planning and
implementation of JRY is decentralised, actual
selection of an activity and the extent of outlay
for a particular activity are to be decided by the
implementing agencies i.e. Village Panchayats/
DRDAS/ZPs, taking into account the needs of
the area and the availability of funds.

During 1993-94, a sum of Rs. 21471.42 lakhs
has been tentatively allocated to the State of
Maharashtra as central share of assistance
under JRY, out of which a sum of Rs. 6943.30
lakhs has been released till 31-7-93.
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Special Cell for Redressal of Exporters
Grievances

3474. SHRI ANAND RATNA MAURYA:
Will the PRIME MINISTER be pleased to
state :

(a) whether the Government have set up an

Exporters Redressal Cell to redress the grievan-
ces of exporters; and

(b) if so, the details of main objectives and
functions thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRIBU-
TION AND MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KAMALUDDIN AHMED): (a) and (b) Yes,
Sir. An Exporters Redressal Cell has been
formed to entertain and monitor disposal of
suggestions and difficulties of exporters to
facilitate early action on such issues.

Production of leather

3475. DR ASIM BALA: Will the PRIME
MINISTER be pleased to state :

(a) the total production of leather in the
country, State-wise;

(b) whether the Government propose to
increase the production of leather; and

(©) if so, the details there of ?

THE MINISTER OF STATL IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEPARTMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHI): (a) A State-
ment is enclosed.

(b) and (c) A National Leather Development
Programme (NLDP) with UNDP assistance is
currently being implemented for integrated
development of the leather industry. The com-
penents of the programme include increasing
productivity of leather units, upgradation of
split leather, and maximisation in usage of Raw
materials by improving the skills of workers
and supervisors. Government has also
delicensed manufacture of finished leather and
are allowing duty free imports of Raw hides and
skins.
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STATEMENT

As the Jeather industry is primarily in the
small cottage and tiny sector and scattered ail
over the country reliable statistics of its domes-
tic production are not available. However, in

\
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the Survey keport on Capacity Utilisation in
Indian tanning industry prepared by the Cen-
1ral Leather Research Institute (CLRI) in the
year 1990, the State-wise production of
Finished leather in SSI AND DGTD tanneries
in India has been revealed as under:

Stutewise Processing of Hides and Skins in (in lakh SSI and DGTD Tanneries in India
(1987-88) pieces).

S. STATE Raw to finished Unfinist:ed to finished
No.
Hides % Oviine % Hides % Ovine %
skins skins
1  Tamil Nadu 4.6 36 3939 38 716 74 2612 74
2 West Bengal 66.0 25 1337 20 28 3 131 4
3 Uttar Pradesh 8239 3i 777 11 10.8 11 0.6
4 Andhra Pradesh 14 332 1.6 SR
5 Maharashtra 24 108 i7 59
6 Karnatka 09 8 —_ 11 27 12 183 22
7 Punjab 75 210 1.8 —
8 Other States 9.1 84 35 453
Total 2648 100 6788 100 962 100 3543 100

Notr : Hides incluade calf skins.

Shifting of Industrial Vinits from Delhi

3476 SHRIB. L. SHARMA PREM : will the
Minister of LURBAN OEVELOPMENT be
pleased 10 siate

(2) whether the Government are considering
a proposal to close down on shift certain Indus-
trial Units outside Delhi:

(b) if so. the details thereof:

(¢) whether any alternative site is not avail-
able within the territory of Delhi; and

{d) if su. the details thereof and if not. the
other propostls of the Government in this
regard ?

THE. MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISIER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P. K.
THUNGON): (2) and (h) DDA has repornted
that all the hazardous and noxious and heavy
and large industries as per the provision in the
Master Pian ar Delhi perspective-2001 are not

permitted in Delhi and are liable to be shifted
outside Dcthi.

(¢) Question does not arise.

{d) ‘Heavy and large’ industrial units are to
be located in the National Capital Region as per
the policy prescribed in the Regionai Plan-2001
for NCR

Further the NCR 8th Plan invesurnent
strategy provides for large scale developrient of
industrial sites in 10 new townshipe of NCR
where preferential allotment could be made to
industrial units want in to expand or relocate
outside Delhi as per provision of the draft Delhi
Sub-regional Plan for NCR.

Delicensing of IMrugs

3477, SHRI SATYAGOPAI MISRA - Wil
the PRIME MINISTER be pleased i

sSate s

ta) whether the Union Government piopose
1 delicenace varous ditigs undet the
Drug Policy:

PRELINY
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(b) if so, the details thereof; and
(c) if nat, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS (SHRI EDUARDO FALEIRO): (a)
to (c) A Background Note on Review of Drug
Policy, 1986 has been placed for discussion on
the Teble of the House on 12-8-1992.

[Translation]

Crash of Jet Aircraft

3478. SHRI SURESHANAND SWAMI:
Will the PRIME MINISTER be pleased to
state :

(2) whether a Jet Aircraft of National
Remote Sensing Agency was crashed in
Bombay on July 15, 1993;

(b) if so, the causes for this accident;

(c) the number of persons died in this goci-
dent; and

(d) the amount of compensation provided to
the families of the deceased ?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRI BHUV-
NESH CHATURVEDI) : (a) Yes. Sir. A Super-
king Air-300 Aircraft of National Remote
Sensing Agency (NRSA) crashed near Bombay
on 15-7-1993.

(b) The Director General of Civil Aviation
has ordered an investigation into this Air crash,
by the Regional Director of Flight Safety of
Bombay. The investigation report is still
awaited.

(c) All the four crew members—two from
NRSA and two trom M/s. Airworks India
Engineering Pvt. Lid., Bombay, which have a
contract with NRSA for the maintenance of Air-
craft were killed in the crash.

(d) All crew members of the Aircraft (includ-
ing two crew members cf M/s. Airworks India
Engineering Pvt. Ltd.) are covered for a per-
sonal accident cover of Rs. 5/-iakhs each pay-
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able to the next of the kin in the event of death
whilst flying. This amount has since been paid
10 the relations of the deceased crew members
of NRSA by the Insurance Company. In addi-
tion, the families of NRSA crew members will
also be entitled to receive cther benefits like
Group Insurance, Gretuity, Family Pension,
Provident Fund and Leave Encashment.

Funds of chntonments for civic amenities

3480. SHRI K. D. SULTANPURI : Will the
PRIME MINISTER be pleased to state the
names of the cantonments in the country for
which funds have been allocated in 1992 for
public works and the amount of funds so
allocated ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI MALLI-
KARJUN) : In order to supplement the meagre
finances of the Cantonment Boards, the Central
Government sanction ordinary grants-in-aid to
meet their day-to-day administrative expendi-
ture. The grants-in-aid are utilised mostly on
items of roads, street lights etc. Besides. special
grants-in-aid are also sanctioned by the Central
Government in respect of schemes approved by
the General Officer Commanding-in-Chief of
the concerned Command for execution of
major capital works projects such as building of
roads, augmentation of water supply schemes
etc. Also, a specific allocation out of the Army
Budget is made to the Cantonment Boards by
way of Service Charges with the cbjective of
nteeting the cost of the development works.

2. During the financial year 1992-93.4 Can-
tonment Boards were sarctioned special grants-
in-aid in respect of major capital works
amounting to Rs. 29,82.775. A total of Rs. 16.56
crores as service charges were allocated to 55
Cantonment Boards during 1992-93. The details
of the funds allocated by way of special grants-
in-aid and service charges to the Cantonment
Boards is given in the enclosed Starement.

STATEMENT
SL Name of the Cantonment Special Grant-in-Aid Service Charges (Rupees)
No.
1 2 3 4
L Agra 1,57,87.536
2.  Ahmednagar 13,79,510
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Ahmedabad
Ajmer
Allahabad
Almora
Ambala
Amritsar
Aurangabad
Babina
Bakloh
Bareilly
Badamibagh
Barrackpore
Belgaum
Cannanore
Chakrata
Clement Town
Dagshai
Dalhousie
Danapur
Dehra Dun
Dehu Road
Delhi
Deolali
Faizabad
Fategarh
Ferozepur
Jabalpur
Jalandhar
Jalapahar
Jammu
Jhansi
Jutogh
Kamptee
Kanpur
Kasauli
Khasyol
Kirkee
Landour
Lansdowne
Lebong
Lucknow
Mathura
Meerut
Mhow
Morar
Nainital
Nasirabad
Pachmarhi
Pune
Ramgarh
Ranikhet
Roorkee

Ks. 15.00.000
(Conversion of

Dry type latrine)

Rs. 642250

(Re-cons. Scheol bidg.)

Rs. 210,525
(Water supply Scheme)

Rs. 6.30.000
(Repairs of Retaining wall)
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279,500
50,00,000
91,369
1,60,83,500
16,11,000
220,000
91.45.465
2,90,540
4.91.000
41,65.000
21.45300
4,04715
515120
324470
1,26,707
11.76.808
64.45,800
20.00.000
95.13.920
25,00.000
41.43.046
4.87.513
50.67.053
97.95.950
1.88.232
22.63.394
1.52.000
26,13,058
67.,05.391
469623
69610
66.87.756
57.832
3,84.925
1.45.888
58,49.525
15.41.848

49,49200
3.28,700
24.06,753
1030128
19.97,000
9.10270
892,935
24.53,900
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55 Sagour

56.  Secunderabad

57 Shzhajhanpur

58.  Shillong

59. St. Thomas Mount
60.  Subathu

6l.  Varanasi
62.  Wellington

Wind Energy Projects ina Gujarat

3481. SHRI DILEEPBHA] SANGHANI:
Will the PRIME MINISTER be pleased to
state :

(2) the number of Wind-energy Projects
being operated in Gujarat and capacity of each
of the projects. location-wise:

(b) the expenditure incurred by each of
the projects:

(¢) whether ail the plants are working as per
their installed capacity: and

(d) if so. the details thereof and if not. the
steps taken by the Government to inake them
fully operational ?

THE MINISTER OF STATE IN THE
MINISTRY OF NON-CONVENTIONAL
ENERGY SOURCES AND MINISTER OF
STATE IN THE MINISTRY OF AGRI-
CULTURE (SHRIS. KRISHNA KUMAR) : (3)
and (b) The details of wind energy projects
being operated in Gujarat and expenditure
incurred on them is given in Statement.

(&) and (d) The performance of !l the pro-
jects is by and large satisfactory, except for
occasional forced outages.

STATEMENT
Details of Wind Power Projects in Gujarat

Sl.  Nazme of Project  Capacity  Total
No. MW)  expendi-
ture
(Rs. in
Lakhs)
1. Mandvi District
Kutch {Phase I) 1100 MW 180.00
(Phase IT) 0.5 MW 96.00
2. Okha. District
Jamnagar (Phase I} 0550 MW 87.00
{Phase II} 0.550 MW 90.00

8. Okha-Madhi.
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20,00 GUO
92.40,000
13.34.027
9.72.995
2.05.000
366179
i4.22.130
3322591

District Jamnagar

{Phase D) 1.800MW 28000

(Phase I 1500 MW 260.00
4, Lamba. District

Jamnagar 10.000 MW 2400.00
S. Tuna District

Kutch (Phase I) 0.090 MW 2200

(Phase II) 0055 MW 20.00

(Pnase I 0550 MW 245.00
6. Veravai, District ]

Jamnagar (Phase ) 0040 MW 20.00

(Phase II) 0.055 MW 2200

Boards for revival of Smail Scale Industries
3482. SHRI KASHIRAM RANA: Will the
PRIME MINISTER be pleased to state :

(a) whether the Union Government bave
empowered the Governicent of Gujarat and
other State Governments to set up boards in
their States for the revival of sick small scale
industries;

(b) if so, whether the State Govemments
including the Government of Gujarat have
since constituted such boards: and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES AND
AGRO AND RURAL INDUSTRIES) (SHRI
M. ARUNACHALAM): (a) No, Sir.

(b) and (¢) Do not arise.

No Industry Districts in Tamii Nadu
3483. SHRI K THULASIAH VANDAYAR :
Will the PRIME MINISTER be pleased to
state :
(a) the names of the districts in Tamil Nadu
included in the list of no industry districts:

(b) whether the Governmernt propose 10 set
up industrigl untts in these districts. and

(c) if so. the time by vhich these units aie
likely to be set up ?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DPEPARTMENT
OF. INDUSTRIAI. DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHI): (a) Tamil
Nadu does not have any ‘No Industry
District’. *

(b) and (c) Do not arise.

[Translarion)

Solar Power Thermal Plants in Rajasthan
3484. PROF. RASA SINGH RAWAT ™
SHRI DATTATRAYA BANDARL|
SHRIMATI KRISHNENDRA
KAUR (DEEPA)
SHRI GOPI NATH GAJAPATI'[‘IJ

Will the PRIME MINISTER be pleased to
state :

(a) the number of Solar Thermal Pcwer
Plants proposed to be set up in Rajasthan:

(b) the amount to be incurred

thereon:

likely

(¢) whether the Government propose to seck
any technica!/financial assistance from foreiyn
country for the purpose:

() if so, the details thereof:
{&) the number of Sclar Thermal Power

Plants proposed to be sct up in the conntry dur-
ing the Eighth Five Year Plan: and

(f) the amount aliocated for the develop-
ment of non-conventional energy sources in
Rajasthan during the Eighth Five Year Plan.
Schemewise ?

THE MINISTER OF STATE IN THE
MINISTRY OF NON-CONVENTIONAL
ENERGY SOURCES AND MINISTFR OF
STATE IN THE MINISTRY OF AGRICUI -
TVURE (SHRI S. KRISHNA KUMAR): (a) A
Megawatt scale solar thermal power plant is
proposed to be taken up during the Eighth Five
Year Plan for R & D-cum-demonstration pur-
poses at a suitable location in Rajasthan.

(b) Acvording to preliminary estimates. the
cost of a 35 MW solar therinal power piant wil!
be about Rs. 380 crores.

(¢) and (d) The details of technical and
financial assistance are yet to be iinalised.

{e) Only one such project ix planned during
the Eighth Five Year Plan.
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() State-wise and programme-wise allo-
cations have not been made by MNES for wc
Eighth Five Year Plan. Physical targets are
fixed on year tc year basis for extension pro-
grammes and funds are released accordingly.
However, the Plancing Commission have
recommended an outlay of $168.00 lakh for the
State of Rajasthan for NCES sector for the
Eighth Five Year Plan period under the

iate Plan.

JEnglish]
Shortage of Drinking Water in Hyderabad and
Secunderabad

3483, SHRI DATTATRAYA BANDARU]
SHRI RAMA KRISHNA
KONATHAI A
SHRI J. CHOKKA RAO
SHRI SGBHANA DREESWARA
RAC VADDE -

B

Wil the Minister of URBAN DEVELOP-
MENT be pleased tu state

(2) whether the citizens of the twin cuies of
Hydeiabad and Secundeiabad ave tecing severe
shortage of drinking water:

(b) whether theie is 2 proposs] 1o bring the
Krishna river water to Hyderabad for augment-
ing the supply of drinking wated:

(v it so. the details thereot:

(4} whether the Ummon Government have
cleared the proposai: and

(e) if not, the reasons theretui ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P K.
THUNGON) : (a) Yes. Sir.

(b)) Yes. Sir.

(¢ Governnient of Andhra Pradesh bas pro-
posed the zugmenteation pt waier supply scheme
10 the twin cities of Hyiderabad and Secun-
derabad from the foreshore of Nagarjunasagar
at ap estimated cost of Rs. 640 crores for World
Bank assistance. The proicctimolves drawal of
waier from distance of 133 Kmis and is designed
o mieet the water supply reguiretuents ot the
twin cities upto 2041 A D It also mciudes
strengthening and improvement of the exising
water supply disteibution system us well as the
scwerage systen:.
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(d) The proposal has been cleared from
technical angle by the Central public Health
and Environmental Engineering Organisation
in this Ministry and refeired to the Planning
Commiission for their clearance.

(¢) Does not arise.

[Translation]
Sick Industries in Madhya Pradesh and
Rajasthan
348. SHRI SHIVRAJ SINGH CHAU-
HAN : Will the PRIME MINISTER be pleased
10 state:

(a) whether the Governments of Madhya
Pradesh and Rajasthan have sent proposals to
the Union Government for revival of sick and
closed industries in their States;

(b) if so, the details thereof:

{c) the details of the sick and closed indus-
tries in Madhya Pradesh and Rajasthan and
since when they are lying sick and closed:
and

(d) the steps taken for revival of these
industries ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSRTY
(SHRIMATI KRISHNA SAHI) : (2) and (b) No
proposal has been recently received {rom
Government of Rajasthan for reviva! of sick
and closed industries. The Government of
Madhya Pradesh has submitted proposal for
extending assistance from the National
Renewal Fund for payment of compensation to
workers in the closed textile mills which have
been referred to the Board for Industrial and
Financial Reconstruction (BIFR) or the
Appellate Authority for Industrial and Finan-
cial Reconstruction (AAIFR).

(c) According to the Reserve Bank of India,
the details of sick industrial units in the States
of Madhya Pradesh and Rajasthan as at the end
of March, 1992 are as under :—

Cate No. in No. in
alegory Madhya Rajasthan
Pradesh
(i) Non-SSI sick 59 54
(i)) Non-SSI weak 38 28
(iii) SSI sick 22333 14420
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In the non-small scale sector, 31 sick/weak
industrial units in the State of Madhya Piadesh
and 28 sick/weak industrial units in the State of
Rajasthan were reported closed as at the end of
March, 1992. Similar information in respect of
small scale industrial units is Centrally not
maintained.

(d) Government have taken a number of
steps for revival of sick industrial units. Some of
the important ones are given in enclosed
Statement.

STATEMENT

Steps taken by Government for revival of Sick
Industrial Units

The Government have enacted a comprehen-
sive legislation namely ‘The Sick Industrial
Companies (Special Provisions) Act, 1985". A
quasi-judicial body designated as ‘The Board
for Industrial and Financial Reconstruction
(BIFR) has been set up under the Act to deal
with the problems of the sick industrial com-
panies in an effective manner. which has
become operational with effect from the 15th
May, 1987.

(2) The Reserve Bank of India have issued
guidelines to the banks for strengthening the
monitoring systems and for arresting industrial
sickness at the incipient stage so that corrective
measures are taken in time.

(3) The banks have also been directed by the
Reserve Bank of India to formulate rehabilita-
tion packages for the revival of potentiaily
viable units. The banks and financial institu-
tions evolve rehabilitation packages for the
revival of sick units.

(4) Reserve Bank of India have also issued
guidelines separately to the banks indicating
parameters within which banks could grant
reliefs end concessions for rehabilitation of
potentially viable sick units without reference to
RBI both in the large and small scale sector.

(5) Revival of sick industrial units is also
done by amalgamation/merger of sick units
with healthy units. Tax benefits are given under
Section 72 (A) of the Income Tax Act, 1961 to the
healthy company for revival of the amalgamat-
ing sick unit.

(6) Government has se: up the National
Renewal Fund which would, inter-alia. provide

for payment of compensation 1o workers affec-
ted by industrial restructuring.
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(7) On the advice of the Government of
India, Reserve Bank of India has set up State
Level Inter-Institutional Committees (SLIICs)
in all States under the Chainnanship of Sec-
retary, Industries Depariment of the concerned
State vaemmems for working out a rehabilita-
tion package for revival of viable sick small
scale units.

(8) Financial assistance in the form of long
term equity type assistance upto Rs. 1,50.000/- to
units with a project cost not exceeding Rs. 10
lakhs at a nominal service charge of one per
cent per annum is also available to potentially
viable sick small scale industrial units from the
National Equity Fund set up in August,
1987.

(9 Small Industries Development Bank of
India (SIDBI) has been established to function
as an Apex Bank for tiny and small scale
industries.

A separate Refinance Scheme for Rehabilita-
tion (RSR) is being managed by SIDBI for
revival of potentially viable sick small scale
industrrial units.

[English]
No-Industry Districts in Gujarat

3487. DR. AMRITLAL KALIDAS PATEL :
Will the PRIME MINMISTER be pleased to
state :

(a) the names of no-industry districts in
Gujarat;

(b) the steps taken by the Government for
industrial development of these districts:

(c) the types of industrial units set up so far
or proposed to be set up in the these districts
after the implementation of new industrial
policy; and

(d) the number of industrial licences issued
for setting up of industries in the State after the
announcement of the new industrial policy ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATTI KRISHNA SAHI) : (a) In Gujarat,
Dangs has been declared as “No Industry”

(b) and (c) Industrialisation of an area is
primarily the responsibility of the State Govern-
ment concerned. The Central Government sup-
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plement the effons of the State Government
wherever possible.

(d) After the announcement of the new
industrial policy in 1991, 44 Industrial licences
have been issued for setting up of industries in
the State of Gujarat.

Nuclear Technology

3488. SHRI CHETAN P.S. CHAUHAN :
SHRI SATYA DEO SINGH

Wiil the Prime Minister be pleased to state:

(a) whether India is now in a position to pro-
vide nuclear technology to other countries;

(b) if so, whether some countries have sent
proposals to acquire nuclear technology from
India: and

(¢) if so, the names of those countries ?

THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHRI BHUVNESH
CHATURVEDI): (a) India is among the few
countries in the world which have developed
indigenous capabilities covering the entire
range of nuclear fuel cycle activities and i a
position to provide nuclear technology for
peaceful purposes 1o other countries.

(b) and (c) india has been offering its exper-
tise in the nuclear and related fields including
supply of equipment and training either
bilaterally or through the International Atomic
Entergy Agency (IAEA). India has bilateral
cooperation agreements in the peaceful uses of
nuclear energy with a number of countries such
as Algeria, Belgium. Cuba, FEgypt, FRG,
Indonesis, Poland, Russia etc.

Life Saving Drugs
3489. SHRI RAJENDRA KUMAR

SHARMA : Will the PRIME MINISTER be
pleased to state :

(a) whether there is shonage of life saving
drugs in Uttar Pradesh;

(b) if 30, the action taken by the Government
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS & FER-
TILIZERS (SHRI EDUARDO FALEIRO) : (a)
and (b) No general shortage of any life suving
drugs in Uttar Pradesh has been reported.
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[Transiatien]
Sale of American Fertilizers

3490. SHRI GAYA PRASAD KORI ' Will
the PRIME MINISTER be pleased to state :

(2) whether the Union Government and the

USA have entered into an agreement for supply

of American fentilizers; and
(b) if so, the details of the agreerueni ?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL. SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRIBU-
TION AND MINISTRY OF STATE IN THF
MINISTRY OF COMMERCE (SHRI KAMA-
LUDDIN AHMED) - (a) No. Sir.

(b) Does not arise.

[English]

Disposal of Molasses by Sugar Mills
@3491. SHR! ATAL BIHARI VAJPAYFL -
Vil the PRIME MINISTER be pleased to
state :

(a) whether the Government have litfted con-
trol on disposal of molasses by sugar mills:

(b) if so. the reasons therefor:

(c) whether any representations from State
Govemninenis and others have been received
against this decision: and

(dy if so. the details thereof and the acdion
taken by the Government in the matter”

THE MINISTER OF STATE IN THF
MINISTRY OF CHEMICALS AND FFER-
TILIZERS (SHRI EDUARDO FALEIRO) : (a)
and (b) The Molasses Control Order 1961 was

rescinded on 10-693. The main objct of

withdrawing price and movement control over

molasses was to ensure free availability of

molasses at market determined prices.

(c) and (d) No State Government has re-
presented against the decision. State Govern-
ments have, however, been bringing to our
notice various problems which have arisea due
to the partia! implementation of decontrol in
certain States. Primariiy these relate to free pric-
ing of molasses and its availability.

[Translation]

Crisie in Sugar Mills due to decontrol of

Molasses

+@3492 DR. LAL BAHADUR R,mAn

SHRI RAJVEER SINGH ke

Will the PRIME MINISTER be plezsed v
state !
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(a) whether the Government propose to
allow sugar-cane growers to produce molas-
ses;

(b) if not, due to decontrolling of molasses
the sugar-cane growers are facing financial
crisis; and

(c) if so, the remedial steps taken by the
Government to overcome the financial crisis
in States?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS (SHRI EDUARDO FALFIRO): (a)
Since Mclasses is a by-product of the sugar
industry, no separate Gevernment approval is
required to produce molasses.

{(b) and (cj Do not arise.

[English]
Import of Textiles from us

3493, SHR! BOLILA BOILLI RAMAIAH.}’
SHRI D. VENKATESWARA RAO/

Will the Minister of COMMERCE be pleased
10 state:

(z) whether US Government have ap-
proached India t¢ provide market access for its
textsle and gamments; and

(b) if so. 1o what extent the Government
have accepted the US suggestien ?

THE MINISTER OF STATT IN THLE
MINISTRY OF CIVIL SUP™IFS. CON-
SUMER AFFAIRS AND PUBLIC DISTRIBU-
TION AND MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (3HRI
KAMALUDDIN AHMED): (2) In the course
of negotiations ou textiles in the Uruguay
Round, requests for market access on textile
items have been made by principa! indus-
triaiised countries including the US.

(b) India’s response to the requesis has been
that the ability to considsr these requests would
be contringent on very substantial improve-
ment in market access for India textile and gar-
wents and also on improvement in the balance
of payments situation.
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STATEMENT CORRECTING
REPLY TO UNSTARRED QUES-
TION NO. 1842 DATED 3-12-92 RE.
EXPENDITURE INCURRED ON

NCR PLAN.

LY

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P. K.
THUNGON) : Sir, While replying to part (e)
and (f) of the question, certain typographical
errors had occurred due to oversight. In the first
line in reply to part (¢) the word ‘finalisction’
should have been t:ped instead of the word
“consideration” and the line should have read
as under :—

Part (f) “The broad deatures of these plans

under finalisation relate to:”

2. Similarly in reply to part (f) (i) the words
‘creation of " should have been deleted and the
sentence should have read as under :—

Part (f) (i) “The Board has approved a
strategy for additional mobi-
lisation of resources”.

3. The inconvenience caused to the House

and delay in correcting the answer is re-
gretted.

[English]
12.00 brs.
(Interruptions)
MR. SPEAKER : Please take your seats.
(lnterruptiaru)‘

MR. SPEAKER : We have agreed to be very
good and disciplined parliamentarians; and to
complete it in half-an-hour.

(Interruptions)

MR SPEAKER: We can do one after
another, Shri Ram Vilas Paswan, please.

(Interruptions)

MR SPEAKER : I will allow you. [ can do it
one after the other.

(Interruptions)

MR SPEAKER :  said, “I can do it one after
the other”.

(Interruptions)
[Translation]
SHRI RAM VILAS PASWAN (Rosera) : Mr.

Speaker Sir, I would like to draw your attention
to the closure of Lucknow edition of ‘Navbharat

[ A AAaranmn
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Times’ from 18th June. 92 employees have been
dismissed without any prior notice. The matter
of ‘Navbharat Times’ was raised in this House
earlier also. All the publications of this Group
from Sarika to Dinman have been closed down.
The publication of the ‘Navbharat Times' has
been stopped form Lucknow city of Uttar
Pradesh which is constituency of our Vajpayee.
92 employees have been dismissed even without
any show cause notice. It is blatant violation of
the Industrial Dispute Act, 1947 and Working
Journalists Act. I urge upon the Govenment to
enquire into the irregularities committed by this
company. The affairs of this company should
be enquired into by Company Law Board and a
Receiver should be appointed. If problem is not
sorted out by these steps, then the management
should be handed over to the workers. The
workers of the company had met the Prime
Minister and had also handed over 2 memo-
randum to him. The Prime Minister had
assured them that action will be taken in this
regard, but despite his assurance, no action has
so far been taken. Navbharat Times is one of the
biggest newspapers, which has a very large cir-
culation. I request the Government to consider
this matter seriously. (Interruptions)

[English]
MR SPEAKER : I will allow one hon. Mem-
ber on one issue, please.

(Interruptions)
MR SPEAKER : I will allow you also, on a
different issue.

(Interruptions)
(Translation)

SHRI ATAL BIHARI VAJPAYEE (Luck-
now) : Mr. Speaker Sir, it is a matter of great
regret that four of our colleagues are not able to
attend the sitting of this house. I am talking
about the absence of Shri Madan Lal Khurana,
Shri Kalka Dasji, Shri Khandelwalji and Shri
B. L. Sharma ‘Prem’. The sitting of the House is
going on. Naturally, they were to attend the
House. But when they were tired of narrating
Delhi’s tales of woes and when this Govern-
ment turned a deaf ear to their persistent
demands then they were compelled to under-
take a 72 hours fast in Chandni Chowk outside
the Town Hall, from today.

The Central Government had laid emphasis
on the abolition of Octroi system in Delhi. In a
way one can understand the rationale behind
abolition of octroi, but at that time it was also
decided that the loss of revenue to Delhi
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Municipal Corporation due to abolition of
octroi will be made up by the Central Govern-
ment. The loss of revenue comes to 45 crores of
rupees annually. But not a single paisa has so
far been paid to Delhi Corporation since 1st of
January, 1993. 25 to 30 crores of rupees should
have been paid by now.

The attention of the Home Minister was
repeatedly drawn in this regard, but nobody
had time to look to the miserable plight of
Delhi. Delhi is the capital of the country but
what is the condition of electricity and water
supply in Delhi What has happened to Delhi
during this summer and rainy season. There
has never been such a miserable condition of
Delhi in the past. Roads are in a dilapidated
condition and the Corporation has issued
orders that the funds which have been allotted,
should be cancelled and funds should not be
spent without prior approval. Tenders have
been pending for the last 2 years. The develop-
ment works in Delhi have come to a standstill.
There is no water and no electricity, Redline
buses are of course, running in Delhi which are
helping people to reach their destination, but
that is a different situation.

Sir, you should ask the Home Minister to
make a statement in the House with regard to
Delhi and make an announcement about
release of funds in lieu of Octroi. I seek your
intervention in this regard. This is no Legisla-
tive Assembly in Delhi. Bureaucracy is ruling
the capital. The Bill has been passed, but no
Legislative Assembly has been constituted.
Parliament has no time to discuss the affairs of
Delhi and if the Parliament has time, then I will
see as to which members and which party sup-
ports my demand.

[English]

MR. SPEAKER: I think the issue is quite
important. The Government should make a
statement on this.

SHRI SOBHANADREESWARA RAO
VADDE (Vijayawada) ; Mr. Speaker, Sir, [ want
10 raise a very important matter. Very recently,
the Unior Government has taken a decision to
decontrol the Molasses. It is helping the sugar
factories to reap very huge profits. But the cane-
growers, who are supplying the cane to the fac-
tories, are not being passed on the benefit out of
this higher realisation of molasses price

I suggest to the Government 1o give suitable
instructions so that the cane-growers get 50 per
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cent of the profit that is obtained through sale of
molasses in the open market.

1 also urge upon the Government to come out
specifically and make a statement regarding its
views on passing on the profit to the farmers
and also the plight of small scale industries, like
animal-feed units and some other units, which
are wholly dependent on the supply of molasses
at some price. Otherwise, the dairy industry and
the poultry sector are also going to suffer.

I urge upon the Government through you to
make a statement.

MR. SPEAKER: Well, I think, last time,
when this matter was discussed, it was made
very clear to us that the co-operative sugar fac-
tories are passing on the profits earned to
the farmers.

SHRI SOBHANADREESWARA RAO
VADDE : No, Sir. That is why | have brought it
to yoyr notice. (Interruptions)

MR SPEAKER: Please do not argue.

(Interruptions)

MR SPEAKER : As far as the private indus-
try is concerned, there is no guarantee that it
would be passed on. But the Government has
said that they will take steps to see that it is
passed on.

SHRI SOBHANADREESWARA RAO
VADDE : Only on free sale sugar, the benefit is
going to the farmers on molasses.

MR SPEAKER : Once you raise the issue, let
us understand the subtleties involved in it and
concentrate on that point on which you
should concentrate.

[Translation]

SHRI LAL K. ADVANI (Gandhi Nagar):
Mr. Speaker Sir, on 8th August, there was a
bomb blast in Madras in the office of RS.S,, in
which 11 persons were killed. Thereafier, it was
discussed in this House and the Minister of
State in the Ministry of Home Affairs interven-
ing in the discussion had stated that it would
not be right to link the bomb blast cases of
bombay with the bomb blast of Madras. He
further stated that he had examined the blast
cases of Bombay and found that RDX. was
used in these blasts whereas R.D.X was not
used in this case. At that time also I had said
that it was for the forensic experts to tell as to
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which explosives were used in these blasts. I
.think that if some officer or the Minister of State
in the Ministry of Home Affairs says that
RDX was not used in this case, then such a
statement cam- lead the investigation to a
wrong direction.

\

But I personally went there and Chief Sec-
retary met me. He told me that Madras Forensic
Laboratory was the best laboratory in the coun-
try and therefore, we would be able to find out
as to what type of explosive. was used in that
blast. I was assured of it. After the investigation
it has been officially stated by forensic
laboratory that RDX was usged in this blast and
an other explosive named Penta-nitrate was
also used. Both of these explosive are very
deadly explosives. At that time a question was
raised as to who should enquire into this case.
Though the Chief Minister of Tamilnadu
hereself had suggested that as this case might be
related to some -states, it would be better if this
case is enquired into by the CBL But at that time
the Minister of State in the Ministry of Home
Affairs had said that there is no need of it and
this case should not be handed over to CBI.
Today it is badly needed afier this statement. At
that time he said that if the demand was raised,
and if need be, they would reconsider their deci-
sion. I think that now such an investigation is
badly needed. I would also like to add this that
our ambassador in Sri Lanka who was there till
last year met me recently. He told me that in the
middle of 1992 our embassy had sent a message
to the Government that a large number of ISI
people were coming to Sri Lanka and ISI was
also trying 10 spread unrest in South India from
Sri Lanka itself. I want that the Government
should take the House into confidence in this
regard. We have our long pending demand that
this case should be handed over to the CBI for
investigation. What action has been taken
against the culprits of blasts of Bombay and
Calcutta which took place 6-7 months back.
Some of the culprits are absconding. The
Mamon brothers are among them. We had
sought some information about them and
Pakistan had replied to that. The entire infor-
mation regarding this must be placed before the
Hose during the current session. I reiterate this
demand that investigation into Madras bomb
blast case should be handed overto CBI and the
Government should reconsider its earlier
decision

[English]
MR SPEAKER : I think the Home Minister
may be informed about it.

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY (DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DEVE-
LOPMEND AND THE MINISTER ' OF

STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM) : [ will bring it to the
notice of the Home Minister, Sir.

SHRI HARADHAN ROY (Asansol): Sir,
Hindustan Cables Limited, despite being found
lowest in many sizes against the tenders floated
by MTNL in December, 1992 and by DOT in
February, 1993 are being imposed a price even
lower than 1991 tender price instead of accept-
ing the lowest quoted rates. Moreover, DOT and
MTNL have asked HCL to accept orders at 1991
price by 10 per cent less.

It is not understood how can DOT/MTNL
deprive HCL the price based on their competi-
tive bidding in the tenders opened in December,
1992 and February 1993. Further it is unders-
tood that DOT has issued letter of intent for
Rs. 20 crores worth of cable on a non-approved
manufacturer like M/s Chowdhury Metal
Industry of Delhi. Recently, letter of intent has
been placed 10 HCL of 3995 LCKM by DOT
for supply of different types of cables at the rate

- of 1991 by 3 per cent less. It appears that DOT

and MTNL are acting at the behest of private
sector lobbies aiming at destroying a profitable
public sector undertaking, that is, Hindustan
Cables Limited. I would like to draw the atten-
tion of the Government to this important
matter.

SRI SOMNATH CHATTERIJEE (Bolpur):
This is a very serious matter. A profitable and
viable public sector undertaking is becoming
sick because other public sector undertakings
are not placing orders on it. It is cent per cent
Central Government undertaking which is
becoming sick. So, Sir, I request you to direct the
Government and the Government also should
react to it

MR SPEAKER : Let it be brought to the
notice of the Government.

SHRI RANGARAJAN KUMARA-
MANGALAM : I will bring it to the notice of
the hon. Minister.

SHRI MRUTYUNIJAYA NAIK (Phulbani) :
Sir, death knells have started ringing again just
as drought started in my constituency Phulbani
in the State of Orissa- - - (Interruptions)
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[Transiation] »
MR SPEAKER : There has been discussien

on drought for six hours. There has been a dis-
cussion on drought and flood for six hours.

[Engiish]

" whydo you want to raise it again here ? I request
you to bring it to the notice of the hon. Minister.
T will also bring it to his notice.

(Interruptions)
[Translation]

SHRI KESRI LAL (Ghatampur): Mr
Speaker Sir, Shri Manohar Lal is a former
member of Parliament. He was elected to this
House in 1977. He has also been a Minister in
Uttar Pradesh. His 11 years old grandson has
been kidnapped and his life is in danger. The
Government of U.P. had withdrawn the security
cover which was provided to Manohar Lalji. He
had been receiving such type of threats earlier
also. He had received letters threatening him of
dire consequences. He was threatened that all
members of his family would be kidnapped.
Nowhis grandson has been kidnapped. I would
request the Home Minister to collect the infor-
mation in this regard and present it before
this House.

SHRI GUMAN MAL LODHA (Pali): Mr.
Speaker Sir, I would like to draw your attention
0 a very heant rending incident. The people of
my constituency are very poor and they are cat-
tle rearer. They earn their livelihood by rearing
sheep and goats and due to scanty rain fall in
summer seasons in our area they go to Madhya
Pradesh and wander with their cattle from one
place to another and then they come back after
the season is over. Sir, on their way they are
escorted by the Police so that they could be res-
cued if there is any clash among themselves. At
present Rajasthan is under President’s Rule.

Sir, on 15th of August when I was about to
leave for my constituency, I received this news.
The people were returning from Madhya
Pradesh along with their cattle. Police was kept
for their protection but police personnel disap-
peared at a place in District Kota and 9 persons
were killed in a clash with the local people.
These persons were killed on the spot.

Mr. Speaker Sir, I would like to submit that
this incident is not merely a case of negligence
on the part of police, but it is a conspiracy. No
relief, or help from the Governor’s Fund or any
compensation has been given to these poor,
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exploited, oppressed people who earned their
livelihood with great difficulty. I urge upon the
Government that when Rs. 2 lakh are given to
an ordinary person, then Rs. 2 lakh as compen-
sation should be paid to th. next of kin of those
killed in this case. Compensation should also
be paid to the injured and .1l medical facilities
should be provided for tt > treatment of the
injured. The police officials, who disappeared
from the sight and were party to the conspiracy
which resulted in the killing of nine persons,
should be suspended. A legal proceedings
should be initiated against these police person-
nel and a scheme should be formulated for the
rehabilitation of these cattle rearer.

SHRI NITISH KUMAR (Barh): Mr.
Speaker, Sir, through you I would like to
draw the attention of this House to the fact that
seven languages have been deleted from the
syllabus of the main examination of Civil
Services Examinations of Unior Public Ser-
vice Commission. Pali is one of them which
was a language of masses during Buddha
period. Apant from this language, German,
Persian, Russian, Chinese, Arabic and French
languages have also been deleted. These
languages have been deleted from the main
examination of UP.S.C. In this way it has
created difficulties for the students who are
studying these languages in as many as 60
Universities. It has been said that the one Satish
Chanda Committee was set up for this purpose
and these languages have been deleted on the
recommendations of this committee. The
teachers of these languages have made an offer
to the UPSC that they were prepared to set the
question papers and do the evaluation work free
of cost. ;

Mr. Speaker Sir, the students who are study-
ing these languages should have the eption to
offer language in their examination as one of
the subjects begause these languages are very
useful in IFS and other foreign services with
regard to promotion of technology and Tourism
in foreign countries. Therefore, I would like to
urge upon the Government through you that

the report of Satish Chaadra Committee should

be reconsidered and these languages should be
kept as a subject in the main examination as in
the past.- - - (Interruptions)

MR SPEAKER : There are certain members
in this Housk, who speak very rarely. They must
also be allowed to speak
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[English]

SHRI B. N. REDDY (Miryalguda) : Sir, the
State of Andhra Pradesh is in the grip of severe
famine. The "condition in the Districts of
Mehaboob Nagar, Nalagonda and Warangal is
very pathetic. In most of the villages the cattle
are being sent to the slaughter houses. About
20— 50 per cent of the rural youth have migrated
in search of employment. All the villages bear a
deserted look

A Central team visited Andhra Pradesh'in the
month of May-June, 1993. The State Govern-
ment requested for the Central Relief worth Rs.
645 - 44'crores whereas the Central Government
recommended only Rs. 131-495 crores. 1
request that the additional amount may
immediately be sent to the State.

The total cropped area has declined by 85
lakh hectares. The production of rice declined
by 2-24 lakh tones from the previous year.
When more than 400 mandals have been affec-
ted in the whole State, the State Government
has declared only 175 mandals as drought affec-
ted. I request the Central Government to direct
the State Government to review the whole situa-
tion and then take up the relief work on a war
footing. Even in the villages of the mandals
which have been declared drought affected, no
relief work has been taken up; neither minor
irrigation repairs nor construction of roads or
bridges is undertaken by the State Government.
I request the Centre to intervene and come to
the rescue of our State.-  (Interruptions)

[Translation]

MR SPEAKER : All of you are sitting in the
House. If the House is to be run in this way, I
will not be able to coduct the proceedings in
the House.

[English]

I will just retire to my room. You yourself are
speaking one after other.

Mranslation]

SHRI TEJ NARAYAN SINGH (Buxor) : Mr.
Speaker, Sir, you always claim to run the House
as per the Rules but I'm somry to say that.
Interruptions).

MR SPEAKER : You will also be given time.
Please sit down.

(nterruptions) -
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[English]

.MR. SPEAKER: Nothing is going on
record.

(Interruptions)*
Translation]

SHRI DEVENDRA PRASAD YADAV
(Shanjhanpur) : Mr. Speaker, Sir, I want to
express my gratitude.

MR SPEAKER: Please Speak.

SHRI DEVENDRA PRASAD YADAV: Mr.
Speaker, Sir, the question of urgent importance
only should be allowed to be raised during the
Zero hour and only those members should be
allowed to speak who give their names before
900 A M.or9 30 AM. '

MR SPEAKER: You should keep these
things in mind. So many persons start speaking
simultaneously as a result of which neither any-
thing goes on record nor it is responded to.

(Interrupdions)

MR SPEAKER : Everything should be done
according to the rules. We can do much in this
way. But nobody seems to be in 2 mood to
follow the rules and everybody starts speaking
overlooking the rules.

(Interruptions)

MR. SPEAKER: Please make everbody
understand this thing.

(Interruptions)

MR SPEAKER: Please make Mr. Paswan
also understand.

SHRI DEVENDRA PRASAD YADAV: Mr.
Speaker, Sir, the law and order situation is
deplorable in Uttar Pradesh and is deteriorat-
ing day by day. Yesterday at 10 A. M., a 10 year
ald boy from the gate of St. Joseph School in
Kanpur was........

(Interruptions)
MR. SPEAKER : What for do we have court
and police stations in the country?

SHRI DEVENDRA PRASAD YADAV : The
ex-Members of Parliament Shri Manohar Lal
Saini's grandson, Aiklavya, was abducted and
the life of the ex-Member of parliament is also

*Not recorded.
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in danger and the Government is not taking any
action to get the boy released from the abduc-
tors. We demand from the Government that
arrangements should be made for the security
of Shri Manohar lal Saini....... (Interruptions)

[English]

SHRI RAMESH CHENNITHALA (Kot-
tayam) : Sir, thousands of people from Kerala
and other parts of the country, who are seeking
jobs abroad, are exploited and harassed by
unscrupulous and illegal manpower recruit-
ing agencies.

Sir, huge amounts are being collected from
the poor people for giving lucrative jobs outside
India. These people sell their property and all
other belonging for securing jobs abroad.

Sir, the Parliament itself had enacted a law
for protecting the poor job-seekers viz. Emigra-
tion Act. There are certain loopholes and flaws
in the Emigration Act. Because of that, these
people are being exploited by these illegal
manpower-recruiting agencies. The existing
provision is that the courts will take cognizance
of a complaint only if it is directly filed by the
victim. But it is not possible for these people to
approach the Court.

Almost all the newspapers in Kerala are
reporting these stories of exploitation. The only
remedy is that the police would collect the
evidence and punish the guilty, if they filed a
petition. So, this is a very serious issue. The
existing provision in the Emigration Act is not
sufficient for protecting the poor labourers.

Therefore, I urge upon the hon. Minister to
bring necessary amendments in the Emigration
Act for protecting the poor labourers and job-
seckers outside the country, especially in the
Gulf countries.

[Translation]

SHRI VISHWANATH SHASTRI (Gazipur) :
Mr. Speaker, Sir, lakhs of rupees of the farmers
of Mathura, Uttar Pradesh are outstanding
against sugar mills.. The farmers are facing a
crisis because of the non-payment of these dues.
The sugarcane is purchased from farmers but
receipt of sale is not given to them. The farmers
of Mathura have been agitating since 12th
August, 93 with demands of the recovery of
outstanding amount, giving of sale receipts and
construction of a tin shed in front of every mill.
Four agitators have been on an indefinite strike
since 15th August. The Government is, there-
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fore, requested to take steps to meet the above
mentioned justified demands of the farmers
of Mathura.

MR SPEAKER : Only that member’s state-
ment will go on record whom I call upon to
speak.

MR SURYA NARAYAN YADAV (Saha-
rasa) : Mr. Speaker, Sir, some six days back a
boat met with an accident in Rajhanspur of
Saharasa district of Bihar which was carrying
65 persons and 17 out of them are alive and 7
dead bodies have been recovered. I: had not
raised this matter in Lok Sabha as I was sure
that Bihar Government would work expedi-
tiously. But the family members of the deceased,
who have been identified, have yet to receive
any compensation or any other assistance. No
search is being carried out by the administra-
tion to find the missing persons. The Bihar
Government is not giving it any attention.
L, ergo, demand of the Government that relief
be provided to those people as early as
possible.

SHRI TEJ NARAYAN SINGH (Buxor):
Hon’ble Speaker, Sir, massive soil erosion is
taking place in the Ganges from Buxor district
to Bhojpur district in Bihar. The old fort of
Buzxor is also on the point of being submerged
in the Ganges. Arjunpur, Majahariya, Umar-
purdiyar, Tilakrahe ka hatna, Keshavpur,

Manipur, Lalvodera, Lachchu Told etc. village
are also getting inundated in water. The Central
Government are yet to take any action. I have
written to the Minister of Water Resources but
the Central Government have made no
arrangement 30 far. I demand of the Central
Government that an embankment be construc-
ted from Buxor district to Bhojpur district, to
avoid erosion of the Ganges. The arrangement
be made to rehabilitate the people of these
villages 1o save their lives.

[English]

SHRI G. M. C. BALAYOGI (Amalapuram) :
Mechanised fishing boats of Andhra Pradesh
in some seasons conduct fishing operations
along the Orissa Coast beyond five kilometres
from the shore.

As per the provisions of Orissa Marine Fish-
ing Regulations Act, Fishing Vessel should
obtain licence under Section 6 of the Act from
the authorised officer, Assistant Director of
Fisheries, Khujanga, Orissa for carrying on
fishing in any specified area.
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To comply with the provisions of the said Act,
they have requested a number of times on
behalf of the fishermen of Andhra Pradesh to
the Fisharies Department of Orissa State to
issue licences to the fishermen for fishing
operations. But the Fisheries Department of
Orissa State have not issued any licence to them
so far. Their fishing operations do not in any
way contravene the provisions of the said
Act.

While conducting fishing operations, some-
times their boats have to enter Paradeep Fish-
ing Harbour or Puri coast (1) to save them
from cyclones or bad weather; (2) in case of
emergency like engine repairs; (3) medical aid
to crew; and (4) to collect drinking water and
purchase of ration etc.

So, they have applied for registration of their
boats and for licence under Section 6 of the Act
to the Assistant Director of Fisheries, Khujanga
in September 1992 along with licence fees,
security deposit by way of Demand Draft.

But at the same time, the officials of the
Fisheries Department of Orissa State have
seized their mechanised boats on the plea that
they have not obtained necessary registration
and licence under the provisions of the Act to
enter the Port and levied heavy penalties i.e. five
times the value of the catch in the boat, subject
to a minimum of Rs. 5,000/- with the result that
the fishermen of Andhra Pradesh are incurring
irrepairable loss. .

So, I urge upon the Minister of Agriculture,
Balram Jakhar, to intervene in the matter and
give proper direction to the Fisheries Depart-
ment of Orissa State to solve this problem.

SHRI DATTATRAYA BANDARU (Secun-
derabad) : In Andhra Pradesh, for the last three
days—yesterday, today and tomorrow—all the
medical shops have been closed.

MR SPEAKER: Is there no Government ?

SHRI DATTATRAYA BANDARU:The
Government is there, but I am appealing to
you.

MR. SPEAKER : Do you expect the Central
Government to do it? Do they have not any
machinery to control all these things ?

SHRI DATTATRAYA BANDARU : People
are facing lot of difficulties because of entry tax.
All the essential commodities shops have also
been closed because the Federation of Chamber
and Commerce have given a bandh call
because of entry tax.

So, I urge upon the Central Government to
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intervene in the matter and see that something
should be done so that the common man
should not suffer.

[Translation]

SHRI CHANDULAL CHANDRAKAR
(Durg) : Sir, as you are aware that at the time of
acquiring land for Bhilai Steel Plant, a Govern-
ment Undertaking, it was said that job will be
provided to one member of each family whose
land was acquired.

MR. SPEAKER: You are a Government
spokesman why do not you take up this issue
with the Government.

SHRI CHANDULAL CHANDRAKAR : IfI
am a spokesman of the Congress Party, it does
not mean that I cannot express my feelings
about the problems of my constituency.

MR SPEAKER:You may talk with the
Minister about it.

SHRI CHANDULAL CHANDRAKAR : Let
me say, [ will be obliged. Land has so far been
acquired from at least 5-6 thousand people and
it was promised to provide job to one member of
each family. But nothing has been done in this
regard. They are yet to be provided jobs. The
Government is not providing job to them. The
BIFR has clearly stated that the farmers will not
be provided with a job in lieu of their land. Is
the Government going to take any decision to
this effect? Why are the hurdles being created
by the Steel Plant in providing jobs to a person
of each family of farmers. I urge upon you to ask
the Minister of Steel to either allot land in lieu
of the land or provide a job to one person of
each family whose land has been acquired.

MR. SPEAKER:I would say that needful
should be done in this regard. Now half an
hour's time has passed so the zero hour is
over.

[English]

SHRI SOMNATH CHATTERJEE (Bolpur) :
Sir, the Minister is here. What about the Elec-
tion Commission? [ would like, to know
what is happening.

MR SPEAKER : I have already said that they
should help in the manner they can.

SHRI SOMNATH CHATTERIEE:It is
going on day to day basis.

[Translation]

SHRI RAM VILAS PASWAN : The election
of Shri Sharad Pawar has been upheld.
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Notification under Bhopal Gas Leak Disaster

(Processing of Claims) Act, 1985 and Memoran-

dum of Understanding between the National Fer-

tilisers Limited and the Department of Fertilisers,

Ministry of Chemicals and Fertilisers for
1993-94 etc.

12.37 Hrs.
[English]

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY (DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DVELOP-
MENT) AND THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGAI AM) ON BEHALF OF
SHRI EDUARDO FALEIRO : I beg to lay on
the Table :—

(1) Acopy of the Bhopal Gas Leak Disaster
(Registration and Processing of Claims)
Amendment Scheme, 1993 (Hindi and
English versions) published in Notifica-
tion No. G.S. R 449(E) in Gazette of
India dated the 10th June, 1993 under
sub-section (3) of section 9 of the Bhopal
Gas Leak Disaster (Processing of
Claims) Act, 1985. [Placed in Library. See
No. LT-4324/93]

(2) A copy each of the following papers
(Hindi and English versions) :—
(i) Memorandum of Understanding
between the National Fertilizers
Limited and the Department of Fer-
tilizers, Ministry of Chemicals and
Fertilizers for the year 1993-94.
[Placed in Library. See No. LT-4325/
93)

Memorandum of Understanding
between the Indian Petrochemicals
Corporation Limited. Vadodara
and the D=partment of Chemicals
and Petrochemicals, Ministry of
Chemicals and Fertilizers for the
year 1993-M. [Placed in Library. See
No. LT-4326/93]

Memorandum of Understanding
between the Rashtriya Chemicals
and Fenilizers Limited and the
Department of Fertilizers, Ministry
of Chemicals and Fertilizers for the
year 1993-94./Placed in Library. See
No. LT-4327/93]

(i)

(iif)
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(iv) Memorandum of Understanding
between the Hindustan Organic
Chemicals Limited and Ministry of
Chemicals and Fertilizers for the
year 1993-94 /Placed in Library See
No. LT-4328/93]

(v) Memorandum of Understanding
between the Hindustan Insecticides
Limited and Ministry of Chemicals
and Fertilizers for the year 1993-
94 [Placed in Library. See No. LT-
432993/

Notifications under Companies Act, 1956 etc.

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRI H. R. BHARDWAI) : 1"
beg to lay on the Table :—

(1) A copy each of the following Notifi-
cations (Hindi and English versions)
under sub-section (3) of section 641 of
the Companies Act, 1956 ;:—

(i) G.S.R. 416(E) published in Gazette
‘of India dated the 14th May. 1993
making certain alterations in Sche-
dule XIV to the Companies Act,
1956.

(ii) G.S.R 510(E) published in Gazette
of India dated the 14th July, 1993 making
certain amendments in the Schedule
XI1I to the Companies Act, 1956. [Placed
in Library. See No. 1.T-4330/93]

(2) A copy each of the follewing Draft
Notifications (Hindi and Enp'ish ver-
sions) under sub-section (2) of section
620 of the Companies Act, 1956 :—

(i) Draft Notification No. 10/4/92-CL..
V regarding exemption to Rural
Electrification Corporation Limi-
ted, Delhi, a Government Com-
pany, from the applicability of
section 209(3)Xb) of the Companies
Act, 1956.

Draft Notification No. 3/7/93-CL. V
regarding exemption to National
Fertilizers Limited, New Delhi, a
Government Company. from the
provisions of item (a) of sub-
paragraph (i) and of sub-paragraph
(ii) of paragraph 3 of Part II of
Schedule VI of the Companies Act,
1956. [Placed in Library. See No. L1-
433193]

(i)
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(3) A copy each of the following Noti-
fications (Hindi and English versions)
under sub-section (3) of section 24 of the
Supreme Court Judges (Condition of
Service) Act, 1958 :—

. (i) The Supreme Court Judges (Travel-
ling Allowance) Amendment Rules,
1993 published in Notification No.
G.S.R. 378(E) in Gazette of India
dated the 19th April, 1993.

The Supreme Court Judges
(Amendment) Rules, 1993 publish-
ed in Notification No. G.S.R. 381(E)
in Gazette of India dated the 20th
April, 1993. [Placed in Library. See
No. LT-4332/93]

(4) A copy of the High Court Judges Travel-
ling Allowance (Amendment) Rules,
1993 (Hindi and English versions)
published in Notification No. GS.R.
453(E) in Gazette of India dated the 11th
June, 1993 under-section (3) of section 24
of the High Court Judges (Conditions of
Service) Act, 1954. [Placed in Library. See
No. LT-4333M93)

(5) A copy each of the following Reports
(Hindi and English versions) of the Law
Commission of India :—

(i)

(i) One Hundred Thirty-Seventh Re-
port on need for creating office of
Ombudsman and for evolving
Legislative-Administrative =~ Mea-
sures inter-alia to relieve hardships
caused by inordinate delays in set-
ting Provident Fund claims of
Beneficiaries. [Placed in Library. See
No. LT-4334/93)

One Hundred Thirty-Eighth Re-
port on Legislative Protection for
Slum and Pavement Dwellers.
[Placed in Library. See No. LT-4335/
93/

One Hundred Thirty-Ninth Report
on urgent need to amend Order
XXI, Rule 92(2), Code of Civil Pro-
cedure to remove an anomaly
which nullifies the Benevolent
intention of the Legisiature and
Occasions injustice to judgement-
debtors sought to be benefited.
[Placed in Library. See No. LT-4336/
93/

One Hundred Fortieth Report on
need to amend order V, Rule 19A of

(ii)

(iii)

@iv)

440 | "~ ann

SRAVANA 27, 1915 (SAKA4)

Papers laid on the Table 306

the Code of Civil Procedure, 1908,
relating to service of summons by
registered post with a view to
foreclose likely injustice. [Placed in
Library. See No. LT-4337/93]

One Hundred Forty-Third Report
on Legislative safeguards for pro-
tecting the small depositors from
exploitation. [Placed in Library. See
No. LT-4338/93]

)

Mem dum of Understanding between Bharat

Heavy Electricals Limited and Department of

Heavy Industry, Ministry of Industry for the year
1993-94 etc.

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY (DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DEVE-
LOPMENT) AND THE MINISTER OF
STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM) ON BEHALF OF
SHRIMATI KRISHNA SAHI : I beg to lay on
the Table a copy each of the following papers
(Hindi and English versions) :—

(1) Memorandum of Understanding bet-
ween the Bharat Heavy Flectricals
Limited and the Department of Heavy
Industry, Ministry of Industry, for the
year 1993-94. [Placed in Library. See No.
LT-4339/93)

Memorandum of Understanding bet-
ween the Bharat Yantra Nigam Limited
and the Department of Heavy Industry
for the year 1993-94. [Placed in Library.
See No. LT-4340/93]

Memorandum of Understanding bet-
ween the Nepa Limited and the Depart-
ment of Heavy Industry, Ministry of
Industry for the year 1993-94. /Placed in
Library. See No. LT-4341/93]

Memorandum of Understanding bet-
ween the Andrew Yule and Company
Limited and the Department of Heavy
Industry, Ministry of Industry for the
year 1993-94. [Placed in Library. See No.
LT-4342/93]

@

(©)]

(O]

Review on the working of and Annual Report of
Tea Industry Corporation of India 1.4d., Calcutta
for 1991-92 etc.

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
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SUMER AFFAIRS AND PUBLIC DISTRIBU-
TION AND MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI KAMA-
LUDDIN AHMED):I beg to lay on the
Thble :—

(1) A copy each of the following papers
(Hindi and English versions) under sub-
section (1) of section 619A of the Com-
panies Act, 1956 :—

(8) (i) Review by the Government on
the working of the Tea Trading
Corporation of India Limited,
Calcutta, for the year 1991-92.

(i) Annual Report of the Tea Trad-
ing Corporation of India Limi-
ted, Calcutta for the year 1991-92,
alongwith Aundited Accounts and
comments of the Comptroller
and Auditor General thereon.
[Placed in Library. See No. LT-
434343

(®) (i) Review by the Government on
the working of the Minerals and
Metals Trading Corporation of
India Limited, New Delhi, for
the year 1991-92.

(i) Annual Report of the Minerals
and Metals Trading Corporation
of India Limited, New Delhi, for
the year 1991-92, alongwith
Audited Accounts and com-
ments of the Comptroller and
Auditor General thereon.

() Two statements (Hindi and English ver-
sions) showing reasons for delay in lay-
ing the papers mentioned at (1) above.
[Placed in Library. See No. LT-4344/93]

SHRIMATI MALINI BHATTACHARYA
(@adavpur) : Sir, I wantto say a word on the slip-
shot and the faulty manner in which this
Bhopal Gas Leak Disaster Scheme is being
implemented and the way in which the claims
are being processed by the Claims’ Court.

We find that it has become a kind of not
Courts for settling claims but they have become
courts for rejecting claims. 75 per cent of the
claims which have been examined so far from
the most severely affected areas are being rejec-
ted. The medical categorisation is also exclud-
ing a large number of victims from the relief
scheme. The way in which this is going on it will
take 20 years to be implemented. We have been
raising this again and again.
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MR SPEAKER : You cannot discuss it like
this. You can object as to why the papers were
not laid on the Table of the House on that. You
cannot go on discussing what is given in the
paper...

(Interruptions)

MR SPEAKER : Your point is very valid and
important. We will try to see as to how we can
deal with it.

SHRIMATI MALINI BHATTACHARYA :
These assertions have not been abided by
the Tribunals.

PAPERS LAID ON THE TABLE—

Contd.
Memorandum of Understanding between Bharat
Earth Movers I1td. and the Department of
Defence Production and Supplies, Ministry of
Defence for 1993-94 etc.

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY (DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DEVE-
LOPMENT) AND THE MINISTER OF
STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RANGARAJAN
KUMARMANGALAM) ON BEHALF OF
SHRI MALLIKARJUN : I beg to lay on the
Table a copy each of the following papers
(Hindi and English versions):

(1) Memorandum of Understanding bet-
ween the Bharat Earth Movers Ltd. and the
Department of Defence Production and Sup-
plies, Ministry of Defence for the year 1993-94.
[Placed in library. See No. LT-4345/93]

(2) Memorandum of Understanding bet-
ween the Bharat Dynamics Ltd. and the
Department of Defence Production and Sup-
plies, Ministry of Defence for the year 1993-94.
[Placed in library. See No. LT-4346/93]

(3) Memorandum of Understanding bet-
ween the Bharat Electronics Ltd. and the
Department of Defence Production and Sup-
plies, Ministry of Defence for the year 1993-94.
[Placed in library. See No. LT-4347/93]
Notification under ANl India Services Act,

1951

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY (DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DEVE-
LOPMENT) AND THE MINISTER OF
STATE IN THE MINISTRY OF PARLIA-
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MENTARY AFFAIRS (SHRI RANGARAJAN
KUMARMANGALAM) ON BEHALF OF
SHRIMATI MARGARET ALVA : I beg to lay
on the Table a copy each of the following
Notifications (Hindi and English versions)
under sub»sectlon (2) of section 3 of the All
India Services Act, 1951:

(1) The Indian Administrative Service
(Fixation of Cadre Strength) Third Amendment
Regulations, 1993 published in Notification No.
G.S.R 237 in Gazette of India dated the 15th
May, 1993.

(2) The Indian Administrative Service (Pay)
Third Amendment Rules, 1993 published in
Notification No. G.S.R. 238 in Gazette of India
dated the 15th May, 1993.

(3) The Indian Administrative Service
(Fixation of Cadre Strength) Fourth Amend-
ment Regulations, 1993 published in Notifica-
tion No. G.SR. 259 in Gazette of India dated
the 29th May, 1993.

(4) The Indian Administrative Service (Pay)
Fourth Amendment Rules, 1993 published in
Notification No. G.S.R. 259 in Gazette of India
dated the 29th May, 1993.

(5) G.SR 280 published in Gazette of India
dated the Sth June, 1993 containing corrigen-
dum to the Notification No. G.S.R. 98 published
in Gazette of India dated the 20th March,
1993.

(6) The Indian Administrative Service
(Fixation of Cadre Strength) Fifth Amendment
Regulations, 1993 published in Notification No.
GS.R 294 in Gazette of India dated the 12th
June, 1993.

(7) The All India Services (Death-cum-
Retirement Behefits), Amendment Rules, 1993

published in Notification No. G.S.R. 308 in,

Gazette of India dated the 19th June, 1993.
[Placed in library. See No. LT-4348/93]

12-38 hrs.

COMMITTEE ON  PRIVATE

MEMBERS’ BILLS AND RESOLU-
TIONS

TBventy-fourth Report
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bers from the Sitting of the House
Election to Committee

[Engiish]

SHRI S. MALLIKARJUNAIAH (Tumkur):
Sir, I beg to present :

“The Twenty-fourth Report (Hindi and

English versions) of the Committee on
Private Members' Bills and Resolutions.”

12-38 % hrs.

COMMITTEE ON ABSENCE OF
MEMBERS FROM THE SITTINGS’
OF THE HOUSE

Fifth Report

[Engish]
SHRI BOLLA BULLI RAMAIAH (Eum):
Sir, I beg to present:
“The Fifth Report (Hindi and Enghsh ver-
sions) of the Committee on Absence of Mem-
bers from the Sittings of the House.”

12-39 hrs.

ELECTION TO COMMITTEE

Committee on Welfare of Scheduled Castes and
Scheduled Tribes.

[Engtish]

DR. (SHRIMATT) PADMA (Nagapattinam) :
Sir, I beg to move:

“That this House do recommend to Rajya
Sabha that Rajya Sabha do agree to
nominate a member from Rajya Sabha to
associate with the Committee on the Welfare
of Scheduled Castes and Scheduled Tribes of
this House for the unexpired portion of the
term of the Committee vice Shri Dipen
Ghosh retired from Rajya Sabha and do
communicate to this House the name of the
member 30 nominated by Rajya Sabha.”

MR SPEAKER : The question is: =
“That this House do recommend to Rajya
Sabha that Rajya Sabha do agree to
nominate 2 member from Rajya Sabha to
associate with the Committee on the Welfare:
of Scheduled Castes and Scheduled Tribes of
this House for the unexpired portion of the
term of the Committee vice Shri Dipen
Ghosh retired from Rajya -Sabha and do
communicate to this House the name of the
member 80 nominated by Rajya Sabha.”

The motion was adopted. .
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12-40 hrs. [English]

MATTERS UNDER RULE 377
() Need to classify Badaga Community of Tamil
Nadn as Scheduled Tribe

SHRI R. PRABHU (Nilgiris) : The Badaga
community of Nilgiri District, Tamil Nadu has
been from time immemorial, a tribal com-
munity. They were classified as a tribal com-
munity like Todas, Kotas, Kurumbas, Irulas etc.
In 1950, at the time of classification and later
gradually in various stages the Badaga com-
munity has been wrongly classified as Eligible
and then Most Backwsard and finally as Back-
ward Class and not as a Scheduled Tribe.

Historical data and other facts pertaining to
their culture, customs, practices and living con-
ditions fuily prove that the Badagas qualify
beyond any doubt for being classified as
Scheduled Tribe. The Badaga community is
only cenfined to the Nilgin District and has a
total population of about two and a half lakhs.
Their main cccupation is growing potatoes,
vegetables and tea in self-owned small plots of
land. Even though, there has been a lot of influx
from the plains of various other peopie into the
Nilgiri District, the Badaga community has
retained their own ancient customs and live
mostly in their own hutties (villages).

Various representations have been made in
this regard to the Central Government to
classify the Badaga as a Scheduled Tribe.

1. therefore, request the Central Government
to classify Badaga community as a Sche-
duled Tribe.

(ii) Need to connect Jeypore in Orissa or
Jagdalpur in Madhya Pradesh by Avro flight

SHRI K PRADHANI (Nowrangpur): Un-
divided Xoraput district of Orissa and Bastar
district of Madhya Pradesh are adjacent to each
other. These districts together constitute an area
which is bigger than many small States in the
country and the total population of this area is
about 60 lakhs. It takes a long time by road to
reach the nearest rail head and it takes much
more time, say 10-15 hours, from different
places to reach the nearest airports at Raipur or
Visakhapatnam. The people of this area used to
avail of air services from Jeypore in Koraput
district and Jagdalpur in Bastar district about
three years back and the people could save
much time and energy by the Vayudoot service
and avoided road and rail journey. There are a
large number of industries and public uader-
takings located in this area.
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1, therefore, request the Central Government
to introduce one Avro flight to touch atleast one
point either Jeypore or Jagdalpur for the con-
venience of the people of this area as early
as possible.

(iii) Need to rehabilitate people displaced in
Himachal Pradesh due to construction of
Bhakhra and Paung Dams.

[Translation]

PROF. PREM DHUMAL (Hamirpur) : Mr.
Speaker, Sir, Bhakhra Dam and Paung Dam
were constructed in Himachal Pradesh during
fiftees and sixtees respectively. Many States got
the facility of electricity and irrigation through
these Dams but the persons displaced due to
construction of these dams have not since
been rehabilitated.

On seeing the plight of these displaced per-
sons, the people have started opposing the con-
struction of dams in other parts of the country.
The people fear that the persons likely to be dis-
placed due to the construction of new dams will
also have to suffer in similar way.

Due to the construction of Paung nearly
75000 persons belonging to 30,000 families were
displaced and only 16,100 families out of these
displaced families were found eligible underthe
rules for the allotment of land in Rajasthan. But
allotment of land to 6650 families were can-
celled and later on some more applications
were taken. Till date, only 4734 families have
been allotted land.

Recently, a survey has been carried out for the
200 metre land on the banks of the lakes of
Bhakhra and Paung dams Nobody knows the
reason behind it. The displaced persons have a
fear of being displaced again. Therefore I urge
to the Government to clarify the reasons behind
this survey in order 1o remove the fear prevailed
in the minds of the displaced persons and steps
should be taken to solve problems of displaced
persons immediately.

(iv) Need to release funds for early completion of
Potteru Irrigation Project in Orissa

[English]

SHRI BRAJA KISHORE TRIPATHY
(Puri): Potteru Irrigation Project is the only
centrally funded project under execution in
Orissa. It aims at providing irrigation facilities
to the resettlers from erstwhile East Pakistan
and to the local people, most of whom belong to
tribal community. While the project was
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halfway through, the Government of India
stopped releasing funds since December, 1986.
Consequently the project got a scrious jolt. In
the meantime since 1987, the State Government
have spent a sum of Rs. 21.64 crores and the
same \is yet 10 be reimbursed by the Union
Government. The importance of the project and
the need for its completion on priority basis has
already been highlighted and 8 memorandum
in this regard has also been presented by the
Government of Orissa to the hon. Prime Minis-
ter during his visit to Orissa in April, 1993.

Hence, I request the Union Government to
release funds including the arrears, imme-
diately so that the project can be completed
in time.

[Translation]

(v) Need to take steps to protect Tajmahal
from pollution

SHRI BHAGWAN SHANKAR RAWAT
(Agra) : Mr Speaker, Sir, I would like to submit
that the Government have taken several steps to
protect Tajmahal from pollution in Agra. These
steps include banning the heavy vehicles from
plying on the roads passing through near Taj
and banning the establishment of new indus-
tries around Taj. But these steps have adversely
affected common man. As a result of ban on set-
ting up of new industries, unemployment has
increased. Despite these measures Tajmahal is
losing its beauty continuously. Further, due to
the additions and alterations in Tajmahal being
done with a view to make it more attractive for
tourists, the mughal architecture and designs of
parks and gardens is being destroyed.

Positive steps are not being taken to protect
Taj from pollution. Even after 10 years of the
registration more than one lakh persons have
not been provided LPG connection in Agra
including the Taj Trapezium area, as an alterna-
tive fuel to coal, wood and cowdung despite the
entry of private sector and liberalisation by the
Gavernment. With a view to make the indus-
tries running on coal as pollution free, Gas is
not being supplies to them by laying natural gas
pipeline and lakhs of persons are dependent for
livelihood on those industries. To protect from
pollution caused by vehicles which pass
through national highways within 3 kms
periphery of Tajmahal no ring road has been
constructed. With a view to save Tajmahal from
storm and dust ‘Taj National Park Scheme’ is
hanging in balance. Under the ‘Ganga Action
Plan’ formulated to get rid of pollution, the
scheme to clean Yamuna and construction of
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barrage on Yamuna at Agra is not being
implemented. Battery operated cars are not
being made available in the adjoining areas of
Tajmahal. Despite the appeal made by 102 Hon.
MPs to the Government to take positive steps to
save Tajmahal from pollution, no effective steps
have been taken.

I, therefore, urge upon the Union Govern-
ment to take positive steps immediately to save
Tajmahal from environmental pollution.

(vi) Need to revise weightage formula for Con-

sumer Price Index for Agricultural workers keep-

ing in view the current consumption pattern and
growing urbanisation

[English]

SHRI PRITHVIRAJ D. CHAVAN (Karad) :
Consumer Price Index for Agriculrurai
workers, ACPI, is being computed as an impor-
ted indicator of inflation. However, this impor-
tant index is still being computed on 1960-61 as
the base year and weightage given to different
items of consumption as decided in 1961.
Almost all other Price Indices, such as
Wholesale Price Index, CPI for industrial
workers and CPI for non-industrial urban
workers have been revised in Eighties. Since
Agricultural workers constitute the largest per-
centage of work force, ACPI is an important
index for measuring impact of economic
policies on the poor.

1 urge upon the Union Government to revise
immediately the weightage formula in view of
the current consumption pattern. and growing
urbanisation, and to change the base-year of
ACPI to 1993-94.

12.50 hrs.

UTTAR PRADESH BUDGET, 1993-
94; DEMANDS FOR GRANTS
(UTTAR PRADESH), 1993-94;
MADHYA PRADESH BUDGET.
1993-94; DEMANDS FOR GRANTS

(MADHYA PRADESH), 1993-94;
RAJASTHAN BUDGET, 1993-94:
DEMANDS FOR GRANTS
(RAJASTHAN). 1993-94; HIMA-

CHAL PRADESH BUDGET, 1993-
94; AND DEMANDS FOR GRANTS
(HIMACHAL PRADESH), 1993-94
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[English]

MR SPEAKER : We shall now take up the
matters at items No. 12 to 15. Shri Chinmya-
nand Swami was speaking. May I request the
Hon. Members to make the points but not to
repeat the points please ? If a Member makes a
point, the same point need not be repeated.
Otherwise the time available to us for meaning-
ful discussion will be less.

I think yor are the first speaker, so, you can
make your points, but this is for other
speakers.

[Translation]

SHRI CHINMAYANAND SWAMI
(Badaun) : Mr. Speaker, Sir, Uttar Pradesh
Appropriation Bill, 1993 is under discussion.
Uttar Pradesh is the largest State in the country
with a population more than 10 crores. This
State, with such a large population is under the
President’s rule for the last 9 months and the
development works started by the previous
Government in the State have been stopped in
the name of review and no fresh developmental
works have been started due to which develop-
ment in the State has received a set back and
also employment opportunities could not be
created. As a result thereof all the people of the
State are facing lot of problems. On behalf of
these people, through you Sir, I would like to
draw the attention of the Government to
their problems.

During the last Rabi season in several dis-
tricts in the State crops were damaged due to
hailstorm. Uttar Pradesh is predominantly
agrarian and due to the hailstorm farmers suf-
fered great losses in earnings. Now the condi-
tion of Kharif crop is same and there is no rains
and as a result thereof drought conditions are
staring in the face in 30-32 districts. Drinking
water problem has also arisen in the State due
to severe drought conditions. Today’s
newspapers carry reports that in the hill dis-
tricts viz Dehradun, Mussorie, Rishikesh and
Haridwar etc., as a result of drinking water pro-
blem, tourism have adversely been affected. In
other districts in the State also drinking water
problem is going from bad to worse.

Governor of Uttar Pradesh has also visited
many districts of the State and he has issued
orders for solving drinking water problem at
all places. However, the handpumps being
installed are not sufficient to meet the situation.
Traditional means of irrigation are very limited
and the canals are in bad shape because the
water level of the rivers has gone down, thereby
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totally dislocating irrigation network. Second
source of irrigation are tubewells, both private
and Government owned. These tubewells are
dependent on power supply but in the rural
areas for 70-72 hours at a stretch power is not
made available, thereby totally hampering
irrigation.

Mr. Speaker, Sir, in Uttar Pradesh mainly
rice and sugarcane are sown and in the absence
of adequate irrigation facilities both these
crops suffer. And this is the time when water
is required for both these crops. Sir, through
you, I would like to draw the attention of the
Union Government towards this problems
because during the President’s rule respon-
sibility rests with the Centre. In fact such a large
State should not have been left at the mercy of
the bureaucrats for such along time. If the State
had to be put under the President’s rule for such
a long time, then a Consultative Committee
consisting of the MPs from the State should
have been constituted to bring problems being
confronted by the people of the State tc the
notice of administration.

MR SPEAKER : Swamiji, I think, a com-
mittee has been constituted.

SHRI CHINMAYANAND SWAMI : Sorry,
no such committee is constituted in U.P.

MR SPEAKER: Probably, I have con-
stituted the Committee.

PROF. PREM DHUMAL (Hamirpur) : Mr.
Speaker, Sir, No Notice in regard to the Con-
stitution of the Committee is received. However,
as per my feed back Committee for Himachal
Pradesh was constituted but no meeting of said
committee is convened.

SHRI CHINMAYANAND SWAMI: Mr.
Speaker, Sir, if any committee is constituted
then even a single meeting of that Committee is
not convened. While in view of the prevailing
situation in the State meetings of that Consulta-
tive Committee should be held regularly.

The Hon. Governor, goes on his tours to the
various districts. However, his programmes are
fixed suddenly. At the same time, the Members
are busy in Parliamentary activities due to
which they are unable to hold discussions with
the Governor. It would be better if prior infor-
mation about the tour of the Governor is fur-
nished to the Members so that they may apprise
the Governor with their difficulties to enable
the State Administration to take appropriate
decisions in the matter. But things are not tak-
ing place in this manner.
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I was talking about the power supply. Lack of
power supply has created scarcity of water
resources, thus causing the difficulties in drink-
ing water in urban areas. There is no alternative
to it because all arrangements for the supply of
drinking water is linked with electricity based
machines. In this connection, I would like to
link up this matter to the sugarcane and paddy
crops. Sugarcane and paddy are the chief crops
of this State which require enough water.
However, not even 10 percent of the required
water is being made available for this purpose
and only 20 districts have been declared
drought affected areas by the State Government
so far. Other districts have not been given atten-
tion though I have already submitted that more
than 30 districts are already drought affected
while the remaining districts are also moving
towards the same direction due to the lack of
rainfall. Almost the entire State has been affec-
ted by drought. If extra power is not provided in
time to save the sugarcane and paddy crops and
the working of tubewells is not restored, there
would be famine in Uttar Pradesh and the
Government would find it difficult to combat
the situation.

I would also like to submit that sugarcane is
the only crop which proves to be the protector of
the farmers of Uttar Pradesh. it is the only
means of their levelihood, and a source to fulfill
the requirements of their daily life. It is only by
selling sugarcane that they rear up their
children, marry them, build their houses and
fulfil their medical requirements. If sugarcane
crop is damaged in Uttar Pradesh, it will have a
direct effect on the lives of people there. At the
same time, dues worth Rs. 78 crore relating to
the sugarcane sold till May last year, have not
been paid so far.

The Hon. Governor has been giving
assurances in regard to many matters. However,
he has been requested again and again to take
measures for payment of the dues with
immediate effect, but that has not been done so
far. If the farmers do not get that money, how
will they manage purchase of pesticides and
water for irrigation to save their standing crops.
This will damage their second crop also.

Dues of sugarcane are still to be paid, while
the prices of sugar have been increased and
molasses decontrolled. Increase in sugar prices
would be beneficial to sugar industry but not to
the sugarcane growers. Price of sugarcane is not
being increased, nor the matter has been
reviewed. It is great injustice 10 sugarcane pro-
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ducers, that they toil throughout the year to
grow sugarcane and the profit goes to the per-
sons engaged in processing work who do almost
nothing; these people do not have any sym-
pathy for farmers. Their work is not being
evaluated propedy. I would like the Govern-
ment to review the price of sugarcane.

The situation regarding education is that the
Government of Uttar Pradesh has upgraded all
the schools. . . (Interruptions).

MR SPEAKER: You may please continue
your speech after lunch.

[English]

The House stands adjourned to meet

again at

13.00 hrs.

The Lok Sabha then adjourned for Lunch till Four-
teen of the Clock.

14.09 hrs.

The Lok Sabha re-assembled after Lunch at nine
minutes past Fourteen of the Clock.

(MR DEPUTY-SPEAKER in the Chair)

UTTAR PRADESH BUDGET, 1993-
94; DEMANDS FOR GRANTS
(UTTAR PRADESH), 1993-94;
MADHYA PRADESH BUDGET,
1993-94; DEMANDS FOR GRANTS
(MADHYA PRADESH) 1993-94;
RAJASTHAN BUDGET, 1993-94;
DEMANDS FOR GRANTS (RAJAS-
THAN), 1993-94; HIMACHAL PRA-
DESH BUDGET, 1993-94; AND
DEMANDS FOR GRANTS (HIMA-
CHAL PRADESH), 1993-94

{English]

MR DEPUTY SPEAKER : Shri Chinmaya-
nand Swami, please continue your speech.

[Translation]

SHRI CHINMAYANAND SWAMI
(Badaun) : Mr. Deputy Speaker Sir, taking the
discussion on this Uttar Predesh Appropriation
Bill 1993, further, I would like to submit that
from educational point of view too, several dis-
tricts of Uttar Predesh are backword. The per-
centage of education is very low and the State
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lags farbehind as compared to other States. The
Central Government had started a project
‘Operation Black board’ under which primary
schools were to be opened and children
educated in every village. The previous Govern-
ment of Uttar Predesh started & special move-
ment in this regard, under which certain
persons were engaged to provide their honorary
services in various villages under the said
scheme. Those schools were to run under no
salary system. However, with the change in the
administration and the imposition of Pre-
sident’s Rule, the activities in this regard have
come to a stand still, and there have been hur-
dles in the work of opening schools in rural
areas. Scarcity of school buildings is one of the
problem. Wherever primary schools have been
opened they are without building.

Sir, I refer only to my own constituency. In
Badaun Constituency, there are 55 villages
where there ar schools but not buldings. If this
is the situation of one district, then the total
number of such schools in all other districts can
very well be imagined. This is the deplorable
condition of the primary education. Mr. Deputy
Speaker, Sir, how essential education is to us,
need not be pointed out here. What should have
been done through informai education is being
done on papers only. So much so that the work
with regard to adult eduction has also remained
confined only 10 paper. As I have already sub-
mitted, all the schools were upgraded there,
junior schools were upgraded to High Schools
and High Schools to Intermediate level so that
the children in urban areas may get education
at least to earn their livelihood. However, the
matter became victim of red tapism in spite of
the fact that all the formalities had been com-
pleted by June and classes were to start by July.
However, these classes have not been started so
far. The result is that whatever decisions were
taken last year by the previous Government
have not been implemented this year. Similar
situation prevailed in regard to higher educa-
tion. Some high schools were upgraded to inter-
madiate level, all the required formalities had
been fulfilled. Only the formal approval for
starting classes was left to be given by the Vice
Chancellor. But everything was withheld in the
name of re-evaluation. The examinations are
over this year and new session has started.
Classes should have been started by now. But
neither any meeting has been held by the Board
nor the orders to start new classes have been
issued by the Vice, Chancellor. The result is that
the students have been in great fix. I am talking
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only of a single Constituency. Shahjehanpur
district is the place where three colleges had
been upgraded and announcement regarding
opening of a new college was to be made by the
then State Chief Minister and the required
funds of Rs. 30 lakhs were also made available.
Amount of Rs. 5 lakh was provided just to make
an alternative arrangement to start classes, if the
buildings could not be built. But things did not
take place in this manner. Funds are there but
there is no possibility of starting classes in the
colleges. Similarly, there is a commission in the
State to fill the posts which becoine vacant due

10 death or retirement. This commission consis-
ted of seven members. However, one member
has perhaps retired and eflorts are being made
for the last seven months to find an appropriate
person but in futile. Unless there are seven
members, the commission would not start
functioning and when the commission does not
work, teachers would not be made available to
colleges and secondery schools due to which
systematic functioning would not be restored.
There is urgent need to pay immediate attention
to the matter.

Besides the poor prevailing condition in the
field of education. I would like to draw the
attention of the Government towards the
development of indstrial sector. The previous
Government has identified certain private sec-
tors in this regard and had created oppor-
tunities for them. They were invited,
negotiations were held and the matter was mov-
ing ahead. But today it has been struck again in
red tapism. Everything has been where it was.
Now industries are not being set up.

Similar situation prevailed with regard to ihe
proposal of abolishing licence system for setting
up sugar mills. The scheme has not been
implemented in Uttar Predesh so far, because
the State Government is not in a position to
abolish the licence system and privatise the
sugar industry. o

Mr. Deputy Speaker, Sir, alongwith these pro-
plems I would like to draw the attention of the
Government to the problems of farmers,
towards which no attention has been paid. As
per the provision, farmers had to submit a copy
of their land holding documents to get loans
and for this, they had to give bribe to the con-
cerned employees as a result of which the whole
matter used to get delayed, and the loan which
they needed before reaping of crops, was pro-
vided to them after the crops. The time of sow-
ing and irrigation of crops used to pass in this
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manner.The previous Government of Utter Pre-
desh had made the provision of issuing a land
holding book 10 each farmer to remove this dif-
ficulty, which was welcomed by the farmers at
large. But now the same provision has been
withdrawn and the distribution of those land
holding books stopped, as a result of which the
farmers have been facing the same situation
again and they are foreced 1o please the con-
cerned employees and officers. Farmers are
again facing the same difficulty.

As the same time, farmers are the members of
market committees. These committees had been
working smoothly, but efier the imposition of
President’s Rule in the State, these committces
have beer: dissolved, depriving the farmers of
having their representation. The works like the
construction of roads etc. were undertaken by
the said committees which helped the farmers
to take their produce t.. the market with con-
venience. But these works are not being done
due to lack of approval.

The then hon. Minister of Ircigation instead
of acquiring land from the rzrmers for construc-
tion of roads had take: a decision according 10
which the Government proposed 10 construct
concrete pathway on boih sides of the banks of
the canals so as to niske the movement of the
farmers convenient.

Amount of Rs. 50 crore had been earmarked
for the purpose. However tlie provizion to this
effect became ineffective with the imposition of
President’s Rule in the Siate. Farmers have been
deprived of the convenient path for going
through their fields to market and vice versa.

‘anchayat elections were to be heid n Uttar
Predesh in June last year while the previous
Panchayat elections were held in 1985-586. But
ihis time clections have not been hoid as per
schedule. The Centra! Governmen: Fas awen-
ded the law with regard o Panchayat systen.
which is proposed to be implemented in States
and is likeiy to benefit the people. The problem
with regard to Utter Predesh is that there is nat
Legislative Assembly in the State. Uniess the
Legislative Assembly is formed and the Bill
passed, Panchayat elections cannot be held
Amount of crores of mipees under Jawahar
Rozgar Yojana is spent for the development of
rural areas only through Panchayais So for as
the heads of previous Panchsyats are are con-
cerned, there sre a manher of complaints
sgzinst them, some of hiem have already been
under suspension, thus causing hurdles in the
way of holding alections for Legislative
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Assembly and Panchayat. We have been dep-
rived of not only the right of representation in
the Legislative Assembly but also of the rights
of forming Panchayats. This is the unfortunate
situation in Uttar Predesh. Unless elections are
held, Panchayats cannot be formed. Even the
women ard Harijans would be deprived of
benefits they get from Panchayats. Delay in
Panchaya. elections would not only cause delay
in forming popular Government but also create
hurdles in getting the powers at Panchayat level.
Our State s under President’s Rule and the
duration has been further extended. The plea
given for this extension is the ghenrmal situa-
tion in Ayodhya. I was not in favour of making
any reference to this matter. However, if the
hon. Member, while discussing the Kashmir
issue can refer to the Ayodhya incident, why
should net mention the matter while discussing
Utter Predesh ? The Utter Predesh Government
had been dismissed on the issue of Avodhva
and the President’s Rule is being extended. It
was by means of the Ordinance issued by the
President that the Central Government acquir-
ed the power 10 solve the Ayudhya dispute.
The Ordinance was got enacted wn the Budget
session itself. No step was 1aken in 1aat dicec-
tion by applying that right. Oaly elequent
speeches were delivered from the ramparts of
the Red Fort and 65 10 71 acres of iand was
acquired. Besides that, the Centraj Sovernment
did pot mowe even an inch forwaid. Regarding
the formation of trusts, the hon. Prune Minister
said in the House as well as outside also that the
trusts were being set up. May be, they are setting
up these trusis in the air or in the <ky No on:
knows where these ttusts are beiny <et i ot
which trusts are being set up. Kecently, the i,
‘Prime Minister declared from the sawpasts of |
the Red Fort that in reply 10 destiuction, they
want to rebuild it, but he did nut say what they
want to rebuild. This issie2 should be resolved
hefore ihe elections. It .<-iaes in the newspaers
that a certain leadir fronmt their side had saic

this thing. Just yesterday some ex-MUas of the
Congress party met the bon. Prime Minister
and told him that i1 would not be wise 16 hoid
the elections m Ut'ar Prodesh untd the
Ayodhya issuc was resoived. It appears to me
that they are deliberately delaying the Ayodhya
1ssue so that the question of holding elections in
Uttar Predesh does not crise. They do not want
0 hold elections there, otherwise they would
have speedily resoived the Ayodhya issue.
Sometimes they bowd SOM YAGNA and some-
times they hold SAHMAT plays. A posiuve or
sericus attitude was never adopted. Oaly ‘sat-
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sang’ and ‘Kirtans’ are held at Sringeri and at
Jayram Ashram in Haridwar. This isnot going
to solve the issue. Earlier, there was a process to
solve the issue through talks. Had the Govern-
ment wanted, it could have talked to the people,
but it did not do so. It does not want because
under the pretext of this problem, it can
continue to run President’s Rule in Uttar
Predesh.

According to section 143 of the Urdinance, no
construction could be done on the acquired
land as long as the Supreme Court did not
decide the issue. [t has come in the newspapers
today that tombs are being raised there. On
whose orders this construction is taking piace
there ? According to newspapers and authentic
information available with me, the district
administration had sought the advice of the
State administration and the State had
informed the Central Government about the
tombs and had asked about the action tc be
taken in this regard. But no reply was given to
the State Government. They are continuously
hurting our sentiments. Sometimes, objection-
able posters of SAHMAT are put up or
Somyagna is held. Even the Ministers attend
those functions. Instead of resolving the
Ayodhya-issue, these things are making it more
complicated. I would like to tell the Govern-
ment that from independence till date, Pre-
sident’s Rule had never been imposed in the
State for such a long period and so, it is
necessary to hold elections there. It is a vast
State and by imposing the President’s Rule for a
long period. they are only giving way to anarchy
and anti-democratic feelings. Bureaucracy is

going to take the place of democracy. I would

.only say that they cannot rule the State only
with the Governor. So, far as, bureaucracy is
concerned. they are also giving clear signs to
them. The P.C.S. officials of Uttar Pradesh are
going on strike from 21st of August. They had
requested the Governor to listen to their
demands. Even the Advisor to the Governor,
Shri Sonkar had accepted that their demands
were justified, but the Governor has no time to
consider their demands. He does not want to
taik to them, even though these PCS officers are
the very backbone of Uttar Pradesh administra-
tion. It is not possible to run the administration
without them. But they are causing discontent
among the officers of the State by not listening
to them. When the officers of State are not with
the administration, how can they ensure the
welfare of the people. They should consider this
question and should reply to it.
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I would also like to draw attention towards
the incidents which took place in Bombay,
Calcutta and Madras. It has come in the
newspapers today that the truck, which was
used for transporting RDX used in Bombay
explosion, belonged to Kanpur. So, Uttar
Pradesh is also involved in these explosions.
The state should not be taken very lightly.
Activities in the Tarai region of Nepal still con-
tinue. There has been no check on them fully.
Recently, an incident took place in Lakhimpur.
So, such activities are taking place in a large
state like Uttar Pradesh. It plays a vital role in
deciding the future of the country. The Govern-
ment at the centre depends on Uttar Pradesh
which sends 85 members to Parliament. I would
like to submit that democracy should not be dis-
graced by not holding elections in the state,
which sends the highest number of represen-
tatives to this House and the Parliament.

The panchayats there should get their rights
and the state Assembly should get its demo-
cratic rights. I would like to draw the attention
of the Government towards all the problems
of Uttar Pradesh whether they are of irriga-
tion, power-supply, unemployment, justice to
farmers and problems related to weavers,
labourers and the poor. But full justice can pnly
be done with them when elections are held in
the state and a popular Government is formed.
With these words, I conclude.

SHRI CHANDULAL CHANDRAKAR
(Durg) : Mr. Deputy Speaker, Sir, today we are
discussing here the Demands for Grants of the
four States, which are under the President’s
Rule now and which were earlier ruled by the
Bharatiya Janta Party. Shri Chinmayanand
Swami, who spoke before me, told a 1ot of things
in his speech. I do not want to go into these
details, but would like to submit that I felt bad
about the way he called the Prime Minister’s
speech from the Red Fort a “Nautanki”. He is
himself respectable person.

SHRI CHINMAYANAND SWAMI: 1 did
not say this about the Prime Minister’s speech.
The show organised by SAHMAT at Ayodhya
was called a ‘nautanki’. I will never use such
words for the Prime Minister.

SHRI CHANDULAL CHANDRAKAR : [
thought that you said it for the Prime Minister.
It is a matter of Joy that you cannot use such
words for him. . . (Interruptions)

In his speech from the ramparts of the Red
Fort, the Hon. Prime Minister said that the act
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of destruction would be converted into an act of
construction. It means that we are not support-
ing that demolition and now everything would
be done according to the judgement of the
Supreme Court.

SHRI CHINMAYANAND SWAMI: Did
you give permission for the construction of
tombs there before the decision of the
Supreme Court ?

SHRI CHANDULAL CHANDRAKAR :
Let me speak. Only then everything will become
clear. You are continuously interrupting. Mr.
Deputy Speaker, Sir, please ask him to be mind-
ful about time.

[English)

MR. DEPUTY SPEAKER : Hon. Members,
if you have got anything to say, you will get a
chance, then you say. Please do not interrupt
now. Time is very short at our disposal.

Translation]

SHRI CHANDULAL CHANDRAKAR:
Why do you people become so perturbed ? One
should have the patience to listen to anything.
What I mean to say is that the Prime Minister
had at least said about the construction and we
are ready to accept the decision of the Supreme
Court. When construction will be done. every-
thing will be kept in mind. I don’t want to say
much on it but mainly I want to talk about the
state to which I belong.

Mr. Deputy Speaker. Sir as Shri Chinmaya-
nand has said that Uttar Pradesh is a big state
but Madhya Pradesh is bigger from the area-
point of view. Its topography is such that all the
rivers flow out from there and flow into other
neighbouring states. My aim is neither to
oppose any chief Minister nor to criticize

anybody.

I only mean to say that Madhya Pradesh has
been neglected in the field of irrigation. No mat-
ter which Government ruled there, nobody gave
any importance to irrigation. There are seven
big rivers. Madhya Pradesh is an agricultural
state. I want to say that eleven conntries of
Africa were under the rule of France and nine
countries were under English rule. They had
launched their own irrigation systems there.
The scheme launched by France was not a very
big one. They constructed a dam at a distance of
every 50 Km. And as a result. there was never
any shortage of drinking water. Incidentally, 1
have travelled through 29 countries of Africa by
cycle, motorcycle, bus and train. I have watched
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it closely. Stopdams were constructed on large
scale on all the rivers. Here the construction of 2
dam leads to displacement of the people. You
arc not aware of the number of people who are
being removed from the site of Narmada. The
site where stop-dams are constructed. the elec-
tricity line is given on both sides of the river.
The farmers also get the supply of electricity. I
do not mean to criticize the construction of big
dams. I am only criticizing the system. The
funds could only be made available in 20—30
years for Narmada and the dam would only
become useful after 30 years whereas the stop
dams immediately become useful. The cost
involved in constructing stop dams on every
river and canal will be lesser and these dams
would immediately become useful.

Poor adivasis living along the banks of the
rivers are also displaced. Stop dams may be
constructed on all the big rivers in Madhya
Pradesh. 1 live in Durg district and it is situated
near Raipur. There are rivers. We have been
requesting the Government for years to con-
struct stop dams but you never took any heed.
As a result thereof, all the water is flowing into
the sea. America makes use of 44 per cent water
of the quantity flowing into the country but
unfortunately we have been able to make use of
only 14 percent water. In addition to it more
irrigation facilities should also be provided.

‘We are very much proud of boasting that we
are imparting adult education. We spent a big
amount on it.  would like to say that the impan-
ing of adult education immediately be stopped.
[ know that many people would oppose it. We
donot have school buildings for teaching
children, there are no teachers in the schools
and as a result thereof, the children remain
illiterate the full advantage of spending so
much money in the name of imparting adult
education is not being achieved. Only three
books are taught there. 1 have talked to some
40—50 persons who have received certificates.
None of them can read and at the most they can
only sign. I mean to say that the funds allocated
to Madhya Pradesh under the Head of adult
education should be transferred to some other
Heads so that this amount may be spent on con-
struction of buildings of schools and filling up
the sanctioned posts of 30.000 teachers which
are lying vacant at present. I am talking of
Madhya Pradesh. These post are not being
tilled up for want of funds. On the cne hand.
lhere are unemployeds and on the other hand.
the posts are not filled up. There is a need for
2300 teachers in my district. There is no school-
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building, the children study under the trees and
even if the building is there, the teachers are not
there. If this situation continues what will be the
fate of those children® Then, you expect the
children studying in villags to compete with the
city, bred children. You arc aware that the
education being imparted in cities is entirely
different. The teachers in rural areas get thera-
selves transferred to citics which results in a sur-
plus of teachers and thus iney get attached to
offices. This is a bad practice. It encourages
exodus of all teachers to cities. I would like to
request the Government to get these office-
attached teachers removed and sent back to
the villages.

Secondly, there is a shortage of 30,000
teachers in Madhya Pradesh and as a result of
which our children are compelied to remain
illiterates. All the children between the age
group of 5 yrs. to 10 yrs. are getting deprived of
an opportunity to study because of dearth of
teachers. Then, how can you expect them to
compete with others. Many people say that
teachers should be recruited but the villagers
are not considered for such posts because they
are not educated. Only the city-bred boys and
girls are considered. They go to villages after
their appointment but after the appointment
their only objectives is to get themselves
transferred tc cities within three months. I urge
upon you to make the recruitments in the
month of August and September. There is a
dearth of teachers here. I suggest a cut in the
funds under other heads to provide more funds
ic enable children to get education, to construct
school-buildings for them. They say that they
are teaching Science and Biology but they do
act have & single laboratory for carrying out
science practicals. I would like to request the
Madhya Pradesh Government, through you, to
recruit school teachers and educate the rura!
children.

Seconday, you are aware of the problems of
ali the States. The people of Uttar Pradesh have
sugar-cane problem. In my State, paddy is pro-
duced in large quantity, a little quantity of
wheat and gram are also produced but now
soyabeen is also being produced in a good
quantity. The price of soyabeen has increased a
little. But not many people are aware that scya-
been cake is in great demand abroad and the
mill owners are eaming lot of profit but the far-
mers are being denied their share in the profit.
Ag they said that the farmers do not get the
benefit of woia:zsis in sugarcnne. 1. therefore
urge upen the Madhya Pradesh Governaient 1o
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keep in wind the income being earned on soya-
boen cake while fixing the price of soyabeen
because non-soyabeen hes become a main crop
in our state.

SHRI PHCOL CHAND VERMA (Shaja-
pur) : The price of soyabeen cake is Rs. 375 per
75 kilogram and Soyabeen is sold at Rs. 500
per quintal.

SHRI CHANDULAL CHANDRAKAR:
You are right. We both are of the same opinion. 1
mean 10 say that the farmers should also be
benefited by soyabeen cake.

Thirdly, I would like to say something about
Tendu leaves. I would like to draw the atiention
of the Hon’ble Governor and the Madhya
Pradesh Government to the fact that bungling
is going on in the distributicn of leaves. We
demand that the Hon’able Governor may
ensure that only the experienced people and
socirl activists be entrusted the job of distribu-
tion of leaves. It is heard that leaves are being
distributed among people at random and the
farmers are not being benefited by it.

Now, 1 would like to say something about
horticulture university. As you may be awan:
that there are only 3—4 horticulture universities
in the country. One of them was set up in
Himachal Pradesh when Mr. Thakur was the
Chief Minister of the State. But since the
medium of the language, was decided t0 be
English, they have no way of knowing the
names of various trees in Hind:. In that sense
this university becomes useless. Through you. I
would like to say this aiso that Madhya Pradesh
should also have a hornticuiture university since
several forests and different kinds of trees are
there. Chhatisgarh, Durg, Vindhya Pradesh and
Jabalpur should exch have one T mean to say
that the development of Madhya Pradesh
depends largely on horticuliure universities.
Same is the case with veterinary doctors.
Everywhere we iind a dearth of veterinary
doctors. No training is imparnted. In the absence
of such training we can’t have these doctors.
The number of oversears is aiso less because
proper training is not given. Merely the opening
of colleges is not enough, the arrangement
should also be made for giving training. I would
like to say through you, that several areas in our
State need to be given training. [ welcome the
announcement recently made by the Prime
Minister of giving Rs. one lakh to the unem-
ployed youth. I mean to say that colleges should
be opened to impart training to the youth. The
youth should be given basic training. Merely
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giving allowance is not enough because no
youth is 8 born enterpreneur. That’s why train-
ing needs to be imparted.

I want to make another request. The Prime
Minister has recently made an announcement
for women that if awoman deposits Rs. 300 into
her account then by the end of the year she
would get Rs 375, i. e. an additional amount of
Rs. 75.1 would like to make a submission to the
Government that they should sian giving direc-
tions to the banks otherwise a situation may
arise where the bank officials would say hat the
signatures of the women did not tally. If a situa-
tion like this arises, then, those women would
lose their money. I would like to alert the
Government regarding this fact because most of
the banks are going to be rural banks. I mean to
say that there banks should be ordered to help
women is depositing money. A situation should
not arise where they say that the signatures do
not tally. . (Interrupnions). . .we have also men-
tioned providing work to everybody we have
suggested that work should be given during the
lean period for hundred days.

My submission to the Government is that you
should decide the ground now. There are
villages which do not have land under cultiva-
tion, it 1s called ‘vasundhara’. A list of such
villages should be prepared Nobody goes there
since no list is prepared. There are 34 blocks
where no work is undznaken. I mean 1o say that
the amount to be spent cn women should be
properly utilised.

1 would like to vay only this that in view of the
above mentioned issues the Central Govern-
ment should give attention to Madhya Pradesh.
1 thank you for giving me time to speak.

SHRI MOHAN SING1! (Deoria) : Mr. De-
puty Speaker, Sir, this is sheer injustice to the
people and treasure of such a big State as Uttar
Pradesh that their demand for an amount of
one billion ninety seven million and eighty
crore has been overlooked. Sir, we have
President’s rule 2t present in Uttar Pradesh but
the Government’s eifice ::as become the Cen-
tral of Congress party’s clection campain. And
thousand of transfers were ordered from Raj
Bhawan during the last thrce months. The
orders of transfers of the employees straight
from Raj Bhavan to district court are issued
from Raj Bhavan, Crores of rupees of such a
backward and poor State as Utar Pradesh were
spent on transfers and postings duringthe last
2-3 months. Since we arc going to pass the
budget for Uttar Pradesh we should get an
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opportunity to discuss today’s activities of Uttar
Pradesh in detail.

Sir, we are sorry to say that the resources of
Uttar Pradesh have been badly hit during the
last 8—9 months. The recovery of sales tax,
which is the biggest source of income, is con-
tinuously decreasing. Another biggest source of
income, i. e. Excise tax, has also been adversely
affected by the policies of the Central Govern-
ment. Funds were wasted on the decontrol of
molasses because of vested interest of a par-
ticular Minister who is secretly interested in it
because the sugar mill owners of Uttar Pradesh
gave collective donations. At the behest of a par-
ticular Minister who does not even belong to
this Ministry the decontrol of molasses was
effected. Thousands of crores of Rupees of the
income of Uttar Pradesh were spent on it. Those
Industries of Uttar Pradesh, which are dying,
were assured that 50 percent of the income
earned by it would be given to the farmers. The
question has been raised in this very House and
the same Minister had promised the House that
if the farmers were not paid the full amount of
the sugarcane by 30th May, the General
Managers of the Sugar mills of Uttar Pradesh
would land in jails of Uttar Pradesh. Sir, 'am
SorTy to say that even today the amount of Rs.
131 crores of the farmers of Uttar Pradesh is still
outstanding of the 1ast season as the payment of
sugarcane. The Uttar Pradesh Government is
yet to take any action against the owners or the
General Managars of sugar-mills. But in the
name of extending benefit to the farmers,
molasses was decontrolled to give preference to
some specific persons. The Delhi Government
issued the orders. The State Government is not
accepting it. The State Government obtains
country made liquor as per the provisions of old
contract at controlled prices and sells the same
through liquor shops which are auctioned.

Sir, due to redwapism difficulties were
experienced this year in auctioning also and
due to delay of 2 10 3 months in auctioning in
districts a loss of crores of rupees was suffered.
demand a probe in this scam. In this way the
public exchequer in Uttar Pradesh is going in
huge loss. Thirdly, its greatest source of income
is entertainment tax. The number of cinema
goers is decreasing very fast due to videos and
thus resulting in loss of entertainment tax.
Government of Uttar Pradesh issued advertise-
ment for the auction of cinema houses of
National Fild Development Corporation.

In this way the Government of Uttar Pradesh
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has suffered a . .s of crores of rupees an
account of decrease in revenue from entertain-
ment tax reduction in resources.

L therefore, would like to state that if the pre-
sent trend of extending the period of Presiden-
tial Rule continues and the administration of
Uttar Pradesh is continued to be left on
bureaucrats and the interference of Union
Ministers continues like this, all the resources
in Uttar Pradesh will be detroyed. Today, all the
developmental works have come to standstill.
The biggest project of Uttar Pradesh is the Tehri
Projeci. I have been referring to it repeatedly in
my speeches but no work is being done in this
regard since the State has been brought under
Presidential rule. The major part of Uttar
Pradesh is drought-affected and no relief work
has been undertaken by the Government. The
recovery of land revenue from farmers is in full
swing. The Government has not made any
announcement to waive it. The houses of unem-
ployed educated youths who had started their
small business by getting loan, are being
attached and they are being rendered homeless
and moving astray. The people of Uttar Pradesh
are crying for help, but the Government is
least concerned.

Previously it was said that the Government of
Nepal is not friendly with us and we, therefore,
do not get their cooperation. But now the
Government there is demociatic and friendly.
But no initiative has been taken to construct
dams on the river causing devastating floods,
whereas 40 to 45 districts are drought af-
fected.

14.57hrs.

(SHRI SHARAD DIGHE IN THE CHAIR)

Today, 5—7 districts in the State are badly hit
by the flood, but no long-term project has been
chalked out by the Government in this
regard.

The law and order situation is very critical.
We read in the newspapers everyday that
terrorism is spreading very repaidly in the hiily
and Terai areas. Nothing is being done to wipe
out terrorism by making joint-efforts with the
Government of Punjab and the people are feel-
ing very much insecure. There is no security
arrangement and in the name of security inno-
cent people are being killed in fake encounters.
Recently 4 Muslim youths were killed in
Allahabad but no action has been taken in thi$
regard. One Yadav youth who had come to
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Allahabad for marketing, was gunned down by
the police in fake encounter, thus the police in
Uttar Pradesh is functioning according to its
old pattern that kill the innocent people in fake
encounters and bow down before anti-social
elements. An amaunt of Rs. 900 crore has been
demanded for Police. Perhaps nowhere such a
huge amount is spent on police administration.
For education Rs. 800 crore, for primary educa-
tion Rs. 700 crore have been demanded but for
Police, who has miserably failed in maintaining
peace in the State, a largest amount of Rs. 900
crore has been demanded. I would like a
separate discussion on this issue.

The Government alone cannot be held res-
ponsible for the deteriorating law and order
situation in Uttar Pradesh, the hon. Prime
Minister is also not giving full attention in this
regard. Especially Shri Swami was referring to
Ayodhya issue just now. I would like to point
out that while delivering his speech at Kanpur
and Gorakhpur the Hon. Prime Minister haYd
said that the land of Ayodhya was in the posses-

sion of the Central Government who had
acquired it and nothing would be done without
the permission of the Central Government.
Therefore, very soon the Central Government is
going to handover this land to sadhus and
saints and not the political persons and get the
temple built.

15.00 hrs.

When he is in Gorakhpur and Kanpur, he
talks of building temples at Ayodhya, people all
over the world listen to the Prime Minister’s
speech delivered from the Red Fort and he
assured the people all over the world to
reconstruct the mosque at the same place where
it was. He also says that they would reconstruct
the demolished one. What will be rebuilt ? The
Government should clarify its policy in this
regard. I can say it undoubtedly that Ayodhya
dispute has worsened the law and order situa-
tion in Ayodhya permanently. A ban has been
imposed there on organising of any kind of
ceremony. But a godman appeared there. The
district administration told him that the situa-
tion was adverse, so Somyagna cannot be per-
formed there. The District Magistrate was
transferred at the behest of the Central Govern-
ment. Changes were made in the Ministry of
Home Affairs and such people were appointed
in their places who allowed to perform
Somyagna though it was not attended by the
public. The organisers of the Somayagna
announced that the purpose of performing
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Somyagna was to construct the temple at
Ayodhya and it was not the Vishwa Hindu
Parishad, but they who were going to construct
the temple. The Government will have to make
its intention clear in this regard. It should be
cleamd\whether the Prime Minister intends to
construct the temple, mosque or the temple is to
be constructed through Somyagna organisers. If
the Government of India do not make its posi-
tion clear in this regard, the law and order situa-
tion cannot improve. It is being deteriorated by
the Central Government. There should be no
objection if the situation improves by organisa-
tion of certain programmes by the organisation
named SAHMAT. All the parties were allowed
to hold meetings and the people of Janata Dal
are also going to hold a meeting there. The
Government of Uttar Pradesh banned the Janta
Dal rally and all the leaders of my party were
arrested. Norms have been prescribed to
improve and deteriorate the situation in
Ayodhya. The Hon. Minister of Human
Resource Development stated that the Gover-
nor of Uttar Pradesh permitted the SAHMAT
organisation to perform its programme after he
telephoned him. What is this going on? The
Administration in Uttar Pradesh and Faizabad
is in a helpless position. The Government of
India suspended the Superintendent of Police
for the incidents took place there. It has been
alleged that the Government of India could not
serve a show-cause notice to the suspended
Superintendent of Police even after eight mon-
ths. What more irresponsible a Government
can be? Certain officials are being removed
from there on the basis of certain disinforma-
tion. Certain Mazaara were demolished two or
three days before the Ayodhya incident. Those
Mazaara were reconstructed by some persons
on the assurance given by the Government of
India. When disinformation is spread in this
regard, the Central Home Ministry or the State
Home Ministry does nothing in this respect.
The Uttar Pradesh Government could do noth-
ing for the persons removed from Ayodhya.

I, therefore. would like to level an allegation
while expressing my views on this Budget that
for want of balanced outlook on Ayodhya and
failure in handling it properly, the sitvation is
tense and it is manipulated to continue so
because the Government of India do not want
to hold elections there in the coming months of
November and December. It wants to postpone
the elections on some pretext or the other.

Therefore, it wants a constant tense situation
there.
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The Parliament of India has done a commen-
dable job by enacting law regarding local
bodies. Fabricated news appear everyday in the
local newspapers there. There has been a well
established convention regarding the status of
these local bodies. The elections to Municipa-
lities and Gram Sabhas have always been con-
ducted. A good connection has already been
established there. But by setting up a Commit-
tee of officials you are trying to change the
AAYAT convention. The people are not repre-
sented in it and their opinion is not sought.

There are Advisory Committees of Members
of Parliament for all those States which are
under Presidential rule. I am also the member
of the Madhya Pradesh Committee. But the
Governor of Madhya Pradesh has not con-
vened any meeting of this Advisory Committee
so far. [ think that same is the case of Uttar
Pradesh. There also, the Governor might have
not convened the meeting of Advisory Commi-
ttee 5o far. The Rajbhawan which belongs to all
parties and people, is issuing orders at the
behest of one party which is in power in the
Centre. The persons who are not holding any
post are issuing orders under the seal of the
Rajbhawan and attempt is made to run the
Administration of Uttar Pradesh at their whims.
In my opinion the only solution of increasing
corruption and favourtism in the administra-
tion is that the meetings of the concerned
Advisory Committees may be convened at
the eariest.

Mr. Chaitman, Sir, with these words I would
like to express my gratitude for giving me
opportunity to express my views on the Budget
of Uttar Pradesh and 1 reiterate that the
forthcoming election to the Uttar Pradesh
Legislative Assembly should not be postponed
and may held as Scheduled so that the repre-
sentatives of the people may have the right of
passing budget and run the administration of
their State. With this hope I conclude.

[English]

SHRI SUDARSHAN RAYCHAUDHURI
(Serampore) : Sir, since the toppling of EM.S.
Namboodiri Pad Ministry in Kerala and
imposition of President’s Rule there in the
1950s, our party has consistently faught against
the arbitrary use of Article 356, against the
States which do not follow the dictates of the
Central Government.

This particular article, barring a few excep-
tions, has been used by the Central Govern-
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ment to punish the recalcitrant States. Our
stand regarding Article 356 is principled and we
have strongly opposed its use in narrow par-
tisan interest.

You can remember, even in the case of
Tripura, under the previous Government when
hundreds of our partymen were brutally tor-
tured, the basic democratic rights of the com-
mon people were taken away, we did not ask for
imposition of President’s Rule. It is only when
the tenure of Assembly expired and the election
was not held, meanwhile to have an elected
Government, we asked for President’s Rule
because that was the only alternative our Con-
stitution provides.

Then we demanded imposition of President’s
Rule in U.P. and three other States after the 6th
December incident because, Sir, it was an
unprecedented situation when the elected State

Government actively presided over the peril of
the Constitutional system.

15.10 hrs.

The democratic sentiment, the democratic
opposition to Article 356 was being utilised by
those very elements whose objection was to des-
troy the secular basis, the secular ethos of our
Constitution. This could not be allowed and we
naturally demanded the imposition of the Pre-
sident’s rule in these States.

The Central Government reacted belatedly.
But, perhaps, this was one occasion when Arti-
cle 356 was used properly. The State Govern-
ment, which systematically and in a well-
rehearsed manner connived with communal
elements whose motive was to scuttle the con-
stitutional rule could not be allowed 1o
function.

But then, this President’s rule in the four
States, has it been able to restore the con-
stitutional rule? Has it restored the con-
stitutional machinery which has suffered a
break-down during the BJP rule? I must say
that it has not been able to do so. On the very
first day, when the President’s rule was imposed
in Uttar Pradesh, we had seen how a make-shift
temple came up at the demolition site and how
darshan was allowed. The Central Government
and the Congress (I)'s attitude became apparent
at that very moment. “Do not allow others to
play the communal card. Since we are here we
shouid have the monopoly to play the com-
munal card.”
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Then this competition began, as to who
would build the temple. The entire Ayodhya
package, holding of the Som Yajna the meeting
of the four Sankaracharyas, all this was aimed
attaking over the BJP’s action plan. If one looks
at Uttar Pradesh, a sense of deja vu would come.
Comumunal elements are still free there to
assault now and then the peace-loving people.
Ayodhya today is still under a siege by them.
The minorities ure afraid of living there. The
admiuistration has not been cleansed of com-
munal elements. The entire rationale behind
the President’s Rule is being systematically
eroded by the administration there.

Sir. Sahamat’s programme of Muktanad was
allowed only afier the intervention from this
side. But even then the communal miscreants
went on 2 rampage to scuttle the programme.
Safdar Hashmi alive was the enemy of one
force. He was assaulted and eliminated. Now
Safdar dead—only his name is inscribed in
Sahamat—is being assaulted and threatened to
be eliminated by another force. These two con-
stitute twin dangers to our society. They work in
tandem to ruin our system of democracy
and secularism.

What was expected from President’s rule in
these States ? A corruption-free. united, efficient
adininistration which would offer a healing
touch to the wounds of the common people, the
minorities who had suffered under the BJP
rule? Dewelopment programmes should be
launched seriousiy. But what is the result? A
few instances can be taken to show that in spite
of tremendous possibilities to restore honest
and popular administration in these States, the
President’s cule had been staticned, is being
used from the narrowest possible parisan
interest.

One of the n:ajor demands in these States was
to cleanse the administration of communal and
corrupt elements. In Uttar Pradesh alone it was
reported that in the 15 months of BJP rule about
600 1AS and IPS officers were transferred to suit
the interests of the powers that were. What has
been done to them ? True, Sir, that large scale
transfers had been ordered in these States
recently. What was the motive behind it?

In Indi.: Today of 28th Febriary this year, a
news-item camnic, which shows that in these
States, transfers are being made to satis{y one or
the other Congress (1) factions. Today's Pioneer
has brought cut a v:2ws-item which shows how
the entire bureaucracy, how the entire adminis-
tration, in U P. is beirg paralysed because of the
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fact that one or the other Congress (I) factions
wants to utilise this bureaucracy or wants to
take over this bureaucracy. Shri Mohan Singhji
has rightly said that Faizabad District Magis-
trate, who refused permission to hold Son Yajna
at Ayodhya, was summarily removed at the
behest of the Central authority and the Con-
gress (I) people. Is this the way to fight
communalism ?

Sir, allegation of widespread all pervading
corruption in these States is there. In Rajasthan,
these days smuggling activities around Indo-
Pak border have become intensified. In
Madhya Pradesh, money allotted for develop-
ment in the tribal areas have not reached the
targetted people. In U.P,, Sir, I would just refer
1o a small case. It is reported, Sir, that Rs. 18
lakhs and Rs. 6 lakhs had been spent in the
current financial year in the first three months
of 1993 to Muzaffarnagar Division, Ganga
Canal, Muzaffamagar for M&R works and
flood relief respectively. But this money has not
been actually spent on the prescribed works.
Proofs of these are available at the site. In the
same way, during 1991-92 and 1992-93, Rs. 4
crores were allotted for the same work but the
money was not properly utilised. Fake work
orders, MBOs, bills were prepared and thus
Government money worth several crores df
rupees was swallowed in this corruption. Tim-
ber trees were cut and sold. Wrong information
was sent to State and to the Central Govern-
ment Transfers, irregular selection and prom-
otions, patronisation of corrupt officials,
non-adherence to Government Orders, action
in opposition to rules and inquiry reports,
exploitation of the farmers, etc. had been resor-
ted to by the Executive Engineer of this par-
ticular Division. These irregularities and
malpractices were brought to the notice of the
Government through complaints and newslet-
ters in various newspapers. Strikes and demon-
strations had been held. Many representations
had been made for inquiry by the CBI or other
proper agencies, but even the complaints were
not called for and the Assistant Engineers
involved in these scandals were not transferred.
No action was taken whatsoever in this
regard.

Sir, recently 4aj and Amar Ujala. Agra, U.P.
published news-item that examinations under
Agra University had been vitiated by leakage of
question papers. Students were agitated de-
manding apprehension of culprits and resche-
duling of the examination time-table. They had
been lathicharged on 7th of August but no cor-
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rective action has been taken till date, I am
reported. Certain cases were there in Madhya
Pradesh and Uttar Pradesh where it was alleged
that under the previous regime, prime land was
given at throw away prices to a favoured few of
the earlier Government. I would like to know
whether any enquiries have been held into these
allegations and, if so, what are the results. I
would also like to know what is the fate of Shan-
kar Guha Niyogi's case in Madhya Pradesh.
Shankar Guha Niyogi was a trade union leader.
He organised :he tribal workers in the heart beit
of Madhya Pradesh but was cruelly murdered
by goons, aided and abetted by the earlier
Government. Cases were instituted but what is
the fate of those cases? I would also like to
know why our partymen have been detained
under TADA in Rajasthan. What is their fault,
barring participation in democratic move-
ment ? What is the fate of that woman social
worker, 2 government employee in Rajasthan,
who has been hounded out from her viliage for
the offence of campaigning against the vice of
child marriage? She was assured to be
rehabilitated in her village by the Shekhawat
Ministry but that assurance did not come to
fruition. Now the President’s rule is there but
she is not able to go back to her viliage. | am
supporting these Demands tor Grants since
that is the Hobson's choice, but when I sce that
no performance budget has been submitted, no
report whatsoever on what has been done in
these States during President’s rule and what
remains undone in these States has been sub-
mitted, when I see that Bhopal gas victims have
still not received their compensations and, as
raised by Prof. Malini Bhattacharaya today
during Zerc Hour, 75 per cent of the claims
from the most affected areas have been turned
down by the Tribunals there, when I see that the
sugarcane growers in Uttar Pradesh have still
not received their dues of about Rs. 93 crores
from the mill-owners and are still struggling.
when I see the entire U.P. Administration lend-
ing its support for holding of Som Yajna, when 1
see changes in the history books to poison the
tunds of the children, the saffronisation pro-
cess which has started in the RJIP regime has not
been reversed, 1 feel distressed But then what
else can we expect from this otherwise
paralysed Government ?

[MTranslation]

SHRI PHOOL CHAND  VARMA
(Shajapur) : Mr. Chairman, Sir, we are discuss-
ing the Appropriation Bill of four States includ-
ing Madhya Pradesh. I am from Madhya
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Pradest. I would like to express my views most-
tly regarding Madhya Pradesh.

Mr. Chairman, Sir, you are well aware that
through this Appropriation Bill we are going to
grant Rs. 99,70,65,35000 out of the Consolidated
Fund to Madhya Pradesh. It would have been
better if this Appropriation Bill would have
been passed in the Legislative Assembly of
Madhya Pradesh. But owing to the ill will of the
Central Government, the Governments, not
only of Madhya Pradesh but also of Uttar
Pradesh, Rajasthan and Himachal Pradesh
were dismissed. Yet this Government pleads
that one should abide by the decisions of the
Court. It has been said several times in case of
Ayodhya that the decision of the Court should
be accepted.

But through you, I would like to bring it to the
notice of this deaf and dumb Government that
the Madhya Pradesh High Court has not only
reinstated the Government of Madhya Pradesh
but has also asked to hand over the charge to it.
Had there been a little bit of morality in this
Government and had its intention and policy
been good, this Bill would have been passed in
the Legislative Assembly of Madhya
Pradesh.

What is the state of affairs in Madhya
Pradesh today ? When the Governments of four
States including Madhya Pradesh were dis-
missed on 15th December, an Advisory Com-
mittee was set up, but no meeting of this
committee has been convened so far. Even this
Bill was not brought before the Advisory Com-
mittee. Nothing was told to this committee with
regard to this bill. It is not all. The Governor of
Madhya Pradesh has convened the meeting of
the Members of Parliament from Madhya
Pradesh twice within 8 months. But both the
times the meeting had to be postponed due to
some political reasons. Today Madhya Pradesh
is being ruined due to two Union Ministers. I
would not like to quote their names.

Today there is no law and order in Madhya
Pradesh. All developmental works have come to
a standstill. There is a State of anarchy and
chaos all around. It does not appear that any
administration is functioning there. The
transfers’ trade in the State. which was stopped
by the Government of Bharatiya Janata Party is
flourishing now. Thousands of people are being
transferred on political ground. Today the situa-
tion in Madhya Pradesh is so alarming that
nobody is to look after it. When there was BJP
Government in Madhya Pradesh it was decided
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to spend 60 per cent budgetary funds in rural
areas and we did spend the funds there. We had
given Rs. 1 crore to every block. But today the
situation is such that all developmental works
have stopped. The farmer who provides us
foodgrains and is the architect of nation’s des-
tiny and who has to work for 18 hours a day
whether it is winter, summer or rainy season to
provide two square meals to the 85 crore
citizens of this country, is in a very miserable
condition. Today there are no proper ways to
reach the villages. The construction of roads in
the rural areas has stopped. Therefore, if some-
body is seriously ill in the villages, no doctor is
available there and he is taken to the district
hospital on a cot. If any woman is ailing and
unfortunately any stream falls on the route the
members of her family cannot take her to the
hospital and she has to lose her life without any
medical aid. This is the state of affairs in
Madhya Pradesh today.

When there was the BJ.P. Government we
had waived off the loans of farmers to the tune
of Rs. 714 crores and we had diverted the flow of
development programmes from cities to vill-
ages. This could happen for the firstin the BJ.P.
rule during the 46 years after the Independence.
But this all has come to a halt under Presiden-
tial Rule.

It is essential to hold elections for the
development of Madhya Pradesh. But I know
that the Government is not in favour of holding
clections there. But it will certainly play a
drama of holding election there. Recently there
were 12 incidents of bomb blasts in Bhopal but
no one has been arrested so far. Today, Naxa-
lite’s activities are in full swing in Bastar. Land
mines are laid down there resulting in deaths of
our soldiers. Recently some persons have been
arrested in Gawalior, but the Government is not
concerned at all. The Government says that
elections will be held in November but I suspect
its intention and policy, both.

This Government does not want 1o hold elec-
tions in Madhya Pradesh. It seems to me that on
the pretext of communal riots it wants to extend
the period of Presiden’ts Rule in the State.
Therefore, I would like to say through you, Sir,
that the hon. Minister, who is sitting here to
reply to the discussion should think over it
seriously. If a proper decision is taken keeping
in view of the public sentiments, the general
public will appreciate your decision.
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Mr. Chairman, Sir, I hail from Malava region
of Madhya Pradesh. During 45 years of
independence, no Government has paid any
attention towards the development of Malava
region. Barring some period around 1977 and
the recent time, there have been Congress
Governments in Madhya Pradesh. Rather, I
would say that there has been congress hold in
Madhya Pradesh through out this period but
due to the infightings of the Congress party, no
development could be done in Madhya
Pradesh. Therefore, I would like to say that a
Malava Development Board should be con-
stituted for the development of this region
which includes Shajapur, Rajgarh, Vidisha.
Raisen, Sihore and Guna. If it is done, I am sure
that this backward region of Madhya Pradesh
could be developed - - - (Interruptions) I am talk-
ing about the development of backward areas.
The gas pipeline which is coming from Bombay
passes through Madhya Pradesh from Jhabua
to Guna which is about 500 Kms. Area. When
there was BJP Government in Madhya
Pradesh, a proposal was sent to the Centre for
setting up a gas based power project in Madhya
Pradesh. The Central Government agreed to
the proposal but one of the Ministers, who
hailed from Gwalior, insisted that the said pro-
ject should be set up in his area. Due to this
reason, no decision could be taken on it
Therefore, I would like to say that Madhya
Pradesh is the heart of India and if the heart is
weak how one can be healthy. There can be no
development without electricity. Therefore, I
would like to say that the power project which is
lying pending for quite a long time should be set
up immediately so that development of Madhya
Pradesh could be made.

While not taking more time, [ would like to
saythat the situation in Madhya Pradesh is piti-
able. On the one hand all development works
are lying standstill and on the other there is no
arrangement of irrigation. The condition of
Health Department is more pitiable as 22 per-
sons have been died of Cholera in Indore,
Devas and Shajapur. They could not even get
medicines. The main reason for spreading
cholera is the consumption of conteminated
water. The population of Indore and Devasis 15
lakhs and 1 - § lakhs respectively and people are
dying of Cholera there due to the consumption
of contaminated water. What can be more
shameful than this ? In rural areas people have
0 g0 3 to 4 kms. to fetch water. Under such cir-
cumstances, they do not have even medical
facility. What to say of the development works
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when the condition of Health Department is in,
30 pitiable. The law and order situation is also
not good and gunda raj is prevailing there. The
incidents of bomb blasts are taking place there
and the Government is not bothering about it.
These are all because of the political reasons.
The Congress Government does not want
Assembly election to be held there in coming
November. They are making rehearsal for find-

ing reasons to get the elections postponed. I

would like to say that the general public of
Madhya Pradesh will not tolerate the high han-

dedness of the Central Government for a long

period. Therefore, I would throw an open

challenge to the Government to face the

Assembly elections, so that the people may

decide whether your decision to dismiss the
Government of BJP in four States was right or
wrong, then only you would come to know
about your real position. But the Congress party
is afraiding of elections. Sir, I do not want to
take more time but would like to say that the
condition of instability which is prevailing in
Madhya Pradesh should be ended and the
development works which are lying standstill

should be re-started. Special attention should
be paid towards the rural areas and the provi-

sion made by the RJP Govenment for earmark-

ing 60 per cent budgetory allocation to rural

areas, should be implemented honestly.

Sir, the situation in Madhya Pradesh is that
all development programmes have come to
standstill there. All cheque books have been
kept in Raj Bhawan and no payment is being
made to the contractors as a result of which all
the works have been stopped. Now-a-days there
is no Government in Madhya Pradesh. The
only works, which are going on there, are the
making transfers and pocketing money by the
Congressmen. The infightings of these leaders
are causing exploitation of the entire State. The
terrorist activities are on the increase and nax-
alite forces are spreading in the State. I do not
want Madhya Pradesh to become another Pun-
b and Assam. I would like to wam the
Government to take concrete steps in time. All
party meeting should be called to re-start the
development works and to improve the law and
order situation in the State. A meeting of all
Members of Parliament belonging to Madhya
Pradesh should be called. Suggestions should
be called for from the proposed Advisory Com-
mittee for gearing up development works. With
these words I conclude and thank you for giving
me time to speak.
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SHRI KRISHAN DUTT SULTANPURI
{Shimla) : Mr. Chairman, Sir, I rise to support
the Rudgets presentsd here for Himachal
Pradesh, Madhya Pradesh, Rajasthen and
Uttar Pradesh. I belong to Himachal Pradesh
and would like to speak first about Himachal
Pradesh. Himacha) Pradesh is a hilly state and
the Government needs to pay its attentions or
ihe plantation programme and Hydro power
projects there. Many a times I have said it in the
House that 20,006 MW electricity can be pro-
duced in Himachal Pradesh if smail dems are
constructed on rivers. Though much work has
peen cone by Himachal Pradesh and other
Siates Lawe also been benefitiad. Some of our
triznds from Rajasthan zre siiting here. I would
like to say that the fertile land which you see iu
Rajasthan today, is also because of Himachal
Pradesh. Cenals have been drawn from
Himachel Pradesh and extended 1o Rajasthan
which has increased the sgricultural preduc-
ton of that State.

T would like 10 a5y that big Hydro power dams
hsave been constucted in Himachal Pradesh in
the dave. when Himachal Pradesh was a part of
Punjab and our State was getting full share of
electricity at that time but when some parts of
Punjab were included in Himachal Pradesh
since then it is not getting its adequate share o:
electricity. It was decided thai §0-1S per cent
electricity would be given 1o Himechal Pradesh
but we are getting only 2 - 19 per cent. Similarly.
electricity is also suppiied to Uttar Pradesh but
we do not get any payment of it. Similarly, we
have to get 5 - 19 or S per cent from other States
but that is not bsing given to us. The main
reason of our deficit budget is that the Eighth
Finance Commission has reduced the 10 per
cent grents, which was being given to Himachal
Pradesh. Therefore, I would strongly demand
the restoration of the assistance being given to
Hilly areas by the Central Government, so that
the economic condition of Himachal Pradesh
could be strengthen.

Mr. Chairman, Sir, there was a Government
in Himachal Pradesh sometime back which
had promised to convert Himachal Pradesh
into another Switzerland and strengthen uts
economic condition. But this could not be done.
rather road side lands were sold under ‘Benami-
transactions’. The whole land whether it came
under the constituency of Shri Dhumal or
muine—was sold 10 ‘Benami’ people. As & result
of it, the economic condition of locai residents
as well as the greenery of the area is in danger
Crores of rupees have been grabbed frun: the
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people through this transaction. So my demand
is that the matter should be get investigated
through CBI and the guilty persons who have
grabbed this land by means of black money
should be punished.

I would also like a submit that in every state
support price is fixed for every crop; but, no sup-
port price of apple and other crops in Himachal
Pradesh has been announced. If support price
of banane etc. can be announced in Maha-
rashtra, why the support prices of fruits cannot
be announced in Himachal Pradesh ? There
had been a practice of announcing support
price during the Congress rule. BJP Govern-
ment 21so follwoed the same practice. But this
practice has been discontinued since the
tmposition of the President’s ruie in the State
due to which the financial condition of the local
farmers is deteriorating. I had written a letter to
the hon. Minister of Agriculture in this regard
and in response to that letter the hon. Minister
has stated that the Government could not
afford 1o give support price, however it could
make arrangements for the marketing. But |
regreat to say that nothing has been done in this
matter anywhere so far. I would like to urge
upon the Government in strong words to restore
the previous system of announcing support
prices: it is very essential.

Besides, 1 would like to submit that is a
democratic set up every citizen has got 2 right to
hold agitation and express his feelings. Then
what is the reason of suspending and dismiss-
ing the Government employees for holding
agitations. This is nothing but an injustice to
some of the citizens. Children of such
employees are starving to death. My submission
is that the said employees should be reinstated
When the Cabinet Ministers are free to go on
tours to various foreign countries end spend
lavishly why the Government emiployees be the
only sufferers.

Mr. Chairman, Sir, during the Congress rule,
construction labourers got wages at the rate of
Rs. 22/- per day. It was immaterial whether they
were engaged by CPWD to construct roads or
they worked in forest areas but they did get Rs.
22/- per day. Now, after a number of years the
Governor has increased the rate upto Rs. 24/-
pet day. It is somewhat & good move and he
deserves to be congratulated for this. Pension of
freedom fighters has been increased by Rs. 400/-
per month in Himachal Pradesh which is an
evidence of the implementation of Jawahar
Rozgar Yojana and other developmental pro-
grammes, he should be congratulated for this
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also. As per the norms of democracy, elections
should be held there. In a democratic set up
whenever a person is elected, he gets the right to
represent his constituency. Himachal Pradesh
has not been facing any serious problem and
the situation in the State can not be said to have
deteriorated. They (BJP) have committed mis-
takes and also paid the penalty for the mistakes.
If elections are held, people will decide who is
good and who is bad. The Government
employees have been in difficulty then.
Whenever the elections are held in the State, the
Congress party would form its Government.
Therefore, elections should be held at the
carliest 30 that the matter is decided. So far as
the mandir issue is concerned I would not go
into it because Swami ji has already discussed it
extensively. Moreover, there is no Mandir-
Masjid dispute at all, it is just the dispute bet-
ween the BJP and the Congress party which will
end when elections are held. A Corporation for
women and Scheduled Castes and Scheduled
Tribes has been formed in Himachal Pradesh
and the funds are being allocated to this Cor-
poration. However, those funds are being mis-
used at large scale. People get driving licences
from Uttar Pradesh and manage to get adequate
financial and in Himachal Pradesh for driving
purposes. It involves irregulaities of crores of
rupees. I have already requested under Rule 377
o get the matter investigated. All the Public
Undertakings in Himachal Pradesh are being
handed over on contract basis. BJP has handed
over several institutions on contract
basis - - - (Interruptions)

SHRI DEVDNDRA PRASAD YADAV : You
may please speak with regard to apple crop.

SHRI KRISHAN DUTT SULTANPURI : |
have already spoken on it. If the Government
announces the support price, the farmers may
get benefit. Employees working in Public
Undertakings should not be removed from their
obs, and allowed to remain in service in the
public Undertakings. The contractors who have
been involved in irregularities should be
removed and the work be handed over to cap-
able officers.

As it has already been pointed out that there
is shortage of teachers in the schools there.
Those emBloyed on voluntary basis get only Rs.
600/- per month and work till 4- 00 in the even-
ing whereas the regular teachers get more than
Rs. 3000/- per month. I would like to make a
strong appeal to the Government to reguiarise
all the teachers engaged on voluntay basis. If at

SRAVANA 27, 1915 (SAKA)

M.P, Rajasthan and HP) 346

all they are lacking of some qualification etc.
they should be provided proper training, so that
they do get employment at least. Otherwise they
are likely to start agitation. Therefore, the
Government should take an early decision in
this regard. There has been a heavy rainfall in
our area, due to which there have been floods in
some parts of the state. Roads have been
damaged causing complete blockage of road
transportation to rural areas. Nothing can reach
the villages. In this manner Himachal Pradesh
has suffered a loss of crores of rupees. I would
like to submit that the study team sent by the
Government visited only Simla and the district
head quarters, they did not evaluate the factual
situation in villages. There is a loss of crores of
rupees, that is why the farmers of the state have
been forced to lead a diplorable life. I would like
the Central Government to provide as much
possible financial aid to the Government of
Himachal Pradesh so that the loss may be com-
pensated and the roads may be reconstructed.
Due to heavy rainfall, there is excessive water in
the water reservoir of Nathapa-JThakari dam
thus causing loss of lakhs of rupees per day.
Water divers should be deputed there to make
appropriate arrangements in this regard.

SHRI SANTOSH KUMAR GANGWAR
(Bareilly) : The hon. Prime Ministe had given
Rs. 850 crores. The hon. Member may please tell
as to how much of it has been spent in his
area - - - (Interruptions) - - -

[English]

MR CHAIRMAN : This is not Question
Hours, please.

[Tranation]

SHRI KRISHNAN DUTT SULTANPURI :
So far as this marter is concerned I had deman-
ded Rs. 25 crores. The hon. Prime Minister had
assured us to provide more and more financial
assistance as per requirement of the State. | am
confident that he would take care of the minutes
of our discussion and provide adequate finan-
cial aid to Himachal Pradesh.

Whenever such question is raised our
Government (BJP Government) is not there,
otherwise they could have done better. In this
context, I would like to submit that the decision
taken by the hon. Prime Minister will regard to
Panchayati Raj is very favourable to the people
of Himachal Pradesh. Panchayat elections were
held there and the Congress Party won the elec-
tions. Durig the rule of BJP when Panchayat
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elections were held in Simla, the Congress Party
had swept all the seats, and the BIP, lost even
their deposit. It is the Congress Party alone
which has its existence there, people supportit. I
am unable to understand why the matters with
regard to discrimination with Harijans and
Adivasis are raised. Four seats for Harijans and
three for tribals have already been kept reserved
there and thus there is no question of any dis-
pute. We are concemned only about the
livelihood of the poor people there. Those who
are with the capitalists should be alienated. We
never have any association with capitalists. All
the industries located there are running in loss,
and thus all of them have been lying closed. The
BIP Government had raised the rates of elec-
tricity. Farmers will have to pay Rs. 24/- whether
they use electricity or not.

SHRI RAJENDRA AGNTHOTRI (Jhansi) :
This decision has been taken in all the four
states.

SHRI KRISHNAN DUTT SULTANPURI :
All this has been done by the BJP.

SHRI RAJENDRA AGNTHOTRI : The rates
in the States having Congress Governments are
more than this amount.

SHRI KRISHNAN DUTT SULTANPURI :
The hon. Members interrupt. . . in between, they
do not realise the factual situation, since they do
not have anay leader, all of them start speaking
at the same time. They do not feel at ease to hear
the matters regarding Rajasthan, Himachal
Pradesh etc. My submission was that the far-
mers were forced to pay a fixed charge for the
electricity, whether they use electricity or not. If
& Harijan, an Adivasi or a poor man instals a
grinding machine with a capacity of each 1 HP
he is supposed to pay Rs. 20/-.

Mr. Chairman, Sir, my submission is that it is
just a tax on the farmers imposed by the
officials, which should be removed at once. It
would be an appreciable work. I would also like
to submit that the Government employees of
Himachal Pradesh always worked with sin-
cerity and devotion for the development of the
state which is known as ‘Apple Belt. More
funds should be allocated to this state this is my
demend. 1 also welcome the Bill that has
been introduced.
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15.57 hrs.

ANNOUNCEMENT RE: SITTING
OF THE HOUSE ON 2IST
AUGUST, 1993

[English]

MR. CHAIRMAN : I have to inform the
House, as agreed to at the meeting of Business
Advisory Committee today, the House will sit
on Saturday, 21st August, 1993.

[Translation]

SHRI RAJENDRA AGNIHOTRI (Jhansi) :
Mr. Chairman, Sir, I am on a point of order.
With regard to the information just given that
the House will meet on 21st, we are already
engaged in various programmes on that day.
How will it be possible ?

MR CHAIRMAN: I have only made an
announcement. The decision has been taken by
BAC and the hon. Speaker.

(Interruptions)
[English]
MR. CHAIRMAN : I do not know anything.
You fight with your leaders.

15.58. brs.

UTTAR PRADESH BUDGET 1993-94;
DEMANDS FOR GRANTS (UTTAR
PRADESH), 1993-9%4;

MADHYA PRADESH BUDGET, 1993-94;
DEMANDS FOR GRANTS (MADHYA
PRADESH), 1993-%4;
RAJASTHAN BUDGET, 1993-94;
DEMANDS FOR GRANTS
(RAJASTHAN), 1993-94;
HIMACHAL PRADESH BUDGET, 1993-%4;
AND
DEMANDS FOR GRANTS (HIMACHAL
PRADESH, 1993-94—

[Translation]

SHRI VISHWANATH SHASTRI (Gazipur) :
Mr. Chairman, Sir, Appropriation Bill which
should have been discussed in the Uttar
Pradesh Legislative Assembly is being dis-
cussed in the House today. Those who worked
against the Constitution are responsible for
creating this situation. This is the only reason
that the President's Rule has been imposed
there. The present administration is alsofollow-
ing the footsteps of the previous Government.
The way the previous, Government made
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transfers at large scale as soon as they came in
power is being followed again.

16.00 brs.

Similarly, when the previous Government
came into power, the development of our State
came to u standstill because they had only one
slogan “Hum mandir wahin banayenge”. In
order to fulfil the slogan, the mosque was

demolished in the name of constructing the _

temple, the same process has been repeated by
means of demolishing the structure within 36
hours and constructing a temporary temple
during the President’s Rule.

There is a wide spread drought in our state
now a days, but only 20 districts have been
declared as drought affected areas so far,
though the actual number of districts is 45. Thus
the situation in the whole of Uttar Pradesh is
very deplorable at present, and cannot be
expressed in words.

It is due to severe drought that our canals are
not gettig adequate water and as a result of it
there is an acute shortage of electricity in the
state. Due to shortage of water, Power Stations
are not functioning up to their actual capacity.
The transformers have been lying burnt and
tubewells are out of order. Due to lack of power
supply in time and the apparatus not being
repaired. Utter Pradesh has failed to meet the
drought situation the way it should have done.
Similarly, the situation of sugarcane farmers is
also very bad. During the tanure of the last
Government, the sugarcane farmers had to agi-
tate for their dues and they got bullets in res-
ponse. Same is the situation there today under
the President’s rule. In Mathura, under the
leadership of Kisan Sabha, the farmers are
agitating since 12th of this month. Four farmer
leaders are on indefinite hunger strike since
15th of August. But no one is there to listen to
them. None of the officials go and say whether
their dues will be paid or not. This situation is
there not only in Mathura, but in the entire
State.

Regarding education, the posts of teachers for
primary, middle school and high school are
lying vacant but nothing was done even by the
last Government and the posts are still lying
vacant. Several posts are lying vacant in my dis-
trict. During the tenure of the last Government,
I'had written to the then education minister and
then, I wrote to the President also, but still no
attempt has been made to fill the posts of
teachers. Saveral primary schools do not have
buildings, but a lot of funds are wasted in the
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name of adult education and informal educa-
tion. If the Government would have stopped
this wastage and used this money for providing
primary education in a proper way, it would
have done a lot of good. Only the funds are
being misutilised and the Government is satis-
fied that it is making efforts to educate the peo-
ple.

16.03 hrs.
(SHRI NITISH KUMAR in the Chair)

The industries in our district are also in bad
shape. There is large-scale retrenchment of
workers and lock-outs. No efforts are being
made to revive the mills which are lying closed
in our state. Other industries are also in the
same condition. I would like to submit that even
after the President's Rule a Parliamentary
Advisory Committee was constituted and I am
also one of its members. But not a single meet-
ing of the Committee was held till now. If it had
been held, we were not informed. Although, we
do not want to say anything about the Gover-
nor, but a opinion is being formed in our State
about him that he is working as an election
compaingner of the Congress. The entire situa-
tion is turning like that. The situation of the
Congress in the Centre is becoming clear there
also and the Governor is himself creating
disgrace.

So far as law and order situation is con-
cerned, the situation in the State is going bad to
worse. The problem of terai area is already
there. It has been said here several times that
Nepal is supplying weapons and other things to
this area. The criminals committig crimes in
terai region flee to Nepal with their jeeps and
other commodities. So, the Government of
India should have talked with the Government
of Nepal about this issue, but there has been
no improvement.

The suppression of the Scheduled Castes,
Scheduled Tribes and backward classes is also a
matter of concern. You all have recently seen
how a couple was publicly done to death by the
Panchayat in Muaffarnagar and the killers have
not yet been caught. During the tenure of the
last Government, the house and property of a
MLA was illegaly attached. A commission was
constituted by the Uttar Pradesh Government
to enquire into the incident and it has submitted
its report. As there is no State Assembly to
review the report, I had written to the Home
Minister in this regard and he had replied that
he would give the information. I wam that
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report should be presented in the House 30 that
it can be seen on which-grounds the officials
had taken this action and only then, you will
understand the actual situation in the State.

To improve the entire situation, it is necessary
o conduct elections there. According to the
rules, the election should have been held in this
June itself, but it was not held and there are still
no signs of election. The election rules there
were quite advanced and regular elections were
held. You should conduct election according to
the amendments that have been made. So, we
want that along with the elections of Panchayat;
state Assembly election should also be held in
the state. This situation is being created there, as
elections are not being held and the aspirations
of the people remain unfulfilled.

Economically, the three parts of the state
Uttarakhand, Bundelkhand and Eastern Uttar
Pradesh are extremely backward. They are not
being developed uniformly. The state Assembly
had unanimously passed a resolution that
Uttarkhand can be given the status of a separate
state and there is nothing like any division. But
we do not understand what is the problem in
lating the people decide their own fate and why
they are being deprived of their right. Similarly,
a Development Board should be set up for the
development of eastern Uttar Pradesh. If you

will not pay attention to it now, it may become a
problem. Already a demand for Bhojpuri state
is being made at the lower level. If the area is not
developed yet, along with the demand of
Uniarakhand siate, the people of eastern Uttar
Pradesh will start demanding for separate Bho-
jpuri State or Purvanchal State. This is the
situation. Justice should be done with the peo-
ple of backward areas. Similarly, a Bun-
delkhand Development Board should be set
up.

With these words, I suppont the Appropria-
tion Bill.

SHRI RAJNATH SONKAR SHASTRI
(Saidpur) : Mr. Chairman, Sir, the Appropria-
tion Bill of four states have been.presented here
today. I would like to express my views about
the Appropriation Bill of Uttar Pradesh, which
has made a demand of Rs. 190 thousand
million. It has been eight months since Pre-
sident’s Rule was imposed in Uttar Pradesh. If
one observes the eight month old administra-
lio’ today, it will not be known whether there is
Cgngress, B.J. P. Government or the President’s
ryle. I am certain that the present situation of
corruption and violation of law and order had
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never taken place in the state in the past. The
entire state is severely affected with drought.
Agriculture is in a very bad shape. Paddy crops
have dried up and Rabi crop is severely
affected.

The Government has made a demand for
passing this huge Budget. While replying, the
hon. Minister should tell what action the
Government has taken to provide relief to the
drought affected areas of Uttar Pradesh. A
demand of Rs. 162 crores, 91 lakhs and 78 thou-
sand has been made for irrigation department.
We do not understand where this money is
going to be utilised. Water is not released to the
canals in time. It is released one or two months
after the requirement. Nearabout 10 per cent of
the tubewells are lying out of order. During my
visit to Jaunpur district, I found in 4 tubewells
lying out of order for the last three years. The
villagers had complained several times and an
operator was repeatedly sent but tubewells
could not be rectified. It is very surprising. What
do you do with so much amount ? Similar was
the situation in last Budget also. I would like to
know from the hon. Minister where the money
will be utilised after all ? Tubewells have been
installed with the assistance of World Bank
also.

All the three districts Jaunpur. Varanasi and
Gazipur come under my consiituency. I can
claim that more than 100 tubewells are tying out
of order for nearabout one year. When the state
is affected with severe drought and availability
of water is essential, the tubewells are lying
dead. The Minister of rural Development is
aware of it and [ have talked with him. At pre-
sent, he is not here. Several schemes such as
Jawahar Rozgar Yojna, Rurai Engineering Ser-
vice and 10 lakh million well scheme sre going
on in Uttar Pradesh. Arabs of Rupees of funds
are there, ponds and wells are dug, but oniy on
papers. The development work involving about
Rs. 22 lakhs has been started in the district in
my constituency. You will be surprised to know
that it was all done on papers only. The Minis-
ter of Rural Development has just gone out. He
replied on the 7th June, 1993 in which he had
stated that all the scandals were being enquired
into. But till date no inquiry has been conduc-
ted.  had written to the Governor. Acknowledg-
ing my letter he has written that he had reccived
my letter regarding alleged irregularities com-
mitted while undertaking development work in
Gazipur district In this regard orders have been
issued to enquire into the matter. Afterwards,
the hon. Minister had written another letter to
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me informing that he had received my letter
dated 30-3-93 with regard to development works
of Rs. 2 crore for Gazipur district which was
done on paper only. He said that inquiry was
being conducted into it.

The hon. Minister has left the House. I would
lie to ask the Minister of State in the Ministry
of Finance as to what action he hastaken in this
regard and what were the findings of such ar
inquiry ? You should ask your officials and then
convey us the information. An inquiry report
has been received. I would like to show the fin-
dings to ‘he House. T would like to place it
before the Iouse. A drain costing Rs. 1lakh and
50 thousand has been constructed in Barhauli
Pzharpur 4. in District Gazipur. The enquiry
has revezaled that a sum of only Rs. 30,000/- has
been spent. N~ even a single voucher is avail-
abie. In my censtituency. Barhara drain was
coustructed with an out-lay of Rs. 1,53,000/-, Rs.
92.000/- was wihidrawn  from the Bank
Integrated Area Agency has constructed it. An
inquiry was made into it. [t was revealed that as
a matter of fact a sum of Ps. 33.000/- was spent.
The remaining amount was misapproprated.

I would conclude after citing & examples. In
Barhara Tal. the drain was constructed with an
outay of Rs. 60,000/-. The work was accom-
plished by the Devakali Development Biock
When an enqguiry was conducted. it was
revealed that a sum of Rs. 60,000 was withdrawn
from the bank whereas only Rs. 10,000/- were
actually spent. Formalities were completed on
paper only. Mangar drain and Buarhgaon drain
were to be constructed with an outiay of Rs.
138,000/- only and sum of Rs. 1.00.000 was
withdrawn from the Bank and the work worth
merely Rs. 10,000/~ was done. Shivdaspur
Kaudiya drain was to be constructed with the
cost of Rs. 76,000/- and a sum: of Rs. 75,000/- was
withdrawn from the Bank and no work worth
even a single paisa has been dcne as per
Government report. Even spade has not been
used for the purpose. What action has been
taken in this case ? In village Pokhara. 8 pound
with an outlay of Rs. 2 lakh was to be construc-
ted. There is no existence of that pond at any
place. Press people reached there. I also visited
that place. When it was enquired asto where the
pond was constructed, it was stated that no
pond was constructed there. And a sum of Rs. 2
lakh was withdrawn from the Bank to perform
the job. Not even a single voucher has been sub-
mitted. Badahar drain was to be constructed
with the cost of Rs. 49,800/-. Rs. 50,000/- were
withdrawn from the Bank. The work worth Rs.
1,600/- was done. [ am unable to understand as
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to how the Government is functioning? Rs.
30,000/- were 10 be spent on the construction of
Booranpur Akraon Road. Not even a single
paisa has been spent on its construction as per
the Gove 1ment’s report.

I had talked 10 the Minister of Rural Develop-
ment. H- said that orders in this regard have
been issued to the then District Magistrate. Shri
Vishwanath Shastri is sitting here. I alongwith
Shastriji asked the District Magistrate as to
what was happening here. He enquired whether
any FLR had been lodged or not. If not, then
what were the reasons for not lodging the
FIR.? The District Magistrate did not utter
even a single word and lodged the report after-
wards. But no action has been taken so far. How
can | support the Budget presented here. I
iotally oppose the Budget. I criticise the present
President’s Rule that has been imposed in Uttar
Pradesh.

15.000 hand-pumps have been installed in
three districts, ie, Varanasi, Jaunpur and
Ghazipur. But out of them 5,000 hand-pumps
are out of order. In what way the funds are being
utilised ?

My colleagues have expressed their views
with regard to supply of electricity. I do not
complain much in this regard. Because some-
times Parliament too faces power failure.. .

MR CHAIRMAN : Shastriji. please con-
ciude your speech. You have already taken 12 or
13 minutes.

SHRI RAINATH SONKAR SHASTRI:I
have taken only S minutes. Transformers are
not repaired for even two months. These are
lying out of order. You have sought a huge
amount in this regard.

1 would also like 10 discuss a little about the
Ministry of Social Welfare. the Government has
sought Rs. 104,54,37,000/- in the Appropriation
Biil. Scholarship is paid to the children belong-
ing to the Scheduled Castes and backward
classes. 1 would like to ask the hon. Minister
whether he has enquired into this matter. The
salary of a M.P. was Rs. 500/- per mensum 10
years ago. Now it has been enhanced to Rs.
5.000/-. The salary of officials has been
increased from Rs. 2,000/- to Rs. 8,000/-. But the
amount of scholarship of Rs. 28/- paid to the
students has not been increased and the same
amount is being paid even today. Have you ever
pondered over this issuc? The process of
awarding scholarship is also very interesting.
The student’s scholarship was paid within a
wonth after the enrolment of a student. But now
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the scholarship is not paid even atter holding of
the exsmination. If i is paid, it is misapprop-
risted by certain people. You have said that
accounts have been opened in the banks. Do
you think that. ..

MR CHAIRMAN:I have not said like
that.

SHRI RAINATH SCHNKAR SHASTRI . I am
asking the Minister. Today pension to widows is
being paid. The hon. Minister might be having
the data. But I would like to know whether any
review has been made of such «atistics. Those
who are not widows are get:ing widow pension.
I'would like to inform that a boy o 18 years old
is getting old-age pension. Wha: is all this going
on ? What type of Budget vou are presenting 7Tt
must be reviewed in 2 calro and cocl manner. Ai
present it is not a state subiet. Now it is your
subject . (Interruptions;. . The Government is
not making payment of unemployment allow-
ance. I congratulate you if you make provision
for payment of unemploymern! allowance.

MR CHAIRMAN : Yo should  speak
straight forward instead of involving others.

SHRI RAINATH SONKAR SHASTR! : I an.
talking about the Pubiic Works Departmen:
The Government has sought Ks. 175,85,96,000/-
in its Appropriatiea Bil! for the purpose.. .

MR. CHAIRMAN : Shastri)i, pleasc con-
clude.

SHRI RAINATH SONKAR SHAHSTRI :1
am speaking very briefly. Lok Sabha is going to
pass it I would like to inform you that there is
road from Varanasi 1o Gorakhpur. There is a
spot named Chandwak in Jaunpur. A bridge at
the cost of Rs. 4 crore was constructed 12 years
ago. Now that bridge is going 10 collapse. Ithas
been completely damaged. Do you know that
during President’s Rule, its responsibility lies
on the Lok Sabha. The Questions relating to it
are asked in the Lok Sabha. This question has
been raised today and the hon. Minister has
replied to it and said that since both the bridges
in question do not fall on National Highways.
the Government of U.P. has to take necessary
action in this regard. When he cannot reply to it
why has this Bill been brought forward by
them ? Is Lok Sabha not responsible for such a
matter? The Government should explain it.
Can we ask questions in Lok Sabha or not ? If
we can ask questions, then why has the hon.
Minister of Surface and Transport given wrong
roply in the House. Would you like to take
action against him under Rule 115 of the Rules
of Procedure of Lok Sabha or not ? Mr. Chair-
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man, Sir, I would like you 10 convey this to the
hon. Speaker.

MR CHAIRMAN : You should give proper
notice in this regard.

SHRI RAINATH SONKAR SHASTRI:I
have given notice today.

Now I would like to speak about the action
being taken by the Police. Under the prevalent
situation, the Police is not protecting the gentle-
men whereas it is safeguarding the criminals,
drunkards, thieves, anti-social elements and
dacoits get respect in the Pclice Station. But
there is no regard or respect for gentlemen in
the Police Station of U.P. 1 would like to refer to
an incident On 15th August, an incident
occured in Jaunpur, Jalalpur district. Some
anti-social elements announced that they would
hoist the flag on the widdle of the road. People
said as to how it was possible ? But the Adminis-
tration: gave therz the permission to hoist the
flag end asked not to do sc in future. A scene
was created there and a huge crowd gathered
there. An agreement was made in writing and
permission was given to hoist the flag. Some
pecple got ready for the job. A crowd of ten or
fifteen thousand people coilected there. An ex-
Minisier hoisted the fleg. The situation became
so viclent that people started fighting with
lathies. On the one side there was a crowd of
10,000 people and on the other side it was a
gathering of 2,500 people. Anti-social elements
started attacking them. I weuld like to ask as to
what is happening and why is thé Government
giving an gpportunity to anti-social elements ?
Why are they being tolerated ?

Therc are large number of irregularities in
U.P. I do not want to highlight them. I would
like to say that democratic Government should
be formed there immediately. Elections should
be held there at the earliest. The Government
says that there is dispute regarding construction
of temple and mosque. The elections would be
held after resolving dispute. It appears that the
Government is not in a position to hold the
elections immedistely. You want to postpone
the eiections further. I would like to submit to
the House that immediate holding of elections
and jormation of democractic Government is
more essential than passage of the Appropria-
tion Bill.

SHRI GUMAM MAL LUDHA (Pali): Mr.
Chairman, Sir, today most of the hon. Members
of the House have expressed the view that the
administration run by the Governors in four
States at present is not effective and it is an
example of extreme negligence on their par.
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There is no rule of law there. There is rule of
jungle there. There is & wide spread corruption.
Everybody has expressed regret that dismissai
of elected Governments and imposition of Cen-
tral rule amount to murder of democracy. it is &
blunder in the history of democra:y.

Sir, the murder of the democracy unde: the
draconian legisiation of Article 156 of the Con-
stitution has been committed many times and
democratically elecied State Assembilies have
been dissolved and Central Rule has becn
imposed there ‘With the resuli, Members have
supported the President’s Rule-imposed under
Article 326 of the Constituticn. They have alsc
supported the exicusion of Fresident’s Rule for
6 months aisc. Today they are realising that they
had made a mistake and they ze repenting for
supporting it. They are of the view that elections.
should be held there. The Government elected
by the peopie shouid be given an opportunity 1o
serve the people.

(SHRI PETER G. RARBANIANG v ke
Chatry

16.33 brs.

Sir, I would like to say and now sverybedy
has realised that glongwiih passage of Approp-
riation Bill we huzve tc resolve that eiections
should be held there. Bt the Government ix
pretending to hold democratic eiections without
giving freedom (> the people to cxprasy then
views. By enacting laws against the Con-
stitutional norms and murdering the Constitu-
tion, the voice of the people has been
suppressed. These sinwster designs wili suon
come before yau. [ believe that the horn. Mem-
bers who are grief-stricken duc to imposition of
President’s Rule are now realising shug ihey
have commitied a biunder. They wiil not repeat
it. I would like to submit particularly about
Rajasthan and Uttar Pradesh. During the
regime of Governor in Rajasthan, the Governor
is transferred like a ‘Patward’ or 2 primary
school teacher is transterred. A Governor of my
State was posied to Madras and the Governor of
Himachal Pradesh was brought to my Stae.
Similarly, other transfers were also made. The
dignity of the post of Gov2mor was degraded.
The Sarxaria Commission expressed its views
with regurd to the staius of the Governor and
considersd him Constitutional head. He should
perform his duties under the provisions of the
Constitution in an autonomous manner. Rut
today the Governor’s office has been converted
into an office of the Congress Party at Jaipur.
Rajbhavan. Thousands of transfers are being
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made from there. Five thousand transfers have
been made during the last cne month. It
inciudes transfers of 1.AS. Officers, LP.S.
Officers, other officials ia thousands, about
3,000 eachers and doctors and other officials.
The Congress leaders submit a list of transfers.
The Governor apptoves it. In this manner. the
Governor has become the rubber stamp of
defeated Congress ieaders, who were rejected by
the peopie.

Sir, this dismal situaticn prevailing in
Rajasthan todsy has been explained in the
House many times. In the fi!d of education too,
three Vice-Chancellors have becen removed
without going through the process of Selection
Committee under Cornstitnional provision and
provigions made by the Chancellor.

The Coliector and S.Y. faipur were sent
alongwith a police pasiy i get the Vice Chan-
cellor removed from his office. The Vice Chan-
cellor was surrounds:d by the arnied force and
was pressed to quit. The potice whose duty it is
o provide protection, are being misused in
Rajesthan 1o serve the daholical purposes.
Such incidents wiil no daubt, be recorded in
black letters in the histoiv of Rajasthan,
uevertheless, the people of the State will also
give a befiiting reply at the coming electicns. On
Uie one hand the police are posted at Szraswati
temnples while o the other hand, the manner of
discharging particular duties assigued (o them
is also peculisr. 1 would ke 10 Lnte one example
in this regard. The shepherds of wy area who
happen 10 be the poores: people had taken their
rots o graze in Malwa, Madlh vz Pradesh. The
padice party who were posted ia the area chiefly
to provide protection diseppeared in the mean-
tme either to eajoy themseives or as @ resuit of
some conspiracy. Consequenuy, the local peo-
ple murdered nine persuiis. When prizes were
being awarded by the Governor on the 15th
August, the 9 deadbodies of these shepherds
belenging to my Constitnency of Pali district
were brought and put there. A compensation of
Rs. 2 lukhs is given to ali thuse who are the vic-
tims of a bomb-blasi or who die in police
encounier even though they might be the
terrorists of Punjab or Kashmir. The hon.
Prime Minister has recentiy announced a com-
pensation amount of Rs. 3 lakh: not even a
singie penny kas. however. been given to these
poor trbals and shepherds. I had alsc made a
demund in this regerd in the meming and
reiterated that the seame amount of Rs. 2 lakh
should be given w0 each of these poor shepherds
and those who were infured should also be

helped.
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I would further like to submit......*.......The
impeachment motion was introduced against
Shri Remaswami since he misused the funds.
The ruling party, however, protected
him...* .. .What I mean to sy is that on the
one hand there has been a blatant misuse of
funds while on the other hand not even a single
penny is given to the persons killed in the
massacre. What 1ype of democracy are we hav-
ing ? Did we hope to have tiiis kind ¢ “socialistic
Society as postulated in the preambie of the
Constitution ? s this cur concept of equality
and fraternity? Whether the framers of the
Constimtion thought about these things while
aey were framing the Constitution... * ...

SHRI AYUR XHAN Jhonjhunu): Can a
Member speak egainst the Governor?

SARI GUMAN MAL LODHA.: No, he can-
not  speak  against the Governor ?
{Inzerruptions;

SHRI AYUB KHAN : He is a Member from
Rajasthan and ne does speak highly in favour
of der.: racy; but when there was BJP. rule in
Rajasthun.... (Interruptions)

{English/

MR CHAIRMAN: Order, order please.
{rterruptions)

SHRI GUMAN MAIL LODHA: I am not
yielding. (Interruptions)

MR <CHAIRMAN: You speak
against the governur. If you want to speak
against the governor, *hen you bring z substan-
tive motion.

SHRI GUMAN MAL LODHA : I am speak-
ing on the budgetary provisions which have

been made for increasing the Raj Bhavan’s
budget and why it has been dcne.

MR CHAIRMAN : It is not discussed here,
not even in the Assembly.

SHR/ GUMAN MAL LODHA : The expen-
diture of Raj Bhavan has been increased. I can
ask why it has been increased.

MR. CHAIRMAN : You cannot; you have to
bring & substantive motion. You go by the
rule.

<annot

(Interruptions)....**
MR. CHAIRMAN : Do not write snything.

Please speak on the budget. not on the
Govemor.

* Expunged, as ordered by the chair.
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SHRI GUMAN MAL LODHA: 1992-1993
budget in respect of governor which has been
mentioned in the paper which has been sup-
plied to us was Rs. 78 1akh. In spite of that, in the
revised estimate, there has been an excess
expenditure of Rs. 143 lakh.

*

MR CHAIRMAN : Even in the Assembly,
we do not talk about it.

SHRI GUMAN MAL LODHA : Please try to
understand what | am saying.

MR CHAIRMAN : You cannot say that.

SHRI GUMAN MAL LODHA : Please try 1o
understand and then give your ruling.
L]

MR CHAIRMAN : You cannot say against
the Governor. I heve over-ruled it

SHRI GUMAN MAL LODHA - If you cuen-
not understand, then I cannot heip vou. Please
understand. There was a budgetary prowvision of
Rs. 78 lakh for the Governor in the budget
which was given. Then the revised estimate says
that the budget expenditure has been Rs. 143
lakh in comparson to Rs. 78 lakh which was
provided. Whether we should ailew it or not is
the prerogative of the Parliament. If we do not
say why we should not allow it, if we do not
say....*. ... then what is the meaning of dis-
cussing it here? How can we function here?

MR. CITAIRMAN - You can bring a substan-
tive miotion if you feel that it has becu
misused.

SHRI GUMAN MAL IODHA: It is a
budger. Do you mean 10 say that we are a rubber
stamp? Do you mean to say. we are rubber
stamps 1o put a seal? [Transianonj

PROF. RASA SINGH RAWAT : Mr. Chair-
man, Sir, Rajbhawans have, as 2 matter of fact,
been converted into the offices of Congress
party. This is why this kind of problem is
emerging.

[Englishj

MR CHAIRMAN: 1 am oy helping
you. . .
(Interruprions)

MR CHAIRMAN : You please sit down.
Please do not talk like this. In the House, we

* Expunged, as ordered by the Chair.

** Not recorded.
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have to respect the rules, please.
(Interruptions)

SHRI GUMAN MAI. LODHA : Whether it
is ‘A’ or ‘B’, I have not named any Governor, 1
have not mentioned any name. [ have said that
the expenditure of Rs. 143 lakhs in comparison
to Rs. 78 lakhs which was provided in the
Budget is not justified and therefore, it should
not be allowed.

MR. CHAIRMAN : That is enough.

SHRI GUMAN MAL 1L.ODHA : Very well. I
have reasons why it should not be sllowed.

MR CHAIRMAN : Please dc not give any
TaS0nS.
(Interruptions)

PROF. PREM DHUMAL (Hamirpur) : That
means this Government does not give any
reasons norm:ally.

SHRI GUMAN MAL LODHA: It is your
prerogative. If you fec] that the reasons given by
me shouid not have beer then it is for you to
decide. But 1 have not criticised ‘A’ or ‘B’, I
have criticised the expenditure incurred.

(Interruptions)

PROF. PREM DHUMAL : Why is he speak-
ing like that? {Interruptions)

MR. CHAIRMAN: Please, you please
CAITy on.
[Translaricn)

SHRI AYUB KHAN: You please tell us
sbout the development made in Rajasthan.

SHRI GUMAN MAL LODHA : I would like
to explain the reason why this hon. Member
nsesto speak again and again. There the term of
Punchayat was over and as was indicated
carlier by the Centre there had to be re-
formation of Punchayats. Meanwhile, the then

Gover .ment of Rajasthan passed a rule

through the Siate Assembly that 30 per cent
seats in PYanchayat will be reserved for women,
Scheduled Caste and Scheduled Tribe people.
Notwitiistanding, a provision was also made to
debar a rerson from contesting election if he
has more than two children. The State
Assembly of Rajasthan is the first Assembly in
the world that passed such a rule. This is the
reason why the hon. Member is much agitated.
He is not in the favour of holding fresh elections

* Expunged, as ordered by the Chair.
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there. Neither he is in favour of reinducting the
erstwhile Surpunches who indulged in corrup-
tion and exploited the poor and who were also
subsequently removed from their posts. He
wants them to be reinstated. I also met the hon.
President and submitted that the reinstatement
of those Surpunches who were removed from

their posts, should not be allowed.
(Interruptions)

[English]

MR CHAIRMAN: Please sit down.
(Interruptions)

MR CHAIRMAN: Please do not disturb
your own colleague.
[Mranslation]

SHRI GUMAN MAL LODHA : [ would like
to say something about the law and order situa-
tion also. There was police firing in Banusar
Tehsil of Alwar District in which two persons
weie killed. There was, however, no enquiry and
nobody was punished in that case. Similarly in
another case the police committed rape in
Pratapgarh’ and subsequently when there was
an agitation, two more persons were gunned
down. There was again no inquiry into this case.
there was no prosecution. Again, there was an
agitation in Jhalawar by the railway employees.
There was police firing in which 20 persons
were killed. This has been the State of affairs
during tife Governor's rule in the State. This is
not all. The Supplementary Budget introduced
in the House today can aiso be brought into
consideration. Only Rs. 28 crores have been
allocated for roads as against Rs. 30 crores
allocated during the year 1991-92. This amount
should have been raised. During our regime the
amount allocated for Education was Rs. 14
crores 39 lakhs which has now been reduced to
Rs. 6 crores. There is more illiteracy in
Rajasthan than found in other parts of the
country. The literacy in Rajasthan is 38.81%
whereas in entire India it is 52% in which the
women-literacy constitutes only 20%. In spite of
all that the Government have reduced the
budget amount of Education. The allocation for
family planning has to be increased from Rs.
two and a half lakhs to Rs. Two and a half
crores. Only rupees seven lakhs has, however,
been allocated for this purpose. The amount of
allocation for rural development has been
reduced to Rs. 12 lakhs from Rs. 47 lakhs.
[Englishf

MR. CHAIRMAN : Please conclude.

SHRI GUMAN MAL LODHA : I am giving
only the points.
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MR. CHAIRMAN : Please conclude.

SHRI GUMAN MAL LODHA: Do you
want to pass the Budget in such a haste ? Do you
want to push it like the religion in politics Bill ?
This is not such a matter. We must be allowed to
have our say. From Rajasthan, I am the first
speaker. .......(Interruptions). Anyway, 1 am try-
ing to conclude. I would abide by your
suggestion.

[Translation]

The earlier provision of Rs. 1 crore 6 lakh for
the welfare of Scheduled Castes and Scheduled
Tribes has been reduced to Rs. 74 1akh. This is
what you are doing for the people belonging to
Scheduled Castes and Scheduled Tribes. Sir, the
pace of all the development works in Rajasthan
has been reduced. So much so that the 500 MW
power plant of Chittor could not be approved
even after the announcement made by the hon.
Prime Minister in that regard. The work on
Lignite Power Plant of Mandalgarh and on
Jimmi Haider Plant has been stopped.
Moreover, the development works initiated
during the regime of the Ex. Chief Minister Shri
Shekhawat have also been stopped. All the
welfare schemes for the Scheduled Castes and
Scheduled Tribes viz. Ambedkar Yojna, Palki
Yojna which provided for the development
work in rural areas have been stopped.

The earlier annual amount of Rs. 625 given to
Punchayats had been increased to Rs. 50 thou-
sand during the regime of Sekhawat Govern-
ment. The Central Government ruled by the
Congress party had also accepted that maxi-
mum work was done under Jawahar Rojgar
Yojna by the Sekhawat Government. This is
also on record. But what is the situation now ?
Our Government had waived the loans of 13
lakhs farmers to the tune of Rs. 300 crores.
Moreover, we ensured electrification to 700
villages and 25 thousand wells were dug. The
major thurst of expenditure was on the welfare
of village farmers. Valmiki Vikas Yojna was
undertaken in nearly 100 villages. The earlier
amount of Rs. 10 given under Tendu Patta
Yojna was raised to Rs20. The people belonging
to Bhil and Meena Communities. Who were
involved in petty crimes had been jailed during
the last 40 years of Congress regime. They were
prosecuted even if a country made pisto] was
recovered from them. Those who have money
power are, however, moving free and fearless.
Cases against them were, however, withdrawn
during the regime of Sekhawat Government. A
provision was made under which the poor and
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small farmers belonging to Bhil and Meena
Communities could possess light arms and no
case could be initiated against them.

Sir, our Government was responsible for
regularisation of the revenue records and not
+only that, we also waived ofl the revenue collec~
ted against the unirrigated land. Shri Sultan-
puriji who belongs to Himachal Pradesh and
who wears chequ;red cap was just now talking
of minimum charges. Our leader Shri Bhairon
Singh Shekhawat had exempied the furmers
from paying minimum charges regarding elec-
tricity and that way farmers were benefited. The
Bhartiya Janata Party did away with the provi-
sion that were imposed by the Congress
Government. Now the situation there is that the
people want our Government to come back o
power again they are saying we are fed v,
anguished and are in trouble, but the Ceatrul
Government is not holding elections there. 5ir.
this has for the first iime, been realised in this
House and [ would also like to challange them
that the Bharatiya Janats Party will miake &
come back in Rajasthan. .......{fnterruptions)

Sir, it is known tc averyone asto what is being
done there in the name of development There
are Cast clashes al! around. Within the Con-
gress party also they are repla ing some one by
a person belongiag to the T rahmin Caste. in
another instance, some othe: group is striving
come up. It has al! been noticed by the peopie a1
la.ge and they hizve been totaily exposed befuir
the public. Repressive measures are being
meted out against the pocr. The Gavernment of
Bhartiya Janata Psrty headed by ShriBhairon
Singh Sekhawat has not oniy one but muauy
achievements to its credit of which the peopie of
Rajasthan are glready aware. ] would, therefure,
like to submit that the supplementary Budpet
presented by the Union Government be speaks
of the Corruption and exploitation of the poor
perpetrated in Rajasthan as it does also be
speak of the anti-farmer policies.... * ....Peaple
belonging to the Scheduled tribe Communitics
have been subjected to blatant exploitation. A
short while ago, the hon. Governor of
Rajasthan had announced that the system of
Octroi would be removed, but soon on the 15th
Aungust be made another announcement that
the system of octroi could not be removed and
this system would continue. What is this moc-
kery ? How childish does it sound ? This sent of
mockery against four and a half crore people of
Rajasthan will not be allowed to continue. The
Congress Government has become totally cor-

*Expunged as ordered by the Chair.
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rupt due to its anti-people policies which ranges
from Bofors Scandle to Security Scam

SHRI AYUB KHAN : What about the matter
related to steel pipe lines?

SHRI GUMAN MAL LODHA: That pipe
line belongs to you, it originates from Harshad
Mehta and stretches upto you. All those corrup-
tions are already exposed and that is why the
people are bent upon reviving the democratic
government. Even after the decision by the
Jabalpur High Court.... * ....The Government
have not only murdered democracy but also
judiciary. Sir. our Constitution rests on four
pillars viz Democracy, Judiciary. Executive and
Legislative. What have they done in legislative
assembly is all before you. How 7 members were
called at the residence of a particular
person in order to break them away from a
political party....is hidden to none. This was the
murder of the legislature. Non complaince with
the verdict of Jabalpur High Court tantamounts
to the murder of judiciary and the frequent mis-
use of the article 356 tantamounts to the murder
of democracy itself. Al) these misdeads are now
exposed to the people throughout country. The
people will give a befitting reply and this sup-
plementary budget is also therefore ... * ....this
should be thrown out.

[English]
17.00hrs.
" [English]

MR. CHAIRMAN : May [ draw the attention
of the hon. Members to the time allotted to the
parties ? BRJP was given thirteen minutes. Two
hon. Members from BJP ......[Interruptions)

PROF. PREM DHUMAL : Why not, Sir ? We
shall walk out against it .....(Interruption)

SHRI GUMAN MAL LODHA : Howcan it
be, Sir? You must extend the time

e Interruptions).

MR CHAIRMAN - New Shri Ram Pujan
Patel.

[Transletion]

SHRI RAM PUJAN PATEL (Phoolpur) : Mr.
Chairman, Sir, I am grateful to you for giving
me the opportunity to speak on the Budget of 4
states presented here by the hon. Minister of

*Expunged a2s ordered by the Chair.
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state. I would like to express my views par-
ticularly on the Appropriation Bill, 1993. At
first, I would like to submit that the Budget of
this country which begins from Ist April,
should be started from 1st July to 30th June. The
reason behind it is that monsoon remains here
for three months and the other three months are
taken up in Budget Session. Thus the alloca-
tions made in the Budget are not properly used
in the rest period of 6 months and in the end of
the year those funds are spent in hurry and thus
are misused. Therefore, it is very necessary to
make change in Budget year, so that the period
of 9 months may be available for the utilisation
of funds.

I would like to draw the attention of the hon.
Minister particularly towards rural develop-
went. The farmers should get remunarative
prices for their produce, cottage industries
should be set up in the villages and roads
should be constructed for transportation. Until
we pay attention towards these things, the work
cannot be done efficiently.

The hon. Minister is sitting very seriously. It
will be better if you work for the progress of
Uttar Pradesh with equal seriousness. Funds
are sent by the Centre, but they are misused in
the villages. T hope that the Budget of 19734
Crores 81 lakhs and 9 thousand rupees, which
will be passed here, should be used properly

I would like to urge the hon. Minister that
subsidy on fertilizers should be maintained, as
the committee has submitted its report on the
utilisation of fertilizers and according to it, use
of fertilizers in our country is decreasing. So, it
is necessary to subsidise fertilizers, otherwise,
the farmers will not be able to use them and
there will be less production and as a result, we
have to import foodgrains by spending a lot of
foreign exchange.

Similarly, I would like to draw the attention
of the hon. Minister towards this disparity.
When the farmer takes a loan of Rs.1 lakh for
tractor, he has to pay a stamp duty of Rs. 7250/-
on Rs. 50 thousand. But if one takes loan of Rs.
4 lakh for buying a truck. he has to fill only a
form of Rs. 100/-. So this irregularity should
be reviewed.

Besides this, there is another irregularity. If a
farmer takes a loan of Rs. 20.000 for tube wells.
he does not have to pay any stamp duty, but if
he takes even one rupee more, he has to pay
stamp duty on the entire amount. The hon.
Minister should pay attention towards this
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points and should remove these irregularities,
becsuse no other state has such system. Small
farmers install tubewells for irrigating their
fields. But they have to seek assistance from
middlemen for purchasing the tubewells. These
middlemen should be removed so that the far-
mers can directly purchase the tubewells. The
issue should be considered seriously and a deci-
sion should be taken. According to the Govern-
ment figures, 50 percent of the tubewells
installed by the Government in Uttar Pradesh
always remain out of ¢, der. Only 30 per cent of
the cultivable land is irrigated. The tubewells
installed by the farmers on their own, work
efficeintly for 20 to 30 years, but the tubewells
installed by the Government remain out of
order despite there being a lot of engineers.

I had raised this issue in a meeting. One of the
engineers asked whether this means that they
are involved in bungling. I replied that bungling
is certainly there.

I would like to draw your attention towards
panchayati raj. A law has been enacted in the
Parliament in this regard. But there are some
shortcomings, which should be removed. It is
good that 30 per cent reservation has been given
for women and also for the scheduled castes.
but to say that this will develop the villages is
ridiculous. The present laws were unable to
bring development in the villages, so. how they
can be developed by just changing the
Pradhans. It is for the Government to decide
whether there is panchayati raj, police raj or
collector raj in the villages. You may be aware of
the importance of Pradhan in a village, as you
may have also been in the villages. The funds
provided under the Jawahar Rozgar Yojna, are
deposited under the names of the Gram
Pradhan and the village development officer
and both of them spend from it. Whenever there
is misuse of the funds, the S.D.M. or the collec-
tor only suspends the Pradhan, but does not
suspend his own employees. Nothing can be
achieved, u til the Government officials are
held responsible and are punished for the mis-
deeds. Only giving speeches or making pro-
paganda for panchayati raj will not do.

I would like tG submit another point. There is
a land management committee in the villages,
which has Pradhan as its chairman and a
Lekhpal. This committee gives lease of land to
the poor in the villages. Whenever any
irregulanty is found in issuing of these leases,
the Pradhan who does not know about the land
is punished, where as the Lekhapal goes scot
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free. The government employees should be held
responsible for these things as the lease order
first goes to the Kanoongo, then to the Nayab
Tehsildar and then 1o the S.D.M. for confirma-
tion. Only after the confirmation the lease order
is issued to the poor. But all the other employees
go scot free and only the Pradhan is in
trouble.

In 1976, lease orders were issued to the
Scheduled Castes of Andaban-Phoolpur area
in Allahabad. But it was cancelled by the
S.D.M., because the price of the land increased
to Rs. 80.000 - - - {Interruptions)

[English]

MR CHAIRMAN : Patta has nothing to do
with Supplementary Demands.

[Translation]

SHRI RAM PUJAN PATEL : The officials
should set up camps in the villages and should
see the injustice being done with the farmers
and the poor. The Ministers visit the villages
Jjust for the sake of touring. The extent exploita-
tion of the poor can only be judged by
camping there

You are aware of the importance of Allaha-
bad in regard to education. It was said several
times that the Allahabad University will be
given the status of Central University, but noth-
ing has yet been done in that regard. The
Government should declare it a Central

Iniversity. Schools buildings should be con-
structed in the villages where the schools are
running without 2 building. Several poverty
alleviation programmes are going un for the
Scheduled Castes and Scheduled Tribes. Under
the Component Scheme, iunds were to be pro-
vided for opening shops. But 90 per cent of the
money did not reach to the villages. This should
be investigated and the guilty persons should be
punished. Funds should be directly given to the
people for opening shops and the practice of
middlemen should be ended. Funds are given
to the villagers for purchase of cows and buf-
faloes. I have experience that when the doctors
and B.D.Os act as middlemen, a cow, which
gives only 2 litres of milk is bought in Rs. 10,000/
-. Whereas when the villager directly buys a cow
for Rs. 10,000, it gives 12 litres of milk. A lot of
irregularities take place under the Indira Awas
Yojna also. None of the Scheduled Castes peo-
ple have been allotted houses under this
scheme. The entire funds are bungled by the
middlemen. No attention is paid in this regard.
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This should be seen. Most of the districts in
Uttar Pradesh are affected with drought
Allahabad is also affected. But no relief work
has yet been started, even though, it has been
declared a drought-hit state.

There is Swarooprani Nehru Medical College
in Allahabad. All machines are available there,
but the doctors do not treat the poor. There is
some contract. No one there gives medicines to
the poor. All the doctors have opened their own
nursing homes and the medicines are taken
there. This should be investigated.

The Law and Order situation is in bad shape
there. People can save themselves from anti-
social elements, but the police itself is showing
its brutality. They arrest the poor whenever they
want. | remember two of the cases. In Kuresa
village under Nowabganj police station 4-5 per-
sons were caught during police encounter,
although there were no complaints against
them. In another case, money was demanded
from a resident of Nasirpur. As he refused to
pay, he was kept in custody under Section 25. A
telegram was sent, but no action was taken in
this regard. The Government should pay atten-
tion towards this incident.

Asban has been imposed on lottery system in
Madhya Pradesh, the same should be done in
Uttar Predesh also. Prohibition should be
imposed on alcohol. The Government should
act immediately to suppress the feelings inves-
tigated in the name of caste and religion. I hope
that the Government will pay attention towards
all the points and work in the interest of the
country.

[Engiish]

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DEVE-
LOPMENT (DEPARTMENT OF YOUTH
AFFAIRS AND SPORTS) AND MINISTER
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI MUKUL WAS-
NIK) : Mr. Chairman, Sir, I want to make one
request. This discussion on the budgets of these
four States is an extremely important discus-
sion. But, at the same time, though a large num-
ber of Members of Pariament want to
participate in this discussion, there is a time
constraint. The Minister of Parliamentary
Affairs Shri V. C. Shuklaji wanted that we
should finish this discussion yesterday itself,
but because of the mood of the Members pre-
sent this was not possible yesterday. This dis-
cussion which was to be completed in a matter
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of two hours has spilled over and I think it has
taken a quite a long time. I would only request
the Chair and through you, the Members that
we will have to pass this today. And therefore, if
you can finish off the discussion as soon as
possible, the hon. Minister can reply to the
debate and we can conclude this discussion
today.

MR. CHAIRMAN : I will allow only one
Member, Shri Prem Kumar Dhumal.

(Interruptions)
[Translation]

DR S.P. YADAV (Sambhal) : Mr. Chairman,
Sir, the 4 States have been combined and their
Budgets are being presented together. Are the
hon. Members not going to get the opportunity
to speak ?

SHRI DEVENDRA PRASAD YADAV
(Fhanjharpur) : The House cannot be run like
this. It has to be run with consensus. The Minis-
ter of State for Parliamentary Affairs has said
just now that the time has been fixed and the
discussion should complete within this time.
The motion was introduced yesterday and it
was for the first time that 4 States were taken up
together. Earlier it was decided to take up the
Budget of Uttar Pradesh only. There is -no prac-
tice of taking up 4 States together and there is no
such precedent.

[English]

MR. CHAIRMAN : This is a Supplementary
Demand. That is why we have brought together.
In the month of March and April we have dis-
cussed each and everything. Please do not
disturb.

[Translation]

SHRI DEVENDRA PRASAD YADAV : It is
surprising. There has been no such precedence
in the House. Once you had announced about
Saturday and now you are saying that only one
Member will speak. This question is related to 4
States and is a very serious one; so the Members
should not be restricted from expressing their
views. This will not be tolerated. This House
will run on democratic process and with the
opinion of the Members. When the Members
are of the opinion - - -

[Engish]

MR. CHAIRMAN : You should discuss this
in your own party. This was done by your
own whip.
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[Translation]

SHRI DEVENDRA PRASAD YADAV : All
of us disagree with it and until we are given
opportunity to express our views, we will not
cooperate in running of the House.

[Engiish]

SHRI MUKUL WASNIK : Sir, [ think this is
very unfair. It is not true that these four Budgets
have never been clubbed on an earlier occasion.
On an earlier occasion, we have clubbed them
and discussed them together. The Members rep-
resenting these States participate and normally
they take up issues relating to their States or the
States which they represent. It has been done on
previous occasions also. The only thing is that
we have a lot of pending Bills. The Business
Advisory Committee decides upon the time and
we frame our calender accordingly. If everyth-
ing gets disturbed, spills over and if things like
this happen, then we have to decide to sit even
on a Saturday. It is done because of the reason
that within the given time we do not finish the
business. Yesterday, two hours was kept for
Jammu and Kashmir Budget. We took almost
five-and-a-half hours and today also, we have
kept two hours, but we have almost gone upto
four hours. If this type of things happen, we will
not be able to run the House properly
.. .(I'umﬁm)

[Transiation]

DR S. P. YADAV : Please tell how many
Members of the Congress Party are sitting here.
Are you running the House property ?

[English]
SHRI MUKUL WASNIK : I definitely agree

that it is an important discussion. But still we
have to be within our time limit.

SHRI SOBHANADREESWARA RAO
VADDE (Vijayawada): We have given the
name of Mr. B. B. Ramaiah to speak.

MR CHAIRMAN : He is not from U. P. or
from any other State whose Budget is being
discussed.

SHRI SOBHANADREESWARA RAO
VADDE : What is this logic ? Is he not entitled
o speak ? (Interruptions.)

I am on a point of order. On behalf of the
Telugu Desam Party which is having a strength
of seven Members in this House, we have given
the name of Mr. B. B. Ramaiah to participate in
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the discussion. Now the Chair says, because our
Member does not belong to Uttar Pradesh,
Madhya Pradesh, Himachal Pradesh or
Rajasthan, we are not entitled to speak, which is
utterly unjustified. It is against democratic
norms. We will not allow this type of bulldozing
the House by the ruling Party.

SHRI MUKUL WASNIK : We will also not
allow this type of bulldozing. There is a time
limit within which you have to complete. We are
ready to have a reasonable discussion.
(Interruptions.)

MR CHAIRMAN : Please sit down, Mr.
Rao.

There is no point of order. Your point of order
is disallowed.

SHRI SOBHANADREESWARA RAO
VADDE : But you cannot disallow our right to
speak. (Interruptions.)

MR CHAIRMAN : Do not disturb the pro-
ceedings of the House.

SHRI SOBHANADREESWARA RAO
VADDE : We are not the people who disturb the
proceedings of the House. But we must be
allowed to speak. You cannot deny our right.

SHRI ANIL BASU (Arambagh): His party
should be allowed to speak.
[Translation]

PROF. PREM DHUMAL (Hamirpur) : Mr.
Chairman, Sir, I would like to submit that the
Business Advisory Committee should have
taken note of the fact that allocation of 2 hours
time for discussing the Budgets of the four
States simultaneously will serve no purpose as
the conditions prevailing in those States are
totally different. People at the helm of affairs in
the Government must understand that the elec-
ted Governments of these four States were dis-
missed indemocratically and now if even the
discussion is not allowed then how can any-
body cooperate with the Government......
(Interruptions.).......

SHRI DEVENDRA PRASAD YADAV : This
ruling is unprecedented.......(Interruptions.)

[English]
MR. CHARIMAN : Please sit down.
(Interruptions.)
[Translation]

SHRI DEVENDRA PRASAD YADAV:
Please do not set any new precedent as it will be
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quite a new thing for tuture in the democratic
system. (Interruptions.)
[English]

MR CHAIRMAN : Do not waste the time of
the Hot:se Leave it to me.

[Mranslation)

PROF. PREM DHUMAL : Mr. Chairman,
Sir, on the lines of the Budget Session of Lok
Sabha every Legislative Assembly also helds its
Budget Session to discuss Budget for several
days. Budgets of the four states whether it is sup-
plementary or annual budget cannot be passed
together but in piecemeal form due to con-
stitutional compulsions. President’s rule is
being extended. Therefore, the Government is
at fault and not the opposition and gagging the
latter will be quite wrong. I would like to submit
that the hon. Members of all the political parties
should be allowed to speak and a detailed dis-
cussion be held on it.

Mr. Chairman, Sir, half of the population of
the country lives in the States under the Pre-
sident’s rule. Members hailing from all these
states have dwelt on the malpractices going on
in these states like diversion of planned expen-
diture to non-plan heads. Transfers and pos-
tings have become the most profitable
undeclared industry in each State today. Ruling
party at the Centre has its two to four groups ir
all the States. While one group favours a list for
transfers and get it materalised while the other
group getting concilled those transfers. All the
Budget is being spent on this affairs.

Mr. Chairman, Sir, the previous speakers an
hon. Member hailing from Shimla alleged that
land has been allotted to the outsiders in
Himachal Pradesh. I would like to submit that
complaints were received from his constituency
viz district Solan. A very efficient IAS Officer
was appointed as Deputy Commissioner there.
The Chief Minister instructed to the aforesaid
Officer to look into all the complanits, decide
and punish the guilty. However, under pressure
from the Congressmen the Governor trans-
ferred the said Officer. The aforementioned
Officer in the wake of his transfer has pro-
ceeded on leave. But he has proceeded on leave
at the place of his new posting. I fail to unders-
tand the reasons for raising such issues in this
august House when such incidents are taking
place. I would like to say that a thorough discus-
sion should be made on the Budget not on such
matters. If such things are asked in this House,
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then the reply thereof will be same. I have
categorically stated all these things in the House
so that everything is get a right.

Sir, political intervention is on its peak and it
is widely said that Raj Bhawan have been con-
verted into Congress Bhawans. Ration at cheap
rates used to be supplied to families under
Antyodaya in Himachal Pradesh but after the
imposition of the President’s rule rates of wheat,
rice and salt have been increased. I mentioned
this thing even the last time during the discus-
sion on the Budget and the hon. Minister had
then stated that no such thing has happened, I
do not want to move any privilege motion
because I understand the limitations of the hon.
Minister, as the replies are based on the infor-
mation supplied by the officials.

Sir, please get'the facts verified. If you ask, I
can supply the revised rates. Poorest i e.
Antyodaya beneficiary families are also being
supplied ration at revised rates. Further selec-
tion of one lakh families to be covered under the
Antyodaya Programme, which was scheduled
to be started from st January, has also been
stopped. There could be differences between us
but why was the programme for the benefit of
the poor stalled ?

Under the scheme ‘Gaon bhi Apna, Kam Bhi

Apna’ 400 rooms in schools were constructed in
my district in one year. In each school one room
was constructed. In every work people’s con-
tribution was 30 per cent and the contribution
of the Government was 70 per cent. However,
the ratio has been increased. The scheme has
also been renamed as ‘Gram Vikas Main Jan-
Sahyog’. Even their leaders and officials still
refer to the scheme as ‘Gaon Bhi Apna, Kam
Bhi Apna’ in their speeches. Earlier the peoples
contribution was fixed at 30 per cent but now
the ration has been increased. I would like to
know whether it is being done to discourage
people under the President’s rule from liberally
contributing to the scheme.

Sir, I am speaking only on points. The BJP
Government in the State stalled the .decision
regarding the market fee. However, now the
market fee is being charged. Burden of this fee is
on the small shopkeepers while it was to be
transferred on to the consumers. The federa-
tions of traders have gone on statewise strike
the Goverror is adamant. i

Sir, Income Tax Department announced a
scheme for the petty businessmen to get their
tax cases regularised by paying Rs. 1400 as
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income tax. This is the central subject of Cen-
tral government and I do not know anything
about the revenue collections on this score
Inspectors of the Income Tax Department are
harassing the petty businessman and coercing
them to grease their palms. Income Tax Depart-
ment is directly under the hon. Minister. L
therefore, would like to submit that the Centre
should issue instructions that the petty
businessmen should not be harassed. Inspec-
tors are harassing even to such people who are
caming Rs. 10 daily while the persons evading
huge taxes are going scot free. (Interruptions)

(English)
THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI P. M.

SAYEED): Sir, at 530 p.m. a statement has to
be made.

MR. CHAIRMAN : I know that. Let him
finish. After that, you can make it. Bear with the
House, please. The hon. Member may please
conclude now.

AN HON. MEMBER: He has almost
finished it.

SHRI ANNA JOSHI (Pune): He has not
finished it. He has just begun his speech.

PROF. PREM DHUMAL : I have just star-
ted. (Interruptions)

If he wants to make the statement, he can
do so.

MR CHAIRMAN : All right. Please sitdown
for a moment. We have a statement to be made
by the Minister Shri P. M. Sayeed regarding the
incident of beheading of a young couple in
village Khandrawali of MuzafYar Nagar district
in Uttar Pradesh. Shri P. M. Sayeed, please
make the statement.

(Interruptions)

SHRI RAM NAIK (BOMBAY NORTH): I
am on a point of order.

MR CHAIRMAN : What is your point of
order? .

SHRI RAM NAIK : Last week,  had raised a
point of order that whenever any Minister has
to make a statment, that intimation should be
given to the Members who are sitting in the
House. Today also, nothing has been
circulated.

SHRI P. M. SAYEED:
circulated.

It has been
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SHRI RAM NAIK: It has not been cir-
culated. Moreover, it appears that he is going to
make a statment in respect of the murder of one
couple or something like that. My point is that
four Members of Parliament of Delhi are on a
fast. In the morning, the Speaker has directed
the Government that the Government must
make a statement about the situation in Delhi.
‘What is the position about water and electricity?
We want to know what has happened to that
statement.

MR CHAIRMAN : We are not talking of that
statement. We are talking of the statement
which is put before the House. Shri P. M.
Sayeed, please proceed.

(Interruptions)

SHRI RAM NAIK: What about this?
(Interruptions)

MR CHAIRMAN : The Speaker has allowed
it. Please do not disturb.

SHRI RAM NAIK : We are not disturbing.
They are not following any rules. Are we not
entitled to now about it?
[Translation]

.

DR LAXMINARAY/ PANDEYA
(Mandsaur) : Mr. Chairman, Sir, Mr. Spéaker
had issued directions not only about Delhi, but
also about the bomb-blasts that took place
in Madras.

[English]

MR CHAIRMAN : May I beg to you not to

disturb? Do not disturb, please. We are running
short of time.

SHRI RAM NAIK: Mr. Minister, please
assure us that next time you do not do that.
(Interruptions)

SHRI P. M. SAYEED: If all of you talk
together, how can I speak?

SHRI RAM NAIK: Are we entitled to the
information or not? What is your ruling?
Anterruptions)

MR CHAIRMAN : I will make it clear. The
Speaker may permit a Minister to make a state-
ment without an entry having been made in the
List of Business.

(Interruptions)
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17.36 hrs.

STATEMENT BY MINISTER

@G) INCIDENT OF BEHEADING OF A
YOUNG COUPLE IN VILLAGE KHAN-
DRAWALI OF MUSAFFAR NAGAR DIS-

TRICT IN UTTAR PRADESH
[English]

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI P. M.
SAYEED): Sir, One boy, Satish, and a girl,
Sarita, both belonging to the Scheduled Caste
and in their teens, related to each other as uncle
and niece, and belonging to Khandrawali
Village, District Muzaffar Nagar, Uttar
Pradesh, eloped from their village about 4
months ago. Their incestuous relationship was
greatly resented by their families and members
of their community in the village.

According to the report filled by Shri Charan
Singh, on 6 August, 1993 at 10.10 PM.. with
Police Station Kandala, his son Satish and
Sarita returned to the village at about 5.00 PM.
that day. According to the report, Sarita’s uncle,
Ram Dhan, and his cousin, Sardara, reached
Charan Singh’s house at about 6.30 P.M. and
told him that both Sarita and Satish had been
called to Chaupal near the Panchayat Ghar.
According to the complaint, Ram Dhan, assis-
ted by Sardara, kiled both Satish and Sarita
with an axe.

On receiving the report, the Police registered
a case W/'s 302 IPC. The Police investigation has
revealed that when Satish and Sarita reached
the Chaupal, Ram Dhan assisted by Sardara
and others attacked Satish from behind with an
axe and beheaded him. Thereafter, he also
killed Sarita with the axe. At the time of the inci-
dent, about 200 people, mostly belonging to the
Scheduled Castes, were present at the site.

The investigations have also revealed that
Satish and Sarita had familiar relationship of
uncle and niece, having common lineage. The
incident was a culmination of anger in Sarita’s
family against the incestuous relationship bet-
ween Satish and Sarita.

The main accused, Ram Dhan, initially
absconded from the village but later surren-
dered in the Court. The Police has so far arres-
ted 6 persons in this case. The investigation is in
progress.

SRAVANA 27, 1915 (SAK4)

Ministers 378

SHRI ANNA JOSHI (Pune) : This has alredy
appeared in the newspapers. What new thing
have you given? (Interruptions)

SHRI RAM NAIK (Bombay North) : Before
the end of the day, we must get a statement from
the Home Minister. In the morning, the Speaker

had directed the Home Minister to make a
statement. (Interrvptions)

SHRIMATI MALINI BHATTACHARYA
(Jadavpur): This relationship does not
warrant murder.

SHRI P. M. SAYEED:
going on.

Invetigation is

17.38 hrs.

UTTAR PRADESH BUDGET.
1993-94 :
DEMANDS FOR GRANTS (UTTAR
PRADESH). 1993-94 :

MADHYA PRADESH BUDGET.
1993-94 :
DEMANDS FOR GRANTS
(MADHYA PRADESH). 1993-94 :

RAJASTHAN BUDGET. 1993—94
DEMANDS FOR GRANTS
(RAJASTHAN). 1993-94 :

HIMACHAL PRADESH BUDGET.
1993-94
AND
DEMANDS FOR GRANTS
(HIMACHAL PRADESH). 1993-94 :

[Translation]

PROF. PREM DHUMAL : The funds meant
for planned projects are being spent en non-
planned projects and the developmental works
have come to a complete halt. The project works
commenced after 15 December, 1992 are lying
suspended. You belong to a small State and can
very well understand the problems being faced
there. You could understand the injustice being
done to us. Many villages were inundated
recently due to cloud bursts. Many people were
killed, extensive damage was caused and the
crops were also damaged. A temporary dam was
formed in sute if river due to falling of rocks.
And as a result, the ongoing project there was
abandoned water started overflowing. The army
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personnal tried vainly to clear it. The Prime
Minister visited the flood-affected areas of
Punjab and Haryana. My area Oona which is
adjacent to Punjab was also affected by floods
and the crops were damaged but the Prime
Minister did not consider it necessary to visit
that area and the sufficient relief assistance was
also not provided. The Governor is old and sick
so he cannot visit it.

[English]
44 people have died because of floods and the
Governor could not visit that place.

MR CHAIRMAN: You speak on Sup-
plementary Budget.

PROF. PREM DHUMAL : There is no relief
given for the floods in the Budget. That is what I
am saying.

[Translation}

The Prime Minister announced relief assis-
tance for other areas but no announcement was
made for us. Himachal Predesh is the head of
our country and you can very well imagine as to
what can happen to that party or leader who
neglects his head. I want to bring it to his notice.
The Central Government’s team estimated the
damage to the tune of more than Rs. 400 crores
due to heavy rains and falling of rocks. I request
the Central Government to provide funds as we
do not have any resources and the practice of
giving salaries by converting planned expendi-
ture into non-planned expenditure be checked.
‘We had brought the deficit down to Rs. 14 crores
but now it has gone up to Rs. 300 crores.

We had damanded royalty on the power
generated by hydroelectric projects. Mr. N. K. P.
Salve is not present here. He had gone there and
had made a statement in Dulhauzi that ‘Royalty
nothing doing’. He was not ready to hear a
single word about royalty. He said that they
were ready to pay any political price, if
necessary. He made the same statement at
Dharamshala and it resulted in a public agita-
tion. The Congress leaders of the State also said
that they have a right and it is the demand of the
whole State. We raised this matter under Rule
377 and Mr. Salve replied that yes. 12 percent
electricity should be given which can be con-
sidered as royalty. How do the Government
propose to make smaller States self-reliant ?

Shri Sultanpuriji has said that we can
generate power but we do not have the means to
do so. After conducting & survey it has been
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found that Himachal Pradesh has the capacity
to generate 20 thousand megawatt power but it
lacks resources. The Centre is not providing any
assistance. There are some ongoing projects like
Bhakhra dam, which is the biggest dam in India
and there is Pong dam in my Constituency. The
people who were displaced from there in the
fifth and the sixth decade have not given any
assistance. | had gone to Bilaspur on the day
before yesterday. Many people are sitting on
dharna there. The State which provides elec-
tricity to the major cities of India and also to
several States for irrigation has a single phase
electricity system in the upper and catchment of
the dam. The result is their children can’t study
in the dim lights at night. The injustice is being
done to the people. That’'s why Narmada dam is
being opposed - because the people who are
likely to be displaced would not be rehabi-
litated.

The people effected by Pong Dam are agitat-
ing The displaced people were provided land in
Murabba in Rajasthan but they have been
removed from there also. Such injustice is being
done to the people of my State. I want to being
one thing more to the notice of Mr. Minister.
[njustice was done to us during the 9th Finance
Commission. We had been given status of a spe-
cial State and as a result, our losses incurred as
non-planned expenditure used to be compen-
sated by giving a special grant. This facility has
been dispensed with in the 9th Finance Com-
mission under the leadership of Shri Salve. We
demand from the Central Government that
before the report is submitted by the 10th
Finance Commission, a decision should be
taken by the Government to restore to us the
status of special category and the financial
assistance be also restored.

The Bharatiya Janata Party Government had
launched schemes in the State for the poor
which were: abondoned merely on political
basis. Those should be restarted. The Supreme
Court rejected the basis on which our Govern-
ment had been dissolved. So, now either our
Government should be reinstated or elections
be held soon. Why are you hesitating to hold
elections ? There was no justification in extend-
ing President’s Rule by six more months. We
were waiting for elections to be held in June but
the period of President’s Rule was extended
there. No development can take place there
unless the elected representatives of that State
do no discuss the budget in Legislative
Assembly. Not much is known of schemes. The
officials are not aware as to what has happened
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1o the foundation-stones. The funds are being
spent on their office itself.

I have brought centain specific things to the
notice of Mr. Minister which are related to his
Ministry. 1 would like to have a categorical
answer and an assurance from him that from
now on, this budget would be discussed there
and not here.

[Mranslation]

DR LAXMINARAYAN PANDEYA
(Mandsaur): Hon. Speaker directed the Gov-
ernment to make a statement regarding Delhi
issue this morming when will it be made.

SHRI ATAL BIHARI VAJPAYEE (Luck-
now) : You might remember that I have raised
this issue in zero hour. Our four members of
Lok Sabha are on hunger-strike is to money is
to be given to Delhi from Union Government in
lieu of Octroi and hon. Speaker directed the
Home Minister to make a statement but the
statement is not being made whether the Minis-
ter of Parliamentary Affairs have informed to
the Home Minister about this ?1 had a talk with
the Minister of Home Affairs. He told me that
he is not aware that he has to make a statement.
It means that the Minister of Parliamentary
AfTairs failed to do his job properly. Statement
should be make before the adjournment of the
House today. :

[Translation]

SHRI ANNA JOSHI (Pune): Shri L. K
Advani had raised the issue of the bomb blast in
Madras where RDX was used. Regarding that
also the hon. Speaker directed the Government
to make a statement today only. That is also to
come today before 6 O’clock.

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURE DEVE-
LOPMENT (DEPARTMENT OF YOUTH
AFFAIRS AND SPORTS) AND MINISTER
OF STATE IN THE MINISTRY OF PAR-
LIAMENTARY AFFAIRS (SHRI MUKUL
WASNIK) : Just a few minutes back Shri P. M.
Sayeed, the Minister of State for Home was here
and the same issue was raised by some hon.
Members from the BJP. He has just gone to the
Rajya Sabha and I expect that he would be
coming shortly; but I cannot say for sure
whether he would be in a position. He is aware
of what was said in the House in the moming;
he is also aware of concern which was expressed
by the Members.
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SHRI ANNA JOSHI: Will he make both
the statements ?

MR. CHAIRMAN : He is aware; but we are
not sure.

SHRI ANNA JOSHI : The whole House is
taken so lightly.

[Translation]

DR.S.P. YADAV (Sambhal) : Mr. Chairman,
Sir, today the demands for grants for Budget of
four states ie. U. P, M. P., Rajasthan and
Himachal Pradesh are presented in this House
and I would like to express my views in this
House in regard to U. P. only.

Mr. Chairman, Sir, Uttar Pradesh is a vast
state with the area of 2 lakh 94 thousand and
416 sq. k. m. and with a population of 13 crore
87 lakhs. There was a deadlock on the demands
for grants of such a big state and this should be
removed and Members of Parliament should be
given a chance to express their views. Through
you, I would like to convey to the hon. Minister
that Congress has no willpower in regard to the
administration and arrangements of such a vast
state. 85 members of Parliament come from
Uttar Pradesh and Legislative Council of this
State is in working order there. But the Govern-
ment of U.P. never felt it necessary to con-
sult the hon. Members of Parliament or the
members of legislative Council or to constitute
a8 committee comprising of them. He might
have a thought to consult the Congress M. P’s
who are holding ministerial post and he do not
want to consult the remaining M. P.s who are on
the opposition side. His advisors .....*. Only on
6th of July, 142 Officials of IAS, IPS, PCS cadre
are transferred.

1 would like to ask the Minister through you
that how much money is bungling in transfers
and postings ? Whether transfers will be done
again when new Governor will be appointed ?
How much amount of T. A. and D. A will go
wasted and how the Uttar Pradesh Government
is going to meet big amount of expenditure. I
demand that the Minister should hold its
enquiry.

80 M. Ps. out of 85 M. P’s of Uttar Pradesh are
ready to constitute enquiry committee by the
Government to know that how it is possible to
transfer 142 persons and posting them in a
single day.

*Expunged, as ordered by the Chair.
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Mr. Chairman, Sir, you can see how the
power is being misused in Uttar Pradesh. The
Governor was appointed only 2% month before
and he has visited 36 districts. He hold public
meetings like a Chief Minister and he has dis-
graced the dignity of his office. The postings of
IAS, IPS Officers have been sold. I would like to
inform you Sir, that several adverse entries exist
against the DGP of Uttar Pradesh, Hon. Home
Minister has gone just out of this House____ I
would like to know from him that he can tell us
that how many adverse entries are against the
DGP of U. P. and such a person is appionted as
DGP by you. Therefore the Law and Order
situation of U.P. is worst today. What is
happening there in the name of Law and Order.
I wrote a letter to the Minister during the last
session regarding one case that a tanker belong-
ing to Sambhal, which was carrying 12,000 litre
of oil from Mathura refinery, was looted in way
in the areas of under one Police Station of
Mathura District. The driver of tanker was shot
and the conductor of that tanker is still missing.
I have given his photograph and FIR copy to
the Minister of State in the Ministry of Home
Affairs Shri P. M. Sayeed but no action has
been taken till date. Today the posting on the
big posts in U. P. are sold, and I would like to
say that in the name of posting and transfers in

“departments of U. P. the posts are being actually
auctioned. This is the position in all depart-
ments incluuing PWD, department of Housing,
department of Home, department of Industry.
You should institute an enquiry and then you
will see what the reality is. If you go to Lucknoew
Secretariat you will find out from a peon that
how much money has paid by the Secretary to
get a suitable posting. This situation has
emerged in the absence of a elected Govern-
ment in U. P.

Mr. Chairman, Sir, I hail from the field of
education. 40,000 posts are lying vacant in Inter-
mediate colleges in Uttar Pradesh. Whether the
Government has any anxiety that the new
educational session has alrcady started and she
should try to start study in colleges by filling
those 40,000 posts of teachers. Rajbhavan has
converted into a Congress Office today. The
congress man show their presence in Raj
bhavan in the evening. This way the country
and state can not run in such a way. Develop-
ment activities are totally paralysed there.
‘Whether the Government had tried to find out
about the funds utilised under Jawahar Rozgar
Yojana. The condition of roads and electricity is
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indeplorable condition there. Many blocks of
the state have been declared as totally dark
arcas.

Mr. Chairman, Sir, through you, I would like
to submit that the Congress Government thinks
that they are in power in that State. They should
not have any misunderstanding their misun-
derstanding will be removed after two months.
Earlier we had raised the issue of molasses in
this House hon. Kalpnath Raiji is not present
here who was talking about the de-controlling
of molasses and this department is also not
under his control. Several people told not to
decontrol the molasses because lobby of liquar
and sugar will be benefited by doing so. The
Government in Uttar Pradesh declined that she
is not going to decontrol of molasses but Gover-
nor and administration were pressurized from
the centre and molasses is de-controllised. This
department is under some othe minister but for
the last two months Shri Kalpnath Raiji was
saying that we are going to decontrol molasses.
What is the reason behind it, is wellknown to
this House. Mr, Chairman, Sir, I would like to
submit through you that we are passing the
budget of those states which are under Pre-
sident’s rule. I demand from the Government to
declare the dates for election in U. P. as early as
possible. With these words I conclude my
speech.

[Translation)

DR RAMKRISHNA KUSMARIA
(Damoh) : Mr. Chairman, Sir, with great dis-
tress, I rige to offer my views on the Budget of
Madhya Pradesh. A situation of uncertainty has
been created there. After the 6th December inci-
dent, the democratically elected State Govern-
ment which was functioning well in the interest
of the people was dismissed alongwith four
State Governments run by the B. J. P. It has
caused law and order problem there. Thereafter,
President’s Rule was imposed there and the
Govemnor started to look after the Government
work. After some time, there arose a conflict
between the Governor and his advisers. With
the result, no work has been done there for
6 months. The State has turned an orphan.

Besides, there are two Cabinet Ministers, Shri
Vidyacharan Shukla and Shri Arjun Singh who
hail from Madhya Pradesh. Owing to tug of war
between the two, the people Sf Madhya Pradesh
are suffering severely. If the transferof an L A S.
or some other officials is done at the behest of



385  Statements by

Shri Vidyacharan Shukla, Shri Arjun Singh
gets it cancelled. The way positing of collector
was done to Ranjnandgaon substantiates my
charges. First his posting was done at the behest
of Shri Vidyacharan Shukla. Thereafter, some
other officer was posted there. Due to this no
work worth the name is being done in the
interest of the people. There is rampant corrup-
tion. I regret to say that rates have been fixed in
the matter of transfer. Very unlawful activities
are taking place there which cannot be dis-
cussed in the Lok Sabha.

In my State the officials are functioning arbit-
rarily and no meeting of M. Ps. has been con-
vened so far. The Governor of Madhya Pradesh
has issued orders twice to convene a meeting
but these orders were withdrawn later. The M.
Ps. were not informed about planning till today.
Though meetings of Planning Commission are
held, but M. Ps. are not informed about it. The
funds of Planning Commission are being spent
in an arbitrary manner. No moonitoring is
being done on the funds spent under J. R Y.
Now another Governor has been posted there.
Let us see what does he do?

Due to this such a situation has arisen. There
are two blocks named Shahnagar and Pawai
Vilas in Pawar Tehsil in Panna District, 300
wells have been dug there on paper. Funds were
drawn for the purpose. But actually not evch a
single well was dug there. In the absence of
proper monitoring all funds are being mis-
appropriated since the imposition of Pre-
sident’s Rule there.

Mr. Chairman, Sir, the democratically elected
B. J. P. Government was functioning well in
Madhya Pradesh. It had made a promise to the
people to introduce ‘Gramrajya’ and ‘Ram-
rajya’ there. Panchyats were given right to func-
tion in village and development block levels. An
amount of Rs. 1 crore was given to each block
for its development. Apart from it, construction
of roads, culverts and stop dams was going on
smoothly. But no work has been done since the
dismissal of 4 State Governments.

Mr. Chairman, Sir, [ would like to say that it
appears as if education has been ignored in
this Budget.

18,00brs.

There are no schools. There are no school
buildings. The buildings are in a dilapidated
condition. Recently there was a report that 10
boys sustained injuries and 2 boys succumbed
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to their injuries due to collapse of a school
building. A very less amount has been ear-
marked in the Budget for this purpose despite
such incidents. Mistakes were committed in
fixing priorities. While preparing Budget,
priorities should be fixed. No serious thought
was given to it. Therefore, through you, I would
like to submit that Madhya Pradesh is facing
dreught situation at many places. In Damoh
district, 10 villages have been ruined due to
arson. Many villages have been ruined com-
pletely. No relief has been provided there.
Amounts of Rs. 1000 or Rs. 2000 are too meagre
to meet the expenses of construction of their
thatched houses. Through you, I would like to
submit that situations differ in Madhya
Pradesh from place to place. At some places
there is excees rain while at others there is
severe drought. Some places are experiencing
lood. Funds should be made available for this
purposes and proper action should imme-
diately be taken in this regard.

Mr. Chairman, Sir, there has been a lot of dis-
cussion on environment. We received huge
funds from the foreign countries for this
purpose.

{English}

SHRI MUKUL WASNIK : Sir, it is already
6 O’ Clock. I would request that till we finish
this discussion, we may kindly extend the time
of the House today.

MR CHAIRMAN:Is it the sense of the
House that we should extend the time of the
House till we finish these Demands for
Grantg?

SEVERAL HONOURABLE MEMBERS:
No. We have got a programme.

SHRI ATAL BIHARI VAJPAYEE (Luck-
now) : Sir, you carry on.

MR CHAIRMAN : All right.

[Translation)

DR. RAMKRISHNA KUSMERIA:I was
talking of environment. Huge funds are being
spent on this item. But there has been no ban on
tree felling. There is no check on theft of wood.
It is causing fuel problem. In the department of
Agriculture also, there is a provision for ‘gobar
gas’ plant, but the scheme is not being
implemented properly. Maximum provision
should be made to promote ‘gobar’ gas plant as
it solves the environmental problem. There has
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been a decline in the number of forests.
Denudation of forests should be checked.
Gobar gas plants also produce good quality of
fertiliser from their effluences. It is very useful
for crops. Therefore, maximum provision
should be made for gobar gas plants.

Mr. Chairman, Sir, through you, I would like
to say one more thing. Representatives are not
invited to meetings. If by chance they are
invited proper respect is not given to them. The
officials of the collectorate do not invite the re-
presentatives of the people to any meeting of the
Planning Commission in which discussions are
held about expenditure. They do not consult us
in this regard. In this way, money is being spent
arbitrarily. No proper account is maintained.
Therefore, we do not agree to the provisions of
the Budget.

SHRI HARPAL PANWAR (Kairana): Mr.
Chairman, Sir, I thank you for giving me time to
participate in the discussion of U. P. Budget. I
would like to say that U. P. is the largest from
population and area point of view. The Govern-
ment has never given serious thought to its
development. A party ruled the State for along
time, it did not think of planned development of
the State. The State has been lagging behind in
the matter of construction of roads, canals,
bridges and development of agriculture.
Though U. P. is an important State of the coun-
try yet plans have not been implemented pro-
perly. The land is fertile. The farmers are strong
and hard working Small scale industries need
to be set up there. Had work been taken up
smoothly the State would have progressed a
lot.

Uttar Pradesh is the largest State in terms of
population. Consequently, there is large scale
unemployment. There is only one way to
resolve the problem. The famous Kisan leader
and ex-Prime Minister, Shri Charan Singh had
suggested to set up small scale industries with
small investment at village levels so that
development could take place in the villages. It
eould remove unemployment. There is a great
scope of setting up of small scale industries
in Uttar Pradesh. Had we set up small scale
industries with the capital of Rs. 5 or Rs. 10
lakhs in the villages instead of investing crores
of rupees on heavy industries it would have con-
trolled population and provided employment
opportunities in the villages and developed
the villages The State of U. P. has been
neglected.
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My constituency, Kairana, falls between
Delhi and Saharanpur. The condition of roads
is very bad. No big investor would like to pass
through this route. I appraised the Minister of
the situation. I wrote a letter to the Prime Minis-
ter but no attention was paid to it. The
area measuring 200 kms. in length is densely
populated. There is heavy traffic on the road. A
number of accidents take place. It cannot be
said how many accidents take place.

The condition of railway line from Delhi to
Saharanpur via Barot-Shyamali is also bad. 1
have received thousands of complaints in this
regard. The development of Uttar Piadesh has
almost stopped. Let there be any Govern-
ment.

Uttar Pradesh is a sugarcane State and sugar-
cane is maincrop of western U. P. There was the
B. ). P. Government before imposition of Pre-
sident’s Rule. It has also said that 50—60 sugar
mills would be set up and there were newspaper
reports about it. Meetings have already been
held in other States in this regard. Negotiations
have been initiated in other States for issuance
of mill licences. Even that formality has not
been completed in the case of Uttar.Pradesh.
The sugarcane growers are in distress. Three
divisions of western U. P. produce maximum
sugarcane. There the farmers have to sell their
sugarcane at a very low rate. Therefore, there is
a great need to provide mill-licences in that
area. I would like to urge the Government that
such type of treatment should not be meted out
to western U. P. The Central Government runs
the State administration from Lucknow. It does
not do anything because it is the case of U. P.
Western U. P. is lagging behind in the matter of
construction of roads, mills and setting up of
small scale industries and other construction
work. The Central Government is giving fair
treatment té the State. By doing so it is not doing
justice to the people. The Government should
take action in this regard immediately.

I would not like to go in details. I would like to
high light the law and order situation prevailing
there. It has deteriorated to a great extent. I
would like to cite the incident that occurred in
my district. The hon. Minister has made a state-
ment regarding Muzaffarmagar incident. Which
falls under my constituency. It was a very
shameful incident. The B.B.C. has reported that
Muzaffarnagar is such a district of India where
incidents of Kidnapping, Dacoity and different
types of Atrocities are at their pick I fail to
understand as to why the Central Government
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working at a distance of $0—60 kms has not
been able to look afier the situation. Under the
circumstances, it has no right to rule the
country.

Since there was limited time, I could not
speak much. U.P. is a very large State. I do not
support the Bill that has been presented here.
Injustice is being done to U. P. State.

[English]

MR CHAIRMAN: Now, the Minister of
Finance may reply to the debate.

SHRI ATAL BIHARI VAJPAYEE: Sir, I
understand that the Minister of ‘State in the
Ministry of Home Affairs is ready with a State-
ment on Delhi. If that is so, you may ask the
Statement to be made first and the reply can
come afterwards.

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI M. V.
CHANDRASHEKHARA MURTHY): Sir, I
have no objection.

18.14 hrs.

STATEMENTS BY MINISTERS—
Conud.

(ii) Payment of lumpsum amount to the local
bodies in the Union Territory of Delhi as Compen-
sation for the loss of revenue due to sbolition of

Terminal Tax.

[English]

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI P. M.
SAYEED): In July 92 the Government had
taken a decision to abolish Terminal Tax in the
Union Territory of Delhi. It was also decided
that a lumpsum grant would be allocated by the
Government to the local bodies in the Union
Territory of Delhi to compensate the loss of
revenue on account of abolition of the Terminal
Tax. It was further decided that a 10% increase
in the lumpsum grant paid to the local bodies
would be allowed every year keeping in view the
expected growth in the tax revenue on this
account from year to year. To give effect to the
aforesaid decision of the Government, the
Delhi Municipal Corporation (Amendment)
Ordinance, 1993, was promulgated on 30
January 1993. Thus the Terminal Tax was

SRAVANA 27, 1915 (S4K4)

Ministers 390

abolished in the UT of Delhi with effect from 30
January 93.

The budget estimates for the year 1993-94
were already finalised by the time the ordinance
was issued for giving effect to abolition of the
Terminal Tax in Delhi. Therefore, proposals for
giving a lumpsum grant to the local bodies in
Delhi in lieu of the loss of revenue on account
of abolition of the Terminal Tax could not be
included in the budget estimates for 1993-94.

On 10 August 93, the Delhi Administration
gave detailed information about the amount to
be paid to the Delhi Municipal Corporation
including the head of account under which the
expenditure was to be booked. They also sought
permission of the Ministry forpayment to the
local body. They have been allowed to do
s0.

Tt is proposed to make a provision for the pay-
ment of lumpsum grant in the Central Budget at
the stage of revised estimates. The release of
assistance by the Delhi Administration will
help the Municipal Corporation in meeting its
cashflow crunch.

SHRI MANORANJAN BHAKTA (Ands-
man and Nicobar Islands) : Chairman, Sir, I
would like to request the Hon. Leader of
Opposition to persuade the four Members of
Parliament, who are on hunger strike, to end
their fast in view of the strong Statement made
by the Minister.

SHRI ATAL BIHARI VAJPAYEE (Luck-
now) : But the statement is silent on the total
amount to be given to the Corporation
—..(Interruptions)......

SHRI P. M. SAYEED : They will be compen-
sated. That is already there.

SHRI ATAL BIHARI VAJPAYEE: That is
what you said.

SHRI P. M. SAYEED : You go through it.

SHRI ATAL BIHARI VAJPAYEE : All right,
I will convey your feelings to the Hon. Members
who are on fast.
[Translation]

SHRI MANORANJAN BHAKTA: You
should pursue it a litle bit. Do not do like
that ?
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18.16 hrs. .

UTTAR PRADESH BUDGET 1993-
94, DEMANDS FOR GRANTS
(UTTAR PRADESH), 1993-94;
MADHYA PRADESH BUDGET,
1993-94 ; DEMANDS FOR GRANTS
(MADHYA  PRADESH),1993-%4 ;
RAJASTHAN BUDGET, 1993-%4;
DEMANDS FOR GRANTS (RAJAS-
THAN), 1993-94 ; HIMACHAL PRA-
DESH BUDGET, 1993-94; AND
DEMANDS FOR GRANTS (HIMA-
CHAL PRADESH), 1993-94—Contd.

[Transiation)

SHRI RAJENDRA AGNIHOTRI (Jhansi) :
Mr. Chairman, Sir. many Hon. Members did
not get opportunity to speak and some Hon.
Members have given their points in writing to
the Hon. Minister. I would like to request the
Hon. Minister to include those points in his
speech or give a written reply in that regard. As
per practice in vogue written replies were sent to
Hon. Members’ letters who could not speak, at
the time of main Budget....(Interruptions)......

[English}
MR CHAIRMAN : He knows how to reply.
He will try to cover as many points as possible.

Hon. Minister, you please give your reply. Noth-
ing goes on record.

(Interruptions)**

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M. V.
CHANDRASHEKHARA MURTHY): Mr.
Chairman, Sir, I am thankful to the Hon. Mem-
bers who have participated in the discussion on
the Demands for Grants for the States of Uttar
Pradesh, Madhya Pradesh, Rajasthan and
Himachal Pradesh.

With your permission, Sir, I will take up one
State after another.

Sir, first I will take up the State of Uttar
Pradesh. Many of the Hon. Members who
spoke on Uttar Pradesh Budget have raised
about the allocations.

{Translation)

DR. RAMESH CHAND TOMAK (Hapur) :
Mr. Chairman, Sir, Ghaziabad is in my corn-
stituency and whenever the Governor visits
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Delhi, the Collector and the S.S.P. attend to
him. Consequently the administrative business
is held up. I, therefore, would like to submit that
two Collectors and two S. Ps. should be posted
there so that one each of them could attend the
Governor and the other may look after the
administration. No work is being done there. 1
would like to tell you very honestly that when
we M. Ps. ask about the whereabouts of these
officers, we are told that they are in Delhi.

[English]

SHRI M. V CHANDRASHEKHARA
MURTHY: Sir, they have raised that the
allocations and the importance on priority
sectors are being reduced. This is not correct.
The House is aware that we have submitted the
Budget in the month of March for these States
and we have taken the Vote on Account for six
months. Again, today, we have come before this
House to take Vote on Account for the remain-
ing six months.

18.19 hrs.
(SHRI SHARAD DIGHE in the Chair)

In the case of Uttar Pradesh, the Annual Plan
for 1993-94 is approved at Rs. 4050 crore when
compared to Rs. 3853 crore in 1992-93 which
marks an increase of 5.11 per cent and we have
also allotted additional allocations for the
development of Uttaranchal viz. Rs. 200 crore.
For the important sectors like irrigation and
flood control for the year 1992-93, it was Rs.
417.70 crore.

For the year 1993-94, it is Rs. 505.9 crore. For
energy, in 1992-93, it was Rs. 1461.82 crore; in
1993-94, it has been raised to Rs. 1531.55 crore.
For transport, it was Rs. 339.54 crore in 1992-93;
in 1993-94, it is Rs 481.85 crore. For social
services, in 1992-93, it was Rs. 723.6 crore; in
1993-94, it is Rs. 8129 crore. For education, in
1992-93, it was Rs. 24422 crore; in 1993-94, it is
Rs. 29720 crore. In addition 1o these, for the
year 1993-94, under Jawahar Rozgar Yojana, we
have allotted Rs. 510 crore. Special funds for
Eastern U.P. and Bandelkund region of U.P.
have been cieated; and a sum of Rs. 40 crore
and Rs. 10 crore have been provided res-
pectively.

Shri Mohan Singh is not here. He has raised
a point about Tehri Hydro Development Cor-
poration. It is a joint venture Corporation with
80 per cent contribution from the Centre. In
1993-94, we have allocated Rs. 300 crore.
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Many Hon. Members have pointed about the
serious drought situation in several districts of
U.P. The State Administration is closely watch-
ing the situation. Rs. 22.5 crore have been
released for the calamity funds and contigency
plans for Kharif have also been prepared. Hand
pumps have been installed in the drought prone
areas and tube-wells performance is also being
closely monitored. Village ponds are being
filled by canal water. Even for recovery of
revenue, instructions have been issued for not
using coercive measures for the recovery of
agriculture dues in drought prone areas.

[Translation]

SHRIMATI SAROJ DUBEY (Allahabad):
Mr. Chairman, Sir, the Government orders in
regard to hailstorm have not been implemen-
ted. Now the people are reeling under drought.
They are in utter helplessness and hit by
drought for last three or four months. Govern-
ment orders have not been received. I, therefore,
would like to ask as to the time since when
the Government is going to implement it
(Interruptions).

[English]
SHRI M. V. CHANDRASHEKHARA
MURTHY: Many Members from Uttar

Pradesh are worried about the dues to be paid to
the sugarcane growers. For 1993-%4, a sum of

Rs. 20 crore have been sanctioned. We have alen .

requested them to make the payment to the
cooperative sugar mills for payment of cane
dues. Also many of the Hon. Members are
worried about the shortage of teachers in Secon-
dary and Primary Schools. We have taken up a
programme to fill up the posts of teachers in
Secondary Schools. Four Regional Boards have
been created this year; and a drive is being
launched to fill up the vacancies for the
year 1993-94. And Rs. 2,396 crores as against
Rs. 2,200 in 1992-93 is being allocated for this
purpose. Even for construction or repairs of
schools a provision of Rs. 545.11 lakhs has been
included in the Budget Estimate of 1993-94. In
all 605 primary schools are likely to be construc-
ted at the rate of Rs. 90,000 per building.

Sir, the points raised by Shri Vishwanath
Shastri about the development activities in U.P.,
particularly in Purvanchal and Bundelkhand, I
have already said that we have sufficiently
allocated funds for the development of this
region.

Shri Rajnath Sonkar Shastri and many other
Hon. Members have raised the question of mis-
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use of funds in several programmes. I have
noted their concern and suitable action will be
taken by the State administration and who-
soever is found guilty will be punished.

Sir, if you permit me, next I will go to the State
of Madhya Pradesh. The annual plan of
Madhya Pradesh for the year 1993-M4 is
approved at Rs. 2400 crores as against
Rs. 1,714.75 crures of the revised plan of 1992-93.
There is an increase of 37 per cent. The central
assistance of Rs. 650 crores in 1993-94 is an
increase of 4.5 per cent on central assistance of
Rs. 629.95 crores in 1992-93.

The major thrust sreas are irrigation, flood
control, energy and rural development, trans-
pon, social welfare and welfare of SCST. For
education and cuitural programmes for 1992-93
it was Rs. 184.43 crores and for 1993-94 it is
Rs. 213.53 crores. Health and Family Welfare it
is Rs. 61.29 crores and for 1993-94 it is Rs. 76.4
crores. Welfare of SC and ST for 1992-93 it was
Rs. 59.6]1 crores and for 1993-94 it is Rs. 69.8
crores. For rural development for 1992-93 it was
Rs. 134.19 crores and for 1993-94 it is Rs. 12621
crores. Irrigation and flood control for 1992-93
it was Rs. 411.87 crores and for 1993-94 it is
Rs. 51341 crores. Energy, for 1992-93 it was
Rs. 465.59 crores and for 1993-94 it is Rs. 746.59
crores. In the area of transport for 1992-93 it was
Rs. 58.69 crores and for year 1993-94 it is
Rs. 9347 crores.

The expenditure under major sector till June
1993 for irrigation it is Rs. 100 crores, i.e. creat-
ing an additional irrigation potential of 69,700
hectares. For drinking water the expenditure is
Rs. 100 crores. Out of the total problem villages,
ie. 67,044 villages, so far we have provided
61,647 villages till March end. 1,179 villages
have been fully covered and 1.449 villages par-
tially covered till June under scarcity relief
scheme 5,384 tubewells have been provided in
the rural areas and 623 tubewells in the
urban areas.

For Rural Development we have spent
Rs. 8646 crore and under the Special Action
Plan for Rural Development the expenditure
was Rs. 6228 crore. In the Energy sector we have
spent more than Rs. 47 crore. We have spent on

forests, that is on environment, Rs. 69.79
crore.

As regards Madhya Pradesh, Hon. Member
Shri Chandulal Chandrakar said that the Plan
outlay for Irrigation and flood control has been
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lowered. It is not correct. The Plan outlay for
[rrigation and Flood Control is being stepped
up from Rs. 411.87 crore in 1992-93 to Rs. 513.41
crore in 1993-94. For Agriculture and Allied Ser-
vices it is Rs. 196.86 crore and in the area of
Education, the Plan outlay for Education is
being stepped up from Rs. 184.43 crore in 1992-
93 to Rs. 213.56 crore in 1993-94.

About the repairs to old buildings, it is
already being taken up under the various rural
development programmes. About filling up of
the vacant posts of teachers, the Education
Department has already taken steps to fill up
the posts. The general ban on filling up of posts
is not applicable to the post of teachers.

The House may remember that in the months
of February and March the entire State of
Madhya Pradesh experienced a hailstorm
which damaged the agricultural crop to the
maximum extent. Again, in the month of March
the third instalment of the contribution from
the Centre to the Calamity Relief Fund amount-
ing to Rs. 13.87 crore was released in advance on
12th April, 1993. Also, another instalment of Rs.
50 crores was released.

[Translation]

DR LAXMINARAYAN PANDEYA
(Mandsaur): Mr. Chaimman, Sir, only
Mandsaur district in Madhya Pradesh suffered
loss to the tune of Rs. 300 crore. But what will

the use of the meagre amount of aid being given
by the Government ?

[Engtish]

SHRI M. V. CHANDRASHEKHARA
MURTHY : I am coming to it. | am saying that
another Rs. 50 crores as Ways and Means

advance was also released in the month of
April.

[Mranslation]
DR RAMKRISHNA KUSMARIA

(Damoh) : Does that amount include money for
crop insurance also?
[English]

SHRI M. V. CHANDRASHEKHARA
MURTHY : Also, in addition to this, the Hon.
Prime Minister also toured the drought-affected
State and announced the release of funds to the
tune of Rs. 100 crores, comprising, Rs. 90 crore
to Jawahar Rozgaar Yojana, Rs. 4 crore for

Accelerated Rural Water Supply, Rs. 1 crore
from the Prime Minister's National Relief Fund
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and Rs. 5 crores for Wasteland Development to
the States.

[Translation]

DR LAXMINARAYAN PANDEYA: Only
announcement has been made and funds have
not been released. There is drought all over
Chhattisgarh, Durg, Rajnandgown, Seedhi,
Shahdol etc. but no assistance is being given
there. I am giving the facts. Therefore, mere
announcement will not serve any purpose.

[English]

SHRI M. V. CHANDRASHEKHARA
MURTHY : It is for the entire State.

Then I will take up Rajasthan. The Annual
Plan for the State of Rajasthan for 1993-94
was approved at Rs. 1700 crore as compared to
Rs. 1400 crore in the revised Plan of 1992-93,
which is an increase of 30.56 per cent. The Cen-
tral assistance for 1993-94 has been increased to
Rs. 539 crore as against Rs. 505 crore in 1993-94.
The major thrust areas are Agriculture, Allied
Activities, Rural Development, Irrigation,
Flood Control, Power, Transport and Economic
Services. For agriculture and allied activities, in
1992-93 we had allocated Rs. 1305 crore and in
1993-94 it is Rs. 182.15 crore. For rural develop-
ment, in 1992-93 it was Rs. 65.95 crore and in
1993-94 it is Rs. 115.89 crore. For irrigation and
flood control, in 1992-93 it was Rs. 260.87 crore
and in 1993-94 it is Rs. 301.42 crore. For power
sector, in 1992-93 it was Rs. 395.6 crore and in
1993-94 it is Rs. 4685 crore. For social
community services, it was Rs. 337.99 crore in
1992-93 and in 1993-% it is Rs. 414.5 crore.

The Hon. Member, Shri Guman Mal Lodha,
who is not present here now, has said that the
allocations especially in the area of education
and family welfare had come down. It is not cor-
rect, in 1992-93 the Annual Plan was of Rs. 1400
crore and now it is Rs. 1700 crore. Also expen-
diturewise, under education we had spent in
1992-93 a sum of Rs. 104.67 crore and in 1993-94,
the outlay is Rs. 135.50 crore. Further he has
raised about expenditure incurred in Raj
Bhavan. This august House is aware that we
have to maintain some tradition and some con-
vention. We never discuss the expenses incurred
by the Governor either in Raj Bhavan or by the
President in Rashtrapati Bhavan. We should
maintain that tradition.

Now, I will take up Himachal Pradesh. The
approved Annual Plan for 1993-94 is Rs. 550
crore in comparisen to the approved Annual
Plan of Rs. 486 crore in 1992-93, which is an
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increase of Rs. 13.17 crore. Even the share in
Central taxes has gone up from Rs. 287.23 crore
to Rs. 311.48 crore, which is an increase of 8.4
per cent. Even the Central Grants also has
increased from Rs. 512.73 crore to Rs. 539.71
crore. The Central assistance in 1993-94 is
Rs. 405.83 crore as compared to Rs. 350.93 crore
in 1992-93, which is an increase of 15.64 per
cent. There has been an increase of Rs. 10 crore
in allocation for agriculture and allied acti-
vities; Rs. 3.4 crore for rural development; and
Rs. 35 crore for energy sector. The major thrust
areas in the Plan are power, agriculture,
transport, population control, health care,
and literacy.

The Hon. Member Shri Dhumal, who is not
present here now, has said that the welfare pro-
grammes initiated by the BJP Government had
been discontinued. It is not correct. All the
beneficiaries of Antyodaya programme started
by the then BJP Government are being covered
now under IRDP. There is another programme
‘Van lagao, rozi kamao’ and ‘Gopal yojana’ pro-
gramme of BJP Government. The State
Administration received several complaints
about the misuse of this programme and that is
why this programme is being evaluated.

The other programme of the BJP Govern-
ment, that is, ‘Gaon bhi apna, kam bhi apna’has
not been discontinued. The name has been
changed. It is now called Vikas Jansahyog'. The
provision for this programme for 1993-%4 is
Rs. 80 crore whereas the provision during the
year 1992-93 for this programme was only
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Rs. four crore. So, an improvement has been
made on this programms.

More than that, provision has been made for
maintenance and ten per cent of the cost will be
added in the budget cost. Also, there is a total
increase in the Plan outlay for transport. The
increase in the Plan outlay for road transport
for the year 1993-94 is over forty percent. Even
the Tenth Finance Commission is presently
going to finance the Centre and the State,
including the Special Category State, that
is, Himachal Pradesh, which comes under
Special Category.

With these words, I appeal to the Members of
this House to support the Vote on Account in
respect of all these four States.

MR. CHAIRMAN : T shall now put the
Demands for Grants in respect of Budget (Uttar
Pradesh) for 1993-94, to vote.

The question is:

“That the respective sums not exceeding the
amounts on Revenue Account and Capital
Account shown in the Fourth column of the
Order Paper, be granted to the President out
of the Consolidated Fund of the State of Uttar
Pradesh to complete the sums necessary to
defray the charges that will come in course of
payment during the year ending the 31st day
of March, 1994, in respect of the heads of
Demands entered in the second column
thereof against Demand Nos. 1 to 28 and 30
to 95.”

The motion was adopted.

DEMANDS FOR GRANTS-BUDGET (UTTAR PRADESH) FOR 1993-94
VOTED BY LOK SABHA

No. Amount of Demands for Amount of Demands for
of Grants on Account voted Grants voted by the
De- Name of Demand by the House on House
mand 29-3-1993
Revenue Capital Revenue Capital
Rs. Rs Rs. Rs.
1 2 3 4
1. Excise Department 5.46,11,000 . 5,46,10,000
Housing Department 129471000 36,66,00,000 1294,70,000  36,66,00,000
3. Industries Department
(Export Promotion). 44,18,000 22,09,000 44,18,000 22,09,000
4. Industries Department
(Mines and Minerals) 2,20,89,000 87,68,000 2.20,88,000 87,67,000
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1 2 4
5. Industries Department
(Village and Small Industries)  14,22,61,000 4,48,50,000 .14,22,60,000 4,48,50,000
6. Industries Department
(Handloom Industry) 24,44,53,000 4853,000 24,44,53,000 48,53,000
7. Industries Department (Heavy
and Medium Industries) 99,43,000 47,92,72,000 9943,000 47,92.72,000
8. Industries Department
(Printing and Stationery) 15,45,36,000 35,80,000 15,45,35,000 35,80,000
9. Power Department 1,10,21,000 558,00,00,000 1,10,21,000 558,00,00,000
10. Agriculture and other Allied
Departments  (Horticultural
Development) 17,96,33,000 3,53,04,000 17,96,33,000 3,53,04,000
11. Agriculture and Other Allied
Departments (Agriculture) 123,90,25,000 46,86,11,000 123,90,25,000 46,86,10,000
12. Agriculture and Other Allied
Departments (area Develop-
ment) 21,94,01,000 25,00,000  21,94,01,000 25,00,000
13. Agriculture and Other Allied
Departments (Rural Develop-
ment) 461,25,62,000 9.07,80,000 461,25,61,000 9,07,80,000
14. Agriculture and Other Allied
Departments (Panchayati
Raj) 40,28,69,000 2,67,000  4028,68,000 2,66,000
15. Agriculture and Other Allied
Departments (Animal Hus-
bandry) 45,74,12,000 90,30,000 45,74,11,000 90,30,000
16. Agriculture and Other Allied
Departments (Dairy Deve-
lopment) 6,35,66,000 2,73,40,000 6,35,66,000 2,73,39,000
17. Agriculture and Other Allied '
Departments (Fisheries) 6,88,45,000 50,000 6,88,44,000 50,000
18. Agriculture and Other Aliied
Departments (Co-operative) 1097,11,000  74,19,13,000 10,97,10,000  74,19,13,000
19. Personnel and Appointment
Department (Training and
Other Expenditure) 91.44.000 91,44,000
20. Personnel Department (Public
Service Commission) 41,43,000 41,43,000
21. Food and Civil Supplies
Department 21,20,29,000 771,16,30,000 21,20.29,000 771,16,30,000
22. Sports Department 3,31,15,000 2,000 3.31,15,000 2,080
23. Cane Development Depart- e
ment (Cane) 9,26,29,000 9,26,28,000
24. Cane Development Depart-
ment (Sugar Industry) 840,01,000 4871,50,000 8.40,00,000 48,71,50,000
25. Home Department (Jail) 18,63,59,000 4,00,00,000 18,63,58,000 4,00,00,000
26 Home Department (Police) 441,23,52,000 2,50.00,000 441,23,51,000 2,50,00,000
27. Home Department (Civil
Defence) 21,87.28,000 21,87,28,000
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1 2 3 4
28 Home Depariment (Political
Pension and Other Expendi-
Jure 10,76,00,000 10,76.00,000
30. Confidential Department
(Revenue Intelligence Direc-
torate and Other Expendi-
ture) 28,40,000 28.41,000
31. Medical Department (Medical
Education and Training)
45,38,67,000 3399000 45.38,67,000 33,98.000
32. Medical Depariment (Alio-
pathy) 1412924000 1926,18000 1412924000 1926,18.000
33. Medical Depantment (Ayur-
vedic and Unani) 24,68.39,000 3290000 24,68,39.000 32,89.000
34. Medical Department (Homo-
eopathy) 7.33,51.000 7.33,51,000
35. Medical Department (Family
Welfare) 62.73.55,000 3.96,33.000 62,73,55,000 3,96,33,000
36. Medical Department (Pubiic
Health) 65.90.92.000 65,90,92.000
37. Urban Development Depan-
ment 206.01.21.000 50,00.000 206.01,20,000 50,00,000
38. Civil Aviation Department 2.55.14,000 2.55,13,000
39. Language Department 30.29.000 . 30.28.000 o
40. Planning Department 31.29.80,000  26,02.50,000 = 31,2979.000  26.02,50,000
41. Election Department 2.15.82.000 2,15,82.000
42, Judicial Department 39.79.59.000 27500000 39.79.58.000 2,75,00,000
43, Transport Department 5,56.51,000 9.01.000 5.56.51,000 9,00.000
44. Tourism Department 1,82,05,000 2,36.18,000 1.82.05,000 2.36,18.000
45. Environment Department 88.40,000 3,54,000 88,40,000 3,54.000
46. Administrative Reforms
Department 28,61,000 28,61,000
47. Technical Education Depart-
ment 38.83.84,000 11,6511,000 38.8383.000 11,6511.000
48 Mustim Wagl Department 38,51,000 38,51,000 )
49. Woman and Child
Welfare Department 27,76.68.000 12,50.000 27.76.67,000 12.50,000
50. Revenue Department
(District Administration) 29,66,44.000 2,0591,000  29.66,44.000 2,05.91,000
51. Revenue Department
(Relief on Account of -
Natural Calamities) 22,52,62,000 70.62,000  22,52,62,000 70.61,000
52. Revenue Department
(Board of Revenue and
Other Expenditure) 114,29,39,000 3,606,000 114,29,39,000 366,000
53. National Integration
Department 38,50,000 50,000 38,50,000 50,000

s omsamoA
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2

55.

56.

§7.

58.

59.

61.

62.

63.

65.

67.

69.

70.

7.
72.
73.
4.

75.

76.

Public Works Department:
(Establishinent)

Public Works Department
(Non-Residential Buildings)
Public Works Department
(Residential Buildings)
Public Works Department
(Functional Buildings)
Public Works Department
(Communication)

Public Works Department
(Estate Directorate)

Forest Department
Finance Department
(Debt Services and other
Expenditure)

Finance Department
(Superannuation Allowances
and Pensions)

Finance Department
(Treasury and Accounts
Administration)

Finance Department
(State Lottery).

Finance Department (Audit,
Small Savings etc.)
Finance Depanment (Group
Insurance)

Legislative Council
Secretariat

Legislative Asserubly
Secretariat

Legislative and Pariiamen-
tary Affairs Department
(Legislatre)

Science and Technology
Deparntment

Education Department
(Primary Education)
Ec_ication Department
(Secondary Education)
Education Department
(Higher Education)
Education Department
(Adult Educatién)

Education Department (Staté

Council of Education
Research and Training)
Labour Department
(Labour Welfare)

91,56,55,000

5,69,99,000

4,03,91,000

74,48,37,000

7,14,000
49.29.18,000

400,13,84,000

142,07,65,000

8,72,41,000
250,00,00,000
14,02,16,000
16,28,000
1.61,04,000

3.77.96,000

7.41,86,000
667.06,80,‘{11)
418.95,74.000
114.47.58.000

3.57,93.000

3.88,20.000

43,12,32,000

91.56,55,000

12,14,59,000 5,69,99,000
253.21,000  4,03,91,000
3,72.90,000
116,01.89.000  74,48.37,000

7.14,000

6.12,000 4929,17.000

18,07.50.000 400,13.84,000
142,07,65,000

8,72.41,000
250.00,00,000
14,02,15,000
16,28,000
1,61.03.000

3.77.95,000

10.00,000
7,41,85,000
667,06.79.000
25.08.000 418.9573.000
3,15.50.000 114.47.58.000

3,57.92.000

3.88.20,000

43,12.32,000

12.14,59,000
2.53,20,000
3.72.90.000

116,01,89.000
6.12.000

18,07.50.000

10,00,000

25.07,000

3.13.50.000
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1 2 3 4
77. l.abour Department
(Employment) 25.67,47,000 2498.000  25,67.46,000 24,97.000
78. Secretariat Administration ,
Department 23.39,21,000 23.39,20,000
79. Social Welfare Department
(Social Welfare) 25,84.09,000 25,84.08.000
R0. Social Welfare Depanmenm
{Scheduled Castes and
Backward Classes Welfate) 104,54.37,000 1,000 104.54,36,000 1.000
81. Social Welfare Department
(Tribal Welfare) 2 88.83,000 2.88,82,000
82. Vigilance Department 2.57.79.000 2.57.78,000
83. Relief and .Rehabilitaiion
Department 8.85,000 4.000 8,85,000 3.000
84. General Administration
Department 20.67.000 20.67.000
8S5. -Public’ Enterprises Depan-
ment 25.98.000 25.98.000
86. Information Department 6.39.90,000 6.39.89.000
87. Soldier's Welfare Department 2.60.24.000 2.60.25,000
88. Institutional Finance Depart-
* ment (Directorate) 23.68.000 18,00.000 23,68.000 18:00,000
89. Instinitional Finance
Department (Sales Tax) 28.15.81.000 28.15.80.000
90. Institutional Finance Depan-
ment (Entertainment and
Betting Tax) 1.27,53.000 1,27.53.000
91. Institutional Finance Depan-
ment (Stamps and Registra-
tion) 5.63.94.000 .. 5,63.94,000 e
92. Culiwural Affairs Department 2,98,85,000 42,50,000 2,98,84,000 42.50,006
93. Irrigation Department
(Establishment) 97.09.54000 65.8224.000 97.09.54,00C  65.82.24.000
94. TIrrigation Department
(Works) 33725,79.000 286,70,76.000 33725.78.000 286,70,76,000
95. Utiaranchal Development
Departmen 117.82.97,000 67.82,68.000 117,82.97.000 67,82,67,000

MR CHAIRMAN : | shzli now put the
Demands for Grants in respect of Budget
(Madhya Pradesh) for 1993-94 to vote.

The question is

“That the respective sums vot exceeding the
arcounts on Revenue Account and Capitai
Account shown in the Fourth column of the
Order Paper. be granted 10 the President out

of the Consolidated Fund of the State of
Madhya Pradesh to complete the sums
necessary to defray the charges that will come
in course of payment during the year ending
the 3lst day of March, 19%4. in respect of
the heads of Demands entered in the second
column thereof against Demand Nos. 1
to 73"

The motion was adopted.
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DEMANDS FOR GRANTS-BUDGET (MADHYA PRADESH) FOR 1993-94
VOTED BY LOK SABHA

No. Amount of Demands for Amount of Demands for
of Grants on Accaunt voted Grants voted by the
De- Name of Demnand by the House on House
mand 29-3-1993
Revenue Capital Revenue Capital
Rs. Rs. Rs. Rs.
1 2 3 4
1. General Administration 15.68.32,000 15.68.32.000
2. Other expenditure pertaining
to general administration .
department 1,37.80.000 1.37.79.000 L
3. Police 1,83.80.78.000 .  4.02.50.000 1.83.80.77.000 4.02.50.000
4. Other expenditure pertaining
to Home department 2.00.98,000 1.000 2.00.97.000
5. Jails 12.31.10.000 12,31.10.000
6. Expenditure pertaining to
Finance department 2074283.000 12.86.25.000 2.07.42.82000 12.86.25.000
7. Expenditure pertaining to
Commercial Tax department 35.27.43.000 2025000 3527.42.000 20.25.000
8 Land revenue and district
administration 69.82.36.000 71.50.000  69.82.36.000 71.50.000
9. -Expenditure pertaining to
Revenue department 9.49,83,000 30.00.000  9.49.83,000 30,00,000
10. " Forest ’ 1,44,31,09,000 526.08.000 1.44,31.09.000 526.07.000
}1.  Expenditure pertaining to
Commerce and Industry
department 202095000 14,6515000 202095000 14.65.14.000
12. Expenditure pentaining to
Energy department 1,17,62,64,000 1,30.37,60,000 1,17,62.64,000 1,30,87,60,000
13, Agriculture 683738000 121494000 6837,37.000 12,14,94,000
14. Expenditure pertaining to
Animal Husbandry deparn-
ment 33,38.21,000 35.50,000  33.38.20.000 35.50.000
15. Dairy development 5,72,50,000 .. 5.72,50.000 ..
16. Fisheries 4.19,03.000 1.00.000 4,19.03.000 1.00.000
17. Co-operation 17,19.61,000 52250000 17.19.61.000 5§.22.50.000
18. Labour 8,77.59,000 .. 8,77.59,000 ...
19. Public health and family
welfare 1,73.32.87,000 1.73.32.86,000
20. Public health engineering 1.05.52.80,000 3.7648.000 1.05.52.80.000 3.76.47.000
21. Expenditure penaining to
Housing and Environment
department 6.68,97.000 8.84.44.000 6,68.97.000 8.84.44.000
22, Expenditure pertaining to
Local Government depart- :
ment 49.78.68.000 5.82.50,000  49.78.67.000 5.82.50.000
23, Water resources departinent 96.41.90.000 1.5587.78.000  9641.90.000 1.55.87.78.000
24, Public works—roads and

bridges 1.02.60.55 000

+ 12.69.50.000

1.03.60.55.000

12.69.50.000
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25.

26.

2.
28,
29.

30.

40.

48
49.
50.

o
<
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Expenditure pertaining to
Mineral resources depart-
ment

Expenditure pertaining to
Culture department

School education
State legislature

SRAVANA 27, 1915 (S4K4)

Administration of Justice and

Elections

Expenditure pentaining to
Panchayat and Rural De-
velopment department
Expenditure pertaining to
Planning. Economics and
Statistics department

Expenditure pertaining to

Public Relations department

Tribal welfare
Social welfare
Rehabilitation
Transport
Tourism

Additional expenditure under

employment programme

Expenditure pernaining to
Food and Civil Supplies
department

Expenditure pertaining to

2.89.68.000 2.89.68.000
4.5979.000 SSOM0 4.59.79.000
4.38.83.70.000 X7.75000 4RR8.83.70.000
2.92.43.000 29242000
19.43.38.000 19.43.38.000
1.00.51.81.000 12.50,000 1.00.51.80.000
4.93.71,000 4.93.70.000
6.35.17.000 ) 6.35.16.000
1.23.0047.000  2.1643.000 123.00.46.000
24.63.69.000 . 24.63.69.000
1.74.09.000 63R5.000 1.74.08.000
109093000 12698000  10.90.93.000
76.21.000 20.00.000 76.21.000
9.00.000 9.00.000

12.10.58.000 35000000 121058000

Command area development

department
Tribal areas sub-plan

Pubiic Works relating to
Tribal Areas Sub-Plan—
roads and bridges

Sports and Youth Welfare
Higher Education

Minor Irrigation Works
Science and Technology

4.95.37.000
2.49.37.81.000

3.56.38.000
LOS3572.000

4.95.37.000
2.4937.81.000

Man-Power Planning Depan-
ment and Technical educa-
tion

Narmada Vally Development
Scheduled Caste Welfare
Expenditure pertaining to 20
Point Implementation depan-

131.36.50.000

ment 1.04.79.000
Religious Trusts and Endow-

ments 48.25.000
Externally aided Projects

periaining to Agriculture

department 9.2R.35.000

500000 181450000 00,000
5.68.69.000 . 5.68.69.000
62.46.74.000 4000000 62.46.74.0
® 121677000 30XSTS000  1RI6TT0
1.40.00.000 1400000
31.02.14 000 66.71.000 310214000

1.9%5.24.75 000 .
13.36.50.000

1.04.79.000

4R25.000

10.00.000 9.28.35.000
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55000
87.750040

12.530.000

2.16.43.000
65.85.000

1.26.93.000
20.00.000

350000600

3.56.37.000
LOSSS.T71L.000

18.14.50.000

40,0000

WLRS 75000

0 TO )
LIR 2475008

1000000
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I
1

Extmally wded Projects

pertaining to Fnergy ‘

Deparinieat .. 6.00.00.000 A 6.60.00.000
54. Expenditure perta’ning to

Agicuitural Research and

Eduvcation 7.04.17.000 . 7.04.17.000
55. Fxpenditure persining to

Waomen and Child welfare 339124000 9305000 339124000 93.05.000
53¢ Rural Industries 10.75.65.000 6642000 10.75.64.000 66.41.000

57. Extemally aided Projects

pertaining to Water resources

department Lo 100000000 Lo 100000000
S8 Expenditure on Relief on

account of Naturai Cala-

mities and Scarcity 63.57.00.000 9.50.00.000

59. Externally aided Projects
penaining to Co-operation

department L. 1.11.50.000 L. 1.11.50.000
60. Expenditure pertaining to
District plan schemes oo 14175000 ... 144175000

61. Externally aided Projects

pertaining to Public Heaith

and Family Weltare

department 7,73.85.000 £6.28.000 7.73.84.000 86.27.000
62. Externally aided Projects

pentaining to Rural Deveiop-

ment department 62.39.000 .. 62,33.000

63. Externally aided Projects
periaining to Public Health

Engineering department 2.00.00,000 . 2._0(5.00.000
64. Special Component Plan for

Scheduled Castes 1,24,63.35000 6691.88000 1246334000 66.91.88.000
65. Aviation department 1.28.40.000 1.28.40.000

66. Welfare of Rackward Classes  18.40.02.000 17.75.000  18.40.01.000 17.75.000
67. Public Works-Buildings 802725000 21.0048.000 892725000  21.00,47.000
68. Public Works relating to

Tribal Areas Sub-Plan— °

buildings ... 5.60.99.000 .. 5.60.99.000
69 Expenditure pertaining to

Urban Welfare deparnt-

ment 10.86.32.000 Lo TOR6.32.000
70. Externally aided Projects

penaining to Man-Power

Planning Department 5.35.20.000 3.82.50.000 5.35.19.000 3.82.50.000
71, Public Undertakings 2.50.000 . 2.50.000
72, Expenditur penaining to

Cras tragedy reliet works 11.16.74.000 7.8727.000  11.1673.000 7.87.26.000

73. Expenditure pertaining o
Piantation. Forestry. Environ-
mentai and Developiment ot

waste lands ILONO0 3.99.06.000 KURTLE 399.00.000

Y
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MR CHAIRMAN: | shall now put the

Demands for Grants in respect of Budget -

(Rajasthan) for 1993-94 to vote.
The question is:

“That the respective sums not exceeding the
amounts on Reveriue Account and Capital
Account shown in the Fourth column of the

SRAVANA 27 1915 (SR
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Ovder Paper, be granted to the President om
of e Consolidated Fund of the State of
Rajasthan to complete the sums necessary to
defray the charges that will come in course of
payraent during the year ending the 31st
March. 1994, in respect of the heads of
Demands entered in the seconmd column
thereof against Demand. Nos. 1 to 50.”

The motion was adopted

LIST OF DEMANDS FOR GRANTS—BUDGET (RAJASTHAN) FOR 1993-

94 VOTED BY LOK SABHA

No. Amount of Demands for Amount of Demands for

of Grants on Account voted Grants voted by the

De- Name of Demand by the House on House on 29-3-1993
mand

Revenue Capital Revenue Capital
Rs. Rs. Rs. Rs.
1 2 3 4

1. State Legislature 1,78.09.,000 1,78.08.000

2. Council of Ministers 1,04,37,000 1.04.38.000

3. Secretariat 13.04,09,000 13.04.09.000

4. District Administration 37.97,52,000 37,97.52.000

5.» Administrative Services 7,78.85,000 7.78.84,000

6. Administration of Justice 15,75,01.000 15,75.01.000

7. Election 16,79,04,000 ..

8. Revenue 35,13,15,000 ... 35.1316.000 ...

9. Forest 35,86.58.000 250000 35.86.59.000 2.50,000
10. Miscellaneous General

Services 4,18,000 4.17.000

11. Miscellaneous Social Services  4,31,89.000 4.31.89.000

12. Other Taxes 7.44,07,000 7.44.07.000
13. Excise 27,17.48,000 27.17.48.000

14. Sales Tax 9,35,09,000 9.35.10.000
15. Pension and other Retirement

Benefits 116.14.15.900 116.14. 16000 .

16. Police 126,77.58.000 835000 126.77.58.000 8.35.000
17. Jails 6.39.26.000 6.39.27.000
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1 2 o 3 - 4 o
18. Public Relation 24240000 2.42.40.000 L.
19. Public Works 64.68.59.000 17.63.13.000 646860000 17.63.13.000
20. Housing 8.34.11,000 5.32.50.000 8.84.11.000 5,32.50.000
21. Roads and Bridges 739483000 51,17.50000 739484000 51,17.50000
22, Area Development 31.6835.000 233972000 31.6834.006  23.39.73.000
23. Labour and Employment 12.46.50.000 coo 12.46.50.000 o
24. Education, Art and Culture 549.08.53.000 1.51.90.000 549.08.53.000 1.51.90.000
25. Treasury and Accounts
Administration 8.87,35.000 8.87.35.000
26. Medical and Public Health
and Sanitation 171,00.22.000 1.00.000 171.00.23.000 1.00.000
27. Drinking Water Supply
Scheme 115,64.65,000 118.71.34.000 115.64.64.000 118.71.34.000
28. Special Programme for Rural
Developmem 39,78.55,000 39.78.55.000
29. Town Planning and Regional
Development 8.72.64.000 2.67.50.000 8.72.64.000 2.67,50.000
30. Tribal Area Development 60.56.10.000 11.00.33,000 60.56.11.000 11,00,33.000
31. Relief and Rehabilitation 6.65,000 1.000 €.65.000
32 Civil Supplies 4.22.73.000 o 4.22.73.000 A
33. Social Security and Welfars 63.2322 000 981.000  63.23.21.000 9.81.000
34. Relief on Account of Natural
Calamities 124.00.00.000 2000 123.99.99.000 1.000
35. Miscellaneous Community
and Economic Services 5427 98.000 2400000  5427.98.000 24.00.000
36. Co-operation 29.32.36.000 182724000 29.32.3 5000 18.27.24.000
37. Agriculture 45.15.45.000 841.88.000  45.1545.000 8.41.87.000
38. Minor Irrigation and Soil
Corservation 49.86.68,000 5.64.56.000  49.86.68.000 5.64.56.000
39. Animal husbandry and
Medical 33,51,04.000 3035000 33.51.04.000 30.36.000
40. State Enterprises £3.10.000 6.11.90.000 83.09.000 6.11.90.000
41. Community Development 21.46.50.000 .o 2146.51.000 o
42, Industries 247473000 192512000 247473000  19.25.12.000
43. Mines 16.26.65.000 1R4.00.000  16.26.66.000 1.84.00.000
44, Stationery and Printing 8.63.91.000 175.000 8.63.90.000 3.75.000
45. Loansto Government
Servants ... 6891.90.000 . L
46. Imigation 151.84.70000 2117408000 151.84.69.000 211.74,08.000
47. Tourism 1.25.86.000 1.68.63,000 1,25.86.000 1.68.64.000
48. Power 107,53,50000 166,37,50,000 107,53.50.000 166.37,50,000
49. Compensation and Assign-
mentsto Local Bodies and Pan-
chayati Raj Institutions 5.96.26.000 5.96.26.000
50. Rural Emloyment 75.71.26,000 75.71.27.000
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MR. CHAIRMAN: I shall now put the
Demands for Grants in respect of Budget
(Himachal Pradesh) for 1993-94 to vote.

The question is :

“l‘l:at the respective sums not exceeding the
amounts on Revenue Account and Capital
Account shown in the Fourth column of the
Order Paper, be granted to the President out

of the Consolidated Fund of the State of
Himachal Pradesh to complete the sums
necessary to defray the charges that will come
in course of payment during the year ending
the 31st day of March, 1994, in respect of the
heads of Demands entered in the second
column thereof against Demand Nos. 1
to 31.7

The motion was adopted.

LIST OF DEMANDS FOR GRANTS—BUDGET (HIMACHAL PRADESH)
FOR 1993-94 VOTED BY LOK SABHA

No. Amount of Demands for Amount of Demands for
of Grants on Account voted Grants voted by the
De- Name of Demand by the House on House
mand 29-3-1993
Revenue Rs.  Capital Rs. Revenue Rs.  Capital Rs.
1 2 3 4
1. Vidhan Sabha Election 1,30,57,000 1,30,57.000
2 Gowernor and Council of
Ministers 64,92,000 64,91,000
3. Administration of Justice 3,43,94,000 3,43,94,000 e
4. General Administration 28,22,10,000 1548000 282210000 15.48,000
S. Land Revenue 20,09,50,000 545,000 20,09,50,000 5,45,000
6. Excise and Taxation 3,50,54,000 3,50,55,000
7. Police and Allied Orgenisa-
tions 30,18,90,000 30,18,90,000
8 Education, Sports and Ars
and Culture 1422652,000 34825000 14226,52,000 34825000
9. Health and Family Welfare 51,26,71,000 247,10000 5126,71,000 2,47,11,000
10. Pulic works 26,80,25,000 1,78,50,000 26,80,25,000 1,78,50,000
11. Agriculture 23,37,72,000 7.7713,000 2337,72,000 7.77,12,000

12. Irrigation and Flood Control 12.31.33,000
13. Soil and Water Conservation 5,87,16,000
14. Animal Husbandry and

Dairy Development 9.47,87,000
15. Fisheries 1,02,41,000
16 Forest and Wiid Life 33,34,23,000
17. Roads and Bridges 16,7821,000
18. Supplies, Industries and

Minerals 5.99.69,000
19. Social Security and Welfare

(including nutrition) 11,91,99,000

Rural Development 16,16,39,000
21. Co-operation 4,10,16,000
22. Food and Warchousing 7.71,85,000
23, Water .and Power Develop- '

ment 51,000
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56010000 1231,33,000  5,60,10,000
2375000  5.87,16,000 23,75,000

1200000  9,47,87,000 12,01,000
2425000  1.02,40,000 24,25,000
- 10944000 333423000  1,0944,000
290427000 167822,000 29.04.26.000

26120000 59969000  261,21,000

4651,000 1191,99,000 46,51,000
742,000 16,16,39,000 7,41,000
55649000 41017000 55648000
119429000  7,71,85000 11.94,30,000

41,36,50,000 50,000  41.36,51,000
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24. Stationery and Printing 2,34,76,000 750000  234,76,000 7,50,000
25. Road, Water Transport and

Civil Aviation 2,69,45,000 1,63,84000 26944000  1,63,84,000
26. Tourism and Hospitality i

Organisstion 1,03,10,000 92,75,000 1,03,11,000 92,75,000
27. Labour and Employment 3,18.41,000 4574000  3,1841,000 45,74,000
28 Water Supply, Sanitation,

Housing and Urban Develop-

ment 37,4640,000 156065000 374640000 15,60,65000
29. Finance 44,56,32,000 44,56,32,000
30. Loans to Government Ser-

vants .- 2,23,00,000 . 223,00,000
31. Tribal Development 349342000 10,8533,000 349343000 10,8534,000
Uttar Pradesh Appropriation (No. 2 Mrnslation)

Bill), 1993*

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M. V.
CHANDRASHEKHARA MURTHY) : I beg to
move for leave to introduce a Bill to authorise
payment and appropristion of certain sums
from and out of the Consolidated Fund of the
State of Uttar Pradesh for the services of the
financial year 1993-94.

MR. CHAIRMAN : The qucstion is:

“That leave be granted to introduce a Bill to
authorise psyment and appropriation of cer-
tsin sums from and out of the Consolidated

Fund of the State of Uttar Pradesh for the,

services of the financial year 1993-94.”
' The motion was adopted.

SHRI M. V. CHANDRASHEKHARA .

MURTHY : 1 introduce the Bill%**
SHRI M. V. CHANDRASHEKHARA
MUTRTHY : I beg to move : * ¥

“That the Bill to authorise payment and
appropriation of certain sums fropp and out
of the Consolidated Fund of the State of Uttar

Pradesh for the services of the financial year

1993-94, be taken into consideration”.
MR CHAIRMAN : Motion moved :

“That the Bill to authorise payment and
appropristion of certain sums from and out
of the Consolidated Fund of the State of Uttar
Pradesh for the services of the financial year
1993-94, be taken into consideration”™.

SHRI RAJENDRA AGNIHOTRI (Jhansi):
Mr. Chairman, Sir, I have written a letter to the
Hon. Minister informing him that an amount of
Rs. 1 crore 15 lakh has been deposited in the
account of electricity department for develop-
ment purposes in the Lalitpur district for the
year 1991-92 and 1992-93, but the work has not
yet started. I would like to have an assurance
from the Hon. Minister that the work in this res-
pect will be completed at the earliest.

[Engfish]

SHRI M. V. CHANDRASHEKHARA
MURTHY : Sir, it is true that the hon. Member
gave me s letter which is written in Hindi. I
require time because I was continuously in the
House. I will get it examined and I will find out
from the State Administration about it

MR CHAIRMAN : The question is:

“That the Bill to suthorise psyment and
appropriation of certain sums from and out
of the Consolidated Fund of the State of Uttar

. Pradesh for the services of the financial year

1993-94, be taken into consideration”.
Zhe motion was adopted.

MR CHAIRMAN : The House will now take
up Clsuse by Clause consideration.

The question is :

"l}m Clsuses 2 and 3 stand part of the
B The motion was adopted.
Qlauses 2 and 3 were added to the Bill

&

*Published in Gazette of India Extraordinary
Part 11, Section 2, dated 18-8-1993.

**Introduced/moved with the recommendation
of the President. -
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MR. CHAIRMAN : The guestion is:

“That the schedule, clause I, the Enacting
Formula and the Long Title Stand part of
the Bill”

The motion was adopted.

The Schedule, Clause 1, the Enacting Formula and
the long Title were added to the Bill.

SHRI M. Y. CHANDRASHEKHARA
MURTHY : I beg to move:

“That the Bill be passed”,
MR. CHAIRMAN : The question is:
“That the Bill be passed”.

The motion was adopted.

MADHYA PRADESH APPRO-
PRIATION (NO. 2) BILL, 1993*

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M. V.
CHANDRASHEKHARA MURTHY) : I beg to
move for leave to introduce a Bill to authorise
payment and appropriation of certain sums
from and out of the Consolidated Fund of the
State of Madhya Pradesh for the services of the
financial year 1993-94.

MR. CHAIRMAN : The question is:

“That leave be granted to introduce a Biil to
authorise payment and appropration of cer-
tain sums from and out of the Consolidated
Fund of the State of Madhya Pradesh for the
services of the financial year 1993-94”.

The motion was adopted.

SHRI M. V. CHANDRASHEKHARA
MURTHY : [ introduce the Bill.**

I beg t0 move**

“That the Bill to authorise payment and
appropriation of certain sums from and out
of the Consolidated Fund of the State of
l_dldhyl Pradesh for the servicesof the finan-
cial year 1993-94, be taken into consi-
deration.”

*Pblished in Gazette of India Extraordinary,
Pant II, Section 2, dated 18-8-93.

**Introduced/moved with the recommendation
of the President. .

(No. 2) Bill, 1993

MR CHAIRMAN : The question is :

“That the Bill to authorise payment and
appropriation of certain sums from and out
of the Consolidated Fund of the State of
Madhya Pradesh for the services of the finan-
cial year 1993-94, be taken into consi-
deration.” '

The motion was adopted.

MR CHAIRMAN : The House will now take
up Clause by Clause consideration.

The question is :
“That Clauses 2 and 3 stand pan of the
m.
The motion was adopted
Clauses 2 and 3 were added to the Bill,
THE CHAIRMAN : The question is:

“That the Schedule, Clause 1, the Enacting

Formula and the Long Title stand Part of
- the Bill.”

The motion was adopted.

The Schedule Clause I, The Enacting Formula
And The Long Title Were Added To The Bill.

SHRI M. V. CHANDRASHEKHARA
MURTHY : I beg to move :

“That the Bill be passed”.
MR. CHAIRMAN : The question is :
“That the Bill be passed”.

The motion was adopted.

RAJASTHAN  APPROPRIATION
(NO. 2) BILL, 1993*

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M. V.
CHANDRASHEKHARA MURTHY) : beg to
move for leave 10 introduce a Bill to authorise
payment and appropriation of certain sums
from and out of the Consolidated Fund of the
State of Rajasthan for the services of the finan-
cial year 1993-94,

*Published in Gazette of India Extraordinary,
- Pan IL Section 2, dated 18-8-93.
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MR CHAIRMAN : The question is:

“That leave be granted to introduce a Bill to
authorise payment and appropriation of cer-
tain sums from and out of the Consolidated
Fund of the State of Rajasthan for the
services of the financial year 1993-94".

The motion was adopted.

SHRI M. V. CHANDRASHEKHARA
MURTHY : Sir, I introduce the Bill **

MR CHAIRMAN : The Minister may now
move that the Bill be taken into consi-
deration.

SHRI M. V. CHANDRASHEK{{ARA
MURTHY : Sir, I beg to move :**

“That the Bill to authorise payment and
appropriation of certain sums from and out
of the Consolidated Fund of the State of
Rajasthan for the services of the financial
year 1993-94, be taken into consideration.”

MR. CHAIRMAN : The question is:

“That the Bill to authorise payment and
appropriation of certain sums from and out
of the Consolidated Fund of the State of
Rajasthan for the services of the Financial
year 1993-94, be taken into consideration.”

The motion was adopted.

MR. CHAIRMAN : The House will not take
up clause-by-clause consideration of the Bill.

The question is:

“That clauses 2 and 3 stand part of the
Bill.”

The motion was adopted.
Clauses 2 and 3 were added 10 the Bill.
MR CHAIRMAN : The question is

“That the Schedule, Clause 1, the Enacting
Formula and the Long Title Stand part of
the Bill”

The motion was adopted.

The Schedule. Clause 1, the Enacting Formula and
the Long Title were added to the Bill.
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SHRI M. V. CHANDRASHEKHARAN
MURTHY : I beg to move:

“That the Bill be passed.”
MR. CHAIRMAN : The question is:
“That the Bill be passed.”

The Motion was adopted

HIMACHAL PRADESH APPRO-
PRIATION (NO. 2) BILL, 1993*

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M. V.
CHANDRASHEKHARA MURTHY) : I beg to
move for leave to introduce a Bill to authorise
payment and appropriation of certain sums
from and out of the Consolidated Fund of the
State of Himachal Pradesh for the services of
the financial year 1993-94.

MR. CHAIRMAN : The question is :

“That leave be granted to inteoduce a Bill to
authorise payment and appropriation of cer-
tain sums from and out of the Consolidated
Fund of the State of Himachal Pradesh for
the services of the financial year 1993-94.”

The motion was adopted.

SHRI M. V. CHANDRASHEKHARA
MURTHY : Sir, I introduce the Bill.**

MR CHAIRMAN : The Minister may now
move that the Bill be taken into consi-
deration.

SHRI M. V. CHANDRASHEKHARA
MURTHY : Sir, I beg to move :**

“That the Bill to authorise payment and
appropriation of certain sums from and out
of the Consolidated Fund of the State of
Himachal Pradesh for the services of the
financial year 1993-94. be taken into
consideration.”

MR. CHAIRMAN : The question is :
“That the Bill to authorise payment and

**Introduced/moved with the recommendation

of the President.

*Published in Gazette of India extraordinary,

Part T, Section 2, dated 18-8-1993.

**Introduced/moved with the recommendation

of the President.
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appropriation of certain sums from and out
of the Consolidated Fund of the State of
Himachal Pradesh for the services of the
financial year 1993-94, be taken into
consideration.”

The motion was adopted.

MR. CHAIRMAN: The House will now
taken up clause-by-clause consideration of
the Bill.

The question is:
“That clauses 2 and 3 shand part of the
Bill.”
The motion was adopted.
Clauses 2 and 3 were added to the Bill.
MR. CHAIRMAN : The question is:

“That the Schedule, Clause 1, the Enacting
Formula and the Long Title stand part of
the Bill”

The motion was adopted.

The Schedule, Clause 1, the Enacting Formula and
the Long Title were added to the Bill.

SHRI M. V. CHANDRASHEKHARAN
MURTHY : I beg to move :

“That the Bill be passed.”
MR CHAIRMAN : The question is:
“That the Bill be passed.”

The motion was adopted.

MR CHAIRMAN : Can we take up the next
item now?

AN HON. MEMBER : Yes.

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION AND MINISTER OF STATE IN
TIHE MINISTRY OF COMMERCE (SHRI
KAMALUDDIN AHMED): The Statutory
Resolution can be moved now and then we
adjourn it for tomorrow.

AN HON. MEMBER : The Resolution can
be moved by Dr. Laxminarin Pandey.
(Interruptions).

MR CIIAIRMAN : Let us now take up the

Committee Report

Statutory Resolution—Item No. 24, Shri
Lokanath Choudhary—Absent. Shri Ram
Naik—Absent.

(Interruptions).
[Translation]

SHRI JASWANT SINGH (Chittorgarh) : Mr.
Chairman, Sir, my submission is that had the
Hon. Members been informed about it, atleast
those who were to move the motion, particularly
Shri Ram Naik, would not have been absent in
the House.

[English]
MR CHAIRMAN: Mr. Parliamentary

Affairs Minister, what is decided and what is to
be done ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY (DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DEVE-
LOPMENT) AND THE MINISTER OF
STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): What was decid-
ed was.....

MR. CHAIRMAN : Are we taking up the
next item or not?
(Interruptions)

MR CHAIRMAN : [ think it will be fair to
take up that item tomorrow because Members
do not know that the item will reach today.

BUSINESS ADVISORY COM-
MITTEE
Thirty-second Report

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY (DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DEVE-
LOPMENT) AND THE MINISTER OF
STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM) : Sir, I beg to present
the Thirty-second Report of the Business
Advisory Committee.
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MR. CHAIRMAN : The House now stands- 1858 b .
sdjourned 10 re-assemble omorrow, the 19 The Lok Sabha then adjourned till Eleven of the
Angust, 1992 at 11 AM. Mamrmm!ﬂ.i/&ummm
1915 (Saka).

GMGIPN—PLW~—112 LSS/ND/R4—870.





